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LOK SABHA DEBATES

LOK SABHA

December 2, 1977/Agraha-
yana 11, 1889 (Saka)

Friday,

The Lok Sabha met at Eleven of the
Clock

IMr SpeakEr in the Chair]

WELCOME TO IRANIAN PARLIA-
MENTARY DELEGATION

MR. SPEAKER: Hon. Members, at
the outset, I have to make an announ-

cement.

On my own behalf and, on behalf of
Hon'ble Members of the House, I have
great pleasure in welcoming His Ex-
cellency Mr. Jafar Sharif Emami,
President of the Iranian Senate, Ma-
dam Sharif Emami and the Hon'ble
Members of the Iranian Parliament-
ary Delegation who are on a visit to
Indiu as our honoured guests. The
other Hon'ble Members of the delega-
tion are:—

(1) Mr. Mohammad Reza Jalili

Naini
(2) Dr, Nasrollah Mozhdehi
(3) Mr. Eissa Tadayon
(4) Mr. Nour Ali Sahabi
(5) Madam Motalieh Naini Taba
(6) Mr. Mustafa Jaferi
(7) Mr. Ali Reza Shafaie
(8) Mr. Nasser Khodabandeh.

The delegation arrived here early
this morning and will be in India till
the 9th December. They are now sea-

2767 L.S.—1

ted in the Special Box. We wish them
a happy and fruitful stay in our coun~
try. Through them we convey our
greetings and best wishes to His Im-
perial Majesty the Shahanshah Arya-
mehr, Esteemed Parliament, Govern-
ment and the people of Iran,

—

ORAL ANSWERS TO QUESTIONS

MR, SPEAKER: Question No. 244.
Shri Md. Hayat Ali is not here. Next
question.

SHRI O. V. ALAGESAN": Sir, it is
a very important question.

MR. SPEAKER: What can I do? 1

cannot put the question. It is not per-
mitted under the rules.

SHRI K. LAKKAPPA: Sir, there is
a convention that the Speaker can put
the question.

MR. SPEAKER: I cannot put the
question. Q. No. 245.

*245 Wt WEWA! ATTAN WO :
w7 faw wwiy og 7=y & s w5 fin

(%) #av gamza ocw % gfz Py
¥ gfa sowww, 39 a7 ¥
wafiar wgir @1 v § fomd wow
framt #1 79w Ffa Fowwr i
ure, A wfe wdey @ wieme g
& aar TEd Feew gl ger § W
afe &t @ w&r aTwT o feAax
w1 97 ¥ IR I g AN w7 8
arfr wfe geme & gfg &t a%, oz
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(@) ofe @ = 20 o7 urw @
o fEEeaT, 1977 ¥ WA BW WO
&Y wrpdy ?

fow swwa ¥ wow W (s
weivy wrwrer) ¢ (%) Wi (=), Fdon
T JEEHA-T7F ¥ 17 Ard 1972 A
/T W wAY aw wf qfg Aff wr a@
£ 1 AT % Y stere-IvwTor faerelt &
Agr s wry # waar e wowm
3w ¥ arq waa fraat i qard w7
0¥ gAY & wrq aft fawar o 2, 9w

o= Frf IEATHET TP FA |

TW F UFF A4 G HA-Ie
HTO[ AT FIIATHE Q4T 77 N FT
7T § Faw gwafanwam € aEEr
&t qfg 18 97, 1977 & €Y mi ¥
gafg a8 areon wg W@ & fr 3.
e ¥ €@ warer A afy & 7w
[T 1 74 § | §F FQET 97 7T TN
FICA-EF WY FT AX AT FE AT
wdt grarT & fraraiw w8 ¥

gfo &a =N wEwEET A
HAEATAT F [T WA TEA ®
T ® FTRTC Y ATE IMCEF & 1 W
g wrr foafaT s woew &
T AT WIEAEF AAAT TAT AFT B A
it § | *Y woft T A A ATET A 3
fare, 1977 ¥1 gZ2y sRA T AWH
& e T AT 10 SN w6 ST A,
i gz forar & TR weman fe? g0
FEGZ JETH T 2T FF T AT A 1§
afrory oz #7 ) fameaw, 1977 % 73
yfrorr w7 Fard ) e @ 12 T
us ¥ gz 29 9¢ 15 g A1 g
¥ may i wpew W Y O T A ey
3 & deer fwar &)

=it wnell ArCTOw AEe : gTERA
WSO /7 YSq FAar gt 7 Wiy #17
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& g aret w1 warer Iv w4 T
T e puE f vei d, A fe e
o § w18 9w, 1977 W xfw
WIATT-ITHT WIT KT GATE4T
a7 g sfrma € afg wew ¥ 1 by
# w=it wgw ¥ oA wigmr ¢ 6
FY ATAT AIUT & G, WA X AT
& war feww §, 9% & g %0 ? A
& & v s fir faorely & aeat & et
7 HUT W AT | WY et g R,
IR 9T AT 9 ¥ oTHa Y W A
Lok

it weltwr wwwT : a7 1w A,
1977 & AT AT 97, TH FAM § 1
WY a7 F, WA AP ¥ I A A
97 77 #wg Z {zar a1 &fry aA@
arm fzfam 537 wrde 97 aw ¥
Bz &1, IAN FRE ¥ | FAME S0 A
FICH A WTH A N1 BT A | TR
Fraeg 8 J A AT a7 v P,
¥ gamar g fr 1 WY oronawe fza
wr § 3 e vafo ¥ ) afvay wfearag
T o7 TER-BRdl NITE §Y, IR FAE
fafaet ¥ 1245 777 w2 ¥7 1158
F7 fzar & | T o grv-frfan o g
10 T8 A 5 TH= &7 AFE |
FOFFEA, A BIE Bl AN F (A7FT
30 AT T ¥ AN W Aqeewr #,
gr WY gz &Y wE &) oY far fawy
® Ay 7 o972 7790 § 307 farrw
gz &t wf ¥\ & & oawer g
fr = fasrdt a7 Favr @ gmv, 777
fag= 92 &, 30 Wra ¥ o A=
Tt 1 faegw B2 & W 3w IAT
T OF g ¥ 21 grae we faam
T WT 100 FIT I W § AT 101
AT FT AXTM 102 579 XY gAY, A
R F Wy R e S B
wE A R



ot vt sroEw T ;- w S
¥ T wwa fowdy wr fpr W@
€ 1 gul oT o faet o way £ W
At 9T Y wTd § 1w o et
WTI F { ST Ry g
Fd & faorat & oY Iqweor i
R UL S G CL il
%7 |

st miw wwaTw ;g f3ad
TR 97 10 57IL H § G7A= 7 (2@

k4

st Wy T wAa e, &
w1 BT F @7 amar s ¢ fn
Fw7€ nivary, At oA w17 AT
T Fqm o fotr £, qa & feer &
AT & 9w A G g 9w
97 TT T FeAISY AT KT AW ATIIT
A7 w5 TRy wrE diear ¢ )

Wt aftw WA wREEE 67
FEATE &7 w7 A7 FH 7 qOAfUA TR |

SIIRI K, LAKKAPPA: Mr, Speaker,
Sir, the hon'ble Minister while reply-
ing could not explain the question that
has been put namely, to slash down
the excise duty on all important in-
puts of agricultural production. Sir,in
Southern States the Central Excise le-
vy is g0 high that farmers, cannot do
modernization in agriculture. As g re-
sult thereof there is a vast exodus of
people from agriculture to other pro-
fessions.

They are all dealing in clothes or
other things; they are trading in them.
It is very important that even a small
cultivator should go into modern agri-
culture, During the last ten months,
rgmunertt.iva prices have not been
given to the farmers. They are not Tee
moving the excise duty and other
laxes. How can they invest in inputs
for increased production. During the
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last ten months production in agricul-
ture has gone down to a consjderable
extent.

MR. SPEAKER: What is the ques-
tion?

BHRI K. LAKKAPPA: Would the
Ministry consider complete abolition of
excise duty on agricultural inputs, pe-
sticides, fertilisers? Will they evolve
a new policy because large sections of
people are engaged in agriculture?

MR. SPEAKER: You cannot convert
the quegtion into a debating hour.

SHRI K. LAKKAPPA: Large sec-
tions of the people will be ruined it
there is duty like this, Therefore I am
asking for complete abolition of ex-
cize duties.

MR. SPEAKER: The longer the ques=
tion, the shorter can be the answer.

SHRI SATISH AGRAWAL: The du-
ty on fertilizers has not been jmposed
by this government; it was imposed
by the Congress Government in 1968-
70.

SHRI K. LAKKAPPA: 1 am asking
the present government. What is it
doing?

SHRI SATISH AGRAWAL: For my
hon. friend’s information. I may say
that the duty was increased from ten
per cent to 15 per cent in 1972-73; it
is not this government which increas-
ed it........ (Interruptions). What-
ever facts and figures have been given,
they were with us. Whatever the gov-
ernment will deem proper in the m-
terest of the farmers, that will be con.
sidered at the appropriate time. On
this question nothing else is to be add-
ed o my Answer.

Wro WY WTAR - AT AT F7
mfar e e aftaogr i sw
§ gwd wyy & s i |1 5 g ey
wf W aw w59 & qaar sy §
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fr @ gfer & Toec & A7 ¥ ww
TANIAATRE ?

o wefter s ;AT 9rET & o
TH qvaeg & faorg faar § 99 q gTem,
#1 fAora frar & WY o goETT T favi
&1 A(CMT SHE AT JERI WY HLGA
LA Ll

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHR1
H. M. PATEL): The hon. Member
wants to know what steps are being
taken in regard to various proposals
made in the Janata party economic
policy statement. Naturally that state-
ment will be given full consideration
by the government, including this
particular point about what reduction
shall be made in fertilizer. I think
that in the statement it is stated that
even H it is to be abolished it is pro-
gressively over a period of time.
These matters will be given full con-
sideration and in due course We Bhall

inform the House of what we have
decided.

SHRL V. ARUNACHALAM: The
Tam.nadu Government has granted
some concessiom in the price of ferti-
lisers and pesticides to the Tarmers of
cyclone hit areas. In addition to that,
as a gesture on the part of this Gov=
ernment, will this government come
forward to reduce the price of fertili~
sers and pesticides by about 25 per
cent to the farmers of cyclone hit
arras for this year at least?

SHR1 SATISH AGRAWAL: The fix-
ation of prices is not being done by
the Finance Ministry.

MR. SPEAKER: His question is,
are you going to give any concession
to Taumil Nedu and Andhra?

SHRI H. M. PATEL: I have alveady
said that these things are going to be
considered gs to what assistance Is
needed to those who are affected In

DECEMBER 2, 1877

Oral Answers 8

any serious way by any calamity.
These points will also be given fullest
consideration and whatever conces-
sions are necessary, they will be given.

o Trae fag : wely far w=lt &
a1 war & fr aar R 7 A v s
¥ g 77k 33w @ faluaq fa=re
FT, e ¥ O AT W W
At Tia®q § #77 9 ¥ A1 ¢ {5 F2
a% ra 97 frda & wiiq ?

SHRI H. M. PATEL: I regret I can-
not give the exact date, etc. now. But
I ¢an pssure him. that we are trying
to take decision as quickly as possible.

Loss suffered by S.T.C. due f{o mon-
supply of salt to Bangladesh

*246. SHRI M. A, HANNAN AL-
HAJ- Will the Minister of COMMER-
CE AND CIVIL SUPPLIES AND CO-
OPER \TION be plcased to state

(a) whether S.T.C. entered into an
agreement with Bangladesh for sup-
ply of salt to Bangladesh;

(b if so, whether ST.C. did not
supply the salt and asked the private
partie: to supply the same;

(e) if so, the reasons therefor and
losses S.T.C. hag to suffer for non-
supply of the salt by itself; and

(d) what was the exact quantity to
be supplied and what quantity has
since leen supphed and the reason for
not sJpplying the balunce?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR| ARIF BAIG) (a)
Yes, Sir.

(b 10 (d). 8. T. C. had entered into
a contract on 25-7-1977 with the Gov-
ernment of Bangladesh for supply of
50,000 tonnes of salt to that country
during 1877-78. On account of non~
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availability of export surplus due to
fall in production during the cuirent
year subsequen! ban imposed by Gov-
ernment on the export of salt, S.T.C.
eould not make any supplies and in-
wvoked force-majeure clause in the
contract, The question of asking any
private party to supply salt on its be-
half or suffering any loss on this ac-
count therefore, does not arise.

st Qo Qo EATA WEATH : WA
afvem, & ax wAr avgar g oo
o Yo ¥ 7 T A FHT 12 TA7 AF
¥ Ti%z o Anew fem B, WA 13
TET ET A 3T 5T, IAH O WA F6l
afy fwar ?

"o o ATo T WIHT THAT Al
I T §, #7 TEH THEY 1 TR
FHWMT (AT & G ) CAAT T qrET
4 B, I HTH A TANNE FA T
5 qrdz FAE faerr &7 Ay aw
¥ om vgmar & fagw 18 T A0
¢ wafr a-dsas 97 1 g9 EA 1Y
¥ ¥, 98 FAVET AF AATE AET ¥
aFEx ¥ ag AT AT E 7

ot wifes @ : wET AF Ty Do
o & AT TYINE FTF T AT P,
THo o HYo WU WY TFAGYE T AT P,
a1 7Y mifEar vHe Yo dYo & wreAw
WAT ATA AFT A §, IW 97 uHo
o #Yo 7Y 5 TTAT FAwT faear &

ﬂ'“aﬂomm: 5 9THE
A1 74y feeemr @, 1 R &Y faear £
A AR-A=d # SE Arew ¥ nawae
FT1 97 5 qvAz fawar & | a4
THTATE T FIX X AT q0F ¥ 4 T
T TTET AURTT £7 9% qTAT ¢ |

7% 12 vwT & wgw ov oY
e fer i 7w g7 ? e woere
ﬁﬁmﬁmﬂwm"twmw?

ot wifew @ : towr waw &
AreE R

oY g wow wRATY : AT T
AT ¥ qamy R FerEw ¥ % R ¥ e
& aenf 3% ¥ Aft #7 o%, wv oAy
T 7 o AmE @ ey vt s
war &Y 8, faadk s Feman-watny
1w w et § 7 vew art oI
W weT AT w2 f, war oo g
TUHTT & W e g frar g 7

T ag At 7@ & 5 oo o #HYo
¥ AT A T AWT A7 vy B o B
Tk AT v @Y g &, wafe wrvie
ST Y RAT 497 o FAET Y grer § ?
T 9% F1E WT ) 7 3 {5 qeye
Y qTZT ¥ ZT @ W SRR S0 #Y
qATTT aqI AT g ?

9% 17T UFATER TEEr qATE A7
THE T A TNET FHOGET B, WY
o9 en 97 famw 519 ?

st mifes & & Ty oeen &Y

TE AT AT AT fF w0 nig
NI A ALY AHT & )

St gOW AR ®YAW : 77 A A
B—uTad W ST o Td wng g,
70 WATAT 3337 T THA AT
5T § ? W wiwET, ¥ woq wToHv
7@ wran €’ 3A feamer | e @t
ST A §—IHA URT ZMAY ¥, sl
ATEAE ST AT &vF g A1 TR

“RATET VAT 2——AAT w77 YT P 7

wiwesn mor amfee gfr wic
wgetfon st (st sigw wifear): o
ﬂwﬁifzﬁmsirﬂfqmrw
H‘ﬁt|ﬂm1itﬁwt,3rﬁmtg:f(
et § 1 TaT g § fos e w Seoter
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ST g AT v Qe wrfa o fiT
& 1 wre s arfow gRT § @ A
T FOEA W g §, WX W
wifor gt & &Y Aww W FERA
T KR wareT arfTm g & AWE
warar

A AEEq T FEC §AA WY
W!ﬁ"l{ﬂ'aé"o lﬂoﬁ"lmﬁ'lm
§ 7 ug arew @@ 74T &, AE w9 Zar
@mﬁh'qm ao!ﬂoﬁwmi
mvmtlnwoﬂoﬁoﬁahfa
oz ey & fF guiv neE & O wAwE
t@%.iﬂﬂfﬁ&fnﬁ,aﬁﬁm
q7 fRd-—c&#H nFo Yo Alo WZ §H
qraT 32T AAY &

SHRI C. N. VISVANATHAN: The
Minister says in his reply, “on ac-
count of non-availability of export
surplus due to fall in production dur-
ing the current year...." etc. May
I konw whether the government has
taken any concretc step tO jmprove
the availabality of salt? In Tamilnadu
we are producing a lot of salt in Tu-
ticorin, Kovalam and other areas, bul
the STC is no interested in purhas-
ing it. For salt production, no big fac-
tories are necessary—Small people
can produce salt in the coastal areas,
as is being done in Tamilnadu. Even
though the governments of Shri Lanka
Malaysia and Singapore like to buy
salt from India the STC in
Tamilnadu is not functioning up to the
mark and is not taking steps to pur-
chase salt in Tamil Nadu for export.
In stead of taking steps to improve
salt production, the government has
unnecessarily banned export of salt.
May I know what steps the governs
ment is taking in this regard?

SHRI ARIF BEG: My ministry is
not concerned with the production of
galt. Therefore, the question does not
arise. (Interruptions).

SHRI C. N. VISVANATHAN: Let
the Cabinet minister reply.

DECEMBER 2, 1077
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SHR] MOHAN DHARIA; The Mini-
sters of Stdie have recently taken
charge and if we give them some op-
portunity, it will be possible for them
to get accustomed to answering ques-
tions. If the hon. members are not
satisfled, I shall Intervene. Salt pro-
duction is no doubt the responsibility
of the Industry Ministry, but we reply
here on behalf of the government as
a whole. Last year, it was expected
that salt production will be of the
order of nearly 80 lakh tonnes, but
unfortunately it came down to ubout
45 lakhs tonnes.

And trat was the difficulty. There
was a complaint right from the Cluet
Minister of West Bengal that the pri-
ces of salt were going higher and in
that context, as we have already de-
clearcd in this House that we do wont
expocts, Lut not at the cost of wur
dumestic consumers and it is in this
context we have to take the decision,
but by any chance if there is addi-
tional salt which could be exported, I
shall be t.nly happv to export the =alt.

SHRI C.N, VISVANATHAN: I » wer
asked abcut West Bengal.

MR. SPEAKER: No, he wants to an-
sweor your question: "Why you have
not taken steps to increase produc-
tion?"

SHRI C.N. VISVANATHAN: The
Mirister said that prices of salt ‘n
West Bengal were raised. But what

about Tamil Nadu? We are produc- *

ing tonnes together,

MR. SPEAKER: He said that Tamile
Nadu is a part of India,

SHRI MOHAN DHARIA: My hon.
friend will please realise that Tamil
Nadu is a part of the country and
when I said 45 lakhs of metric tonnes,
I meant production of the whole of
the country and when I said about the
demand of the consumers, it is for the
whole of the country. So, in some
parts there may be more production
snd in other parts there may be less
producticn. but ultirmbktely 'we have to
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take care of the country. But I can
assure my +bat i there is any
possibility -of having the distress sale,
lhﬂy .can bring to motice.
mediately we shall
rangemants,

my
SHRI VAYALAR RAVI: It ia not a
question of salt production. But what
I say is that all trade in salt carried
on by SIC is only with the Bangladesh

policy because in Bangaladesh the
private trade is flourishing and be-
cuuse the export and import of that
country is through the private trade
only. Our trade is suffering because
we are carrying on our trade in re-
gard to certain items only through the
STC. Do you propose to reconsider
this properal of carrying on the entire
trade through STC or through private
parties?

SHRI MOHAN DHARIA: So fur as
salt 1s concerned, it is both through
STC and also through private traders.
It so happened that until 2-8-1977 an
cvport of about 2.36 lakhs tonnes had
taken place entirely bry private expor-
teis and the outstanding contracts in-
volved amounted to 3.78 lakhs of 1on-
nes. Here, my hon. freind wants that
the whole thing should be canalised.
It all depends from item to item. The
decisions are taken having regard to
the interests of the country as such
and if at all we feel that in the inter-
vsts of the country a particular item
shouid be canalised, we shall not hes)-
tat. in canalising that.

ST TR EaTC &4t WU WIeT,
FrAr AW A A AT T S T R
HARIAT FOT AT, FHAT T ATIT TIT
aEl wC W § waifs s g
¢ 1 A Frafwr s § gin A § W
FaE w1 wwer & awn faerr o wher
uw g o i A, W R
wagTAeTeA-m f | TR A
10-rver o WY Y DN T

uqy et qa ¥ gl & o arean
wread e e b 1 50
#fommedt oY awg & Tw o vORT
fosger srr Y vy 1 & wR
nEven & e wge ¢ fn v iR
IO AT ¥ vo are o aung
wwfre fisr § Wt e for & @
Iui sy afomw frew € s aew v
sarfer € &0

oft s wifent - waT WA &
T FT ART qeAmy TEAT § Wi R
% ofT B T ATt F o Iy awed
R OE | THE W LA SN AW
ae, TEE fer Y I w3 HE
JUEH FT TETE |

Basis on which Hetels are Star-
Categorised

*247 SHRI MANORANJAN BHAK-
TA: Wil the Minigter of TOURISM
AND CIVIL AVIATION be pleassd 10
state:

(a) the basis on which hotels are
star-categorised at present;

(b) the number and names of hotels
of different star-categorieg in the coun-
try; and

(¢) whether Government propose to
change the present criteria of classi-
fication of hotels into different star-
categories and if so full details there-
of and the action taken so far?

e wi-Are femer st (o
yeiremaiios) : (%) wifs. gl
¥ witwor-& fag frr st ot W
o WO - &% e ar AT,
o & g 73 g% §, xufelr qu
Fwer-griuw-femanr g ¢
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(=) vv ®ww cdew fawwr  ®Y
st gt 9T 280 g & foea &
152 grewt w1 fafaw sforgl § wffwor
firar o T § | il Brewt (152)
# Kot aqv Al o frary o Ow
fararcor avT qew T T § 1 [T ¥
T awT1  dfed €W&T GRo Ho—
243/77)

(W) gzt ®r wifteor w@wT
‘I sorey” 9T f W@ W W
yeme & | 9oy, fafew ' Wl &
ATt ¥ GWET w R qE@ g |
ArrevEl w7 qEme glew Sunr ¥
qrew F fear o g o

SHRI MANORANJAN BHAKTA:
There is acute shortage of hotel ac-
commodation for people from the low
incorne group, throughout the couniry.
We are always having 5-Star, and
3-Star and other Star-based hotels.
What docs the Government propose 10
do for the mccommodation of low in-
come groups at different places?

it qeater Wi =9 s Ay
aifaa & foo we g ¥ syaear
O A e e faam W
@ & T e §r ogdr oY wgr B,
gardr Ayt g fw ¥ & A 4=
qifeew fedta—faeett, wark, weme Wi
FAFAT—H ST WTAE IIqeH HW@
¥t gfie & st frew T F1 FW IE
fewar omar 1 @ fewr 7 faeet srfer @
qrénft, g ¥8 A ¢ frdix s @ fis
enfmr sitwre & fieret gerafie STee
et & ) e fessft & qrawe srtee
w W ¥ 1250 ¥9Y ¥ qF o zw
&7 wrd & w0 & At ¥ whey fawre
war 1T & 1 T § e g g v g
wedt wE w4 |

SHRI MANORANJAN BHAKTA:
The Minister has specifically stated
that he is peaking about having the
Janata hotels in big cities. My consti-
tuency is Andaman and Nicobar Is-
lands; and there gre other remote
areas; where inland tourists used to
g0. In some cases, tourists even from
other countries are coming. What
is the proposal before the Government
for accommodating people from low
income groups in such outlying areas?

st qurew wtfinee ;AT e
dga s @ K, 57 9w few
far & 1 gt as fafaw wrwat & @y
BYEH AT BT N §, FHA TG ORI
% forar & 5 3 o7 a7 & WX gew
T & faq o1 I5F 1 FEW wwE
¥ AIF F I ARTIAT & 07 W) fury
faar st 1 @z WY wae fEar e
fr 3§ faeita gearat & ot = gy
gras « & gg ot vy v  fw wre
fadt @%ex ¥ A AT wEF whTw &
grew T ¥ fag Wi wra £, A -
fasar & w7 97 I WA quv
gfeard 2% < fa=re fwar sz |

SHRI MANORANJAN BHAKTA:
The Minister has spoken about [State
governments; but what about the
Union Territories? They are directiy
under the Central Government. What
does the Central Government propose
to ao about them?

oft quaterw wtfrw : FeT oAy
A w1 frar @ g ¥ e ¥
are e gur & 1 (smwaw) wrad
T T AR 21w wigy & ) e
& wgr g § fe w7 w1 agw
wow G T E miY guT a7 ) zfee
R RAt A gy e gwr &)
¥ qw frecw Wt o ¥ o qar vdew
W grr St 6 afiRd #
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e e R ) wifrw gk & ) e
e w F ooty o <l geT & ) ww
T AW =T &4 9T 6 6T
ITHe T FTAE w7 R E

wgt o gfege 0t w1 erwe
¢, g o faelg feafy oT fnde waar
¢ fr qw agi free ST S W € )
afirm gardt wiforwr a2 & fF aeqw S
& frg o sy g€ B, O w9 OwR
¥ & T Ian wgrer §, wafew
I faq @€y o ¥ W wfws
AT HTA KT EAH T RIATE |

St Tt W gRA . AT wFw
AT wgrAwd T AT g W
difa &t e frqT & Ao AW &
fewma & &Y =4 fava & femmw A WY O
gz vqw & st gfar w3 3 o agl
AT & W A1 ATAHEE H1 FWA Iwar
2 37 TgyT dwA oY 2 wavw S
# | 5@ avg § A1 ofagrfas e & agt
97 ®E WA TTEGT @ § | TG AT
oET 9T G FITAT BT ATCAT FGA 7
gfe qYT © gy ¥4 AvaT T § e
g TAG T YA T ATAT B AT A7T
glew awarT =Wt & aeeT Wt
I IS FTCHA W TG F AT
Forrd faeltg A=At & w7 =Y 93
=y fewmy Y sgaear S ?

ot quarersy w¥fare : st gud
¥ M & xw w1 ¥ fag wr e
Tu T forg o 7w gw w7 e §aoerd
Feqrat ¥ ww A faam & g
JAr | gw w9g (e e g
Ay i At § F wré fefime s
¥ AT § | R I g
e srafrsar & amaTe o 9 o wfew
e ey gt frfir =v & gart

18

wifirer gt s swl wTe sqwedT
WEF)

ot Tt et ¢ Rafar faiy
&7 gwiTTe o wrE 37 o Frafor eww
Tgt 9T Wi & fy oY foow @ AT
uT @ 1 qgt g A grew § awT feaar
35 Ty sfafew § O fir winer grew
T T & | 99 gNew ¥ ager w
TaY g W ey gw e Aw
# gy 7y giwar & fafow o & sy oY
agt aga wix § AT 35 w7 wfafar §
qATE A T ® &wT §, e we
AT T @ T AT T FA Y
7 FY ?

s geatew Wi iF faaee
frar & f @1 9% af7 qdeT A% o
aoey § gree fafmr =g & g=par
T favig eqrr At | 9wy fAm s
A= AT G & | Sifew ag & e foraey
F=Y B WF EW AT §F1 AT RT
qTEqT F7 % |

SHRI K. RAMAMURTHY: This
question relates to star hotels. The
Janata Government have announced a
policy decision that they are going
to implement prohibition throughout
the country in four or five years. But,
at the same time, I find that inaward-
ing stars to a hotel, the attachment of
bar is given extra marks. Will the
Government come forward with a
policy to scrap this condition of awar-
ding extra marks to those hotels
attached with bars?

ot geitew wiferw : 7 ot TORTe
NN e g Afr s ot w o
fdx woar & o WY Nfr iy owR
Henfaw g wv wT T
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8HRI K. RAMAMURTHY: If the
Government want to introuce prohi-
bition, how ig it that they themselves
impose a condition of awarding stars
on the basis of the bar attached to
the hostels?

ofY qearers itfeme - firelY grew i
Rawrh & wifee w7 3 o7 £ /Uy
wertflefes o gl fear amer

SHRI YESHWANTRAO CHAVAN.
This question is not exactly about
hotels. 1 notice that an increasing
number of school and college students
come to see the capital of India, par-
ticularly during the session period or
on other important occasions. I have
come across many instances, when
they had to stay on the platform of
the Railway station because they
had no other place to go. Will the
Minister be pleased to make  some
arrangements, 1 would not call them
dharamsalas. but some arrangement of
that style, not one star or two star
hotels but dormitaries where the stu-
dents can stay for two or threc days
Will he make some such arrangements
in the capital city of Delhi”

o goatew wifme - @ A
it gf ¥ fr sreftn gzer w1 gem
o faaa & gaw) Baer | Ffrar =g &
wveTT ¥% o7 faere w7 ) m
ov g grezew &, g9 grez=y meifade
oY ¥ o7 I 9T T qAT 9dHT &
W FT A AT ) W a9 uy H
ot oy &, & Fr qemar fy g ot
e 15 W gAT | O ¥9 wav
wak wi f, A OF A i I o
Rt wig faf, s ot e A
o ogwdT ¥ 0

e arezg o agt g &, fer
wam gfoaw ¥ fod for o wy
t 1 afer dar B iy fr 65
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TR TTRT AT ? oy § s g
waliz ¥ v §v & oy & fad
=rweaT ¥ yravgwar § fowd o ey
Fgelromg amm ar €% | & wEeiT
TR W e so A § e g
RAAT FT Ty & fong, gu Wt & fag
& e B syweqr foah o g
W OET )

SHRI RAGAVALU MOHANARAN-
GAM: I come from one of the his-
torical places. You have not allowed
me to ask a question.

MR. SPEAKER: Every party has
been given a chance. Your party
has also been given.

SHRI RAGAVALU MOHANARAN-
GAM: Even the size of the Member
does not count!

MR. SPEAKER: That I know"

SHRI RAGAVALU MOHANARAN-
GAM: My question will be very
brief.

MR. SPEAKER: I have called the
next question No further discussicn

Memorandum from Al} India P & T
and other Central Government Fen-
sioners' Association

*248 SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
FINANCE be pleased to state:

(a) whether he has receiveq a
memorandum from the All India Posts
and Telegraphs and other Central
Government Pensiomers’ Association
regarding the restoration of pension
from 3[8th lsvel to 4/8th level after
full recovery of Death-cum-Retire-
ment Gratuity amount paid in lieu of
1/8th reduction; and

(b) it so, the details thereof ant
Governrmsent's reaction ¢hmrato?
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. THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) In 1880, Death-cum-Retirement
Gratuity was carved out by reaucing
pension from 4/8th to 3/8th of exoiu-
ments on the recommendation of the
First Pay Commission and the amount
s0 reduced was paid in lump sum 1
the retiring Government gervant on
the basis of its acturial equivalent.
However, the Pay Commission haa
at that time suggested this actunal
equivalent only to work out the
quantum of Death-cum-Retirement
Gratuity. Since then, the quantum of
Death-cum-Retirement Gratuily has
been increaseq on several occasions
without gny reduction in the amount
of pension. On the recommendation
of the Second Pay Commission, the
rate at which Death-cum-Retirement
Gratuity was calculated was increased
from 9/20th of one month's emolu-
ments to 10/20th, without a further
reduciion in the scale ..[ pension. The
maximum amount of gratuity was
alsy raised from Rs. 22500/~ to
Rs. 24,000/- subject to a limit of
15 months' pay. Again, the Third
Pay Commission raised the maximum
gratuity  from 15 months’ to
161 meonths' pay and the overal. lumit
of Rs. 24,000 was raised to Rs. 30 000.
The latest position is that the maxi-
mum pension payable to a Govern-
ment servant on retirement is 33/80th
of the average of 10 months’ emolu-
ments and the maximum Death-cum-
Retirement Gratuity, is 16§ months’
emoluments, subject to the maximuam
limit of Rs. 30,000. Tt has also been
decided to do away with The reduc-
tion of 2 months' pay from the Death-
cum-Retirement Gratuity which was
hitherto enforced as the employee’s
contribution towards family pension.

It would thus be clear that Death-
cum-Retirement Gratuity is not the
commuted value &f a portion of the
pension, and is 3 part of the scheme
for retirement 'benefits’ to
Government gmployees. It has,
fore net been possible to accept ~

oIk

suggestion for restoration of 1/8th of
the pension. The Association has also
been informed accordingly.

SHRIMATI PARVATHI KRISH-
NAN: Is it not a fact that the death-
cum-relirement gratuity scheme is a
compulsory commutation and that by
virtue of this the basic rate of 40/80
pension after full liquidation of death-
cum-retirement gratuity stands a
good claim for restoration? ‘There-
fore, why is it that those very few
pensioners who happen to live be-
yond a certain age in their old age,
cannot be given compensation gr help
by Government by final restoration of
their pension? Virtually Government
is taking money from them.

SHRI H M. PATEL: These matters
have been considered hy three Pay
Commissions and they have, ag a res-
ult of the consideration, gone on rais-
ing the gratuity element. In the
matter of retirement benefit, if it
is suggested that this is jn the nature
of commutation of a portion of pen-
sion...

SHRIMATI PARVATHI KRISH-
NAN: Compulsory.

SHRI H. M. PATEL: There is no
compulsion in this. Even when
people commute their pension, if they
live longer they cannot say that
their commutation be treateq as can-
celled and they should continue to be
given full peneion. That is not a cor-
rect view and we have resisted this
particular kind of request. The
whole gcheme is not on tha question of
cummutation. It was faken up on a
national basis by the Pay
as to what the quantum Y gratuity
should be and successively while the
pension remained unaltered, the gra-
tuity has gone on increasing. There-
{ore, the Government has all along
considered this question, the total
quantum of retirement benefit which
sHould Bé mppropriste /for- the Gov-
srnment servards 't have
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SHRIMATI PARVATHI KRISH-
NAN: It is well known that gratuity,
by the very word of it, does not mean
pengion. Gratuity, if you go into the
'Gratuity Act, is a free gift for service,
That being the case, how can the
Minister keep on saying that you take
the gratuity but please do not live
beyond a certain number of years and
if you live beyond a certain number
+of years, you will have to slarve?
After all, it is a small number who is
affected. They should be given ade-
-quate consideration and adequate
compensation and the pension should
be given to them. Government should
not be unfair or immoral by taking
money from those who happen to
live longer.

SHRI H. M. PATEL: I am glag that
the hon. Member is living up to her
normal attitude in these matters by
saying that it is immoral and she has
gone to the extent of saying  that
these pensioners are starving. 'This
kind of exaggeration has no argument
at all. As I explained, the question
that the Government considers 18
only from the point of view of what
is the reasonable quantum of retire-
ment benefit which should be given
and the retirement benefit in this case
hag been changed in this form.

SHRI RAGAVALU MOHANARAN-
GAM: Whether it is a fact that thou-
sands and thousands of employees
who are working in the P & T are
stagnating in their maximum pay and
they have not got any promotion even
after putting jn 25 years of service.
At the same time, they are not given
any extra payment. What is  the
reason for that?

SHRI H. M. PATEL: It seems to me
that they want the entire scheme of
pension to be revised and, if so, cer-
tainly, it can be considered. But what
I would say is that the pension
scheme, us at present concelved, is
perfectly Yair and has been so accep-
‘ted even by the Pay Commission.

S8HRI RAGAVALU MOHANARAN-
GAM: 1 am not asking about pension;
T am asking about the pay-scales...
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MR. SPEAKER: That does not
arise.

PROF. P. G. MAVALANKAR: The
hon. Finance Minister will agree that
we have already launched the idea of
a Welfare Btate and an increasing
number of health gervices which im-
ply that longevity is going to be
higher and higher. I hope, he will
have to agree with me on this
point. If that is so, should the
Government not think in terms
of relaxing and revising some of
the age-old end rigid rules of pen-
sion and gratuity mnd bring them
in tune with the new expectations of
life in this country? Secondly, would
he also not agree with me that al-
though the Government on one hana
goes on giving periodically hikes to
regular Government gervants  while
they are im employment jn terms of
additional D.A. etc., a large number
of retired Government servanls re-
main almost stuck up at a particular
pension amount? 1 do not know whe-
ther the Minister himself gets a
pension or not. A large number ol
retired Government servants get
stuck up at 5 particular penslon
amount, They are never considered
for any hike although a number  of
Pay Commissions go on giving hikes
to regular Government servants while
they are in employment.

Sir, you are coming from Banglore.
You know Sir that Bangalore, Pune,
Ahmedabad, Bombay gnd many othe:
places are full of a large number ol
retired pensioners, some of whom: and
even beyond the age of 80, are d ing
useful service by writing articles for
newspapers and letters to Editors and
all sorts of things. They are doing
good work. Therefore, in the interest
of democracy also, the Governmen!
should see that these old seasoned
people giving their experience
through some of these things are paid
adequately so that they can live
honourably. 'What is the Govern-
ment’s attitude to that?

SHRI H. M. PATEL: The hon. Mem-
ber has made a small speech in sup-
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port of the pensioners. As a pen-
sioner, I am very glad that he is tak-
ing interest in the welfare of the
pensioners. May I point out fo him
that we do take into account the fact
of longevity, ete. and there is a conu-
nuous revision of the commutation
table, etc. As regards dearness allow-
ance, pensioners do get certain in-
creasey in their pensions taking into
account higher cost of living index, But
having said that, when you refer to the
fact that our aim is a Welfare state—-
certainly, it is our aim—we have to
cut our coat according to the cloth
available, that is, the resources of the
country must always be kept in mind.
Whatever welfare activity that the
Government may undertake it must
alsp take into account the resources
of the country. I think, this cannot
be forgottcn.

SHRI JYOTIRMOY BOSU: The
Minister is talking about resources.
How much is the uncollected tax
arrear at present?

**R. SPEAKER: That 15 not to be
answered

SHRI H. M. PATEL: I will not ans-
wyr that,

Expori Targels for Engineering Goods

*239, SHR1 CIHITTA BASU- win
the Minister of COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION be pleased {o state:

(a) whether the Engineering Export
Prumotion Council have fixedq the ex-
pori targets for engineering goods for
the Eastern Region at Rs. 120 crores
and Rs. 140 crores for 1977-78 and
1978-T4 respectively:

(b) if so, whether Government con-
sider it necessary to improve the rate
of capacity utilisation to fulfil the
target; and

(c) if so, the steps Government have

taken or propose to take for gpeedw
improvement in this regard?

THE MINISTEROF STATE IN THE.
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOQPLRA--
TION (SHRI ARIF BAIG): (s) The
Eastern Regional Commutiee of the.
Engincering Expart Promotiun (ounuil
has fived an export target of Rs. 50
croreg for 1977-78 and Rs. 175 crores
for 1978-70.

(b) Capacity availablity is not &
constraint in the way of fulfilment of
the targets. But, better capacity uti-
lisation will improve the viability of
firms, and, hence, their capability for
increased exoort efforts.

(c) Improved capacity utilisation
depends on factors like availability of.
power, availability of raw materials,
good labour relations, effective man=
agement operations, etc. The Minis-
tries of Government concerned with
these matters are continuously taking
steps to bring about improvement.

SHRI CHITTA BASU: I think the:
hon. Minister is quite a knowledge-
able person in this respect also. May
I know whether he is aware of the
fact that the entire eastern region of
our couniry accounted for 66 per
cent of the total export of our engin-
eering goodsg ahout a decadle ago, name-
ly, 1960 and it had dropped down to
a figure of only 15 per cent in the
vear 1975767 Whether he is also
aware of the fact that during the last
ten years, the export of engineering
goods 1n the country inercased by
14-fold whereas in the case of eastern
region, it has increased only by three-
fold. Having regard to all these
things, [ also want to give other facts
about the total manufacturing units
in West Bengal. As far as those units
are concerned. there was a decline in
export from: 23.5 per cent to 16.9 per
cent. So far as production capital
is concerned, it was 30 per cent ten
years ago. Now it has dropped down
to 22.2 per cent. So far as employment
potential is concerned. it was 33.2 per
cent ten years ago. Now it has
dropped down to 19.6 per cent. In
view of all this, mav I know from the
horn Minister, what concre'e, parti-
cular and specific steps Government
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has 50 far taken or proposed to  take
in the interest of the country as a
whole? 1 also want to know what
particular steps Government has taken
or proposes to take in the matter of
revitalising the engineering industry
as a process of rejuvenating it which
1 may be permitted to say.

SHRI ARIF BEG: It is true that
due to many problems in that area,
production has come down. Govern-
ment has taken many steps for  the
improvement of these conditions.
Slackness in demands was being &x-
perienced by the engineering industry
for about two years. In the past, this
slackness in demand had been exper-
ienced by other industries as well.
"There is the example of the textie
Industry. The lower purchasing
power in the hands of the peop'e and
the relatively lower production in the
five years plan has been responsib'e
for......

MR. CHAIRMAN: The saswcr js
not to the guestion.

THE MINISTER OF COMMERCE
& CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): I
oo appreciate the concern of the hon.
Member gnd I need not go into the
political history of the last ten years
why production has come down in
West Bengal and in the eastern region.
Mr. Chitta Basu knows the reasons
much better than I do. (Interruptions)
There are several problems. One
problem jg of input, power, communi-
cations and the other inputs required
for the industrial growth. The sec-
ond is the labour relationship. The
third is the proper management in
every sphere. There was a sudden
setback. But as the export has in-
creased within two years, it is obvious
that gradually the industrial move-
ment has started picking up and so
also export. That is the reason why,
as has been gtated in the original
reply, as against the export of Rs. 66
crores last year, this vear, it is plan-
ned to have an export to the tume of
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Rs. 130 cvores. For the next year it
is Rs. 175 crores. This very fact that
additional exports are envisaged re-
flects that it is because of certain steps
taken by the Government that the
production has started” ylelding
results. Amng it shall be the endeavour
of the Government to see that this
eastern sector does mot suffer any
longer.

SHRI CHITTA BASU: There are
small engineering industries particu-
larly in Howrah and other places.
What particular steps Government
propose to take for the rejuvenation
of those small engineering industries?

SHRI MOHAN DHARIA: Here aiso
it is the policy of the new Govern-
ment to give all possible protection w0
th  smalt scale units, My collea-
gue, Shri George Fernandes, has stat=-
ed on the floor of the House the
various steps being taken by the Gov-
ernment to give all vossible protec-
tion to small ynits. If I may quote,
the number of exporters which was
177 has gone up to 290. and by und
large most of them are in the small
scale sector.

WRITTEN ANSWERS TO QUESTIONS
Speclal Monetary Grant to States

%244, SHRI MOHD, HAYAT ALI:
Will the Minister of FINANCE he
rleased to state:

(a) whether some State Govern-
ments have approached the Central
Government for a special monetary
grant;

{b) if go, the names of the States
and the amount demanded;

{(c) whether the West Bengal Gov.
ernment have also requested for the
same grant in order to solve some
outstanding problemg of the West
Bengal; and

(d) the reaction of Government
th-r:to?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House,

(¢) The Government cf West Be~gal
requested for Rs. Y crores to cover
part of the gap In resources for ihe
Annual Plan 1¢77-78.

(d) In most coses, the State Gov-
einments have requested for Central
@ssislance to cover gaps in resources
or Lo meet the expenditure necessitat-
ed by natural calamilies. Gaps in re-
sources have resuited fro.n shertfall
in mobilisation of additions, resourw
ces and erc n of resources due to
tax concessions, 1elief t> employees
wny undertaking of addifional non-
Plan financial l:abilities by the States
after finalisation of the Annual Plans.
To cnable the States to maintain the
approved Plan outlays and keep up the
tempo of deveclopment, 1t hag teen
decided that huf of the resiiual gap

in resources should bte covered by
additional Plan assistance. It is ex-
pected that the Stateg will be atle fc
cover the remaining half of the gap
through their own eflorts such as eco-
nomy in non-Flan expenditure, ime
provement in receipts, ccllection of
aues, etc. The pesidon is proposed to
be kept under review.

Advance Plan assistance to =eet
eapenditure necessilatzi by natural
calamities ig decided on the recom=
mendetions of the JCen.ral Teams
which visit the affected States. In the
current year, Central Teams have visi-
teq Assam, Gujara:, Haryara, Hima-
thal Pradesh, Kamnataka, Oricsa,
Rajasthan and Uttar Pradesh and
West Bengal and the amounts of ad-
vince Plan assi>tance recommenced
by them have been allacuiled (o the
States. A Central T2am h.s just con-
cluded its visit {» Andhra Pradesh,
anc another Central team is at pre-
sent studying the situation :n Taiail
Nadu. A Central Team will he sent
i. Kerala shortly.

Statement
Requests from State Governments for Special Cenpral assistance

State

1.  Andhra Pradesh

Assam . - . .
Bihar

Guarat . . . .
Haryana . . . . .

LN

6. Himachal Pradesh . 1 . .

7. Karnatuka g i .

8 Kermla . . .

9. Madhya Pradesh . . . B

Amount
(R cromes)
. 5 goroo Eaclusive  of  amunt
for Cyclone reliel.
74797
13500
nfi-39
109'03
f 8-y
a — Unspecified  amount
for covering gap in
FEROUPCES,
. 21+o0 Exclusive of amouat
for cyclone relief.

. . 79-00 and unspecified amonnt
for  drought relief
expenditure  incurred
last year.
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State Amount
(Rs. erores)
1o, Maharashtra . . . » . N 46° 00
11, Manipur . ' . . . . 10°00
12. Orissa . . . . . . . f . 7659
13. Punjab 200
14. Rajasthan . : . . 8o-03
15. Tanul Nadu . . . . 41715 Exclusive  of amount
for eyclone relief,
16. Tripura . . . . . . . . 19°25
17. Uttm Pradesh . . . & . 75 00
1. West Bengal . ; . . . . 40° 00

Irregular Advances mnde by
Allshabad Bank

#250. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any complaint of irregular
advances made by Allahabad Bank;

(b) if so, the details thereof along
with the names of the companies to
whom such advances were made and
the amount given as loan to them;

(¢) whether it is a fact that sume
advances were made at a lower rate
and agan st ‘lock of fertilizers, which
were ultiinalely found containing sand
and salt; and

(d) if =0, the details thereof and
the actuon taken by Government?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): (a) Yes, Sirc.

(b) The informalion sought relates
te the uffairs of the ~onstituenis of
the bank which canrot Le divuiged 1n
accordance  with  the piarlices and
usages customary among bankers and
also in a:curdance with the provigions
in the statutes governing public sector *
banks.

[

(c) and (d), Allahabad Bank has re-
ported having ¢ne advance account
wherein a cash cred:. limt wag sanc-
ticned aguinst pledged stocks which
were ultimately frund to contain sand
and salt

Allahabad Bank has also reprried
heving filed u First Informat.on Re-
port with the Police authorities ageinst
the proprietor of the botrowirg firm
#r soon as the rrregulanty came tu .18
nolice. Detailed investigaiion in the
erlire case waz 2" 9 «otned «ut by an
officer from the Ilead Office of the
Bank and, based on hig findings, neces-
sary action has aireurly been initiated
against the conceirned staff at various
levels. A Civil S.ut has also leen
filled by the bani against the jropries
tor of the borvewing firm for the re-
covery of its dues. The | unk hns also
taken steps, such as, creation of an
equitable mortyage of the immovakle
properties of the borrower in favour
of the bank, {5 safeguard its inlerests,

Foreign Aid negotiated \with World
Bank

*251. SHRI EDUARDO FALEIRO:
Wil] the Minister of FINANCE be
pleased to state:

(a) what ig the total amount of
foreign aid negotiated or being nego.
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tiated by the Government with the
World Bank;

(b) in what manner and for what
purposes will those geveral loans and
grants be utilised; and

(e) what steps have beep taken to
prevent the foreign donors from
determining the allocationg of resour-
ces for projects and programmes in
the high priority sector and to pre-
vent the foreign private capital from
laying down the terms and conditions
for the development of the export-
oriented industrial sector?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
1:. M. PATEL): (a) and (b). The total
amount of aid Indicated bty the World
Bunk/Internativnal Developmert As-
suciation for thely fiscal year July 1,
1877 to June 30, 1978 at the time of
the Indian Coasorliuun meeting held
m July 1877 :5 of the order of US
$1100 million,

This order 2f commilmente from the
Bunk Group will be utilised for ceve-
lupment purposes in the form cf speci-
fic projects in the fields of irrigation,
power, agriculinze, railways, and other
priority sectors.

(e) The selection of projects cnd
programmes to be poseg to the foreign
denors and allocations of resources
for them is made by the Government,
keeping in view our own national
priorities and objectives. The ferms
ang conditions of external assistance
for such projects and programmes are
ns mutually -greed upon at the time
ot negotiations. The terms and con-
aitions of foreirm privale investments
are laig down hy the Government and
not by the foreiyn investors.

More Alrbuses for Indlan Airlines

*252. SHRI 3. Y. KRISHNAN. Will
the M-nister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Indian

Airlines hag decided to go in for some
more airbuses: and

2767 L8—2

(b) if so, the detaily regarding the
performance of airbus which is al-

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI FURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) The Airbus 300 B2 aircraft,
during its operation, has been found
economical in operntion and technie
cally reliable. The gross revenue
earned from April, 1877 to September
1977 amounts to Rs. 21.12 crores,
whereas the totil cost of operation is
estimated at Rs. 18.78 crores, lcaving
an estimated profit of Rs, 2.34 crorca

Demands of Employees of General
Insurance

*253. SHRI K. A. RAJAN:
SHRI SAMAR MUKHERIJEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether the General Insurance
employees al] over the country went
on a two-hour strike on October 14,
to press their demands;

(b) whether the negotiations open.
ed with the representatives of unions
by the management failed to bring
about any satisfactory results to the
employees; and

(c) if 80, the details thereof and
what efforts have been made by Gov-
ernment to arrive at an early settle-
ment?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) to (c). Yes, Sir.
All gections of General Insurance em-
ployees including oMicers wrnt on two
‘hours strike on 14-10-~1977 1o press
their various demands which, inter
alis included payment of bonus for
the years 1974 ang 1975 at the rate of
15 per cent and for the year 1978 at
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the rate of 20 jwr cent, restoration of
provident fund cut, restoration cf sick
leave rules and security of employ-
snent and ensuring mumimum Wwage
level to development employees. The
discussions held from 5th to 11th
October, 1977 on their various demands,
between the management of the Gene-
ral Insurance Corporation and the re-
presentatives of unions/associations
of einployees remained inconclusive,
However, the demands of the em-
ployees in the light of the discussions
‘held are being looked into by the
General Insurance Corporation in con-
sultation with the Government keep-
ing in view the existing wage-siructure
and othey conditions of service etc. of
employees in similarly placed public
‘sector undertakings.

Use of ‘Dharamsalas’ as Tourist
Housing Facility

+254. SHRI SUKHDEO PRASAD
VERMA:
SHRI AHMED M. PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased fo state:

(a) whether at the recently held
conference in Delhi of the State
Tourism Ministers, the gquestion of
using ‘Dharamsalas’ ag tourist housing
facility was discussed; and

(by if so, what are the details
thereof and the necessary action likely
to be taken to improve the condition
of the ‘Dharamsalas’y

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Yes,
Sir. Discussions were held during the
conference of State Ministerg of Tour-
ism in August, 1977 in Delhi regarding
utilisation by tourists of the accom-
modation provided by Dharamshalas
ang Sarais constructed in the country
by different agencies. Since the sub-
ject required more detailed consideras
tion the State Chief Ministers have
been requested to conduct a compte-
hensive survey of Dharamshalas in
their States and based on the findings,
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make planned efforts for their im-
provement. It has also beeun suggest-
ed that the religious trusts/institutions
concerned may be requested to utilise
their funds in constructing new
Dharamshalas where necessary. To
achieve this objective, the State Gov-
crnments have been requested 1o con-
gider: (a) amending/enacling appro-
priate laws; (b) extending financial
assistance; (c) constituting region-wise
committees to programme the construc-
tion of new Dharamshalas and im-
provements to the existing ones.

Fish catch from Coastal areas of Tamil
Nadg and Kerala

*255. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE AND
CIVIL SUPFLIES AND COOPERA-
TION be pleased io state:

(a) how much of catch of prawn
fish was obtained from the coastal
areas of Tamil Nadu and Kerala and
how much foreign exchange was
carncd therefrom during the three
previous operations, geparatcly;

(b) whether Government are aware
that most of prawn from Tamil Nadu
is exported from Cochin; and

(c) if so, whether Government pro.
pose to ider giving n y faci-
lities for exporting prawn fish through
Tuticorin or Negapatam Port?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SIIRI ARIF BAIG): (a) A
statement is laid on ihe table of the
House.

(b) At present, most of the prawns
from the coastal areas of Tamil Nadu
are exported from ports in ‘Tamil
Nadu itself. However, depending
upon the availabilily of sailings and
refer soace frozen prawns etc. pro-
cessed in Tamil Nadu are occasional-
ly exported from Cochin.

(c) At present Madras is the major
location for export of frozem prawns
from Tamil Nadu. There is very lit~
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tle scope for developing Tuticorin and
Nagapattingm ports for export of
prawns as the volume offered for €x-
port at these places is not adequate

for reefer vessels to call at these ports.
A self contained fishing harbour at a
cost of Rs. 210 lakhs has already been
constructed at Tuticorin.

Statemant
Foreign
earnings from
Year Catch of Prawn of prawn th
ports
in in in in
Tamil Kerala Tamil  Kerala
Nadu Nadu
(in tonnes) (Rs. in crores)
1974 . . . . . . B,106 6v,Bag 762 4096
1975 - 13,093 77,962 1149 55°96
1976 . . . . . . . 10,350 34533 2176 Bi-g4
(lz'mhional]
Representative  Office of American

Bank in India

*256. SIHHRI M. N. GOVINDAN NAIR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
allowed an American bank to convert
its representative office in the capital
into a fulfledged branch; and

(b) if so, the name of the said bank
and other details jn this regard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The Bank
of America wag originally permitted
by the Reserve Bank of India to open
a branch in New Delhi in June 1969.
Instead of a branch, it opened a Re-
presentative Office in New Delhd in
February, 1970. In Junpe, 1977, the
Bank of America was permitted o
convert its Representative Office at
New Delhi into a branch.

Reduction in the Price of Coffee
Powder

+257. SHRI S, S. SOMANI:
SHRI D. B. CHANDRE
GOWDA:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to siate:

(a) whether there has been some
reduction 1n the price of coffee
powder; and

(b) if so, the steps taken by Gov-
crnment to reduce the price of coffee
particularly the price per cup to make
it easily available tg the common
people?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) Yes,
Sir.

(b) A statement is laid on the Table
of the House.

The Coffee Board has taken the
following steps to ensure the supply
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of coffee to the public at reasonable
rates:

(i) In 1976, 38,000 tonnes of cof-
fee wag released for inlernal con=-

sumption as against 51,588 tonnes

which was exported. During the
year 1877, when production will ex-

ceed 100,000 tonnes, it is estimated

that 45,000 tonnes will be made
available for internal consumption
ang 58,00p to 60,000 tonnes will be
exported. This will ensure adequate
supplies in the internal market.

(ii) The system of internal dis-
tribution adopted by the Coffee
Board ensures release of adequate
quontities of coffee ma'nly through
poo] auctions and direct distribution
to retailers, Co-operative Societies
and local sale depots etc.

(iii) Blended coffee powder is
being sold through the propagand:
units of the Coffee Board at the
rate of 11.60 per kilo (inclusive of
sales tax and packing charges). Cof-
fee Board has fixed the maximum
retail rates per kilo for coffee sold
through Co-operative Societics, au-
thorised dealers, receiving allotment
of Coffee from the Coffee Board.

(iv) Inspections are made of Co-
operative Societics and local sales
depots etc. to ensure that coffec is
sold at retail prices fixed by the
Board.

Ag a result of these measures, the
prices at which coffee powder is being
sold hag remained steady and have
shown a slight decline, as of late.

T T w1 W
*258. Y Yt wo™ o™ AT
faw wer g FwF 97 gO9r 4G f¥

(F) aF 1947 & 1976 a% =
wafiy & feeht arefrm e o e &
A R T W T WARET guT;
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(&) % qfronwaey W@ W
fadeft o7 ¥, Fwerre, fireett gfe gf;
e

(m) wwrin®t Tew, fafew ot
w17 w4 TG K AT 7 ATCALT PO
T et afagi e ?

farey era wrore Wt arfie sy (o)
QWo QRo TEW) : (%) a4 1947 &
1976 &% %Y wafg § WA WOy F7
WA &1 a7 faar o oar 1 ager
waFd, St 30,52 Sfaw &1 o,
faaeas, 1049 31 forar mar a1, ¥
effg At SEETe qgF FaT wer
| P WA A1 36, 5 GfAOA &7
41, 6 49, 1966 71 fFar w97 57
srwAT Ffaer et ST Ae 9

() A7 1949 & W74 19 FE
fa2eit =W FET 91, @WiAT 1959w
WA 4 T Wrew o e o
T WIC 4 FT §ATH &7 ARY GAAT
s i faeit wpr & w9 @ arA
grer v ary oy ot o wfer & an§
af e At gom a7y 1966 | Frg
wEgeTA A w4 w7 i g ke
®OT WX 57. 5 wfvorr st gfg gf

(7) dfs wagemw w7 wfmm
TEU  FH AT §, W T T WO
% wron fadely maoet & g |
wredtT ey F oyem i afz & wv
g 1 7@ gEr )



41 Written Answers AGRAHAYANA 11, 1809 (SAKA) Written Answers 42

Bllateral Trade with USSR,

*250. SHRI R. P. DAS: WilL the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether with the sharp increase
in the volume of bilateral trade with
the Soviet Union since 1975, India has
been losing a great deal in commer-
cia] transactions in comparison to
USA and UK;

(b) if not, how India is being
benefited by the said bilateral trade
with the USSR; and

(c) if so, the details thereof?

TIIE MINLSTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) to (c).
The statistics of India's trade with
the USSR are available for the calen-
dar years 18975 and 1976. According
{o these statisties, the trade has come
down from the level of Rs. 755 crores
in 1975 to Rs. G85 crores in 18976. The
terms of trade with the USSR are not
substantially different from those with
the rest of the world, including USA
and UK., Trade with USSR has given
us an assured important market for
some imporiant commoditiez, such as
tea, tobacco, coffee, etc., helped 1o
stabilise prices and units realisation,
and has served to introduce our manu-
factured goods into the woild market.
On the import side, it hag provided
us important capital goods as well as
essentinl raw materials and goods,
such as ashestos, fertilizers, kerosene
and diesel oil, newsprint, non-ferrous
metals, etc. and crude oil without
ouigo of foreign exchange.

Tro ¥ o6 qeET €Y ATEET W7 S

*260. WY weforw wrrdt ;- aT
wiferee evar avifew gy wite wpwrfomn
weft oy wory ofr wor w0 fw

(%) wn gowre wr fewre free
wiaer & §o Twl # wew qoAT A
WA ST R E

(m) afz zt, A 3= a=GT & @
T ¢ AR

(1) T FrAM T AIFL W
AR T WY § 7 W g7 qrAe
& g a9 rro 7 ford 13 ) AeaAr §

sforen aqr amfos gfe s
wgwifear s o st (s
wifesdn) : (%) & (7). gadtda g
W TeE e wA & gE 9X
HCHFTT §E TG H AT AT TET Q|
ETAGEAF (=TT 77 ¢ 1% ATHT TH
frowmd a7 qg=T & fr & Y wd-mmaeqr
#T1 adwr frafa %1 < go ag afvaromr
ArETfAs srafagar # 737 ¥ 1 wAfAg
arpe &5 = fang o faey wwfe
vaa F1 <=7 faar ¢

International Drug Smuggling Racket

*261. SHRI S. R. REDDY: Will the
Minister of FINANCE be vlcased to
state:

fa) whether an international drug
smuagphing racket has bheen busted;

(b) what isg the ¢uantity of hashish
and hashish oil forfeited; and

(c) what steps are taken to seize
further stocks of smuggled drugs re-
ported to be in India?

TIIE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (h).
Yes Sir. Recently, the Directorate of
Revenue Intelligence with the assist-
ance of Drug Enforcement Adminis-
tration of the United States were suc-
cessful in smashing an jinternational
gang of hashish and hashish oi] smug-
glerg which was operating between
A9 ‘EIpUL ®1A VSN AW Ppue [eday
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these operations, 41,1 kgs. of hashish,
36.05 kegs. of hashish oil and 0.25 kg.
of ganja totally valued approximately
at about Rs. 45.00 lakhs were seized
on l4th October, 1877.

(c) On verification, it was reported
that there were no further stocks of
smuggled hashish which could be seiz-
ed, However, the enforcement agen-
cies are maaintaining a careful watch
to prevent any attempt to smuggle
these items into the country.

Indis's participation in 5th Tehran
International Trade Falr

#262. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION be pleased to stale:

(a) if it is a fact that India parti-
cipated in the 5th Tehrap Interna-
tional Trade Fair in September, 1977;

(b) how many Indian Business and
Indusirial units participated in this
Fair and what part did Government
play in display of Indien goods in this
fair;

(c) the total expenditure incurred
in participating in thus fair and the
aetual booking of orders from India
and value thereof;

(d) the number of traders and
orders anticipated from the pending
negotiations; and

(e) is it true that most of these
orderg are nearly repeat orders of
previous business contract?

THE MINISER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND CUOPERA-
TION (SHRI ARIF BAIG): (a) Yes,
Sir.

{h) Scventy Indian firms incl iding
Public Sector Undertakings and re-
nowned private industrial units parti-
cipated in the Fair. The Trade Fair
Authonty of India on behall of the
Government made detaild arrang-
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ments for participation, namely selec~
tion, collection and transportation of
exhibits as well as construction wad
seiting up of the Indian Pavilion In
Tehrar and provided facilities for
trade negotiations.

(¢) The total estimated expenditure
mev-red on participation in thig fair
is Hs. 23.75 lakhs which includes
foreign exchange element of Rs, 16.35
lakhs. Export orders backed by Lef-
ters of Credit to the extent of Rg 2.84
crores were hooked by the pandci-
pants,

(d) The number of foreign traders
were filty and the orders of over Rs.
74 crores are anticipated from the
pending negotiations with them.

(e} No, Sir.

Import of Gold to stop Smuggjing

*263 SIIRI G. M. BANTAWALLA.
SHRI UGRASEN:

Will the Minister of FINANCE be
plased to state;

(a) whether there is any proposal
under consideration of the Govern.
ment to import Gold to stop smuggling
of this high priced metal and to meet
the growing demand of the people;

(b) if so, broad outlines of the pro-
posa]; and

(c) its effect on country's foreign
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
SATISII AGARWAL): (a) to (c). Sug-
gestiong had been made iy the Con-
sullative Committee of the Ministry of
Finance that Government should con
sider the advisibility of importing gold
ag one of the methods for containing
smuggling. Those suggestions hed
been noted. Government have so far
taken no decision in the matter.
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Threats of dire cobsequences received
by top Offickals of Anti Smuggling

*264. SHRI M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) whether some top officials in the
nnti-smuggling organisation of the
Revenue Departments have been re
ceivin 7 threatg of “dire consaquences”
from anonymous persons;

(b) whether these threats have im-
mobilised the anti-smuggling set-up
in the country and the worth of smug-
gled goods seized has been showing a
declining trend for the last few
months; and

(c) it so, the factg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
SATISH AGARWAL); (a) Reports re-
ceivedr by the Governmeat do no!
indicate that any top officials of the
anti-smuggling organisation of the
Department have been receiving
threats of “dire consequences”, How-
ever, recently, a few instances of
threatening anonymous telephone call
to some officials have been reported.

(b) and (c). No Sir. However, the
anti-amuggling set up has been suit-
ably strngthened and reinforced and
the mwmace of smuggling has been
effectively contained. As a result, the
value of goods scized by the preven-
tive a'rencies has shown a declining
trend. Ag against goods worth Rs.
36.00 crores seized jn 1976, the goods
seized in 1977 (upto September) are
worth only Rs. 20.00 crores. On the
other hand, the Inward remittances
(non-trade) of foreign exchange have
shown a sharp increase during the
current year.
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Resolution passed by Indian Meteore-

logical Workshop Unien Pune Branch

opposing the RecOommendations of
Ramanns Committee

2306. SHRI R. K. MHALGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

(a) whether Government have re.
ceived a copy of the resolution passed
on 12th Scptember, 1877 by the
General Body of India Meteorological
Workshop Union of Pune Branch op-
posing the recommendationg of Ram-
anna Committee; ond

(b) if so, what action have Govern=-
ment taken or propose to take in re-
gard {o the said resolution”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI “URUSIO-
TTAM KAUSHIK): (a) Yes Sir

({b) The views of the Umon will be
taken into account belore Government
decisions on the recommendalions of
Ramanna Committee are taken.

House Rent Allowance to Government
Employees Working in Mizoram

2307. DR. R ROTHUAMA: Will the
Minister of FINANCE  he please] to
state:

(a) whether House Rent Allowance
have never been paid to the Govern-
ment employees working in the
Mizoram Government whercas the
same has been and is being paid to
all other Government Employees
working in other States and Union
territories;

(b) if so, the reasons for such dis-
crepancles with respect 1o Mizoram

Government employees; and

(¢) whether immediate steps are
proposed to be taken to restore their
House Rent Allowance with retrospec-
tive effect?
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THE MINISTER OF FINANCE AND
BANKING (SHRI H. M. PATEL): (a)
to (c). The classification of cities for
the payment of house rent allowance
to the Central Government employees
is made according to their population.
Only cities which have a minimum
population of 50,000 and ahove as per
the last decennial census are eligible
for classification for the payment of
house rent allowance to the emplo-
yees. No house reni allowance is be-
ing paid to Central Governmenl em-
plovees working in Mizoram, as none
of the cities in Mizoram qualifies for
classification on this basis

House Rent Allowance fo P& T
Employees working in Ratnagiri City,
Maharashtra

2308. SHR1 BAPUSAHED PARULE-
KAR® Will the Minister of FINANCE
be pleased to state:

(a) whether the Third Pay Com-
mission has recommended that house
rent allowance may be sanctioned to
the employces of Central Government
working in costly cities and towns
even though the population of such
places is less than fifty thousand;

(b) whether Government are aware
that the accommodation problem in
Ratnagiri City in Maharashtra is very
acute and the living is very costly:

(¢) whether Government propose to
give house rent allowance to P&T
employees serving in Ratnagiri City in
Maharashtra; ang

(d) if so, when and if not the rea-
sons for the same?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Regarding the
payment of House Rent Allowance to
the Central Government employees, the
Thir{ Pay Commission had recom-
mended as follows:—

(i) The Government should take
houses on long lease and make resi-
dential accommeodation available to

its employees on payment of 10 per-
cent of their pay.

(ii) Government should lay down
aprrcpriate rates of house rent
ullowance for different cities and
towns not on the criterion of popula-
tion but on the basis of the prevail.
ing levels of renl. Allernatively,
notional reni for different types of
accommodation meant for employees
in specified pay groups should be
laid down for different cities and
towns. 'The difference belween the
actual rent paid and 10 per ceni of
the pay should be reimbursed pro-
vided the actual does not exceed the
nolional rent; where it does, the
extent of reimbursement will be
limited to the ditferenve between the
notional rent and 10 per ceni of the
pay.

(iii) Till the Government is aple
to make the above mentioned
arrangements the rates of House

Rent Allowance should be as follows:

e e e e e e

Class of cily/ Rate of House Rent
town Allowance (H.R.A.)

A, B-1 and B-2 15 per cent of pay sub-
ject to a maximum
amouni of Rs. 400 as
house rent allowance.
} per cenl of pay
subject o a maximum
amount of Rs. 200 as
house rent allowance.

C Class

Government has decided to accept
the recommendation at (i) abowve.

(b) to (a). Only cities which have
a minimum population of 50,000 as
per the last decennial census ure eligi-
ble for classification for the payment
of house rent allowance to the em-
ployees. As per 197! census, the popu-
lation of Ratnagiri in Maharashtra
State was 37,551 and as such it does
not qualify for classification for pay-
ment of house rent allowance to the
Central Governmeni employees in-
cluding the P & T employees serving
there.
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Parity in Pay Scales beiween Em.
ployees of Chefair and Hotel Industry/
Ajr India

2309, SHRI MADHAVRAO SCINDIA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Chefair is an indepen-
dent organisation or under Hotel In-
dustry or a part/sister concern of
Air India;

(b) whether it is true that service
conditions, pay scales and other bene-
fits of Chefair employees are lower
than of Hotel Industry or Air India
employees;

(c) whether there is any proposal to
equate the Chefair with Hotel Indus-
try/Air Indin in near future; and

(d) if not, the reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Chefair is
owned and managed by Hotel Corpo-
ration of India which s a wholly
owned subsidiary of Air India.

(b)) The pay scales/total emolie
ments and other benefits of the Che-
fair employees are comparable to those
in most of the hotels, including those
of India Tourism Development Corpo-
ration and hotels in the Hofel Indus-

try.

(c) and (d). There is no proposal
for equating Chefair with Air India.
Chefair being a unit of Hotel Corpora-
tion of India, it would have to be
treated under catering Industry in so
far as pay scales and other working
conditions and benefits are concerned.

Opening of Janata Hotels during
197178

2310. SHRI GANANATH PRADHAN:
Will the Minister of TOURISM AND
CIVII. AVIATION be pleased to
state:

5=

(a) the type of Janata hotels and
their number which will be opened in
the year 10877-78; and

(b) the steps so far taken in this
regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) It pormally
takes two years to complete the cons-
truction of a hotel after the project
is finalised. Hence no Janata Hotel

will be opened during 1977-78 in the
country.

(b) (i) Guidelines have been pre-
pared and are being sent to interested
parties.

(i) A number of models of diffe-
rent sized hotels will he prepared for
guidance and made available to inte-
rested parties.

(iii) Subject to availability of
funds, a few Janata Hotels will be
built by the Central Government.

(iv) The norms specified Ly the
Central Department of ‘Tourism for

granting approval to hotels are being
reviewed to cover Janata hotels.

(v) A proposal ig under examina-
tion for grant of Interest.-differential
subsidy to hotels for loans obtained
from financial institutions and na-
tionalised hanks.
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Export of Natural Rubber

2312. SHRI VAYALAR RAVI: wWill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government propose
to export mnatural rubber during the
year 1977-78;

(b) if so, the details thereof; and
the total quantity proposed to be ex-
ported during this year; and

(c) the total quantity exported since
the decision was taken to export na-
tura] rubber?

THE MINISTER OF STATE IN TIIE
MINISTRY OF COMMERCE AND
CIVIL SUPFPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) VYes,
Sir. Government have already decii-
ed to export surplus natural rubber.

(b) and (¢). Export of 5,000 tonnes
has been allowed during 1977-78 in the
first ingtance. Out of this quota and
earlier quota 4,345 tonnes have
alrcady been exported during April—
October, 1977.

Inclusion of Ooty in Programme for
Janata Hotel Construction

2313. SHRI P. . RAMALINGAM-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether Ooty, the Queen of Hill
Stalinns has been includeq in the pro-
gramme for construction of Jansta
Hotel?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): No, Sir. The Cen-

tral Government has no plans to con-
struct a Janata Hotel in Ooty at pre-
sent.

Export of Goods

2314. SIIRI DHARAM VIR VASI-
SHT: Will the Ministr of COMMERCE
AND CIVIL. SUFPPLIES AND CO-
OPERATION be pleased tn state:

(2) the tola]l exports of the follow-
ing items in the years 1875.76, 1876
77 and the first six months of the
year 1977-78 together with new con-
tracts obtained for special qualities or
goods if :ny (1) steel (2) ships (3
iyres (4) silk (5) woollens (6) humboo
eraft (7) coir (8) project egquipment
(9) ceramic producis (10) leather,
rayon and machine tools; and

(b) the steps taken to promote cx-
ports furlhey in the Fifth Plan period?

TITIE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION (SHRI ARIF BEG): (o) A
statement is luid on the Table of the
House.

{b) To promote exporls n number
of steps have already been taken which
include participation in 'Trade Fairs
and Exhibitions abrond, identification
of areas and cxporl items with export
potentinl, visits of trade delegations,
grant of cash compensatory support,
drawback of custorn and excise duty.
provision of export finance, quality
control and supply of imporied and
domestic inputs etec.



§7  Written Answers AGRAHAYANA 11, 1800 (SAKA) Written Answers 8-

Mgz S6 9 of ¥ sdigs pue spsoA [€15800)
og
11 5 §00) JUNIvII Jo Hed
URpgM w10 £F 151 sy 1e go ¥ o1 g1 66 g sjoo], JunpERy
Panpea Apreuomacud
anm pueyd Euisnpuy o5 LLbt
eg ok uo < nowguod wy) 10§ oz ¥ £C C¥ (waudmbo yaford  Gaurgaew % ywed peLnsnpug
suon 61 fge oy
% PAN[EA IGO0} puwsNOy)
".ﬂ.cﬁ o sem LLG1 ‘0B ‘uaq
~mxndog of dn (LLF 1 o m B
mds Bupnpw) sBurjooq [wioL
—nmiue) (Wogady; oz Lzt gg ghe ¥ S sAo[[e 0u12) pue (29 pue oJ)
oS o ¢ cz o sonpoud repus pue sxdid M FPLQ Olnesd woRIRs U (s)
(aepy dy) og o 90 ¥ €o 1 sonpasd orureray
WA of o s o 913 COqUIR] “JAOMIINIM JO RPTIY
(Aejy-xdy) og 6 ti g 969 ouqYyg g
o gl gz vz ©1 sse[8 unds pue ©1qg JnaUAS Y[ JO SUqe]
6o ol 1€ zb. b Iz 1eaw)00] Butpnjput siur 1DYRN] P PR
95 ¥ go tr t 61 QUMZEMUE § 107y
(Aepy ady) 69 € o 61 6y 8 saqm pue sardy Rqqny
1Z o Lg 1 [ SUqE) TI00 4y
L LLG1
amf—udy Ligl61 g.C'6s

sun] pagrads Jo sdodxy s vipu]

s

(w0 sy anpey)

ITITTRTEN



.59

aowrdt afafafe syt &
o e ¥ an

2315. it g0 ¥o Rwwwwy:
st qeree i :
sft o= wr wat
ot gum W

w1 faer el ag o WY
wa fs

(%) o < 2wt & o, wEE
o BuY %1 o aver el wfafafa-
sl o g g fer §

(@) ==t e =afiwal & T
w1 § aur sfafafsiest & Famd &
aw o E

() wr wfaffisiest & firr 2wt
* areT F;

(7) w7 ¥ wifas, aorifas,
arepfos sfaffsent it wewrsem
dear ;T & W

(¥) w7 wfafafadzat = g
e =9 g ?

famw a7 T Wi afww SNy
(= qwo gwo w2w) : (%) ¥ (¥).
g TR & oar W ¢ W a4-
TrvE WTE TWT-gEe 9T @ & JTe |

Production of Tea im Kangra Valley

2316. SHRI DURGA CHAND: Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the production of tea in Kangra
valley during the last three years,
year-wise;

(b) the quantity of tea exported
from the valley during the period,
year-wise; and

(¢) the incentives being given or
rroposed to be given to the tea pro-

ducers or undertakings for export
«oriented tea production?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.
TION (SHRI ARIF BEG): (a) Estimat-
ed production of tea in Himachal Pra-
desh (Kangra and Manali) during
1974, 1975 and 1976 was 1888, 1391 and
1433 thousand kgs. respectively.

(b) Statistics of export of tea from
Kangra valley separately are not
available.

(¢) The following measures have
been undertaken by ‘Tea Board for
development of Tea in Kangra Valley.

(i) Opening of a regional office of
the Tea Board at Palampur.

(ii) Perodical visits of tea areas in
Himachal Pradesh by Senior Officers
including Technical Officers of the
Board.

(iiiy A Cooperative Tea Factory,
was set up at Bir with financial
assistance from the Tea Board in
164 Proposals for 1ts expansion
are under consideration,

(iv) The Government  has also
approved setting up of an additional
Cooperative Tea Faclory ut Palam-
pur for which a loan of Rs. § lukhs
hag ulready been advancod.

(v) Setting up of two more coope-
rative teg factlories al Swdhbur and
Baijnath is also under consideration.
(vi) The Board hus paid Rs. 3 lakhs
as loan 1o the Kangra Tea Planters
Supply und Industrial Marketing
Society Itd, which orgunises tea
auctions at Amritsar

(vli) 'The Board hus been assisiing
on a 50:50 basis an experimental
station at Palampur which {s carry-
ing oul research for the benefit of
planters in this state. The Board
has supplied superior planting ma.
terials to be raised ut this experi-
mental station.

Selection of Semior Officers for
Appointment in Chefalr

2317. SHRI NARENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stabe:
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(a) whether it is necessary that
Directors, General Manager and
Manager of Chefair ghould be select-
ed from amongst the Diploms Holders
on the Hotel Lines;

(b) it so, in the case of appoint.
ment of present Directors and Genera]
Manager of the Chefair the procedure
has not been followed and the ap-
pointment of persons against these
posts were made out of the Hotel
line; and

(c) it so, the reasons therefor and
the reaction of Government thereto?

THE MINISTER OP TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

{b’ and (c). Do not arise.

Losses suffered by State Trading
Corporation

2118, SHRI YASHAWANT BOROLE:
‘Will the Minister of COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION he pleased to state:

(a) whether State Trading Corpo-
ration is incurring losscs continuously
on its export business and makes
good such losses on the items import-
ed and sold in the local market;

(b) if so, the losses incurred dur-
ing the last two years; and

(¢) steps Government propose Lo
take to improve the managemoent effi-
ciency agnd business dynamism of this
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (S1TRI ARIF BEG): (a) and (b).
No, Sir. 'The STC earned over-all
trading profits on its exporis auring
1975.76 and 1976.77.

(c) (i) The Indian Institute of
Management, Ahmedabad, was asked
to carry out a study to suggest appro-
priate measures for streamlining and
improving the operational efficiency ot
the STC and the MMTC and their
subsidiaries and the quality of service
to their clients. The Institute was

also required to make recommenda-
tions regarding the role of these orga-
nisations in the context of the overall
national interests that \hey are sup-
posed 1o serve. The Insitute has since
submitted an interim report which is
under consideration of the Govern.
ment.

(ii) A Cabinet Committee consisting
of the Ministers of Commerce, Indus-
try and Steel and Mineg has also been
set up to examine the organisation
and working of the STC/MMTC and
the subsidiaries of these Corporations.

Shifting of Offices of Marine Products
Export Development Authority

2319. SHRI H. L. P. SINHA: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND {('OOPERATION be
pleased to state:

(a) whether the Marine Products
Export Development Authority shift-
ed their offices to a new building dur-
ing May, 1977;

(b) the date from which the new
building was hired and the reasons
for the inordinale delay in shifting to
the new premises and the loss incur-
red due to the new premises being
kept vacant for so long a period;

(c) the total expenditure incurred
for the special furnishing and parti-
tioning of the premises; and

(d) whether inspite of the landlord
offering to do brick partition free of
cost for certain rooms decorative par-
titions and panelling were got done at
exorbitant cost on single tender basis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
‘TION (SHRI ARIF BEG): (a) No, Sir.
The Marine Products Development
Authorily shifted their offce to the
new building in April, 1877,

(bj to (d). According to information
received from the Authority, the new
building was hired from 15th February,
1977. Minimum time was taken in
shifting which was necessitated due to
pariitivn work, shifting of PABX by
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Post and Telegraph Department, elec-
trification and installation of Data pro-
cessing equipment etc. These work
could commence only after the build.
ing was hired. As such no loss was
incurred on this account.

No special furnishing was done. The
total cost of furnishing and partition
work including exhibition and show
case facilities and information centre
for exporters and importers, amount-
ed to Rs. 83,419,

The landlord did not agree for
brick partition free of cost for certain
rooms. The landlord at Authority's In-
stance offered to construct free of cost
brick partition for one single room
only, Since the same was not in con-
formity with the adjoining conference
room, Information centre etc., the
idea was dropped. No decorative par-
tition has been made. The panelllng
work was allotted by a Committee
consisting of five officers on the basis of
tenders from four parties.

Augmenting of Jumbo Jet Service

2320. SHRI D. AMAT: Wid the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a proposal is under
consideration with the Government
to augment the Jumbo Jet Service;
and

(b) if so, what are the main features
of the proposal and by what time the
proposal is likely to be implemented
and what would be the number of
Jumbo Jets purchased for the pur-
pose?

THE MINISTER OF TOURISM AND
CIVII, AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Air
India has no immediate plans to add
to its current fleet of Pe747 Jumbo
Jet Aireraft. It is  currently in the
process of finalising its long-term plan
covering the 6th  and Tth Pive Year
Plan periods. However, Air-India has
already placed orders for two Jumbo
aircraft. The first of the two aircraft
is due for delivery in December 1877,
and the gecond is epected to be deliver-
ed to Air-India in May, 1878.
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Export of Garo Hills' Cotton to Japan

2322, SHRI P». A. SANGAMA: Will
the Mimister of COMMERUVE AND
CIVIlI. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the cotton grown in ihe
Garo H.ils Disiret of Meghuaya is
ong of the best qualities in the world:

(b) whether Japan is the sole im-
porter ol Garo Hillg cotton;

(c¢) names of firm(s} whih hul bev
granted export licence with respeci 1o
exporiing Garo Hills cotton; and

(4) o« what rate the amd cotion is
beisg solg to Japan and at what rate
they are being purchased from the
growete?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SIIRL ARIF BEG): (u) The
cotlon grown in the Garo Hills Dis-
trict of Meghalaya 18 known as Assam
Comillas It is a coarse type of cotton
and is not used for spinning purposes.
As such it cannot be said to be one of
the best gqualities of cotton in the world
so far as spinnable cotton is concern-
ed. This cotton is used for fillling up
mattresses etc.

(b) Yes, Bir.
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(c) Since the export of Assam
Comillas (cotton grown in Garo Hills
District of Meghalaya) iz under open
General Licence, the question of grant-
ing export licence with respect to ex-
porting this cotton does not arise.

(d) During the colton season 1976-77
the said cotton was sold to Japan at
an average price of Rs. 15.00 per kg.
As purchases are made by private
traders from the growers direct the
information is not available.
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Complaints agalnst persomal staff of
Ministers in Mrs. Gandhi's Government

2326. SHRI L, L. KAPOOR: Will
the Minister of FINANCE be pleased
1o state:

(a) the names and addresses of the
personal stalt of the Ministers includ.
ing Prime Minister, in Mrs. Gandhi's
Governmeni, against whom complaints
to the ellect that they and their families
had amassed wealth disproportionate
to their known sources of income had
Leen received;

(b) whether the income-tax depart-
ment has conducted any investigations
in pursuance of such complaints; and

(c) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Enquiries regarding alleged tax eva-
sion arc being conducted by the In-
come-tax Department in respect of
the following persons:

Shri Yashpal Kapoor, Private Sec-
retary to the former Prime Minister;
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Shri R. K. Dhawan, Additional Pri-
vate Secretary tg the former Prime
Minister;

Shri K. L. Dhawan, formerly Pri-
vate Sccretary to the minister in
“¥arious Ministries;

Shri N. K. Singh, Specia] Assistant
to the former Minister of Commerce;

Shri R C. Mehtani, Special Assis-
tant to the former Minister of Defence.

Enquiries are also being made in the
case of M/s. Elite Tourist Service,
Delhi in which some of the members
of the personal staff of the Ministers
of the erstwhile Government are
alleged to be interested.

.

2. Appropriatg action will be taken
in accordance with the law after the
enquirie: are concluded.

Support Price of Groundnut

2327 SHRI D. D. DESAIL: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased tp state:

) (a) whether Government have fixed
‘20 support price for groundnut during
the current scason; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AN CIVIL SUPPLIES AND CO-
'OPERATION  (SHRI  KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

{(b) For the 1977-78 crop season,
the Central Government has fixed a
Support price of Rs. 160 per quintal
Mo ".e fair average quality of ground-
nu-in-ghell as against a Tupport price
of Rs. 140 per quintal for the 1976-77
Crop season.

Quantity of Sugar exported during
1976-77 and carrent year

2328. DR. MURLI MANOHAR
JOSHI: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state
the quantity of sugar exported in
1876-77 and the quantity exported
during the current year so far?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): A
quantity of 5.80 lakh tonnes of Sugar
valued at Rs. 151.68 crores was ex-
ported during the financial year 1976-
77. During the current financial year,
a quantity of 0.45 lakhs lonnes valued
at Rs. 10.43 crores has been exported
by STC. so far.

Tea Plantations

2328. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whefher Government are en
couraging tea plantation in the coun-
try, and

(b) if <o. the assistance given by
Government for these plantations dur-
ing the last three years?

TIIE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): &)
Yes, Sir.

(b) In order to augment the pro-
duction of tea, the Government is pro-
viding financial assistance through Tea
Board to tea planters in the form of
loans and subsidy. The tea devclop-
ment schemes include (i) Replan-
tation Subsidy Scheme and (ii) Tea
Plantation Finance Scheme under
which subsidy and loans are given for
planting and replanting of tea areas
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and (iii) Tea Machinery & Irrigation
Equipment Hire Purchase Scheme
under which machinery js provided on

.
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hire purchase basis. The total amounts
disbursed under these schemes during
the last three years are given below:

Year

1974-75 Ce e e
1975-76 . . . . .
1976-77

— —— e e e = - . =

Tea Replan-  Hire
Plantation nng. Re-  Purchase
Financr lacement Schemes

Scheme rluvena-  (Rs,
tion in
Scheme Lakhs

100 219 25" ufy 35- 0]
. . 14-52 2f*go 0977
Bu- 81 420 119 Ho

Measures to check ecomomic offences

2330. SHRI UGRASEN: Will the
Mimster of FINANCE be pleased to
state the urgent measures being taken
by Government to check economic
offences?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Government
have launched a  three-pronged
altack to check smueggling and foreign
exchange racketeering by strengthen-
ing the preventive and enforcement
machinery, resorting to <clective use
of the provisions of the Conservalion
of Foreign Exchange and Prevention
of Smugghng Aclivities Art (COFE-
POSA) ang by taking appropriate
econumiec measures.  The Smugglers
and Foieign Exchange Manipulators
(Fotfeiture of Property) Act, 1976
is also appiied for the forfeiture of
illegally acquired properties of smug-
glers and foreign exchange mani-
pulators a1d of their rclatives and
ossociates, in order to deprive them
of their ill-gotten gains.

Besides changes already introduced
in the law relating tp direct taxation
to facilitate unearthing of black-
money and prevention of itg prollfera-
tion by making such provisions as
compulsory maintenance of weccounts
in respect of specified professions and
above certain prescribed limits of in-

- — — s =

come/turnover for business and other
professions, an intcgrated approach is
now being made Lo counter {ax evasion
through collection of intelligence, in-
vestigation, serutiny of accounts gnd
searches.
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Bonus to LIC. Employees

2332, SHRI BIRENDRA PRASAD:
Will the Minister of FINANCE be
pleased to state:

(a) whether the LIC employees used
to get bonus but the same was stop-
ped during emergency; and

(b) if so. whether Government pro.-
pose tu pay bonus to them?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H M. PATEL): (a) and (b)
e Class 1II and Class IV employees
of LIC as per the settlements of 1074
(current from 1-4-1973 to 31-3-1977)
weTe lu be paid bonus without any
sciling at the rate of 15 per cent or
winnual salary. They haq been paid
bonus for two years viz. 1973-T4 and
t&?t—'l'!l.

2 Following amendments to the
Payment of Bonus Act 1965 through
1ssuc of an Ordinance in September
1973, Government decided that the
emplovees of the non-competing pub-
lic sector employees including Banks,
L.I1.C. and G.I.C. may be paid an ex-
gratia amount beginning with the
accounting year 1074/1974-75. The
amount of er-gratin was to range
from zero to 10 per cent depending
upnn the wage level, financial circums=
stances and other relevant factors In
'“'lp industry concerned.

3. I was however not possible to
?u]icw the guidelines in respect of LIC
employecs as there was a subsising
scitiement between the Corporation
and its employees for payment of
bonus at the rate of 15 per cent of
annuul sulary withoutl any ceiling. To
bring the employces un 2 par with
thowe of the GIC and nationalised
bunk. th: provisions of the 1974
seitlemynts so far as they pertained
to puyment of bonus was manuiled by
the Life Insurance Corporation (Modi-
fication of Settlements) Aci, 1976 in
March, 1876 which came into forcs
With offect from 1-4-1975.

4. Although it had been decided to
pay to eligible employees ex-gratia
amount for the year 1975-T6 at 4 per
cent of annual salery, jt could not be
disbursed to them due to their refusal
to take payment.

5. The validity of the L.I.C. (Modi-
fication of Settlements) Act, 1876 has
been challenged in the Supreme Court
by two unions of the LIC Class III
and Class IV employees, As the hear-
ing of the case is already going on
in the Supreme Court the Govern-
ment in the circumstances propose to
wait for jts outcome.
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Decision to export smaller gquantity
of Sugar

2334. SHRI S. R DAMANI: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
plessed to state:

(a) whether Government hove da.
cided to allow export of much smaller
quantities of sugar this year; and

(b) it so, the details and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-

TION (SHRI ARIF BEG): (a) and (b),
In July, 1977 the ‘Government had deci~
ded that during the flnancial year
1877-78, out of the production during
the sugar year 1976-77, exports should
be allowed to meet the existing Airm
commitments in a manner so as to
minimise the losses. The total com-
mitments to be thus fulfilled were to
the extent of 1.45.000 tonnes out of
which 1,20,000 was for Iran and 25.000
tonnes for EEC. During the current
fAinancial year, STC has exporied 0.45
lakh tonneg valued at Rs. 1042 crores
so far, out of the quantities of sugar
contracted for export during 1976-77.
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Violatien of Foreign Exchange Regula-
tion Act by Multinational Companles

2337. SHRI P. K. KODIYAN: Wil
the Minister of FINANCE be pleased
1o state:

(a) whether Government have been
taking drastic action against the Multi-
national Companies for the violation of
Foreign Exchange Regulation Act; and

(h) if so, the number of such com-
panies subjected to action and the
charge against them?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Whenever
any violation of the Foreign Exchange
Regulation Act by any branch or In-
dian subsidiary of a foreign company
comes to the notice of the Enforce-
ment Directorate, action as provided
under the said Act is taken,

(b) During the last 3 years from
1-11-74 to 31-10-77, 12 branches of
foreign companijes and 6 Indian subsi-
diaries of foreign companies have been
found guilty of various violations of
the Foreign Exchange Regulation Act
and penalties have been imposed an
them.

Note: The above information 18
confined to the list of 482 Multi-
madonal companies operating in India
as branches of foreign companies as
on 31-3-1977, and 171 Multinational
companies operating in Indja through
Indian subsidiaries as on 31-3-76,
mnaintained by the Department of
Company Affairs.
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Smuggling of Coca Cola from Pakistan

2339. SHRI SHANKERSINHJI
VAGHELA:
SHRI ANANT DAVE:

‘Will the Minister of FINANCE be
pleased to state:

(a) whether he has seen a press re-
port which appeared in the ‘Economic
Times' dated the }8th September, 1977
reporung that with the imposition of
a blanket ban on the manufacture of
Coca Cola in Indla, hundreds of truck
loads of this beverage are being smug-
gled from Pakistan every night; and

(b) the facts thereabout and the
reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (S8HRI
BATISH AGARWAL): (a) Yes Sir.
There was a press report to this effect.
However, reports received by Govern-
ment do not indicate any such smug-
gling of Coca Cola from Pakistan into
India.

(b) Does not arise. Since no case
of smuggling of Coca Cola from Pakis-
tan into the country has been reported.

Keservation of vacancies for B.C./5.T.
in Public Sector Undertakings

2340. SHRI S. D. SOMASUN-
DARAM: Will the Minister of FIN-
ANCE be pleased to state;
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(a) the existing procedure in regard
to reservation of vacancies for candi-
dates from SC/ST' and backward classes

In all undertakings in the public
Bector;

(b) the extent of divergence of such
procedure from that obtaining in re-
gard to recruitment to Government de-
partments; and

(¢) whether Government propose to
make ft obligatory for all public sec-

A Direct Recruitmant

test

(i) Direct recrvitorent on an all-India basis other wise than as (I)

(i) Lirect recruitn ent ¢ n an all-India basis by means of open competitive

tor undertakings to adopt the same
procedure for reservation as in Govern-
ment departments?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H, M. PATEL): (a) Broadly,
the procedure regarding reservation
of vacancig for candidats from SC/
ST in the Public Enterprises is as
follows:

sC sT
15% 7%
163%  71%

(iii) Direct recruitment to Clas III and 1V posts mrmally am-nmmc

c3 from a locality or a region

(B mga%m qf,ooa_t:ist:lﬂd.ﬂm?fﬁv:tm-‘;fom does

WVaries from State 1o
State,

5% 7%

(i) Through limited departmental
competitive examination, in Class II,
III and IV,

(ii) By seleclion from Class II to
the lowest rung or category in Class
1 and in Class II, III and IV posts.

(lii) On the basis of seniority sub-

ject 1o fitness, in Class I, II, III and
Iv.

There is po reservation of posts for
the backward classes jn Government
or in Public Enterprises.

(b) and (c). Bven now, there is no
deviation from the basic principles of
the reservation grders, e.g. percntages
of posis reserved, etc., in the Public
Enterprises as compared to the cor-
responding provisions in respect of
Government departmcnts,

Persuation to Forelgn Banks to invest
in Public Sector Undertakings in India

2341. SHRI AMAR ROY PRA-
DHAN: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have taken
a decision to persuade the Foreign
Banks to invest in the Public Sector
Undertakings in our country; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
As part of social contro] measures in-
troduceq in 1967, foreign banks are
required to deploy foreign funds in
Indian business to the extent of 3.5
per cent of their total deposits in India.
In implementation of this require-
ment foreign banks have given foreign
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currency loans to some public sector
undertakings amounting to Rs. 13.57
crores. The foreign banks, as part of
their normal operatious in India, have
also granted credit limits to some
public sector undertakings in the
country. Such credit limits granted
by 7 foreign banks to 20 public sector
undertakings aggregated Rs. 4208
v crores gt the end of July, 1977.
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Security measures to prevent skyjack-
ing of planes occupied by the Prime
Minister

2344. SHRI M, ARUNACHALAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether in view o! the sudden
spurt in skyjacking and in the in-
terest of the country as well as in
the interest of the Prime Minister.
the decision by the Prime Minister to
take commercia] flights for his travel
will be reconsidered,

(b) will an assurance be given that
special security measures are being
taken to prevent skyjacking of the
planes 1n which the Prime Minister
chiboses to travel; and

(c) state the measures being taken
in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The Prime Minister is fully
aware of the security aspects involved
in his travelling by commercial fights,
and adequate security measures in-
cluding enti-hijacking and anti-sabot-
age precautions are always duly
taken.

(c) * would mot be in the public
interest to spell out the measures that
are taken in thig regard.

Issue of P Forms

2345, SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased to state whelher Govern-
ment consider to authorise the sub-post
offices to issue ‘P' forms along with
the Nationalised Bank in view of fresk
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relaxations on Foreign Trave]l with
regard to ‘P" form?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
'(SHRI H. M. PATEL): No such pro-
posal is at present under consideration
of the Government.

Loan sanctioned to Sobhana Textiles
by Indian Overseas Bank, Bombay

2347, DR. BALDEV PRAKASH:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Indian Owverseas
Bank. Tilang Road Branch, Matunga,
Bombay sanctioned loan to Scobhana
Textiles in the year 1973 and if so, the
amount of loan;

(b) the interest paid by the firm to
the hank; and

(c) arrears, if any of the interests
not paid to the hank and the reasons
therefor?

THE MINISTER OF FINANCE
AN1) REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The fol-
lowing credit facilities 'were made
available tp Sobhana Textiles by
Indian Overseas Bank, Tilang Road,
Matunga, Bombay in the year 1878;

(i) Inland documentary demand
bills purchase—Rs 11.50 lakhs

(ii) Iniand Documentary usuance
bill purchase—Rs| 2.50 lakhs.

(iii) Key cash credit—Rs. 20.9
lakhs.

() Temporary Overdraft Rs. 0.50
lakhs.

(v) Key loan—Rs. 0.75 lakhs.

The Bank has reported that the
present outstanding excluding interest
due is Rs. 3.32 lakhs.

(b) Interest paid by the firm to the
Bank upto 30-6-1874 is Rs. 2.556 lakhs.

(c) The firm has not paid to the
Bank arrears of interest upto
31-10-1877 amounting to Rs. 2.36 fakhs,
The firm is reported to be out of
business on account of financial diffi-
culties resulting from mismanagement,
The Bank has reported that it is
taking steps to file a suit for recovery
of its dues.

Setting up of Committee to probe into
the joans given by Central Bank to
Kohinoor Milis

2348, SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have set
up any Commitice to probe the loans
given by the Central Bank to Kohi-
noor Mills during emergency; and

(b) if so. the composition of the"
Committee and terms of reference?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Government have appointed a One-
man Committee headed by Shri
D. N. Ghosh, Director, Officc of 'he
Comptroller and Auditor General of
India, New Delhi to enquire into the
credit facilities given by the Central
Bank of India to Kohinoor Mills Co.
Lid. A copy of the Resolution dated
August 30, 1977 published in the
Gazette of India Extraordinary an-
nouncing the ®ppointment of the
Committee and laying down its terms *
of reference is laid on the Table of
the House. [Placed in Library. See
No. LT-1246/771.

Officials of Indian Revenue Services

2349. SHRI SHYAM SUNDER
GUPTA: Wil 1the Minister of
FINANCE be pleased io state:

(a) the names and designations of
officials of the Indiapn Revenue Servi-
ces 'who are at present on deputation
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to the various Ministries/Departments
of the Government of India/Public
Undertakings/Local Bodies/Delhi Mu-
nicipal Corporation and the period of
their deputation;

(b) which of these officers have got
promotions in the borrowing Depart-
ment, the post and pay attached
ther+to;

(c) whether while agreeing to their
promotionsg and extension of tenure,
his Ministry takes into account that
the officers seniors to these persons
in the wvarious Services do not sufler
in their promotions prospects for
the reasons that they were not on de-
putation; and

(d) which of thege officers have
been given fresh tenure after getting
promptions to the higher posts in the
borrowing Departments and for which
period?

THE MINISTER OF FINANCE AND
REVENUF. AND BANKING (SHRI H.
M, PATEl.: Information in respect
ot officers of Indinn Revenue Service
(Income-tax) is being collected, and
will »e laid on the Table of the House

Informiation in re, ~ -t of the officers
of Indian Customs and Ceniral Excise
Service is furnished below,

(a) A hst of officers of the Indian
Customs and Central Excise Service,
who are working in ex-cadre posts out.
side the Department of Revenue is laid
on the Table of the Sabha. [Placed
in Library. See No. LT-1246/77].

(b) Only two officers included in the
list annexed have got promotion in the
borrowing Departments. Their parti-
culars are indicated below:

(1) Shri R. C. Misra was sent on
deputation 1o the Department of
Personnel as Joint Secretary on
14 10-1973, and has been appointed
in the same department as Additional
Secretary with effect from September.
1076. The pay attached to the post

of Additional Secretary is Rs. 3,000/
per month.

(2) Shri M. G, Mathur went on
deputstion to the Secretariat of the
General Agreements on Tariflg and
Tiade, Geneva in Augusi, 1964. No
infarmation is avzilable regarding
the pay attached to the post of
Deputy Director General. General
Agreements on Tarifls and Trade
which i held by Shri Mathur at
present.

(¢) The selection ot officers for depu-
tatwon posxis is made by the horrowing
authority trom the panel of suitable
and willing officers, furnished by the
Cadre Authority. The elevation of an
officer on deputation to a higher post
in the borrowing Depariment does not
affect the promoiion prospects of the
other officers in the parent cadre, When
the deputationist comes back to the
parent cadre, he has to take his place
with reference to his scniority position
in the cadre without any regard o the
promotions that may have bLeen given
to him in the borrowing Departmeut.

(d) Shri M. G. Mathur hags been
given cxtension of tenure in the Gene-
ral Agreements on Tarills and Trade
up 1o 31-12-1880.

Recogril.on of Hivderabad Airport as
a Cusoms Airport

2350, SHRI G. S. REDDI: Will the
Minister of FINANCE be pleased {0
slate;

(a) whether Hyderabad airport has
been recognised as a customs akport
for export of certain items; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
The airport at Hyderabad has been
appointed as customs airport vide Notie
fication No. 228/77-Customs dated 268lh
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October, 1277 for the purpose of load-
ing of export goods specified below:—

(i) Fresh vegetables
(ii) Fresh fruits
(iii) Processed foods
(iv) Poultry and poultry products
(v) Meat anq meat produe!s includ-
ing live animals
(vi) Leather and leather products
(vii) Handlooms
(viii) Readymade garments
(ix) Handicrafts
{x) Chemicals
(xi) Engineering oroducts

(~1i) Glass and glassware

Nationalisation of Syndicate Bank

2351. SHRI S. NANJESHA GO-
WDA: Will the Minister of FINANCE
be pleased to state:

(a) when was Syndicate Bank na-
tionalised; the amount of compensa-
tion paid and to whom it was paid;

(b) who are all the Chairmen of
Syndicate Bank after nationalisation;
and

(¢) whether the present Chairman
of the Bank, Shri K. K. Pai is re-
lated to Mr. T. A. Pai, former Union
Minister of Industries?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) On 19th July, 1969,
the undertaking of the Syndicate Banl
Lid. was transferred and vested in the
‘corresponding new bank’, namely,
Syndicate Bank under sections 3 and
4 of {the Banking Companies (Acquisi-
tion and Transfer of Undertakings)
Act, 1970. In terms of section 6 of the
Act, an amount of Rs. 360 lakhs was
paid as compensation to the ‘Syndicate
Bank Limited’;

« (D) (i) Shri T. A. Pai, former Custo-
dian of th= bank.
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(ii) Shri K. K. Pai, present Chairman
and Managing Director.

(c) Yes, Sir.

Direct Boeing Service to Bhubaneshwar
from Delhi

2352. SHRI SARAT KAR:
SHRI GANANATH PRADHAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statle:

(a) the rezsons why a direct Boeing
service is not operated to Bhubanesh-
war from Delhi in spite of its urgency;

(b) the time by which it will be
introduced: and

(c) why the present second flight
has been cancelled causing  harass-
ment to a lot of passengers including
V.I.Ps and tourists?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). On
account of very low traffic pntential, a
direct Boeing service from Delhi to
Bhubaneswar is not economicaliy
viable. Indian Airlines do not have
any plan to introduce such a service
in the near future.

(¢) Service IC-271/272 (Calcutta-
Bhubaneswar-Calcutta) operaling four
times in a week had to be suspended
because one more F-27 aircraft had to
be withdrawn for major inspection.

Tourist Lodges and Hotels in Orissa

2353. SHRI JENA BAIRAGI- Will -
the Minister of TOURISM AND CIVIL
AVIATIO ~ be pleased to state the
reasons why India Tourism Develop-
ment Corporation is not taking serious
inferest in building more number of
Tourist lodges and hotels to exploil the
immense touricm potentiality of the
Orissa State?

88
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): Keeping in view
‘the tourism potential of Orissa State,
the India Tourism Development Corpo-
ration is already expanding its Travel-
lers’ Lodge at Bhubaneswar by putting
up a new block of 24 rooms a* an esti-
mated cost of Rs. 40 lakhs. Subject to
the zvailability of funds and satisfac-
tory feasibility study the Corporation
also plans to construct a hotel at Puri.

Retirement of Indian AYR Hostesses

£2354. SHRI YADVENDRA DUTT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India practices
discrimination in the matter of mar-
riages of Indian air hostesses and
Euronean air hostesses working in Air
India;

(b) whether Indian air-hostesses, if
they marry, are retired immediately
wherezas the FEuropean air-hostesses
are not retired and if so, why; and

(¢} whether Indian air-hostesses
are retired at the age of 30 while her
flight purser, a male counterpart.
retires at the age of 58 and if so, why?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). Under
the Air-India Employees® Service Re-
gulations, air hostesses retire from the
service of Air-India on getting
married. or on attaining the zge of 35
years with extension of one year at a
time, subject to medical fitness, upto
the age of 40 years. However, Air-
India has now to allow European
hostesses to continue even after mar-
riage due to the enactment of local
Government laws in 1975 which do not
permit the Corporation to either force
such hostesses to retire from service or
ferminate their services.

(c) Yes. Sir. The work of air hostess
is an arduous one since she takes the

main brunt of service to the passengers
in the Cabir and is not comparable to
any other vocation in any other indus-
try. Besides, normaily air hostesses get
married before they reach the age of 30
years. All these factors are kept in
view while fixing their retirement age.

Proposal to extend Dual Pricing
Policy to Edible QOils; and Pulses

2355. SHRI S. G, MURUGAIYAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government propose
to extend the dual pricing policy to
edible oils and pulses; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) No, Sir. At present,
there is no such proposal under Gov-
ernment’s consideration.

(h) Does not arise.

fteps taken to promote International
Tourism in South India

2356. SHRI C. K. JAFFER SHARIEF:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether South India is getting
less than its legitimate share of tourist
traffic; and

(b) if so, what efforts Government
have made or propose to make to pro-
mote International tourism in South
India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) Does not arise, However, in
order to diversify our tourist attrac-
tions and disperse international tou-
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rist traffic, as far as possible, unifor-
maily throughout the country, the De.
purtment of Tourism had promoted in
coordination with Air India, Indian
Airlines, travel agencies and hoteliers
a T day South India package tour
termed ‘KARTIKEYA Tour. Recent.
ly. the Depariment of Tourism also
launched in coordination with the
above agencies a “Desiination South
India® programme lor publicising the
attractions of this region. These two
measures will greatly help Lo promote
lourist ¢raffie t~. touth India.
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Steps to Curb the Activities of
Multinationals

2358 SIRI K LAKKAPPA Wil
the Minister of FINANCE be pleased
to state

(a) the spedific steps taken in recent
months to curb the activities of the
multinationals 1n the country; and

(b) what are the specific items
dealt with by the multinationals
whose activitie, have been curbed?

THF MINISTER OF FINANCE
AND REVENUE AND BAMK
ING (SHRI H M PATEL) (a) and
(b) Governments policy in regard to
ncw umestment by foreign companies
15 selective Tt 15 perrmtted in high
lechnolngy areas or in export oriented
ventures  Asg for companies already 1n
husiness the FERA ~ provisions are
enfor-ead «trict Unde: FLRA, com.
panies operating in non priority areas
dre required to bung down non resi-
fdent 1nterest to 40 per cent and they
«1e not allowed {n expand their aclivi-
ties peniding dilution
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Flight of Capital to Units

2360. SHRIMATI AHILYA P.
RANGNEKAR
SHRI DINEN BIIATTACHAR-

YA:

Wwill the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
.of the flight of capital from some units
to others and particularly from one
.State to other to gain high profit and
therchy make an industry sick deli-
berately Ly industilal houses and in-
-dustrialists;

th) when Government propose to
have a study on the question of amal-
gamation of sick unils; and

(¢) if so, the remedial measures to
be tuken by the Government?

TIIE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢). Govern-
ment are nol aware of any specific
cuse; of flight of capital from an n-
dustral u..t which would %have the
resull ol muking sucn a umit sick. In
so far ng sukness in indusiry is con-
cernpd, Giovernment huve been seized
o! the proolem for some uume. One of
tne sulut.ons considered lor reviving
sitk bul potentially wviable units was
{o encourage the.r take.over hy sound
units. Accocdingly, in the last Bud-
gel, cerlainn  convessions  have been
granted which will facilties the mer-
ger of sk unils with sound ones.

Suggestion made by R.BIL for In-
tegrated Village Developmenti Plan

2361. SHRI PRASANNBHAI MEH-
‘'TA: Will the Minister of FINANCE
‘be pleased to state:
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(a) whether Reserve Bank of India
has suggesteq for the formulation of
ap integrated village development plan
by the Centre for reducing the in-
equalities in the distribution of assets
between the cultivator and non-culti-
valor seclors of the rural economy;

(b) if so, whether this recommen-
dation of the Reserve Bank of India
has veen considered by Government;
and

(¢) the main features of the pro-
posed scheme of the Reserve Bank of
India? N

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SIiRI H.
M. PATEL):(a) Reserve Bank of India
has not made any specutic suggestions
to Government of India for formula- {
tion of au integrated willage develop-
ment plan for reducing inegualities,
However, a telerence to this nspect was
made in a signed article on “Pattern
of As=sets of Rural Households, 1961—
71", pubmished in Rescrve Bank Staff
Occasional Papers June 1977 (Volume
2 No. 1).

(b) and (c¢). Daes not arise,

Export Service Charges claimed by
Couca Cola FExport Corporation "

2462 SHRI MOTIBIIAI R. CHAU- (
DHARY: Will the Minister of FINANCE
be picased o stale.

(a) whether Coca Cola Export
Corporation in 1972 claimed export
service charges [or export to Den-
mark approximately Rs. 156 lacs
against the export of Rs. 10 laecs;

(b) on what ground did the Income
Tax Department accept these expenses
as tax deductable; and

(¢) whether Government propose
to take any action and if not, the
reasons therefor?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) The total exports of
Coca Cola Export Corporation to
Denmark in the account year 1971 re.
levant for the assessment year 1972-73
amounted to Rs. 32.48 lakhs while the
realisation during the year from Den-
mark amounted to Rs, 10.01 lakhs only,
balance having bLeen realised in 1072
The service charges claimed in account
year 1971, however, amounied to
Rs. 1532 lakhs. These included the
service churges of nccount year 1970
also during which exports to Denmark
had amounted to Rs. 10.67 lakhs. As
the said exports hud taken place to-
wards the close of the yrar 1977, no
service charges had been claimed in
that year. Therelore, it is not correct
to say that the servire charge: of
Rs. 15.32 iakhs claimed in the account
vear 1971 pertain  to  exporis of
Rs 10.01 lakhs only.

(b) Under Section 37(1) of the In-
come Tax Act 1461, ‘service chuarges’
incurred 1n connection with the export
vperations of an Indian Branch of a
foreign company, qualfy for deduc-
tions for purposes of computing the
faxable income.

(¢) Does nol arise.

Facllities to Tourists and opening of
Janata Hotels

2363. SHRI K. PRADHANI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased io state:

(a) whether it is a fact that re-
cent]y a conference of the Ministers
of States had takem place regarding
the facilities to the fourists and to
open Janata Hotels in the States; and

(b) if so, the details regarding the
Pointg discussed and decisions taken
thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-

2767 LS—4

TAM KAUSHIK): (a) and (b). A
Conference of the State Ministers of
Tourism was held in New Delhi on
the 31st August, 1877. It was pre.
ceded by a one-day Conference of
Secretaries/Directors of Tourism De.
pariments of the State Governments
to prepare the grounds for Minister
level meeting. A number of agreed
decisions were taken which may play
a significant role in formulating
nationul policy on fourism.

Important recommendations of the
Tourism Ministers Conference are laid
on the table of the House, [Placed in
Library. See No. LT 1247/77).

Seiting up of a Hotel in Trivandrum

2364. SHRI B. K. NAIR- Will the
Minister ol TOURISM AND CIVIL
AVIATION be  pleased 1o stale

whether in view of the schemes for
expanding the Trivandrum Airport and
fo introducing direct fight from the
gulf countrieg to Trivandrum. Gov-
crnment  have undep consideration,
any plan to set up a first cliss hotel
in Trivandrum under his Minis!ry?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): The India Tourism
Development Corporation already has
a first class 88-room beach hotel and
a group of 40 cotlages close {o Trivan-
drum at Kovalam. Keeping the oc-
cupanry position of these c¢stablish.
mentg in view, the India Tourism De-
velopment Corporation has no pro=
posal for the present to set up another
first class hotel in Trivandrum.

Payment of Compensation for Enemy
Properties

2365. SHRI SAMAR GUHA: will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to reler to the reply
given to unstarred question No. 788
on the 17th June, 1977 regarding com.
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pensation for properties left in former
East Pakistan and West Pakistan and
stote:

(a) sleps taken by Government for
expediling payment of compensations
jor enemy properties:

{b) whether priorities will be given
& considering the applications of
old, infirm and financially handicap-
prd migrants; and

t¢) the total amount of enemy pro-
perty in (i) cash and (1) property, in
the hands of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
verification of claims for payment of
es-grulia granis s a complicaled and
time-consuming process Hence, to
ensure expedilious and f[ar disposal
@ the clmums, a special Panel was set
vy in April, 1974 with the Custodian of
Enemy Property as Chairman, and a
senior Judge of the West Bengal Judi-
tiil Servie and a  senior Revenue
Officer ol the Land Recornds Depart-
ment of the West Bangal Government
#s members., The Panel sils in Cal.
cutta for personal hearings, examiia-
tion ot the selevani records and wit-
nesses elc.

However, 1n view ol lurge number
of fresh claims  jecened now, a pro-
fosal for further simplification of
procedure for the verification of claima
# under consideration.

(b) Yes, Sir.

{e) (i) A cash cmnoual of Rs 1279
crores 15 held in the persooal ledger
account ot the Custodian  of Enemy
Properly for India (ii) The approxi-
mate value of the enemy properties,
ot.r then cash vested in the Custo-
dian of Enemy Prope:ty for India is
Rs. 16.6]1 crores.
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Setting up of Pans} to Study Losses to
Biek Units

2386. SHRI DINEN BHATTACHAR-
YA: Will the Minister of FINANCE be
pleased lo state:

{a) whether Governmeni are going
to set up a panel to study ways of
setting off Josses to the sick units; and

(b) if go, the details about the
same and the modalities of finding
the reasons of sickness or to the terms
of references of enquiring on the
issue?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No, Sir.
The Government 1 not considering
any sach proposal.

(::) Does nol arise.

Memorandum from Silk and Rayon
Textile Exporters A-sociation

2387, SHRI VASANT SATHE: Will
the Mimister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be plensed to state:

ta) whether the Silk and Rayon
Tewtile Exporiers Association has sub-
m.ited a memorandum to hig Ministry
protesling against the hiberalization of
imports of polyester filament yarn
whicy, will help export houses and
miuls to make huge profits;

(b)Y if so, the points made therein;
and

(c) the
theretv?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
ANLC CIVIL SUPPLIFS AND CO-
OPERATION (SHRI ARIF BEG):
(a) Yes Sir.

(") The Silk and Rayon Textiles
Exporters Association have represent-
ed 1hat the import of polvester Ala-

i
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ment yarn should be regulated as
under:— . .

(1) Export Houses should pot be
permitted to import polyester fila-
ment yarn against exporl of uncon-
nected products. In case it 15 not

feasible, only manufacturer-cum-ex-
porters of synthetic filament yarn
textiles may be given this facility
far captive consumption and against
export obligation of svnthetic fila~
ment yarn goods.

(2) The actual users allocation
should be confined to artsilk indus-

iry only.

(3) Any major policy decision
should be taken in consultation with
the Export Promotion Council,

(¢) The points raised by the Asso-
ciation have been considered and it
. has been decided that the policy as

laid down should be allowed to ope-
rate and a review should be under-
taken jn December, 1077.

Lightning Strike by Air India Crew

2369. SHRI RAMANAND TIWARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state-

(a) whether his attention has been
drawn to news item entitled ‘Lightning
Strike by Air 1lndia Crew, in Indian
Fxpress of 27th October, 1977; and

(b) the reaction of Government
thereto and stcps proposed to be taken
lo avoid its recurrence in future?

TITE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK). (a) Yes, Sir.

(b) The Air India Cabin Crew As-
saciation (AICCA) went on a flash
trike without notice for one day on
26-10-77 for the allged reason that
Air India Management ignored AIC-
CA’s appeal not to permit carriage of
arms, ammunitions and lethal wea-
Pong on board the aircraft. The Air.
Indin Management held discussions
With the representafives of the Asso-
ciation to restore normaley but the

Association did not respond favourab-
ly and continued to disobey lawful
orders. The Managemeént was con-
strained to issue a notice of lock-out
as per provisions of the Industrial
Disputes Act, 1947, in the Inflight Ser-
vice Department of Air-India to be
ellective from 2.12-1977, or any day
fhereafler. Air-India Management,
however, continued efforts for
an amicable settlement. The Regional
Labour Commissioner (Central) fixed
the conciliation proceedings on the
issue on 21st November, 1877. How-
ever, ng understanding was reached.
Air-India Management held “bilaferal
discussions with the Cabin Crew Asso-
ciation on the 24th November, 1877
and settlement was reached. The Cabin
Crew Association withdrew their di-
rective and agreed to restore normal-
cy. The Association also apologised
on behalf of the Cabin Crew for parti-
cipating in the strike on the 26th
October, 1977. The Air-India Manage-
meut have, thercfore, withdrawn the
Jock-out notice and the suspension or-
ders and charge sheets issued to the
Cabin Crew members.

It is always the endeavour of Air-
India Management to settle such dis-
putes by mutual discussions.
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Stafl Sanctioned for Erstwhile Marine
Prodacty Export Development Autho-
rity

2374. SHRI BALAK RAM: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state;

(a) the total number and Category-
wise details of staff sanctioned for the
erstwhile Marine Products Export
Development Authority;

(b) the total number and category-
wise details of staff sanctioned by the
Government till-date for the Marine
Products Export Development Autho-
rity;

(¢) the total number and category-
wise details of staff sanctioned by the
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Authority/Executive Committee or
Chairman without reference to Gov-
ernment; and

(d) the number and categories of
Class IV posts created by the Autho-
rity or Chairman from st January,
1975 to 31st August, 1977 inspite of the
existing ban?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (¢).
The information is as per Statement
lajd on the Table of the House. [Plac-
ed in Library. See No. LT-1248/77].
Information in regard to part (a)
has been furnished under the presump-
tion that it refers 1o erstwhile Marine
Products Export Promotion Council.

(d) One post of Messenger for Re-
gional Office, Calcutta was sanctioned
by the Authority with effect from Ist
April 1977.

Recommendations of the Pillai
Committee

2375. SHRI R. L. KUREEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
accepted the recommendations of the
Pillai Committeg on Standardisation
of Pay Scales, Service Conditions,
Service Conduct Rules and Discipli-
nary Regulations for Officers in the
fourteen nationalised banks;

(b) if so, when are they going to
be implemented; and

(e) if not, why and to what extent
they are rejected?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (¢). Recommen-
dations of the Pillai Committee relate
to standardisation of Pay scales, al-
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Jowances and perquisites of officers in
the nationalised banks and not to the
Service Conduct Rules and Discip™-
nary Regulations. The recommenda-
tions of the Pillai Committee ag modi-
fied by the group of bankers have al-
ready been accepted by the Govern-
ment and communicated to the banks
ccucerned for their adoption. Nation-
alised banks gre taking steps for im-
plementing these recommendations
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Discrimination against Harljans and
Adivasiy who apply for Pilot's Job
in IA

2377. SHRI SIVAJI PATNAIK Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to stale:

(a) whether the allegation that
Indian Airlines is discriminating
against Harijans and Adivasis who
apply tor Pilot's jub has come to the
notice of the Government; and

(b) if so, what action Government
propose to take in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The allegation regarding discrimina-
tion against Harijang and Adivasis
applying for Pilots' job was brought
to the notice of Indfan AliTines. This
was looked into by the Corporation
but was found to be baseless.

Memorandum Submitted By Natlonal
Federation of Insurance Field
Workers

2378, DR, BAPU KALDATEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether National Federation of
Insurance Field Workers of India
Gwalior have submitted a memoran-
dum;

(b) if so, what are the main de-
mands of the Federation; and

(c) what action has been taken to
meet their demands?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL) (a) Yes, Sir.

(b) (i) The agreement of the Na-
tional Federation of Insurance Field
Workers of India with LIC Manage-
ment on grant of guiomatlc increment
(Agreement 1965) should be restored.

(ii) Agreement of 1971 on employ-
ment security and Work norms should

be restored.

(iil) Finance Ministry's Notifications
dated 8th April “1978 LIC's Notifica-
tion dateq 21st April, 1976 should be
set aside,

(iv) Notices of feductions in emglu-
ments and terminations issued to
members presently by the LIC Mana-
gement in terms of the new service
conditions should be withdrawn,

(v) There should be a tripartite
talks (Government of India, Manage-
ment of the Life Insurance Corpora-
tion and Federation of the Field
Workers) for resolving all disputed
issues.

(c) The Chairman of the Life Ineu-
rance Corporation in course of talks
with the Federation of Field Workers
to mitigate the rigours of the imple-
mentation of the Cost-norms under
new service conditions, offered to shift
the implementation of the Cost-norms
from 1st January 1978 instead of 1st
January 1977, relaxation in enforcing
the Cost-norms in the event of prolon-
ged sickness and serious accident and
transfer of the Development Staff to
Administrative side at the discretion
of the Management in the event of ter-
mination of their services. These
offers were not acceptable to the Fe-
deration. Following his talks with the
Federation representatives, Chairman,
LIC has submitted his report to the
Government which inter-alia contain-
ed some further suggestions and these
are under consideratlon of the Gov-
ernment.
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Criticism made by Trade Unions re-
Rarding setting up of Study Group on
Wage Income and Price policy

2378, SHRI K. MALLANNA:
SHRI UGRASEN:

Will the Mmister of FINANCE be
p.eased to state:

(a) whether 1éading Trade Unions
have criticised the setting up of the
study group by Government to make
recommendations on a wage income
and price policy and there is country-
wide discontentment among labour
classes; and

(b) if so, the reactivn of Govern-
ment thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI II
M. PATEL): (a) Government s
not aware of Trade Unions having
criticised the setting up of the study
group on Wages, Incomes and Prices
as such or of any country-wide dis-
contentment amongst lahour classes m
this regard.

(b) Does not arise.

Posts Created for Hindi Work in the
Ministry of Finance

2380 SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased lo state:

(a) whether any instructions have
been received from the Ministry of
Home Affairs for regulating the
appointments, promotions elc, of the
officials holding various posts exclu-
sivelv created for Hindi work in the
Ministry of Finance;

(b) whether these instructions are
being followed and if so, to what ex-
tent; and

(¢) whether it is proposed to follow
these instructfBns in making appoint-
ments to Class 1 and Class II gazetted
posts in future, if not, the reasons
therefor?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) The iustructions have been
fully followed.

(c) Yes, Sur.
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Proposal to take over Edible Oil Mills

2382. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased To state:

(a) whether there is any proposal
under consideration of Government to
take over edible oil mills in the
country; and

(b) if so, what sieps are being
taken by Government to take over
oil mills?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ~ AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISIIANA KUMAR
GOYAL): (a) No Sir; therc is no such
proposal now under the consideration
of the Government,

(b) Question does not arise.

Re-opening of Income Tax Assessment
Orders of Foreign Tea Companies

2383. SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether 1.T. assessment orders
of Foreign Tea Companies have been
re-opened and if so, the names of
such companies;

(b) the amount of tax involved and
the gsteps taken to recover the amount
of tax; and

(c) whether rc-opening of assess-
ments affect the rupeeisation of such
companies under the Foreign Exchange
Regulation Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Information is being collected and
will be placed on the Table of the
House.

(¢) Every effort is being made to
ensure that there is no delay in the
rupeeisation of such companies.
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Representation from Earnataka Gev-
ernment for Establishing Customs
Clearance and Ware House facilities

2384. SHRI B. RACHAIAH: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state whether he
has received any representation from
the Kurnataka Government for estab-
lishing customs clearance and wuare-
house facilities ncar Bangalore Air-
port und establishment of expoi* ou
ented funclional industrial estale wn
the State at Bangalore?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): Such a
proposal, which was analogous to free
trade zone facilities, was initiated by
the State Government in August, 1976,
It was not, however, progressed heca-
use of the general decision not tu set
up any more free trade zones in the
country.
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Purchase of Aircrafts for augmenting
Domestic Air Travel facllities

2386. PROF. P. G MAVALANKAR:
SHRI D. AMAT:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state:

(a) whether Government propose
to buy during the current financial
year one or more arcraft for aug-
menting the domestic air travel facili-
ties; and o~

(b) if so, broad details thereof in-
cluding the cost expected to be incur-
red for the same?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) ang (b).
No, Sir. Therc is no proposal to
purchase any more aircraft during the
turrent fimancial vear for domestic inr
services. Howcver, ndlan  Airlines
placed on order in February, 1877 for
three Boeing-737 aircraft fitted wuth
JT&D engines and low pressure tyres
and spare parts al a total project cost
of about Rs. 30.50 crores. The first
of these aircraft has already been re-
ceived by Indian Airlines while the
remaining two are cxpected to be re-
ccived before the end of the year 1877.

Tax Concesgions on Merger of Sick
Industrial Units with Healthy Ones

2387. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to give tax concessions on mer-
ger of sick industrial units with heal-
thy one; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Yes, Sir. The Finance (No. 2) Act,
1977 has inserted a new section T2A
mn the Income-tax Act, 1961 to pro-
vide that where a companny, owning an
industrial undertaking of a ship, amal-
gamates with another company, the
accumulated loss and ufiabsorbed de-
preciation allowance of the amalgama-
ting company will be cafried forward
ang set off in the hands of the amal-
gamated company if the Central Gov-
ernment, on the recommendation of
the specificd authorily, is satisfied that
the amalgamation is in the public in-
terest and certain other conditions as
specified in the said provigion are
fulfilled. The provisions of new sec-
tion 72A are sclf-explanatory.
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Functioning of National and Grindlays
Bank

2390, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased t0 state:

(a) whether ground rules and code
of ethiey framed by the Indian Banks
Association provide that Savings
Bank Account with cheque boul. f.ci-
lity should have a mimimum balance of
Rs. 100/- wath a stipulation ihat in-
terest would be payable thereon even
if the balance fafls below that level,

(b) whether National and Grindiays
Bank against whom criminal prosccu-
tion had becn launched for evading
tax and for making illegal remuttances
of foreign exchange are blatantly
flouling thig stipulation and are com-
pelling depositors to keep a minimum
of Rs. 1,000/-;

(¢) whether Governor of Reserve
Bank of India, Bombay in his
letter dated 6th September, 1977 has
asked them to abide by the stipulation
condition and as on date they have
ignored the Reserve Bank's directive;

(d) if so, what action Government
propose to take in this regard; and

(#) what other complaintg Reserve
Bank and/or Government have receiv-
ed apgainst the functioning of Natio-
nal angd Grindlays Bank in all its
spheres?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) On the advice
given by the Reserve Bank of India
to the Indian Banks' Association (IBA)
on 28-5-1977, IBA have framed gro-
und rules ond code of ethics which
provide that Savings Bank Accounts,
with cheque-book faeility should be
opeéneq with a minimum balance of
Rs. 100/~ and interest would be pay-
able on the balance even if it falls
below the stipulated minimum. The
Assoclation hed, however, made it
clear to its Member banks that it is
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open to them to make their rules in
respect of minimum balance stricter
than that recommended by it, although
it is not permissible for any bank to
give more liberal facilities in regard
to minimum balance than that reco-
mended by the Associafion.

(b) The Grindlays Bank Limited is
reported to have recently raised the
minimum balance for opening Savings
Account with cheque-book facility
from Rs. 250/~ to Rs, 1000/-. It s
also reported to have stipulated that
no interest will be payable if the
balanre falls below Rs. 1000/-. While
the bank's stipulation that no interest
will be payable if the balance falis
helow Rs. 1000/~ is contrary to the
Associilion’s guidelineg it cannat be
said that the raising of the minimum:
balance is contrary to these guidelines,

(¢) and (d). On the 6th September,
1977 Reserve Bank drew the Bank's at-
sention to the Ground Rules and Ceode
of Ethies framed by the IBA on the sub-
ject The Bank ieplicd on 5th Octo-
ber, 1977 that it wus open to banks to
make their 1u'es stricter than those
recommendeq by the IBA. As the
Bank's action can give rite 1o
the impression that t is Jeliberate-
ly trying to serve the offluent, to the
exclusion of the common man, Re-
serve Bank has recently advised the
Bank’'s Regional Director of South
East Asia to review the position.

(e) Reserve Bank of Inlia have re-
ported that they have alsS received
complatins (i) that the Bank doOes
not accept deposits beyond 60 months
(ii) that it ig unilaterally transferring
small accounts from one branch to
the others and (iii) that its actions
(described as restrictive) have result-
ed in shrinkage of job opportunities.

The Central Board of Direct Taxes
(CBDT) have received complaints gl-
leging tax evation by the Bank as well
as its top officials. The CBDT have filed
complaints before the Chief Metropo-
litan Magistrate, Calcutta against the
Bank under Section 276 B of the In-
come Tax Act, 1861 for non-deduction
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of tax at source from: the technical
services Tees paid by the bank to the
City Bank.

Import Commitmesnts of Sugar to vari-
oug Countries during 1977-78 and
1978-79

2391. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state
the country-wise break-up of import
commitments of sugar to various coun=
tries of the world with the rates gnd
quantity at which the contracts have
been finalised during the year 1977-78
and 1978-797

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): No new
contracts for export of sugar has been
finalised by the STC during 1077-78
or for the  year 1978-74, so
far. During the current financial
year, a quantity of 0.45 lakh tonnes of
sugar valued at Rs. 10.48 crores has
however been exportied, out of the
quantities contracted during the pre-
ceding year (1076-77).
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Delinking of more Grades of procesged
Mica to promote Export

2393. SIIRI CHANDRADEQ PRA-
SAD VERMA: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased {o
staie:

(a) whether exports of processed
micie ol delinked grades i.e. helow
grade 5 where private exporters have
not to part with 40 per cent of export
ordery, secured by them to MITCO in-
creased 1n 1876-77 as compared to ex-
ports in the previous vear after their
delinking in Ap:il, 1978;

(b) what was the value/quantity of
thes> delinked giades in 1975-76 and
in 1876-77; and

(c) if exports of delinked grades of
processed mica have increased, whe-
ther Government are considering the
question of delinking more grades of
processed mica to promote exports of
processed mica?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
{a) The exports of delinked grades of
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processed mica during 1976-77 were
lower by 18,44 per cent by volume and
higher by 23.13 per cent by value as
compared to 1975-76.

(b) The value and quantity of these
drlinked grades gquring 1875-76 and
1976-77 were as under:—

Value Quantity

(Rs. (in tonnes)
lakhs)
197570 . . . 536 16,560
950-77 . . . 6o 13,5.07

iz) As there was a fall in the ex-
poris of delinked grades of processed
mica by volume during 1976-77, as
compared to  1875-76, Government
would like to watch the progress of
c.ports of these grades during the
current year beforc considering any
crhange in the present pattern of mica
trade.

Badateral Settlement entered with
LI.C. Employees Association

2394. SHRI SHAMBHU NATH CHA-
PURVEDI: Will the Minister of FIN-
ANCE be pleased to state:

(n) whether a bilateral settlement
entered into by the Government of
India with the All India Insurance
Fmployces Association under the In-
dustrial Disputes Act wag repudiated
by the L.I.C. (Modification of Settle-
ments) Act, 1978 overriding the judge-
ment of the Calcutta High Court which
held that the Bonus in LIC. emplo-
Yees as per the settlement was an ac-
crurd due and a property under Arti-
tle 31 of the Constitulion;

{b) if so, whether Government pro-
pose to honour the settlement: and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). The Gov~
ernment of India had not entered in-
to any bilaterial settlement with the
employees of LIC in regard to any
matters including payment of bonus.
However the Corporation had entered
into a settlement with its class I[1 and
class IV empiloyees which inter-alia
provided for paymeni of bonus at the
rate of 15 per cent of annual galary
without any ceiling. The gettlemnent
was current for a period of four years
from 1-4-1973 to 31-3-1977. Under
this scttlement bonus to Class III and
Class IV employes for the years 1873~
74, and 1974-75 had been paid.

2. With the amendment of the pay-
ment of Bonus Act 1965, by the Pay-
ment of Bonus Amendment Act, 1976,
the Central Government decided that
beginning with the accounting year
1974/1974-75 employees of non-tom
peting public sector undertakings in-
cluding LIC, GIC and {he Banks may
be paid exr-gratia amounts in lieu of
bonus to be determineq by the Gov-
ernment after taking into account
wage level, financial circumstances and
other relevant factors. The exr-gratia
amount was not to exceed 10 per cent
of salary|wages.

4 In order to bring LIC employees
on par with the employees of Banks,
GIC and other non-compeling puhipe:
sector undertakings it became neces-
sary to modify the relevant provisions
of the subsisting setilements of 1974
in so far as they pertained to payment
of bonus, For this purpose the LIC
(Modificiition of settlemennt} Act, 1977
was passed by Parliament. It came
into force w.ef. 1st April, 1975.

4, On non-payment of bonus to
Class I1I and IV employees for the year
1975-76 according to settlement of
1974 along with the salary of April,
1978, the All India Insurance Employ-
ees Association filed a petition in the
Caleutta High Court praying for a de-
claration that the 1974 settlement was
binding and to restrain LIC from re-
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fusing to pay bonus in terms of the
gettlement. In its judgement dated
21-5-1976 the Calcutta High Court up-
held the contention of the employees
and directed the LIC to abide by fhe
settlement in regard to payment of
bonus. The Government preferred an
appeal in that High Court against the
above order which was heard on
9-6-1976 but as the LIC (Modification of
Settlement) Act, 1976 hnd already been
passed and notified on 29-5-1976 and
which came into force w.ef. 1st April
1975, the Court did not pass any order
on the appeal. The above Act annul-
led those provisions of the 1974 seltle-
m.ents which pertained to the pavment
of bonus at 15 per cent of the ann»a!
salary without any ceiling.

5. The validity of the above  Act
has been challengeq by two associa-
tions of LIC employees including the
All India Insurance Emp'oyces Asso-
ciation. As the case is pow being
heard by the constitution Bench  of
the Supreme Court, the Govurnment
proposes 1n awail the oufeome of the
case.

Announcement of Generalised systems
by U.5.A. Governm:nt

2395. SHRI AHMED HUSSAIN:
Will the Mimster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are aware
that some generalised systems have
been announced by the U.S.A. Govern-
ment under which several thousand
export items from India (including
essential items) have been made duty
free in that country;

(b) whether it will not reflecy on
Government of India's export policy;
(c) action proposed to he taken; and

(d) whether it has been decided to
impose additional levy on the essen-
tial items on export?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
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AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEQG):
(a) Yes, Sir.

(b) No, Sir.
(¢) and (d). Do not arise.

Development of Tourism in Coopera-
tion with States

2396. SHRI SHIV SAMPATI RAM:
Will the Mmister of TOURISM AND
CIVIL AVIATION Le pleased to
state:

(a) whether Government have been
consdering to develop fomism jn co-
operation with the Statrs in a concert-
¢d maaner; and

(b) if su, the broad [eatures of the
proposal jn this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM XAUSHIK): (a)
Yes, Sir.

(h) The Stite Goverminents have
been requestel lo prepare per-pee-
tive plans of tourism development an
thew State as preparatory 1o the fi-
mulation of the Sixth Plan. A letler
to this effec! was uddiessed by me to
all the Chief Ministers on 9th Auzust,
1977. This matter was also discus<ed
in the Tourism Ministers Confcrence
held in New Dehl; on 31:st Aupust,
1977,

It has been suggested to the State
Governments that the tourist centres
proposed for development may be
divided into the following broad
catcgories: —

(i) Tourist centres of national
importance visited mainly by do-
mestie tourists such as places of
pilgrimage;

(ii) Tourist centres of national
importance of interest both to in-
ternational and domestic tourists
such as places of historical,
archaeological, scenic and religious
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dmportance as also wild life

Interest;
{iil) Tourisi centres of local im-

portance visited only by domestic
fourists,

it has also been suggested to the
Slate Governments to indicate the
piiecities for developing the centres so
selocted, and the phasing of the ex-
penditure over a period of 5 years.

Perspective plans have so far been
roceived from only 17 State Govern-
seents /Union Territories. These plans
wdll be discussed with the State Gov-
ornments/Union Territories to deter-
mine which centres be taken up for
development in the Central and State
vectors depending upon the availa-
kility of resources,

Smuggled Articles lylng Undisposed of

807, SHRI DHIRENDRANATH
BABU: Will the Minister of
PINANCE be pleased to state:

@) whether the smuggleq articles
tearthed during the last 12 months
waluing over 12 crores of rupets are
4till being rotten at different godowns
wnd lying undisposed of causing
dumage to articles to the tune of
several crores of rupees; and

(b) if so, what steps Government
propose to take to dispose of the

m;\'lthwt delay avoiding further
or loss?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Reports ieceived by Government do
not show that there has been uny
lacge scale damage to the smuggled
“wod, seized by the Customs authori-
liss and kept by them in their go-
downs,

(b) Does not arise, However, all
he necessary precautions to prevent
damage {0 such goods are being taken
by the Customs authorities. Besides,

perishuble items are disposed of im-
mediately after seizure to mvoid any
damage or deterioration of these
goods.

Tax-exemption notifications lssued by
previous Government

2388. SHRI M. RAM GOPAL
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) whether thousands of tax exem-
ption notificationg were issued by the
previous Government between Janu-
ary to March, 1977 to raise funds for
election pirposes;

(b) if so, the details thereof and the
money involved; and

(c) the number of tax exemption
notifications issued during the peried
April to October, 1977 and the amount
involved as also ful] details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
ZULFIQARULLAH): (a) Under she
Income-tax Act, 1961 tax exemptlon
notifications are issued only in fes-
pect of charitable and religious irai-
tutions under section 10(23C) of the
LT. Act, 1861. The number of noti-
fications issued between the period
Ist January 1977 to 31st March,
1977, 15 20. These notifications were
not issued to raise funds for election
purposes.

(b) The list of the notifications may
be seen at Btatement ‘A’ laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1249/77]). The
charitable and religious institution-
are generally exempt under section
11 of the LT. Act, 1961. A notiflca-
tion under section 10(23C) of the
LT. Act. 1961 only enables them to be
unfettered by the restrictions ymposed
by the provisions of sectiong 11, 12
and 13 of the LT. Act, 1961, In view
thereof it would not be possible to
agsecs the money involved in these
cases,
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{¢) The number of tax exemption
notificationg issued between the period
April to October, 1977 are 80. A list
of the notifications issued is at State-
ment ‘B' laid on the Table of the
House. [Placed in Library. See No.
LT-1249/77). As regards the amounts
involved as also full detailg there of
the answer to this is the same as in
part (b) above.
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Export of Khandsarl Sugar

2400. SHR1 R. KOLANTHAIVELU:
Will the Minister of COMMERCE
AND CIVI. SUPPLIES AND CO-
QOPERATION be pleased to state:

(d4) the voiume of exports of Khand-
-411 sugar during the last three years
d the countries to which exported;

(b) analysis of the exporters accord-
g to the various States, indicating

names of the dcalers in Tamil Nadw
and

(c) the extent of State participation
in export trade of Khandsari sugar?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIEsS AND CO-
OPERATION (SHRI ARIF BEG):
(a) There has beeén no export of
Khandsari Sugar from India during
the last 3 years.

(b) and (¢). Do not arise.
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Chemical 0il Smuggled by a Clerk and
Assiginnt Manager of Air France al
Palam Airport

2402. EHR! RAM DHARI SHASTRI-
Will the Minister of FINANCE be
pliased to state:
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(a) whoether Assislany Manager, Air
Frauce stalioned at Palam Airport and
one clerk smuggled iy Indiy by Air
France Flight No. 180 on midnight of
3rd and 4th May, 1976 two drums of
chemical oil;

(b) whether the Cusiom authoritics
rhallenged them and then let them oil
by imposing a minor penalty on Air
France, under the then Congress Gov-
ernment’s pressure;

(¢) whether this officer is still sta-
tioncd at Palam Airport and is carry-
ing on smuggling of Narcotics and
othen bannud urticles out of India by
Air Frauce flights, and

(d) if so, what action Governmer i
propose to take against this officer and
such other officers of Air France?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a)
Report received by the Government
shows thal on 5th May, 1976, ‘he
Customs Officers of Delhi Colleclo-
rale seized two ting of Motor Flush-
ing Oil ‘Caltex’ valued at Rs. 300/-
from the godown of Ajr France Cargo
Office at Palam Airport. Enquirie.
were made from the Assistant Station
Man: ger and the Troffic Assistant of
M/s Air France ai Palam Airport.
The nmiestigations made by the cus-
tom: authorities revealed that thesc
two tins had been off-loaded from
Aiwr France Flight No. 180 on the
mghi of 3/4th May, 1976 at Delhi as
unmi:nifested cargo.

(by On 5th May 1976, a casc was
regisiered agoinst M/s  Air France
for violalion of the provision. of ihe
Cusltom  Act, 1962 g« well a, orf the
Imporis and Exporls (Coniral) Aci
1947. In deparimental  adjudication
both the tins were confiteated and a
penalty of Rs. 100/- wma: impused on
Air Frante which they have depu-
aited on 22nd Apiil 1077,

(c) The A«sistant Station Manager
of M/s. Air France i. at prescent sta-
tioned at Palam Airport on the traffic
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Loans advanced by Bank of Maharash-
tra to M/s, Stretch Fibres, Nagpur and
Stretchlon Pvt, Ltd, Bombay

2405. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to stute:

(a) whether Bank of Maharashtra
has advanced large sums to the bor-
rowers M/s, Stretch Fibres, Nagpur
and Stretchlon Pvt. Ltd., Bombay;

(b) whether the security for the
aboye loans and the profitability of the
units were examined; and

(c) whether the Reserve Bank au-
thorisation has been obtained for the
above loans and what is the outcome
of the report of these l0an accounts?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRT H. M. PATEL):
Stretch Fibres, Nagpur and Stretch-
lon Pvt. Lid, Bombay enjoy certain
credit facililicy from thejr bankers.

(b) Yes, Sir.

te) In the chse of Stretch Fibres,
the Bank has approached the Reserve
Bank of India for credit authorisation
ag required by instructions issued by
the Reserve Bank. As regards the
state of the sccounts, in accordance
with the practice and usage custo-
mary among bankers and also in con-
formity with the provisions of the
Banking Companies (Acquisition and
Transfer of Undertakings) Aect, 1870,
information relating to or to the
affairs of the individual constituents
of the nationalised banks is not to be
divulged.

DECEMBER 2, 1877  Written Answers

140

Applications recelved under goft loan
scheme for modernisation of sick units

2406. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased
to stale:

(a) how many applications have
becn received by IDBI under the soft
loans scheme for modernisation of
sick units in textile, jule, sugar and
engineering industries and the amount
of assistance requested industry-wise;

(b) the number of applications ap-
proved anq amounts sanclioned, and
the amounts artually disbursed so far.

(¢) whether the IDBI is experienc-
ing paucity of funds to be able to
pay fully the sanctioned amounts and,
if so, the details thereof; and

(d) what steps are taken to provide
IDBI with sufficient funds to meet its
obligations fuly?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
The Soft Loan Scheme of the Indus-
trial Development Bank of India
(IDBI) has been introduced with
the object of providing finance on
concessional termg for modernisation
of production units in 5 select indus-
tries, namely, cotton textile, jule,
sugar, cemen! and certain engineer-
ing industries ty enable them to in-
crease their productivity and com-
petitiveness. The Scheme i8 operalea
by the 1DBI, thc Industrial Finance
Corporation of India and the Indus-
trial Credit end Investmeni Corpora-
tion of India.

The Industry wise details of the
member of applications  (with
amount) received, rejected, sanction-
ed, disbursed and pending under the
scheme as on 81st October 1977, are
given in the attached Btatement.

(c) No. Sir.

(d) The funds required for ex-
tending assistance under the Scheme
are raised by the IDBI as necessary
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Amount paid under Export Assistance
Scheme Industry.wise

2407. SHRI S. R. DAMANIL: Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the total amount paid under the
export assistance scheme industry-
wise, during the last three years;

(b) the exports made by small-scale
industries and the assistance given to
them under the scheme; and

(¢) whether any new schemes are
made to give better incentives to this
sector so that they can increase their
exports and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) A statement (Annexure-A) show-
ing total amount disbursed us carch
rompensatory support tp the major
product groups during the last three
years 15 laid on the Tablc of the
House. |Placed in Library. See No.
LT-1250/77 1.

(b) Separaulc statistics showing ex-
purts made by SSI unilg and (he
amounts paid as cash compensatory
support ip these units are not main-
tained. Moreover, products made by
SSI Sector are also exported by large
scale units.

Under the Import policy {for Re-
gistered Exporters, the SSI unity are
given several spécial facilities. A
brief statement summarising these
facilities 1s (Annexure-B) Jaid on
the Table of the House. [Placed
in Library. See No. LT-1250/77].

(¢) The facilities being made avail.
able to the SSI units are constantly
kept under review and necessary
changes; are announced at the time of
the revision of the Import Policy
cvery year.
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National Wage Board fo studly
National Wag, Foliey

2408. DR. VASANT KUMAR
PANDIT:
SHRI RAMJI LAL SUMAN:

Will the Minister of FINANCE be
pleased to state;

(a) whether it is g fact that Govern.
ment are considering to have National
Wage Policy;

(b) whal action Government havt
laken in this matter; and

(c) whether Government propose
to appoint a National Wange Board or
o Committee 1o study the problem
and suggest constructive ways?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (e).
The Government hug decided that a
comprehensive study on Weges, In-
comes and Prices Policy should be
undertaken immediately with a view
to ovolving an integrated Policy on
Wages. Incomes and Prices, The Go-
vernment has set up, in October, 1977,
a Study Group on Wages, Incomer
angd Prices under the Chalrmanship of
Shri § Bhoothalingam, The Stndy
Group has becn asked to prepare a
draft Policy on wages, incomes and
prices.

Irop and Manganese Ore lying im
Orissa State

2408. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIEs AND COOPERA-
TION be pleased lo state:

(a) whether about 20 lakh {ommes
of iron ore and manganese ore ar’
lying in different mines of the Orissa
State;

(b) if so, whether it iy because of
the failure of the MMTC to lift the
ore that such a huge stock has piléd
up in the mines;
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(c) whether Orissa BState Govern-
ment have sought Centre’'s permission
1o allow the State Mining Corporation
ie export iron ore and manganese
directly; and

(d) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
(OPERATION (SHRI ARIF BEG):

{a) No, Sir.
tb) Does noi urise.
(¢) No, Sir.

td) Does not arise.

Export of Sea Foods

2410. SHR! K. RAMAMURTIY
Will the Mmister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased 1o stule:

(a) the amount of foreign ex-
change earned through the export of
.ca foods in the ycar 1976-77;

(b) whether Government propose
io provide thc necessury fllip to
mereuse the export of sea fuod; and

(¢) whether the Government pro-
nose fo set up a deep sea fishing
centre at Mandapam, Tamilnodu in
nrder to increase the export of sca
food and seaweeds?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND (O-
OPERATION (SHRI ARIF BEG):
ta) Foreign exchange earned 'hrough
cxports of sea food in the year 1076-
77 provisionally amounts to about
Rs. 189 crores.

(b) Yes, Sir. Government proposcs
Lo provide the necessary fillip to in-
crease the export of seafoods by
various developmental measures, ma: -
ket and product research, publicily
Propaganda etc.

(¢) There is no such proposal under
the consideration of the Government
at present.

Recruitment of Divisional Aceountantg
in A.G.C,W. and M. New Delhi

2411, SHRI EBRAHIM SULAIMAN
SAIT:
SHRI D. G. GAWALI;

Will the Minlster of FINANCE .
pleased to state:

(a) whether the result of the com.
petitive examinatiop held in Febru-
ary, 1976 for initinl recruitment fo.
the post of Divisionnl Accountants in
the Office of the Accountant General
Commerce, Works and Miscellaneou:.
Ansal  Bhavan Kasturba  Gandhi
Mars, New  Delhi, has since been
deelured;

(I if so, the number of candidates
who appeared in the said examina-

fion and the names of those declared
successful;

(¢) the number of candidateg who

have since beep given appointments;
and

(d) the time by which all the re.
maining successful candidates will be
appointed against the %aid posts?

TIIE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) 1198 candidates appeared in the
exammaltion, out of which 112 were
declared successful. A statement
piving their nemes is laid on the
Table of the House. [Placed in
Library. See No. LT-1201/771.

(c) and (d). The successful can-
didates were individually informed
that the number of posts likely to be
filled up as a result of the exaimna-
tion, including reservations for Sche-
duled Castes/Scheduled Tribes and
Departmental candidates, would be
20 in order of merit and on uccur=-
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jence of vacancies. After the Depart-
menialisaion of  Accounts In  the
Mimstries/Departments of the Go-
vernment of India, the cntire scneme
loy manning  Divisional Accouniautls
osls was 1eviewed., It was felt that
the function of accounts keepinn und
fnancial adviee to be made avaiable
in the Divisions needed to b sticng=
thened and persons who bl passd
the Jumior Accounts Officers «Cinvil)
Exammation o1 the Subordinate Ac-
count; Scivice Examinalioy of the
Indum Audit and Account, Dep wrt-
ment, should hereafter be posted as
Divisional Accountante  Besides, pro-
motion avenues w the cadre of Divi-
swnal Accountants bemg nol <¢ompa-
1able to those of Subordinate Ac-
counts Service personnel, it was con-
sidered that further intake nto the
former grade should be restricted.
Conscquently, ecandidaleg who ap-
peared at the examination held by
the AG, CW&M, could not be ap-
pomted as Divisional Accountants.
However, willingness of twenty per-
sons, empanelled by AG, CW&M, for
appointment as Junior Accountants in
the Departmentalised Accounts Offi-
ces is being ascertained and those
who express willingness will he
considered for mppointment.

AFREATETT watEa, afea &
weratfedt w agvet

2412, ot webr fey watfenr s am
fiew awft ag Fany g w3

(%) w7 FEETHI  FTEd,
wfeaT & 97 sewf@l w1 fagm
w1974 ¥ ¥ gy ¥ QN
geaTe ¥y o ot @ qge A e
L

(w) ¥ v wvatew & sl
% wry wely WY s sragT fwam
s TR an ot §; Wi
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Popularity of Indian Sports Goods
in foreign countries

2415. SHRI S. S. SOMANI: Will
the Minister of COMMERCE AND
{UIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

{a) whether the Indian sports goods
gre getting  popularity in foreign
countries;

(h) if so, the names of such items
and the countries which have demand-
ed from India during the current
financial year; and

tc) the extent of foreign exchange
iikely to be earned during 1977-787

THE MINISTER OF STATE IN
THE MINISTRY OF COMIMERCE
AND CIVIL SUPPLIES AND CO-
DPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) The items of impovtant sporls
goods from India and the countrics
demanding these are:

ITEMS : Footballs, Hockey sticks,
Cricket bats, Hockey and Cricket
balls, Sports cups rubber ballocns
ete.

COUNTRIES: UK., West Ger-
many, Australia, U.S.A, Malaysia,
Singapore, Canada.

(c¢) The foreign exchange carnings
from exports of sports goods in 1977-
78 are provisionally estimated to be
io the tune of Rs. 18 crores.

Memorandum from retired Gevern-
ment employees regarding pension
law of 1871

2416. SHRI D. B. CHANDRE
GOWDA : Will the Minister of FIN-
ANCE be pleased to state:

(a) whefther any memorandum
from the retired Government em-
ployees has been submitted to Gov-
ernment wanting the existing Pen-
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sion Law 1871 and the Rules made
thereunder, hoth by the Central
and State Governments 4o bhe re-
placei by a comprehensive and pro-
gressive law  keepning in view  the
changed concept of the State func-
tions and new cocio-economic reali-
ties; and

(b) if so the reaction of Govern-
ment thereon?

THE MINISTER OF PFINANCE
AND REVENUE AND BAMNKING
(SHRI H. M. PATEL) : (1) and (b).
Associations of pensioners have been
demanding replacement of the Men-
sions Aci, 1871. The Act doss not ve-
gulate matters such as scales of pen-
sion, grant of relief to peasioners and
the procedure for =anciioning pen-
sions: these matlers are regulated hy
the Central Civil Jervices (Pension)
Rules, 1972 and various cxecutive in-
structions issued from time to time.
The changes in administrative sirac-
ture, employment wnosition and pav
structure of the c¢mplovees have rot
rendered the Act ubsolete. Nor has
the Act stood in the way of enhuance-
ment of the pensionary heneiits of the
retired employee; and their families
from time to time, which has been
achieved by amending the relevant
rules and issue of ~xecutive insiruc-
tions.

As regards State Governments, they
Jook after their own statutes relating
to pensions and Central Government
cannot legislate for them.

Suggestions made by FICCI regard-
ing economic growth

2417. SHRI K. A. RAJAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the FICCI has sug-
gested a package of measures to be
taken by Government to help it to
quicken the pace of economic
growth:
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(b) if so, the salicat features
theresi ang tlhe Government’s opinion
therson: aaa

(¢) how {ar this  would help in
ziving employment to the unemployed
 the country?

THE MINISTER OF FINANCE AND
TEVENUE AND BANKING (SHRI
¥, M. PATELY: (a) FICCI has re-
sently brought out a hrochure entitled
=elicies for Economic Progresss'.

(b) and (¢) A statement giving the
silient features of the sug<estions con-
~zined in the brochure is laid on the
Tabie of the House. [Pleced i1 Libra-
oy, See No. LT 1252/77]. It would be

- difficult to indicate precizely the imn-

pact of these policies on employment.
The various suggestions rcoceived {rom
institutions as well as individuals are
‘zken into account while framing cco-
nomic policy for different soctors of
-he economy,

Gold seized during raids from March,
197%

2416, SHR] MOHD. HAYAT ALI:
Will the Minister of FINANCE be
oleased o state:

(a) the total value of gold seized
<uring raidg conducted by the Gold
Control  officers in  diffevent States
Zom March, 1977 till to date.

- (b)Y whether it is a fact that in
Caolcutia the gold control  officers
have seized gold worth Rs. 1.80 lakhs
rom o hoeu<e in the month of
November, 1977; ong

(e) what further mensures Gov-
ermaent propose 1o 1ake to unearth

THE 17V 3TER OF FIN ANCE AND
IEVENUE AND 3ANKING (SHRI
H. M. PATEL) : (a) The information
3 being collected and will be laid en
the Tabie of the Heusc:
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{b) Gold Control Officers of Cal-
cutta on 4-11-77 seized unaccounted
primary gold and new  ornamenis
valued at Rs, 1,83,70! from the pes-
session of a certified Goldsmith.

(¢) Vigilance against violations of
Gold Control Law continues to he
maintained by the preventive and in-
iclligence agencies.

Supply of additional quota of essen-
tial ecommodities (o Mizoram

2419. DR. R. ROTHUAMA : Wili
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether he is aware of the fact
that most of the items of essentiai
commodities like imported rapeseed
oils etc. have never been supplied
through public distribution systems
in Mizoram and that the present per
head quota of essential items suppli-
ed, like rice, edible oils, sugar, atta
dals c¢te, are dangerously low to meet
with the sudden rise in the daily re-
quirement of the people due ftc
coming Thingtam Famine resulting
in complete failure of crops harvest
this year throughout Mizoram; and

(b) in view of this Thingtam
Famine which is occurring this year,
whether any special preventive mea-
sures have been initiated or are
pronosed to be taken to tone up
Public Distribution Systems through-
out MMizoram to ensure sieady supply
of additional quantum of  essential
commodities so that anti-national
elements do not exploit the critical
situation caused by Fooq Scarcity as
was done in 1960 giving rise to
present underground movements?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COQPERA-
TION (SHRI KRISHN.\ KXUMAR
GOYAL) : (a) It is not quite corvect
to say that there has been a completc
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failure of crops this year throughout
the Mizoram territory, as the damage
arising from famine varies from area
to area. The Mizoram Administration
is aware of the situation and arc tak-
ing steps to ensure that adequate quan-
tities of rice and wheat arc

available through the Public Distribu-
tion System, for which, supplies arc
the Food Corporation of
e possibilities of increasing
from 2 Xg per adult per
8 Kg. per adult per week, in
areag as in the case of urban
under consideration. The
levy sugar in rural arcas is
enhanced from 300 gms.
ta per month to 425 gms. per
per month affective from Dec-
ember, 1077. Although commodities
like rapeseed oil are not covered under
the Public Distribution System at pre-
sent, these are  generally available
from the normal trade channels and
the trade in these commodities is also

A

(b) Measures have already becen
taken by the Administration to tonc up
publia distribution centres and the
budget provision has already bcen
made to bring in additional quantiiies
of food grains from Food Co-poration
of India. The ¥ood Corporation of
India has also been reguested to keep
their nearby godowns well-stocked to
meet any cventuality. With the pro-
mulgation of Mizoram Pulses end
Edible Oils Dealers Licensing Order,
1977, the Administration is contem-
plating regulating trade in these com-
raodities, by appointing wholesalers
nd retailers. so that reasonable quan-
tities could be brought into the Union
Territory For enabling the people in
Hected areas to have the purchasing
capacity, relief works are being given
to them,
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Development of GWalloy and Gwaller
region ag tourist centre

2420, SHRI MADHAVRAO SCIN-
DIA) : Will the Minister of TOURISM
AND CIVIL AVIATION be plcased to
state:

(a) the progiess in detail on rug-
gestions received by the Central
Government regarding development
of Gwalior ang Gwalior Refion as &
tourist centre; and

(b) how much time will be taken
to implement these suggestions?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI I'URU-
SHOTTAM KAUSHIK): (a) The De-
partment of Tourism had received the
following suggestions for the develop-
ment of Gwalior and Gwalior :cgion
as a tourist centre :—

(i) Indian Airlines {light Delhi-
Agra-Khajuraho should have addi-
tional stop at Gwalior 1o cnable
tourists to see Gwalior and sur-
roundings including Shivpuii No-
tional park; and

(i) Air-conditioned buses should
be made available st Gwalior to '
enable tourists to visit Shivpur
MNational Park and procerd to Kha-
juraho via Jhansi,

(b) As regards the sugge-tion ut (
above, since the Indian Airlines have
a tight fleet position and conscquently
a tight flight schedule, there is no pro-
posal at present to include a halt at
Gwalion on its Delhi-A«ra Tohajuw ol
scervice,

With repard 1o the cpercaiion of ar
air-conditioned coach service for tour-
ists from Gwalior to Shivpuri Nationa
Park and Khajuraho, the matter 1-
under consideration.
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Construction of Janata holels at
Delhi

2421, SHRI SAMAR MUEHERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Government are
cunsidecing to  introduce Janata
hotels at cheap rate in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) Yes, Sir.
It is proposed to construct a Janata
Hotel in Delhi.

(b) The main objective of the Hotel
is to provide clean and comfortable
accommodation at as low prices as po-
shhle for budget tourists, both domes-
tin and international, with an cmphasis
on service. The Hotel will have accom-
modation provided in puest rooms for
at least two persons, with basic mini-
mum furniture, Most of the rooms will
have attached bath-room, a few will
be with shared bath rooms. Other faci-
iities proposed in the Hotel include a
cafeteria, an inexpensive restaurant, a
multi-purpose hall, a shopping arcade
md space for locating State Tourist
Information Offices.

Centra) assistance to State Govern-
ments for consiruection of Janata

2422. BHRI SAMAR MUKHERJEE:
SHRI NAWAB SINGH
CHAUHAN :

Will the Minister of TOURISM AND
TAVII, AVIATION be pleased to state.
Whether the Gnvernmeni will con-
sider if the State Government ask
Central assistance for the con-
sbruction of Janata Hotels by the
State Governments in case they are
mot able to raise the funds by them-
selves from the State Financial Cor-
moration?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHUTTAM KAUSHIK): The question
of consiruction of Janata Hutels in the
Central Scctor and its providing assis-
tance to State Governments 1< under
consideration. The matter is under
discussion with the Plamning Com-
mission.

Conference of State Chief Ministers
for advancy FPlan Amistance

2423. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of FINANCE
be pleased to state:

(a) whether 8 conference of State
Chief Ministers, for advance Plan
Assistance over and above Plan Assist-
unce for 1077.78, wag held recently
i Delhi;

(b) if so, the outcome therein; and

(e) the names of the States which
touk part in the said Conference anc
views expressed by theiy Chief Minis-
ters?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SURU
H. M. PATEL) : (a) lo (c). No Con-~
ference of State Chicf Ministers was
held to consider the yuestion of grant
of additional advance Plan assistance
to States. Separate meetings were held
with the Chief Ministers/Finance Min-
isters of Andhra 1’radesh, Assam.
Bihar, Gujarat, Harvann, Himachal
Pradesh, Jammu & Kashmir, Kar-
nataka, Kerala, Madhya Pradesh
Maharashtra, Meghalaya, Orissa,
Punjab. Rajasthan, Tamil Nadu
Uttar Pradesh and Wesi Bengal. In
these meetings the States were urged
to mobilize additional resources, effect
cronomy in non-Plan expenditure, ima-
prove tox and oon-tax revenues,
speed-up recovery of Government
dues, step-up collection of small sav-
ings and take other suitahle meusures
to cover the gap in resources for the
Annual Plan 1977-78 due tn shorifall
in additional resources mobilisation
and erosion in resources due to tax
concessions, relief to employees anil
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medortaking of  additionzl  nen-DPlan
fnancial liahilities after finalisation of
the Annual Plan, Many of the State
Governments agreed o take these
steps and reduce the gaps in resources.
it was, however, found tha: there
~wvould still be large uncovered gaps.
70 enable the States to maintain the
approved Plan outlays and keep up
ihe tempo of development, it was de-
cided that half of the residual gap in
Fesources should be covered by addi-
wwonal advance Plan assistance. The
zosition will be kept uader review.

Proposal for Simplifying Procedure
for Customs Clearance

2424, SHRI MADHAYVRAO
SCINDIA :
SHRI M. RAM GNPAL
REDDY:

Will the Minister of FINANCE he
®ieased to state:

- (a) whether a proposal to amend
>aws for simplifving znd making
guicker and easier procedure for
rustoms clearance of passengers and
cargo ic under consideratinn of theo
Government:

(b) if so, the details thercof: and

tc) expected time by which the
Jawsg are to be amended?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SATISH AGARWAL) (a) te {¢) . The
Goveramain. had appointed @
Com-mpittee to rveview inter-olia the
vules, regulations and  procedores
onnlvipne to interpationn! passengerss nre
their hag-gage and o rerompicad o
neastves fo oxpedite the pace of
cleavime?  of  passengers and  their
Lagrate, The Com-mittee has sinee
made some 12eom-mendations which ave
heins erramined.
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Kepresentation from a Mathematicai
Institute of Pune (Maharashtra)

2425. SHRI R. K. MHALGI: Wil
the Minister of FINANCE be pleas.¢
to state:

(a) whether the Government have
received representation dateq 4&h
April, 1977 from Bhaskaracharaya
Pratishthan—a mathematical institute
of Pune (Maharashtra) requesting
the approval as Scientific Research
Institute under Section 35(ii) of
Income-tax Act of 1961;

(b) if so, what action haye Govern-
ment taken or propose to take in re-
gard to the representation and when;
and

(¢) whether the concerned have
been intimated accordingly?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLA) : (a) Yes, Sir. A
representation dated the 7th April, 1977
was received from Bhaskaracharaya
Pratishthan, Pune,

(b) The Pratishthan has been ap-
proved under section 35(1) (1i) of the
Income-tax Act, 1961, vide Notifica-
tion No. 1997 dated 24th Seotember,
1977.

(¢) Yes, Sir. The I’ratishthan has
been intimated of the above approval
and they have also ucknowledged thc
notification issued.

Preiects j; Kerala for wmch Worid
Bank assistance sought

2426¢. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be pleasec
to state:

(ay g brief oulline of the projeets
of Keraln for the execution of whiek
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assistance ig sought from the World
Bank; and

(b) the details of the discussion
held with World Bank for this pur-
pose ang the results thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL) : (a) and (b). An
agricultural development project with
an outlay of US $ 30 million has been
negotiated with the World Bank. The
principal features of this project are
area development by planting new
high-yielding varieties of coconut and
pepper, rehabilitation of cashew plan-
tations, establishment of seed gardens
for coconut, cashew, cocoa and spices,
construction of rubber processing fac-
tories, agricultural research and a cre-
dit programme to cater for the needs
of these programmes.

A project proposal for marine fishe-
ries development has 2lso been posed
for World Bank assistance. This pro-
ject comprises of development of har-
bours, purchase of boats and process-
ing and marketing. A World Bank
identification Mission visited Kerala
State in October, 1977 for a few days
to have preliminary discussion with
the State authorities on this project
report. Reaction of this Mission is still
awaited.

.Feeder service for tourism in Ooty

2427. SHRI P. S. RAMALINGAM :
Will the Minister of TOURISM AND
CIVIL AVIATION ke pleaced to state
that details of feeder services which
have been planned for promotion of
tourism in Ooty?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: «SHRI PURU-
SHOTTAM KAUSHIK) : The propo-
sal for setting up Third line Opera-
tions is under consideration. How-
ever, there is no airport at Ooty nor
ig there any proposal to censtruct one.
Indian Airlines operate regular sche-

2767 LS—E6.
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duled services to Coimbatore, which is
152 kms. from Ooty.
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Cash assistance, to exporters

2429. SHRI DHARAM VIR VA-
SISHT: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be vleased to stite:
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(a) whether it is g fact that from
September 1, 1977 exporters would
be able to obtain cash assistance across
the counter as per scheme evolved by
the Ministry: and

(b) if so, the condition set for such
facility and the nature of results
likely to be achieved therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir.

(b) According to the Simpiified
Payment Scheme of Cash Assistance
notified on 11-8-77, axporters who made
exports during the year 19756-77 and
have earned Replenishment licences
and/or cash assistance thereon, will be
eligible for the benefits under the
Scheme. It will, however be open to
Government to exclude exporters who
have come to the adverse notice of
Government in the past,

Since the Scheme is designed to
ensure that the eligible exporters get
the full amount of cash compensatory
support as far as possible across the
counter soon after each shipment, it
will eliminate delays in the exporters
getting such amounts from Govern-
ment.

Report of Committee on Direct Taxes

2430. SHRI DHARAM VIR VA-
SISHT : Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have
since received the Palkhiwala (head-
ed by another Chairman later) Com-
mittee’s suggestions on Direct Taxes;
and if so, the salient features of thes
same; and

(b) if not, reasong for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) and (b).
As per Resolution of the Government
of India, setting up the Committee of
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Experts on Direct Tax Laws, the Com-
mittee is to submit its report by 31st
December, 1977. The period being not
yvet over, the question of any delay in
submission of the report by the Com-
mittee does not arise.

Export potential for Indian Sports
Goods in Canada, Australia and New
Zealand

2431. SHRI YASHWANT BOROLE:
‘Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COQOPERA-
TION be pleased to state:

(2) whether any assessment has
been made of the great export poten.
tial for Indian sports goods in Canada,
Australia and New Zeaiand;

(b) whether a recent survey has
ravealed that the merketing strategy
for these goods is not properiy laid
down; and

‘¢y if su, whether <gine suitable au-
therity will be entrusted to go 1nwn
the details properly instead of leav-
ing it to individual exporters?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CQOOPE-
RATION (SHR] ARIF BEG) : (a) to
(¢). The Sports Goods Exvort Promo-
tion Council had conducied a survey
in Australia and the Trade Develop:
ment Authority in Australia and New
Zealand separately. It was generally
revealed that in these countries there
is good potential for Indian trad:tienal
sports goods. It was, howevezr, revealed
that there are some deficienciese in
marketing, mostly arising out of pro-
duction constraints for cquality pro-
duction. One of the main recommenda-
tions contained in the TDA Report
was for establishment cf Sports Goods
Industrial estates in Meerut and Jul-
lundur under the control of U.P. Ex-
port Corporation and Punjab State
Industrial Development Corporation
respectively. These proposals have
been submitted to the concerned State
Corporations.
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The exports of sports goods to

Australia and New Zealand

for the last 3 years are given below.

There has been significant increase in

exports especially to Australia during
1976-11.

(in lakhs)

197475 1975-76 197677

1. Australia 92.92 gb.2r 172,86
2. Canada 20.19 19.43 23,083
3. New Zealand 15.41 12,89 17.96

Aunditing the Accounts of Marine Pro-
ducts Export Development Authority

2432, SHRI H. L. P. SINHA : Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the A:ccuntg of the
Marine Products Export Develop-
ment Authority were got audited by
the temporary Chairman of the Au-
thority by a private Accountant;

(b) whether the MPEDA Act pro-
videg Jer Audit of the accounts of the
Aatkerity  only by the Comptroller
and Aulor General of India or his
ufiicers;

(c) if go» what was the propriety
in gettng the accounis checked by
private iudividuals;

(dy whether the above accounts
werp thercafter auditeq by an Audit
Team ot the Ministry of Commerce
and thejy report submitied; and

(e) if =0, what are the results there.
of and hcw far the Secrefarv of the
Authority is responsible for the irre-
gularities in accounts and expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a), (b)
and (d). Yes, Sir.

(c) and (e). The matter ir under

examination in the light of the com-
ments recelved from the Authority.

Finaneial burden on Government due
to preposed Goa Tourlsm Develop-
ment Authority

2433, SHRI EDUARDO FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what is the naturg and consti-
tution of proposed Goa Tourism De-
velopment Authority and what will
be the respective financial burden in-
volved therein for the Central Gov-
ernment and for the Government of
Goa, Daman and Diu separately;

(b) when is the said Goa Tourism
Development Authority proposeq to
be set up;

(¢) to what extent has the hydrau-
lic survey of beach areas in that
territory been completed and whén
will it be finalised; and

(d) will Government take steps
towards development of the touristic
potential of other beaches in Goa be-
sides Calangute ang Colva such as
Betul beach?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM XAUSHIK): (a)
and (b). The matter is under con-
sideration of the Government of Goa,

Daman and Diu.

(¢) The hydrographic Survey of
beach areas has been completed.

(d) The development of beach areas
and assigning of priorities in their
development will be considered on the
basis of the recommendations containe
ed in the UN.D.P., Report on Beach
Resorts Survey and subject to the
avajlability of funds.

Free Trade Zones

2434. SHRI EDUARDO FALEIRO:
Will the Minister of COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION be pleased to state:
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(a) whether Government propose
to establish any new free trade zones
in the country; and

(b) it so, the broad outlines of
these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR1 ARIF BEG): (a) No,
Sir,

(b) Does not arisc.

Visit of the Delegation of Federation
of Indiay, Chamber of Tommerce
and Industry to USSR

2435. SHRI D. AMAT: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether a five member delega-
tion of Federation of Indian Chamber
of Commerce and Industry visited
USSR in September, 1977;

(b) if so, whether the dclegation
has submutted 1ts 1cport to Govern-
ment on the discussion and outcome
with the Soviet Leaders; and

{c) if £o, the dectails thereol?

THE MINISTER OF STATE IN TIIE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes
Sir.

(by and {c). The delegiion of
Federation of Indian Chambers of
Commerce and Industry, which is a
private body, was not sponsored by
the Mimistry of Commerce. The dele-

gation has not <ubmitted any report to
this Ministry.

Number of Officers of Public Sector
underiakings visited abroag

2436. SHRI D. B, CHANDRE GOW-
DA : Will the Minister of FINANCE
be pleased to state the number of offi-
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL) : Information has been
received from 124 Central Government
cnterm@se:. 880 officers from ihese
enterprises went abroad during the
last four months on officinl duty,
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Proposal to export sugar during
current calander year

2439 SHRI SURENDRA BIKRAM:
Will the Mimster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose
to export 7 lakhs tonnes of sugar
during the current calendar year; and

(b) if so, what steps Government
propose to take to ensure that the
quantity exported is mnot of sub-
standard and names of the countries
to whom sugar will be exported?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
and (b). So far, in the Calendar Year
1977, STC has exported about 2.55
lakh tonnes of suger valued at about
Rs, 57.53 crores, to Indonesia, Yemen,
Srilanka, UK., Egypt, Sudan, Tanza=
nia, Kenya, Maldives, Seychelles and
Sultanate of Oman. In regard to the
financial year 1977-78 Government had
decided in July, 1977, that out of pro-
duction during the year 1976-77, sugar
should be exported only to the exu_mt
of existing commitments. The quantity
thus allowed was 1,45,000 tonnes—
1,20,000 tonnes to Iran and 25,000 ton-
nes to EEC.

Adequate quality control is fnvari-
ably exercised to ensure that
sugar exported is not substandard.

Impact of Fixstiom of Celling Limit of
Stock of Pulses on the prices of puises
in yarious States

2440. SHRI KANWAR LAL
GUPTA: Will the Minister of COM-
MERCE AND CIVIL SUPFLIES AND
COOPERATION be pleased to state:

(a) what is the impact of fixing of
ceiling limit of the stock of pulses an

the prices of pulses fn different
States; and

(b) the number of traders arrested
in different States in violation of the
order?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND
COOPERATION (SHRI KRISH-
NA KUMAR GOYAL): (a) and
(b). The Pulses and Edible Qils
(Shortage Control) Order was no-
tified on 30 Scptember, 1977. 15 days'
time was allowed in the Order for
dealers to dispose of the stocks held
by them in excess of the cellings spe-
cified. Writ pelitions were filed in
the Supreme Court of India against
this Order, on 12 October 1977. The
Supreme Court passed an interim or-
der on 14-10-177 allowing the petition-
ers to keep apart any quantity in ex-
cesg over the ceilings prescribed. The
Supreme Court also directed that no
proceedings for conflscation should be
instituted in respect of excess stocks
until the final disposal of the writ
petitions. The Supreme Court had on
9-11-77 vacated their Interim Order.
This Order, however, stipulated that
the question of any damages to the
petitioners as g result of the enforce-
ment of the Orders would be consi-
dered by them in the event of the
petitions being allowed. A new Pulges,
Fdible Oilseeds and Edible Oils (Sto-
rage Control) Order, 1977, which inter
alia liberalises the ceilings prescribed
by prescribing higher limits for giifie
with greater population concentrafiom
and brings into stock discipline ofl=-
seed dealers and millers &8s well was
issued on 21-11-77. The impaet of
this Order is to be seen.
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Statement by Chalrman of Tea Coun-
cil of Australiy

2441. SHRI CHITTA BASU: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the attention of Gov-
ernment has béen drawn to the state-
ment made by the Chairman of the
Tea Council of Australia, while ad-
dressing the Tea Traders' Association
at Cochin in the first week of Septem-
ber last in regard to the quality of
tea; and

(b) if 3o, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
and (b). Yes, Sir. However, Mr. Bow-
man, Chairman of the Australian Tea
Council, has emphatically denied that
he made the statement reported to
have been made by him, namely that
“Indian tea was the worst in the
world”. {

Committee of LS.I. on mannfacturing
of helmets

2442, SHRI SUKHDEO PRABAD
VERMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether a3 Sub-Committee of
the Indian Standards Institution has
recently been uppointed to suggest
new norms in the manufacture of
helmets for the protection of scooters
and two wheelers driver; and

(b) if =0, the findings of the Com=
mittee?

TIIE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND COOPE-
RATION (SHRI KRISHNA KU-
MAR GOYAL)' (s) and (h)
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No such sub-committee has re-
cently been appolnted. However,
ISI had set up a sub-committee as
far back as i 1967 to formulate stan~
dards for different types of helmets.
This Committee reveiwed the position
in October, 1977 in respect of specifi-
cations for helmets for scooter and
motor cycle drivers, in the light of
the experience of the users, particu-
larly in regard to the provisions on
ventilation and effect on  audibility.
The sub-committee has decided to
circulate the amendments it proposes
to make in the provisions of the origi-
nal specification for wide circulation
to elicit comments.

Dry port at Amritsar

2443. SHRI M. A. HANNAN AL-
HAJ: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Punjab Government
have demanded a dry port for Amrit-
sar: and

(b) if so, whether in view of the
fact that States of Punjab, Haryana,;
Himachal Pradesh are far off from
the ports, Government propase 10
take immediate steps to fulfil thir
demand?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
No, Sir.

(b) The question of establishing a
dry port in the Northern Region has
been receiving the attention of the
Government for sometime, After care-
ful consideration the Government have
come to the conclusion that the pro-
ject is not of immediate priority in
the present stage of the country's
economy. The Government has, there-
fore, decided not to take up the pro-
ject for immediate implementation



Liberslised rules for foreign travels

2444, SHRIMATI PARVATHI
KRISHNAN:
SHRI ARJUN SINGH
BHADORIA:

Will the Minister of FINANCE be
pleased to state:

(a) whedher the Governmment have
cecided t~ liberalise the rules con.
cerning foreign travels; and

{b) if so, what are the changes that
have been made and the reasons
therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI II. M. PATEL): (a)
Yes, Sir.

(b) The changes made in the Regu-
lations and the reasons therefor are
indicated below:—

(1) Under the earlier provisions,
‘P* form clearance for travel b=
road was accorded only by the re-
serve Bank of India. In order to
relieve pressure on the Reserve
Bank and to reduce the inconveni-
ence to intending travellers who
have often to go long distances to
the nearest branch of the Reserve
Bank for this purpose, it has now
been decided to authorise certain
nationalised banks to accord ‘P
form clearance.

(i1) Under the earlier Regulation
‘P' form clearance on the hospita-
lity of cloze relations was given
subjert to production of sponser-
ship on the prescribed form by the
host abroad. With a view to mak-
ing it more convenient and making
it possible to take more effective
action against the person resident
in India in the event of his having
fled a wrong deeclaralion in regaru
to the hospitality abroad, it has been
decided to allow persons to go ab-
road on the production of an rfli-
davit sworn in India to the effect

that he is going on & sponsorship of
hig relation of spproved category.

(iii) Under the earlier Regula-
tions, ‘P form clearance was given
in cases where an Indian went ab-
road on the hospitality of approved
categories of relations which inclu-
ded, son, brother, sister, uncle, aunt,
nephew, niece, daughter, father,
mother, mother-in-law and father-
in-law. The terms Uncle, Aunt,
Nephew and Niece covered in ihe
context of approved hospitality for
foreign visits, the relatives of the
first order only. It has now been
decided that the first cousin should
also be added in the existing ap-
proved category of relatives as, in
prevalent family system in the
country, the first cousin is regarded
as a close relation and receiving hos-
pitality from him is not expected to
lead to any abuse of this facility,

(iv) Under the earlier Regula-
tions, where a person dsired to g0
abroad to visit a relative not falling
in the category of approved rela-
tives, or a friend on the basis of
hospitality received from such re-
lative or friend for a visit of not
longer than one month, he was al-
lowed ‘P* form clearance provided:

(A) a letter from the host stating
that he has arranged to remit the
full cost of the passage both ways
through a bank (mentioning the
name of the bank) duration of
hospitality extended by him, nature
of the applicant’s connections with
the host and other relevant parti-
culars was produced; and

(B) a certificate from an autho-
rised dealer in foreign exchange to
show that the full cost of the pas-
sage both ways has been received by
the bank by way of remittance
from the hos! was produced, It was
found that the above provision often
caused inconvenience and some-
times hardship. It has, therefore,
been decided thal ‘P’ form clearance
should, in such circumstances, be
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gwven for tarvel abroad on the
strength of PTA (pre-paid ticket
advice), whether on Air India or any
other girllne.

(v) In cases, where students
wished to go abroad for higher
studies and whose expenses were to
be met by their relatives, friends,
etc, abroad, passage clearance was
not allowed freely by the Reserve
Bank. Considering that there is no
reason to place any restrictions on
such financing, it has now been de-
cided to grant ‘P’ form facility in
guth cases freely.

(vi) Similarly, it has been decided
to give ‘P’ form clearance freely,
subject to provisions of Foreign
Contribution Regulation Act, 1976,
to those who go on an invitation
from trade unions, religious bodies,
international organisations and
chambers of commerce.

(vii) Under the earlier Regula-
tions, travel abroad couii be under-
taken under the Foreign Travel
Scheme once in three years. A
person travelling under this scheme
was also entitled to a realease of
$100 if the travel was by the
national carrier, In order to give
adequate foreigy exchange and to
remove malpractices, like compen-
satory payments etc, it has been
now decided to allow people to
travel abroad under Foreign Travel
Scheme once jn two years. The
foreig, exchange release under this
scheme has also been increased
from 100 to 500 irregpective of the
airline on which the travel is made.

Relaxation Curbs on foreign travel

2445. SHRI DHARAM VIR VA-
SISHT: Will the Minister of FIN-
ANCE be pleased to state:

(a) the nature of relaxation in the
curbs operaling on foreign travel de
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cided upon by Government recently,
with specia] reference to foreign ex-
change ‘P’ form, frequency of visits;
and

(b) whethey the decision to empower
Member; of Parhament with powers
of certification of passports hus resul-
ted in earing the foreign travel and
if s0, to wrat extent?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The nature
of relaxation, in the curbs operating on
foreign travel, decided upon by Gov-
crnment recently is indicated below:

(i) Under the earlier provisions,
‘P* from clearance for travel abroad
was accorded only by the Rescrve
Bank of India. In order to reduce
the inconvenience to intending tra-
vellers who have often to go long
distances to the .aeares: Lranch of
Reserve Bank for this purpose, it
has now been decided to authorise
certain nationalised banks to accord
‘P* form clearance,

(ii) In the case of Indiuns going
oun the hospitality of close relations
permission will be accorded if they
produce an affidavil sworn in India
to the effect that they are going on
the sponsorship of an approved
category of relations.

(iii) For the purpose of accept-
ace of hospitality, the cousin has
also been added in the approved
category of relations.

(ivk | The procedure for asking
foreign exchange remittance to
cover the cost of the passage both
ways in the case of visita unﬂar!aken
on the sponsorship of friends or re-
latives not belonging to an approved
category has discontinued and
‘P form cle would be given
for travel abroad on the strength
of a pre-paid ticket advice, whether
on Air India or any other airline.

(v) Permission will be given freely
. to students for studies abroad in



177 Written Answers AGRAHAYANA 11, 1899 (SAKA) Written Answers 178

cases where their expenses are
mel by their relatives, friends efc.
abroad.

(vi) It has also been decided to
give ‘P form clearance freely, sub-
ject to provisions of foreign Contri-
bution Regulations Act, 1876, to
those who go on an invitation from
trade unions religious bodies inter-
national organisations and cham-
bers of Commerce.

{vil) It has bLeen .lecidal to allow
people to travel abroad under the
Foreign Travel Scheme once in two
years, ag against once in three years
as in the past. The foreign ex-
change release under this scheme
has also been increased from 100 to
$500 irrespective of the airline ou
which tre travel is made.

(b) The decision to empower the
Membery of Parliament with powers
of certification of passports with
effect trom  15th  August 1077, has
resulted in o larger number of pass-
ports being issued by the regional
passports offices in India as will be
observed from the figures furnished
below:—

Number of Passports Issued by Nine
Regional Passport Offices in India.

Period No. of Passport
Tssued
May—July., 1937 2,18,666
August-Octoher, 1977 2.40,681

ATCY WO WA

2446. oY Ow wrw qeTY Wy o
w1 wifewa e wfow qf site wg-
wrfieen st 77 TATA WY FOT 4G

(%) v aw qwTy & g §
B wEW ¥ gfade & amr

wyeay ¥t 7€ grafe # st & fog
TR ¥a% g & ferfer o-
et & faeg waed s e v
¢ aar 918 feadr ool agw o
wA R

(w) werw & favg foadr-fradr

ofer %1 agar & fao  wwew T
frarmar g; w7

(7) afz @1 wwmAT FraT A4}
foFar qarar IqF 9o wrEow d 7

wifrea awr wwfes qfe W12 wg-
wifcen ware § Cror Wt (st wew
WRTC MTw) : (F) F (1) ¥ wHE
A g7 aga w1 & o wré fafire
fawrfrer At #1 & 1 g7 f91E 97 s
favra i 9 &Y wewraT 2

Representation for formation of
Appeliate Tribunal in Central
Excises

2447. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Government have re-
ceived a written representation dated
28th July, 1877 regarding the sug-
gestion of formation of Appellate Tri-
buna] in Central Excises ang Gold
matters;

(b) it so. what action Government
have taken and whether the concerneg
has been jntimated accordingly; ana

(c) if no action has beeyp taken by
Government upti] now, the reasons
for delay?

THE MIWISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRL
SATISH AGARWAL): (a) Yes, Sir.

(b) and (c). A copy of the repre-
sentation was sent to the Indirect
Taxation Enquiry Committee (Jha
Committee) which has been, consfituted
to look into the existing structure of
indirect taxes and connected matters
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and to advise the Government on the
changeg in the Administrative and or-
ganisational set-up in view of its re-
commendations, The need for pass-
ing proper “Speaking orders” in ad-
judication or appeal cases has been
impressed wupon Collectors and Ap-
pellate Collectors of Customs and Cen-
tral Excise in the light of the points
advanced in the representation. The
sender of the representation has also
been informed of the action taken.

Indiap squity participation by multi-
national drug houses

2448, SHRI C. N. VISVANATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the number of multi-nationat
drug houses which have not increasea
the Indian equity participation 1n
accordance with FERA Rule;

(b) the reasons for not taking action
against guch houses; and

(c) particulars of any firm and clear
cut plan in this regard?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H, M. PATEL): (a) At present
there gre 32 drug companies subject
to the provisions of Section 28(2) (a)
of the Foreign Exchange Regulation
Act, 1973, Decision on the applications
of these companies under FERA will
be taken after the revised drug policy
based on the Hathi Committee Report
is finalised,

(b) and (c). Do not arise.

Import of Potash

2449, SHRI M. A. HANNAN AL-
HAJ: Will the Minister of COM-
"ERSE AND CIVIL SUPPLIES AND
CO-OPERATION be pleased {o staie:

(a) whether we import TPotash’
and if so, the quantily imported
during the last three years;
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(b) how much foreign exchange we
spent for the import of POTASH
during the last three years; year-wise;

and

(c) the reasons and circumstances
under which we are not able to pro.
duce ‘POTASH’ and steps Government
propose to take to produce the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
ard (h). The term ‘Polash’ is variously
used to ronnote a number of items,
but in more commonly, it refers 10
Caustic Potash and Muriate of Potash.

A statement showing the quantity
and value of import of Potassium Hy-
droxide (Causlic Potash) Potassium
Chloride, Potassium Chlorate, Potas-
sium Sulphate and other Potassic ferti-
lizers/materials during the years 1974-
75, 1975-76 and 1976-77 is enclosed.

(c) Imports had to be made recently
of Caustic Potash to meet the urgent
needs of Indigo manufacturers. Pro-
duction statislics show that the sup-
ply situation is gradually improving
Besides, a number of schemes have
also been approved to take carc of pro-
spective demands.

As regards Muriate of Potash the
only idigenous source is the hittern
left after recovery of sall from sea
water. The cost of production of Po=
tasgium Chloride from bittern is much
higher than the landed cost of import=
ed product. The technology develop-
ed has also not been tried at com-
mercial level. However, recovery
of potash as double sulphate, which
may be used as fertilizer, has been
estimated to be of better feasibility
and a few partics including publie
sector Hindustan Sait Works are con-
sidering this project. The Ministry
of Chemicals and Fertilizers has set
up a Commitlee to identify the areas
sutable for recovery and the incen-

tives required.
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«ollection of Arrears of Income-Tax

2451, SHRI M. A. HANNAN
ALHAJ

SHRI DAYA RAM SHAKYA:

‘Will the Minister of FINANCE be
pleased to state:

(a) whether huge amount of arrears
of income-tax are still 10 be collected
by Government; and

(b) if so, the exact amount of
arrears still to be collected and the
steps being taken by Government in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The gross and net arrears of income-
tax (including corporation-tax) as
on 30-8-1977 were as under:—

Rs. 1,047.24 crores
Rs. 710.78 crores

Gross arrears
Net arrears

2, The figure of Rs. 1,047.24 crores
includes a sum of Rs. 252.18 crores
outstanding out of the demand raised
during the period 1.4.1877 to 30.8.77.

3. The phenomenon of income-tax
arrears ig @  continuing one. Even
though the tax outstanding at the
beginning of a financial year is col-
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lected/reduced to a substantial extent
by the year-end, the arrears again go
up mainly because a part of the fresh
tax demand raised during the course
of the year is not fully collected and
becomes fresh arrears of tax at the
end of the year. Depending on the
facts and circumstances of each case.
suitable steps are taken from time to
time by the Income-tax authorities
concerned for recovery of tax arrears
in accordance with the provisions of
the income-tax Act, 1961. These steps
include:— .

(a) levy of interest for delayed
payment of tax;

(b) imposition of penalty for non=-
payment of tax;

(c) attachment of monies due to
the defaulter; and

(d) attachment and sale of mov-
able immovable properties.

Internationay gang of smugglers ar-
rested at Ashoka Hotel, New Delhi

2452, SHRI M. A. HANNAN
ALHAJ.
SHRI IIUKAM CHAND
KACHWALI:
Will the Minister of FINANCE be
pleased to state:

(a) whether in October 1977 an
international gang of smugglers was
arrested at Ashoka Hotel, New Delhi;

(b) the quantity of hashish which
was in their possession and the esti.
mated prices for the same;

(¢) the countries from where they
brought and the destination where this
was to be taken; and

(d) the members of the gang belong-
ed to which country and action taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d). Re-
cently in October, 1877, the Directorate
of Revenue Intelligence with the as-
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sistance of Drug Enforcement Admi-
nistration of the United States of
America were successful in appre-
hending an international gang of ha-
shish smugglers which was operating
between Nepal and the U.S.A. via In-
dia. By these operations, 41.1 kgs,
of hashish, 36.05 kgs. hashish oil and
0.25 kg. of Ganja valued at about
Rs, 45.00 lakhs were scized on 14-10-1T.
The contraband drugs were reported
to have bee illegally brought from
Nepal into India and its destination
was the U.S.A. Two mcmbers of the
gang belonging to United States were
arrested in New York and three mem-
bers belonging to Nepal were arrested
at Ranjit Hotel, New Delhi. The three
Nepalese nationals were later remand-
ed to judicial custody till 28-10-77
and have since been detained under
the COFEPOSA Act, 1974.

Persons Convicted nnder Cofeposa
during last three years

2453, SHRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE
be pleased to slate:

(a) the total number of persons
convicled under the provisions of
COFEPOSA during the last three
vears and how many of them were
declared  absconding und  evading
action; and

(b) whut steps have been taken to
prosecute them and against those
absconding after the revocation of the
emergency in Mawch, 19777

THE MINISTER OF STATE IN
TIE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) During the
period 19-12-1974 1o 26-11-1977, 3448
persons had been ordered to be de-
{eined  under the provisions of the
Conservation of  Foreign Exchange
and Prevention of Smuggling Aclivi-
ties Act, 1974 by the Central Govern-
ment and the various State Govern-
menis/Unjon Terrifories. As on 26-11-
1977, 167 persons were in ac-
tual getention and 234 persons had

not been detalned. Out of these 234
persons evading detention, 178 persons
have been declared as ‘absconders’
under section 7 of the Act,

(b) Instructions have been issued
to Customs authorities to expedite the
prosecution proceedings against these
persons. Besides, appropriate action is
being taken against the absconders
under the provisions ol the Conserva-
tion of Forcign Exchange and Preven-
tion of Smuggling Activities Act, 1974
and the Smugglers and Foreign Ex-
change Manipulators (Forfeiture of
Property) Act, 1978.

Incidents of Hijacking of Plane; and
Inflow of Foreign Tourists

2454. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the recent incidents of
hijacking of aeroplanes has affected
the inflow of foreign tourists from
abroad and if so, to what extent; and

(b)Y what steps have been taken by
India to ensure safety of air-boine
passengers on domestic and interna-
tional flights?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir. There has been no dechne
in tourisi traffic to India. On the con-
trary, there has been fincrease in
tourist traffic in the first ten months
of the year 1977.

(b) It would not be in the public
inferest to disclose svecific steps be-
ing taken to prevent such incidents.
However, the existing meusures to
guard agenst hijacking, such as con-
trol of acce:s points to operational
areas, frisking of passengers and
search of their hand baggage, greater
care regarding stamping of boarding
cards as well as adequate guarding
of perimeters have already been tigh-
tened up.
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.Enforcement of new Prohibition pelicy
ja big Hotels

2456. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what steps have been taken to
enforce the new prohibition policy in
big hotels in the country;

(b) how these steps are likely to
affect the foreign tourists; and

(c) how the inflow of foreign
tourists ig likely to be affected by the
prohubitioa policy?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRIL
PURUSHOTTAM KAUSHIK): (a)
The eniorcement of the Prohibition
law fis a State subject, and, therefore,
the specd and manner 1n which it is
implemented would depend  largely
on the individual State Governments.

(b) and (c). Prohibition policy has
nol so far been spell out in concrete
terms, It is, howewver, expected that
prohibition policy would not affect
the inflow of lurc...n tourists,

Enforcement of Prohibition Policy in
Hotelg

2456. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it i; a fact that the pri-
vate hotels ure often found involved
in violation of prohibition Jaws; and

(b) if so, what measures are being
adopted to cnforze the new prohibi-
tion policy in these hotels?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The formulation, implemen=
tation and enforcement of prohibition
laws rests with the indivdual State
Governments. The Central Prohibition
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Committee has only made recommen-
dations regarding introduction of pro-
hibition by stages. As such, all hotels
would be subject to the State prohi-
bitlon laws and any violation would
be dealt with by the concerned State
authorities, in sccordance with the
law,

Findings of survey Conducted by U.P.
Financial and Marketing Service

2467. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN=
ANCE be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the findings of
a survey coaducted by UP. Fmancial
and Markeling ewperls wacreby it is
shown that the additional cash made
available through bonus payments
and C.D.S. refund to low and muddle
income workers during the last few
months, has not added to the infla-
tionary pressurc i the countiy; and

(b) if so, the details {hereof and
Government's reactinn thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H. M. PATEL): (a)
No, Sir.

(b) Dors not arise.

Financiaj Assistance from LM,

2458, SHRI CHITTA BASU: Will
the Minister of FINANCE be pleased
to state:

(a) whether he approached the IMF
for more liberal financial assistance
during his last visit to USA in Sept-
ember last; and

(b) if so, their response thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H. M. PATEL): (a)
and (b). I visited Washington (USA)
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in September, 1977 to participate in
the meetings of the Interim Committee
of the Board of Governors of the
International Monetary Fund, the
Joint Fund-Bank Development Com-
mittee ang the annual meetings of
the Board of Governors of the IMF
and World Bank. These meetings,
inter ulwn address themselves to the
questions relating to the international
mouetary system, the general ques-
tion of transfer of real resources to
the developing countries and the po-
licies being pursued by the IMF and
the World Bank in this regard. The
question of rseeking assistance from
the IMF on an individual basis for
India, therefore, did not arise.

Grievances of Employeeg of Banks,
LIC and GIC

2459 SHRI CIITTA BASU: Wwill
the Minisier of FINANCE be pleasced
to state.

(o) v hether Sovernment are aware
of the long ouistanding grievances
of the Bk, LIu and GIC eiployces

(b) if so, stepa taken or proposed to
be taken for redressing their griev-
ances?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H. M. PATEL): (a)
and (b). Yes, Sir. The demands of the
employees of the L.IC, GILC. and
the banks are being looked into by
the concerned organisation in consul-
tation with the Government.

Impact of Money Supply on Price
Level

2460. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
stole money supply during the last five
yuars and repercussions thereof on the
price level?

THF. MINISTER OF FINANCE
AND REVENUE AND BANKING
(SIIRT H M. PATEL): A slatement
showing the increase in money supply
with the public and percentage in-
crease 1n index numbers ol wholesale
prices since 1972-73 1s laid on the
tallc of the House. It 15 difficult to
sepregal~ the effeet of increases in
muney supply on prices, 15 price be-

in the cuntry pumberiag  about 4 haviour depend upon a number of
lakh., and other faclors as well,
Statement
Monev supplv with — Tndex Number of
the pubhe Wholeule Prices
| Basez 1070-71 ~100)
lwancial year ending Anonmt  Pruen- - — —— e
outstan=-  lace Tnrdex Percen-
ding Chanee  Number  tage
{Last (Last chane
Friday) Saturday)
(Rs.
crores)
J : C T T
g71=72 . . . . 8320 iz
1972=73 . . . obfly 16-4 121-3 1:32
1973-74¢ . . . . . . . 1172 '15°4 158-0 ' 300
197475 . - . . . . r 1igte - 66 173°9 4 101
w6 . . . . . .. 13143 4103 162'6 — 65
L i 15603  -18:7 1821 +12:0
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1976-77 - - - ... 14495  +10°3  176°5 + 85
(As on {As on
No. 5, 1976} Nowv. G, '76
9IS v e+ o = = s o 67755 75 1840 i 10
(as on Nov. {as on Nov.
4 1977) 5, 1977)

Aircraft Navigation Aid lying
idle at Nangloi

2461. SHRI KANWAR LAL GUPTA:
SHRI DINEN BHATTACHA-
RYA.:
SHRI SAUGATA ROY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleasei to state:

(a) whether Government are aware
of the fact that Rs. 1.5 crores aircraft
navigation aid has remained idle since
it was installeq in March, 1974 at
Nangloi, near Delhi;

(b) if so, the details thereof;

(¢) what were the reasons for fts
being lying idle;

(d) whether Government have made
any inquiry into it; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIV1L AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (e). Atler
installalion and test of the Air Ruute
Surveillance Radar at Nanglei (Delhil,
it wis declared operational on 21st
March, 1974, At the beginning, the
facility was given precedural monitor-
ing 4!l the middle of June, 1974 when
it was put into regular 24 hours opera-
tion. During this time, mnintenance
personnel as well as Air Traffic Con-
trol Officers were trained on the opera-
tion of this sovnhisticaled equipment.
After initial operation. the air-condi-
tioning unit went out ef order. off and
on. -nd the Air Route Suvveillance
Radayr facility had to be withdrawn by
the end of August. 1974 to avoid dam-
age to the equipment.

The question of rectifying the defect
in the air-conditioning eqguipment was
taken up with the concerned firm
through Director General of Supplies
and Disposals, who directed the firm
to provide a matching condenser for
improving the functioning of the air-
conditioning equipment. However, the
firm after a protracted correspondence
supplied the matching condenser and
the air-conditioning wunit has been
made serviceable from October, 1977,
To improve the functioning of the Afr-
Conditioner, an additional condenser
will be provideq and the Air Route
Surveillance Radar will be made ope-
rational by December, 1977.

Improvement in Economic Situation

2462. SHRI KANWAR LAL GUPTA:
Will the Minister of FINAKNCE be
pleased to state:

(2) wheiher there was o set back
in the rate of growth and in output
and there was a higher level of
monectary expaigica and resurgence
of price inflation during 1976-77;

(b) if so, the details thereof;

{cy the

montis; and

no3itisn in the last six

(d) what specific steps have been
taken by Government to improve the
economic situation?

THE, MINISTER OF FIMNANCR
AND REVENUE AND BANKING
(SHRI H. M. PATEL): () and (b).
Yes. Sir. The rate of growth of natio-
nal income which was 8.8 per cent n
1975-76 was estimated to have declin-
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ed to 2 per centt in 1876-77. On the
ether hand, the expansion in money
supply accelerated from 10.3 per cent
in 1975-76 to 18.7 per cent i 1876-77.
Consequently, the index number of
wholesale prices rose by 12.5 per cent
in 1976-77 in contrast to a fall of 6.9
per cent in 1975-T6.

(c) Estimates of national income
are not avallable for the current year
1977-78, However, on the basis of
improved prospects of agricultural pro-
duction, it is expected that the growth
in national income in 1977-78 will be
larger than in 1976-77. The expansion
in money supply between April and
October this year has only been 6.4 per
cent as against 9.7 per cent in the same
period of 1976. Similarly, the pace of
price rise has also slowed down in the
current year so far (uplo October end)
to 1.2 per cent, whereas in the same
period of 1976-77, prices had risen by
9.3 per cent.

(d) A number of measures have
been taken to moderate the rise of
prices such as larger imports of com-
modities in short supply like ecible
olls and raw cotton, larger releases
from stocks, restrictions on exports of
potatoes, onions, groundnuts ete
levy of export duty and compulsory
usage of imported msterials such as
edible vils and viscose. A strategy to
increase the production nf agricultural
commodities like oilseeds and pulses
has been evolved in order to bridge
the gap between demand and supply.
Monetary policy continues *o be restric.
tive but at the same time aims at pro-
moting investment and e..saring ade-
quate credit to productive and priori-
iy secfors. Varlous incentives have
been given to industry to inzrease pro-
duction and invest a larger volume of
resources. Import policy has been libe-
ralised to encourage production and in-
vestment, Currently ithe Government
is engaged in evolving » new plan stra=
tegy almed at combining ‘he growth of
the economy with the generation of
Mmore employment oppoitanities, part-
cularly in rural areas ard the reduction
of poverty in the Indlan economy.
2747 LS-T.

Foreign Exchang, Reserves

2463. BHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to gtate:

(a) what steps Government have
taken or propoce to take to scale down
the country’s foreign exchange;

(b) whether Government have re-
ceived any suggestion about this;

(c) it so, the details thereof and
the reaction of the Government there-
on; and |

(d) what stepy Government propose
to take that these Government res-
erves do not lead to price rise?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The ountry
has to maintain a reasonable level of
foreign exchange reserves as g cushion
against unforeseen import demand,
keeping in view particularly the possi-
bilitieg of g sudden increase in demand
which may arise due to fluctuations in
agricultural output. However, taking
into account the present size of foreign
exchange reserves it is the pcicy of the
Government to utilise a part of the
reserves with a view to,

(1) making available the full re
quirements of the economy for im-
ported raw materials, component,
spares and equipments, coasistent
with the utllisation of indigenous
productive capacity.

(i) arranging imports of critical
items of mass consumption in short-
supply in the interest of domestic
price stability; and

(iil) stimulating the growth pro-
cess of the economy by accelerating
invesiment in identified projects and
programmes in priority areas require
ing large foreign exchange.

(b) Yes, Sir,
(c) Most of the suggestions received
by the Government voint to the need

for a more liberal import policy to en-
able larger imports of plant and machi«
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nery, synihetics ang manmade-fibres,
and machinery and equipment for mo-
dernisation of industry. These arr bro-
adly covered by the policies already be-
ing pursued by Government.

(d) Besides liberalismnng imuvorts,
particularly of items which cater to
mass consumption gucn as edille olis,
textile Nores etc., the Reserve Bank
have also adopted various credit policy
measures to curb :nflafionary pressu-
res.

Loan Agreement with Canada

2464. SBHRI G. V. KRISIHNAN:
SHRI RAJ KESHAR SINGH:

Will the Minister of FINANCE bhe
pleased to stale:

(a) whether there has rccently
Bbeen any agreement between the Gov-
ernment of Canada and India regarding
loan, for Canadia; fertiliser and
fertiliser material during the current
financial year; and

(b) if so, the details thereof as well
as the details regarding its wutilisa-
tion?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(") A loan Agreement for C$ 32 mil-
lion was signed with the Government
of Canada on fth October, 1977 for
financing the impo:ct of fertilisers and
fertiliser materialg (Muriate of Potash,
Urea and Sulphur) and freight costs
thereof. The loan carries no tnterest,
service or commitment charges #nc is
repayable in 50 vears, including a
grace period of 10 years.

Muriate of Potash worth about C$§ 32
million has so Iar been coniracted for
against the loan. This is expected to
be shipped in full Ly the end of March

»
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Change in valwation procedure of
Weslth Tax on Immovable Pro-

perty

2465. SHRI G. V. KRISHNAN: Will
the Minister of FINANCE be pleased to
state:

(o) whether Government propose
to change the valuation procedure
adopted for purposes of wealth tax
on immovable property; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAII): (a) end (b)
Section 7 (1) of the Wealth-tax Act,
1975 provudes that subject to any rules
made in this behnlf. the value of sry
assel, other than cash, for the purposes
of levy of wealth-t1x: -hall he estimat-
ed to be the price which .n the ¢pirion
of the Wealth-tax Officer it would fetch
if sold m the open market on the
valuation date. Coverriaent scopuses
t> frame rules uader section T(1) of
the Wealth-tax Act for ‘he purpase of
valuation,

Direct Flight from Trivandrum te
Gulf Countries

2466. SHRI K. 4. RAJAN:
SHRI C. K. CIIANDRAPPAN:

Will the Minister of TOURISN AND
CIVIL AVIATION Le pleased to stale:

(a) whether Government have
decided to start direct flight from Tri-
vandrum to Gulf countries;

(b) if so, the details and by when
it is expected;

(¢) whether Government are gware
that the accommodation problem at
the airport wil] be more acute with
the introduction of the new interna-
tional flights; and

(d) it so, whether Government pro-
pose to build a new terminal building
with the modern facilities to meet
this problem, if so, the details?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PLRUSHOT-
TAM KAUSHIK)- (a) and (b). The
quesiion of starting direct flights bet-
ween Trivandrum and Gulf countries
and developing Trivandrum serodro-
me for the purpose is under octive
consideration of the Government

(¢) ang (d). The existing te'minal
building at Trivaadrum is heinpg ex-
tcndeg at a cost of Rs. 12 lakns. On
completion of this work the Terminal
building would be adequate to meet the
iraffic requirements. While Govern-
ment have no proposal al present to
construct a new terminal bui'ding,
further improvements to the terminal
building are proposed to he taken up
during the next Five Year Pian

Strengthening of Run Way at Cochin

2467 SHRI K. A. RAJAN: w'i the
Mmster of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the works connected
with the extension and strengthening
of the run-way at Cochin air port is
mn progress according to schedule,

(b) whether it ha: been brought
to the notice of the Minister that the
current years budget provision is in-
sufficient for proceeding with the
work as programmed; and

(c) if so, the details thereof and
Government's reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHOT-
TAM KAUSHIK). (a) Yes, Sir.

(b) ang (c). Budget provision is ade-
Quate for current vear's expenditure
8nd the work ts progressing according
io schedule,

Proposal to reduge Mﬂu’ and
Harassment of Passengers at Alrports

2468. SHRI SUKHDEO PRASAD
VERMA: '
SHR] AHMED M. PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are consi-
dering new proposals to reduce smug-
gling and harassment of passengers at
airportg for customs; angd

(b) if so, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
In arder to check smuggling at the air-
ports the intelligence and investiga-
tion set up has been strengthened,
Scientific equipmeats unq aids have
also been provided, Arrangemenis ex-
15t for special watlch for persons known
o- suspected for srauggling.

With regard to fac.lita‘ion of clear-
anve of passengers and elimination of
delays and harassment, the Gevern=
ment has received the j1eport of a Com-
mittee that had heen set up o go into
this question. The recommendations of
the Committee are being examined.

Utilization of Poor Quality of Sugar
by Coffee Board

2469. SHRI S. S, SOMANI: Will the
MINISTER OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be plensed 1o siale:

(a) whether it is a fact that very
poor quality of sugar is being utilized
by the Coffee Board; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a) No.
Sir.

(b) Does not arise.
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Eneashment of Leave by Central
Government Employces

2470. SHRI MANI RAM BAGRI: Will
tk- Minister of FINANCE be pleased
o stale:

(a) whether there is a proposal to
allow encashment of leave by Central
Government employees; and

(b) if 8o, the main features thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BEANKING
(SHR] H, M. PATEL). (a) and (b).
Yes, Sir. There was a proposal to allow
encashment of leave for unutilised
earned leave at the time of retirement
on superannuation. The proposa! has
been accepted by the Governmenti on

29-10-1977. The main features of the

scheme are, in brief as follows:

(i) The Scheme is upplicable to
Government gervants reliring on or
after 30-8-1977:

(i) The payment of cash egua-
lent of leave salary shall be limited
to a maximum of 180 days earned
leave.

(iii) The cash equivalent of leave
salary thus udmi;sibls will become
payable on reti-ement and wall be
paid in one lump-sum as a one-1ume
settlement.

(iv) Cash payment under the Sche-
me will, gubject to (v) kelow, be eq-
ual to leave salary as admissible for
earned leave and dearness ailowance
admissible on that leave salary =zt
the rates in force on the date of re-

tirement. No city compensatory allo-
wance and/or house rent allowance
shall be payable.

(v) From the cash ainount wurk-
ed out in gecordance with (iv) above
will be deducted the penmon and
pensionary equivalent of otber re-
tirement benefits for the period
for which cash equivalent is payable.

(vi) The authonity competent to
grant leave shall sup-motu, issue or-
der granting cash equivalent of ear
ned leave at “redit on the date of re=
tirement,

Prospects of Iron Ore Exports to Japan

2471, SHRI 5. R, REDDY: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOQOPERATION ke
pieased to state:

(a) the prospects of fron ore exports
to Japan in 1977-T8;

(b) the quantity exported last year
and at what price; and

(c) what prices are being negotlated
now?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIEBS AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c)
India (both MMTC and Goan ex-
porters) exported about 18 million
tonnes of iron ore to Japan during
1976-77. The Japanese iron and steel
indusiry is passing through a 8e-
rious recession at present. Exports
during the current year are therefore
facing difficulties and the prospects
of any substantial increase over last
yenr's level are not very bright.

It would not be in public interest to
go into the details of export prices of
iron ore.

Proposal to Convert Hyderabad into »
Dry Port

2472. S8HRI G. S. REDDY: Will the
Minister of COMMFRCE AND CIVIL
SUPPLIES AND TCOOPERATION be
pleased to slale whether ihere is any
propusal to convert Hyderabad inte a
dry port?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE~
RATION (SHRI ARIF BEG): No, Sir.



Represenintion Regarding Functioning
‘of Public Sector Banks

2473. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) how many representationsg have
been received by the Committee ap-
pointed by the Government to investi-
gate functioning of the public sector
Banks;

(b) whether Indian Merchants
Chamber has submitted a memoran-
dum objecting the changes in  the
existing Bonking systems und given
varioug other recommendations; and

(c) whether the Committee sppointed
by the Government has finalised its
report and if so, the major suggesiions
regarding  functioning of the public
sector bank system?

THE MINISIUR OF FINANCE
AND REVENUE AND BANKING
{SHRI H. M. PATEL): (a) to (¢). Gov-
ernment have not appoin‘ed any Com~
mittee to investigate the furctioning
of ithe public sector banks. However,
the Reserve Bank of Tndia has set up
or 8th June, 1977 & Committee under
the Chairmanship of Shri James S.
Raj to study diffe;2nt aspects of {func-
tioning of the public sector Luinks and
to make recommendations in the lighe
of its findings. Government have no in-
formation either on the number of re-
presentations recaived by it er whether
¢r not the Indian Merchants Chamber
har submitted a memorardum object-
ing to the changes in the existing ba%-
king system and maginz othe- receme-
mendntions to the Committee. As per
available information the Commitiee
ha: not yet submittsy its report to the
Reserve Bank of India.

TIndian Restaurant at Prague Called
Mayur'

2474. DR. VASANT KUMAR PAN-
DIT: will the Mimsler of TOURISM
AND CIVIL AVIATION be p'eased 10
state.

(b) if so, what 15 the involvement
committed by the India Tourism Deve-
lopment Corporation, the financial im-
pHcations and the other conditions set.
tled with Czechoslovakia State Res-
taurant Company; and

(¢) whether India Tourism Develop-
ment Corporation plans to open such
Indian Restaurant in other countries
ang if so, where and when?

TIIE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (s) ond (k). The
Indian style restaurant ot Prague is
purcly a Czechoslovonhinn  venture.
The India Tourism Development Cor-
poration has provided technical assist-
unce in the flelds of interios vecor, ce-
lection of personnel anq menus, supply
¢! furniture and furnishing meferal,
cutlery, crockery etc. Equipment of
the value of Rs. 5.24,41050 is Leing
supplied for tha restaurant on pay-
ment basls.

(c) No proposal has been finalised as
yet,

Increase in number of Airports In
South India

2475. SHRI C. N. VISVANATHAN:
Will the Minisier of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total number of airports in
India;

(b) the number actuslly function-
ing;

(c) the number of airports in South
India;

(d) whether Government propose to
increase the number of airports in
South India; and

(e) if so, particulars of phased pro-
gramme, if any, for construction?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (8HR1 PURUSHOT-
TAM KAUSHIK): (a) The rumber of
Civil Aerodromes in India is 260.

(b) 85 aerodromes under the control
of Civil Aviation Department and four
airports under the Internutiona Alr-
ports Authority of India are available
for use. Indian Airlines are orerating
scheduled servizes through 42 civil ae-
rcdromes.

(c) 35 aerodromes are located in
South India. 20 of these aerodromes in
the Slates of Andhra Pradesh, Tami!
Nadu, Kelara and Karnataka are under
the control of Civil Aviation Depart-
ment. International airport Madras is
under the control of the International
Airports Authority of India. 14 aero-
dromes are owned by the State Govern-
ments/private parties.

(d) and (e). Subject to the availa-
bility of resources and if the trafic jus-
tifies, Government will ccnsider the
feasibilty of construcliig new aeroGio-
mes at Hulbi, Cauc.t and Cochin.

Banking Facllities for various Projects
in Himachsl Pradesh

2476. SHRI DURGA CHAND: Will
the Minister of FINANCE ie pleased
i state:

(a) whether Banking facilities for
various projects in Himachal Pradesh
are very little;

(b) whether it is a fact that Hima-
chal Pradesh suffers from various pro=
blems on account of rough terrain and
scattered area and that banking facili-
ties are not easily available to entre-
preneurs; and

(c) it so, whether it is pm:?nsed to
provide banking gacilities in Himachal
Pradesh, if so. the detalls thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (c). _In
vursuance of the objecave of exiending
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benking facilities to unbanked aream
the commercial buanks have Leen en-
deavouring to oper. more branches in
rural areas. As at ke end of Scptem-
ber 1977, the nranch network of the
commereial banks in Himachal Pradesh
compriseq 264 wrancnzs cf which 209
were located at ruvral centres. The
average population per bank coffice n
Himachal Pradesn was 14,00 compared
to the all-India average of 21,000. On
the same date, 50 licences; allutments
were pending with the commercial
bankg for openung branches in Hima-
chal Pradesh, Of these, 48 were for
rural centres.

While the diffi~ul'ies of inadequatle
meang of communication and transport
ang the dispersed habitation do puse
problems in rapidl; secunng a more
widely dispersed bank branch network
in hill areas such as Himachal Pradesh
banks have been advised to devote
greater atlention to the needs of the
underbanked areas, particulurly of the
districts where the population cover-
age of their rural and semi-urban
brancheg is relatively poor.

Financial Assistance for Tea Replan.
tation

2477. SHR1 TP. 3. RAMALINGAM®
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION be pleased to state:

(a) the extent of financial assist-
ance given by Government for Tea
replantation;

(b) whether this assistance has
been discontinued or proposed to be
discontinued; and

(c) if so, the impact on tea produc-
tion indicating whether tea produc-
tion hag already suffered?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) An
amount of Rs. 219,00 060/- hns been
released by the Government for pay-
ment of subsidy to Tea E-tates under
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the Replanation Subsldy Schemse since
its inception jn October 1868,

(b) No, Sir.
(c) Does not arise.

uest made Industrialists for
‘l.:lntmNrélnlhoq Banks

2478. SHRI P, 5. RAMALINGAM:

SHRI D, AMAT:

Will he Miniser of
be pleased to state:

(a) whether industrialists have
sought a soft loan from Nationalised
Banks for payment of bonus to wor-
kers;

(b) if so, the particulars thereof
and the amount gought; and

(¢) the action taken on thelr de-
mand?

-
FINANCE

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
11 M. PATEL): (a) to (c). Such in-
dustrial units ag are presently under
financial strain and lack the liquidity
to meet their minimum bonus obliga-
tions have approached banks for finan-
cia] assistance 1o enuble them to puy
bonus to their workers smnce non-
puyment of bonus to the workers of
such units is iikely to result 1r indus-
tria] unrest, Government have advised
banks to consider giving financial as-
sistance, for meeting min:muin bonus
obligations, to:

(1) such units as need special assis-
tance from banks even thuugh they
are viable; and

(ii) such units as can be made viable-
with assistance for modermisation et2.

Units approaching the banks for fin-
ancial assistance will have to satisfy
the hanks about their wv:ability/pro=
jteted viability.

In the case of certain  non-vialle
colton texitle mills, banks have sought
the guarantee of Central end/or State
Governments. In regacd to cclton lex-

tile mills, Govarnmen:s of Mahgirashe
tra and Gujarst had agreed to stand
guarantes to the ex‘ent of ZG per cent
if financial assistance was extended to
non-viable mills, tre Central Goveins
ment making ‘tself responsible for the
other 50 per cent. Banks have been
considering proposais 1o provide flnan~
cial assistance to su~h mills on this
basis.

ww & 1:10 w1 e
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Utilisation of Bank Resources to up-
lift the Rural Areas

2480. SHRI G. M. BANATWALLA:

SHRI MANI RAM BAGRI: °

Will the Minister of FINANCE
be pleased to state:



207 Written Amswers DECEMBEER 2, 1977  Wrilten Awswerd 208

(a) whether it has come to the
notice of Government that bank re-
sources have not beem utilised to
uplift the rural areas of the country
in spite of the Government's policy
pronouncements;

{b) if so, the reasons thereof; and

(c) the amount which has been
earmarked for the uplift of the rural
areas during the last three financial
years?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING {SHRI
H. M. PATEL): (ay and (h) Commer-
clal banks have ocen imfiatirg mea-
sures to ensure a grealer [lew of cre-
dit to the priority und neglecled sec-
tors, including w¢niculture. The propcr-
tion of public seclor harks' advunces
to the priority and neg.ected sectors
1o the total advantes hag gonme up
from 14 per cent in June, 1969 to 25.5
per cent as at the enJ of June, 1676,
thyg indicating *nat the share of barks’
resources for i{he unlifiment of rural
areas has been registering p gradual
increase,

(¢) No specific amount is earmarked
by banks for being advanced to a pai-
ticular sector or area. Government has.
however, advised the Lanks to ensure
that by March, 1979, 33-1/2 per cent
o* their total alvances shoulq be for
the priority and neglected sectcrs, in-
cluding agriculture.

Withdrawal of Amount of Compulsory
Deposit by Central Government
Employees

2481. SHRI G. M. BANATWALLA:
SHRI MANI RAM RAGRI

Will the Minister of FINANCE be
pleased to state:

(a) the number of Central Gov-
ernment Employees in each Ministry
who have withdrawn premature C.D.

remaining amount still to be refunded;

(b) whether the Premature C.D. has
been restricted to only those persons
who have no other source of Finance
for their Medical Treatment angd if
:o;dthe reasons for such restrictions;

(c) whether Government propose
to allow all needy persons of Central
Government to withdraw premature
CD. and if not, the reasons thereof?

THE MINISTER OF STATF IN 1HE
MINISTRY OF FINANCE (STIRI
ZULFIQUARULLAM:; (a) and (b,
There is no provisum in the A vlitienal
Emoulments (Jompulsory  L'eposit)
Act, 1974 enabling Government emp-
loyeces to withdraw compulsory cepo-
sils mude by them prematurely on
their own volilion. The Act, however,
containg a proviiion which permits ear-
lier repayment of compulsory dejosits
i any case in which any perstn su-
thorised by the Central Governmentin
this behalf is satisflel that extreme
herdship will he caused to an emplo-
yee unless such repayment is made to
him. The Central Government has al-
ready authoriseq Heads of Department
in the care of Central Government
employees for this purpose.

(¢) Government has no such propo-
sal under consideration as any indiscri-
minate release of compulsory deposits,
without looking ints grouncs of extre=
me hardship will result in injectior. of
a large amount of money into the eco-
nomy and lead to accentunution of in=
flationary pressiures.

Devaluation of Rupee in terms of
Pound Sterling

2482. SHRI 7. M. BANATWALLA:
SHRI M. KALYANASUNDA-
RAM:
SHRI K. MALLANNA:
SHRI D. D. DESAL

Will the Minister of FINANCE be
pleaseq to siate:



(b) its effect on country's economic
position and how far it will prove
beneficia] to the country?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) No, Sirs. It was not
devaluation but 1t was a parl «f the
process of adjus'mcm from time to
time 1n the value of rupee Ms-a-vis
Pound Sterling {o maintan the exchange
rate of the rupee 1n hire with the mo-
vements in the exchange rates of the
currencies of our major irading part-
ners,

(b) Does not a.ise.

Income Tax Evasion detecteq in Kar-
nataka by Income Tax Department

2483, SHRI M. KALYANASUNDA-
RAM: Will the Mimister of FINANCE
be pleased to state:

(a) whether the Intelligence Wing
of the Income-tax Department. Kar-
nataka has detected one of the big-
gest income tax evasion in the city;

(b) if so, the name of the person
and the amount on which the tax was
evaded; and

(c) what
against him?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLA): (o) to te . Fol-
lewing a survey operation urder sec-
tion 133A of the Income-tix Act, 1061
in September, 1077 in the pre:nises of
Shri K, P. Samp+th Reddy. proprietor,
Shri Shankar Truling Company, Ban-
galore (Kirana merchant) books of ac-
count for a numner of vears have been
impounded. These indicate inter alia.
suppression of purchaseg cf cver rupe-
es two crores ducng the last six yvears
Assessments for thes relevant as'ess-
ment years have beer reapened and
turther enquiries are in progress.

action has been taken
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Eaquiry against Chalrman Vijaya
Baak

2484. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be pleased
to state:

(a) what progress has been made
in the enquiries being conducted by
Government regarding the allegations
against the Chairman of the Vijaya
Bank Li-ﬂ'ﬂhd; and

(b) what are the findings of the en-
quiry so far and what steps have been
taken in this regard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M PATEL)- (a) Reserve Bank
of India, whirh was directed to con-
duct &n inspection of Lhe Viaya
Bank Limited, have completed the
inspection and have recently submit-

fed the inspection report to the Gov-
ernment

(b) According to the provisions of
sub-section 5 of the Section 35 of the
Banking Regulation Act, 1949, the
Inspection report or portion thereof
can be published by the Government
ouly after giving reasonable notice
to the bank concerned and only if
such action appears necessary. As
(i) no such notice has been given to
the bank (ii) disclosure of the find-
ings in the inspection report is not
coisidered necessary in the public in-
terest and (iii) the report containe
information relating to the aifairs of
the bank's constituents which, 1 ac-
rordance With the practices ard
usages customary among bankers is
not to be divulged, Governmeut are
unable to disclose the findings in the
report

Loan Assistance from Sweden
2485, SHRI S R. DAMANT: win

the Minister of FINANCE %e pleased
to state:

(a) the detaily of loan assistance
received from Sweden, tota] amount,
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in what form it was received, how
long it has been outstanding; and

(b) the details of repayments made
so far?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The total
amount of development losus given
by Sweden to India is Skr. 559 mil-
lion (approximately Rs. 102.207
crores). The details of the joans re-
ceived from Sweden, the form in
which thesc were received, and the
periods from which they have been
outstanding, are given in the state-
ment which 1s laid on the Table of the
House. [Placed in Library. See No.
LT-1253/77]. Since 1976-77 all Swe-
dish Assistance to Iudia is in the form
of grants;

(b) No repayments of principal
have been made so far. Sweden is a
member of the Aid India Consortium
and has been writing off repayments
of principal as and when they fell
due as a part of the annual debt relief
exercise undertaken under the Cou-
sortium aegis for the last scveral
years. However, a general decision
has been taken by Sweden, this year,
to write off all development assist-
auice debts extended by it to 2 number
of devcloping countries including
India,

Inclusion of botile of liqguor ag in free
baggage allowance to  International
Travellers

2486. SHRI C. K. JAFER SHARIFF.
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whrther Government propose
siot to allow travellers on internation-
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al flights to &ring in a bottle of liguar
as part of the free baggage uliowance;,

(b) whether Government are aware
that Air India, which has a reputa-
Hon as one of the most eficient car-
riers, feels that if thig restriction is
imposed it will not only lose traffie
but also earn a bad name all over
the world; and

(e) it s0, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No Sir.

(b) and (c). Do not arise.

Attraction for Tourists visiting Tourist
Spots in Earnataka

2487. SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount invested by the
Central Government in Centres of
tourist attraction in Karnataka dur-
ing the last three years; and

(b) whether there are any schemes
to attract more tourists to the tourist
spots of Karnataka?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) The expeundi=
ture incurred in the Central Sector
during 1974-75, 1975-76 and 1976-7T



213 Written Anseodrs AGHRISATARR 14, 10wy (SAKA) WTIIen ANNDETY

214

on various schemes in Karnataka ie as follows:—

Rs.
L Tourirm
(i) A of & forest
lodge at Dandeli . . 91,929
11. India Tumul Dievelopment
i) Expansion of the Ashoka
® l’;oteluﬂlnp!m\’ . 78,16,000
(if) Conversion of the Lalitha
Mahal palace at  Mywore
into hotel . . 25,56,000
iii) Expenditure on the Trans-
¢ )pml_’niut&mlm . 27,000
Total 104,590,929

—— e m— — — —

(b) In order to attract more tourists
to Karnataka, the following schemes
have been taken up/proposed in the
Central sector:i—

(i) The Department of Tourism
has selected the archaeological sites
at Badami, Pattadakal, Aihole and
Hampj for development under its
Cultural Tourism programme. The
development of these centres will
be taken up on the basis of the
master plan (land use plans) of the
centres which are under prepara-
ton.

(iiy It is proposed to construct a
forest lodge at the Bandipur Wild
Life Sanctuary. A provision of Rs.
300 lakhs has beepn made in the
current budget (1877-78) of the De-
partment of Tourism.

(1ii) The construction of a youth
hosta] at Mysorc has been taken up
by the Department of Tourism. The
projcet is estimated to cost Rs, 5.68
lakhs.

(iv) The India Tourism Develop-
ment Corporation will undertake
the expansion of the Lalitha Mahal
palace al Mysore by adding 30 rooms
at an estimated cost of Rs. 38 lakhs.

National Plan to protect Banking
System

2488. SHRI K. LAKKAPPA:
SHRI M. KALYANASUNDA-
RAM:

Will the Minister of FINANCE be
pleased to state:—

(a) whether the attention of Gov-
ernment has been drawn to the news-
ilem appeared in Hindustan Times on
15th October, 1977 under the caption
‘National Plan to protect banking
system proposed’;

(b) the sallent featureg and main
purpose of the proposed scheme; and

(c) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Government are
aware of the news item in question.

(b) and (c). The Reserve Bauk of
India hed in April, 1976 appointed an
internal Working Group consisting of
its own officers to go into the question
of productivity, efficiency and profita-
bility in commercial banks. This
Group, has recently submitteq its re-
port to the Governor, Reserve Bank
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of India, and it is still under the consi-
 deration of the Regerve Bank. Though
it has not evolved any specific scheme
to improve the working system in
banks, several suggestions are made
in the geport aimeqd at improving the
operational efficiency and profitabulity
in banks. Broadly these relate tu (1)
Improvement in system and [proce-
.dures, (2) Rationalisation of service
charges including g charge for current
accounts, (3) Reorganisation uf system
of audit, (4) Revision of Tax Laws
and Procedure mainly to enable banks
1o strengthen their capital base, (5)
Payment of inteiest on cash reserves
consishant wid e st of lrats, (A}
Coorvdination 10 perfurmance budset-
ing, credit budgeting and  wusiness
plans, (7) Buwlding up of hanking
management informalion sy-ivm, gnd
18) Review ol Thpartite eitlements
aud necessary ciinges thiough legis-
lation or other-ise

Forcelanding by Indian Aeroplanes

2489, SHRI K. LAKKAPPA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether forced landing by
Bahuguna Copter occurred on Ist
November, 1977 if so, the reasons for
the same; and

(b) whether in October and Novem-
ber large scale forcelanding by Indian
aeroplanes carrying important Minis-
ters of Central Government and party
leaders took place, if so, causes there
of in each case?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.
Allouette Helicopter VT-EFI belong-
ing to Government of Uttar Pradesh
with Shri H. N. Bahuguna, Minister
of Petroleum, on boarq from Rishi-
kes: to Delhi made a foreed landing
at village Barsia 17 miles west of
Meerut on 1st November 1977 Aus ta
—nechanical trouble.

(b) During the months of Octcber
and November, 1877 including the
above incident four Iudian Registered
aircraft with VIPs on bosrd were in-
volved in precautionary/forced land-
ings. Preliminary investigations re-
vealed that these were due to mecha-
nica] troubles.

Forelgn Trade Policy

24%). SHRI K. LAKKAFPA;
DR. HENRY AUSTIN;

Will the Mumsler of COMMERCE
AND CIVIL. SIIPPLIES AND CO-
OPERATION be pleased 1o sale:

(a) whether Guvernment hive
drgstically changed the lureign trade
policy;

(h) if so. to what extent this change
has heiped in growing the foreign
trade;

(¢} the main features ol the new
policy; and

(d) whether ihig policy has helped
the Indian Government; if so, to what
xtent?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
JPERATION (SHRI ARIF BEG):
(a) No, Sir. However, Gove-nment
has appointel a Committee under the
Chairmanship of Dr. P, C. Alexander,
“ommerce Secretary to review import
ind export policies and procedures
ingd sugnest suitable changes therein.

(b) to (d)., Do not arise.

WY A & WTATAET T WATATE WICRET
" g

2491. SY %YW www TR . gAT
wiferv war arfos gfir st wpwifear
et g vy ® war w4 fs

+

»
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(%) o= =mofel & feey wr
wrig o v § Py s14 wlw
AT & T BT yeveshr A wrEn oW
¥ ford whig ¥TeTC X 2,000 ATEE

N W THX gEr T ¥ a8, @ far

frdwrery, faor wWarem & gyt fed
¥ FH & 12 qrieqt & QI F o
gyare O T &t w § ooy Wiw
qeTer & o W sfrgw g e
& wrar &1 swE & fret oY STedE
&1 gqqm feeft st s & s &
fog =ff fear s wwar a1

() (i) wrem sw s
e ¥ YR AR QAT § gente
ot o g T ¥4 & wm ¥
grfrag AW vEeEl w7 weT &
® g wgr mar &)

(ii) s ard = -
fafe xzwr & wf & afy =t oEw

fair od & areafes wramel & whw-
0% TTWT F | W AKEE QHATHT
Fror Y € et sfrEret & wreTe %
arh e ar @ £

Complainty regarding delays in Dispe-
ml of Loan applioations

2492, SHRI D. B. CHANDRE
GOWDA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Chief Executives of
the banks have received complaints
regarding delays in the disposal of
loan applications and the unsympathe-
tic attitude of branch managers and
the fleld staff towards the smaller
borrowers;

(b) whether sickness in industry in
general and in the small-scale units in
particular became sick for reasons be-
yond their control and banks should
be able to institute some kind of an
early warning system to protect them
from running into sickness and nurse-:
them back to health if they become
sick; and

(c) whether Government have issu-
ed instructions that banks also needed
to strengthen their administration to
be able to discharge this duty success-
fully?

THE MINISTER OF FINANCE AND -
REVENUE AND BANKING (SHRI
H. M. PATEL); (a) Some complaiatg .
are receiveq from time to time and
public sector banks have, therefore,,
been advised to streamline the proce-
dure for sanction of loans to small
borrowers. Instructions have been
issued to field staff to assist small
borrowers to fill in application forms,
which are made available to them in
regional languages, Further in order
to ensure that loay,; applications from
smal] borrowers are disposed of as
expeditiously ag possible, instructions
have been issued to public sector
banks to dispose of applications in-
volving credit limit upto Rs, 10,000
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within a period of 3 to 4 weeks and
those involving credit limits of Rs.
10,000 and above within a period of
three months,

(b) ang (c). Cases of sickness can
be atiributeg to both miternal as well
ns external factors. Demand recession,
shortage of raw materials, shortage of
power elc. are some of the external
factors accounting for sickness which
are beyond the ccutrol of the manage-
ment. Banks have been advised to
set up special cells at their Head Offi-
ceg and other important regional offi-
ces 1o tackle warious problems asso-
ciated with sick industrial wadertak-
ings, Besides, instructions have been
issueg to banks to identify sick units
#1d monitor performance of units en-
joying credit limits of Rs. 1 crore or
more, They have been adviseq to
take preventive remedia] action in
case of units showing signs of mei-
pient sickness Further it his lLeen
enjoined upo, banky to stait quick
nursing programmes in case of sick
units which arg potentially viable. The
system of monitoring iucipient sick-
nesg will progressively be extendag £,
cover medium ang <mall indusires.

wim @ e ¥ afy

2493. Fo WEHMITEN qrEw :
w1 faw =@al 77 AW £Y §I7 w46
fir:

(%) *a1 9T JarEEl A wEm
¥ ama ¥ afy #99 a fam arar
arET § woy frar 3, &P oamd
gra & WA 3fg €1 w2

(&) w7 7 & fF a2 ot
¥ @ gerEA-ATTT i Ty afy g€
& o IS w1 foeT F@r s
wqaier §; WK

() aft g, a1 3 = 7 7w
¥ wqT FoATEY Y &7
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frer W & wm Wt (W
it o wwww) (%) ¥ (7).
WA TSt A, ey g, wEw o
# #tr & § fF waw w7 gemRT A
TG 47 WY B owy wY FTeA-
arra & Ffg W W= @ wTeT Ov,
formit wvq ge wwET & wmw WY e
§ faar w1 @ are, SomeEr W
fer i am®, wiw A oW g W,
TEH A 1976-77 W Iwaw T
=g 7 7w 11 Xfava W 197778
# 9T grg wve i wawT 10 foR
afg &Y wdy oY)

tﬂt%ﬁwqumrw

L 4y4. Wo T ATTOW oivy :
T qiEw W AT feqra oA a7
Fam ® Far w9 fE

(%) 7ot a7 &% & fr arfagt &
aght g s o1 3T U Rt
ol g2t faedl) @ At gart amar
gfeurg woater §;

(=) =7 78 Wt 7= & f& =&
&t gark wgT 9F qEt faAeE ¥ I
* frg swgwr Y &3

() afx g, At wewTT WY T AT
L wqr afafer &7

qiex witr anre faamm dW (W
quitew witfee) © (%) @R arf
HYo—459/460 FAT Frar faed Ty
T ¥ A qw ogwr g o W
AT & 1 7g #97 fawd frarfora< /W
RR /7 A T §Aw § qiw for
afcarem FT g 1 T 3 e ag feeft)
e [T T R [ i
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q¢ qfvemaw soft § 1 T /g o
firweft [T & Ay 12T 7wyl oy
27 war 11 ¥ 1w ger ¥ k)
i war fresh i & dfiw @ W@
Fya ww: 27 aqr 8 § | fawr @A
R & v gEr w@® qw artaar
¥ firq gfrd wafer § ey v e
T ®Y @rwAT # 1@ aww A gfe
®Y oW A4 ¥ 1 W dRT W awr
i afg g7 g7 fgare faww 33 A
feafer & qare g™ 97 fawar smom )

(=) wtx (7). & &7 fammea
T 737 WA ag fawwi & fao
FugEr T & 1 5w famw w7 ST 737
faar= & qfamar 7 fao fasm w79
¥ 9% ¥, ANMAT & eRd g4 &)
waen @, geft gquadfr g @
fawrx fam s

woyT Wei w "o A & faaw

2495, Wo wEATITEW qhEw :
w1 qfew Wit ave fewem W@ ag
FaTy WY FAT w4 =+

(%) war anr P ¥ fafow
vt % TR w5 2@ wFfT & fgal
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(48

(w) afec g, A w2 = A=
L§

() war 7w & & fi o @ fawmr
W ow ¥ ofew srem § ;o

(w) wage @&t ®r wrwAr ¥
Tt amany from war § 7

qgzw wtr AT fawrr ga ot
queres eifire) (%) & (7). e
W AT faramemr searerT & s i
frerr & wafy, arre faares e,
wIa At faaw fawmr aon w@d@em
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st gfagat & amw A% fag g ¢ —

(i) arre famrm fawm :

1. 7 fasmT faamr AT
gfqaT |

2. arre faara fawm soy-
fages ez

3. amr fyaraa fawmr Uw-
o wfasrd waifeoe |
(ii) wrear wew fawrr fawor :

1. wrear "wmw framr fawm
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o, 7k et |

2. wvA ®yew fagm fawmr
wrefar waErd gfam,
af faedl |

3. w7a AwWA faam wdwmET
gfram, 7€ faeelt |

(l.i.i) qien fasme :
qizT afuerd qaTfeaem (
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ofaaw jgaifaram oY &, quar ai o-
v S tww [gfae fouifeqes -
fagi & ey Fot &1 sOw UE qgia

sfafrag sq o do ume (Txwfive
wre gfew qefaows) fram,

2486. SHRI R, K. MHALGI: Will
the Minister of FINANCE be pleased
to stafe:

(a) what is the total number of
<asrs and amount of cost of the pro-
Perties forfelted under the provisions

A76T Lg—8

of the smyggiers and Foreign Exchange
Manipulators (Forfeiture of Pro=
perty) Act, 1976 during the period of
last eight months; and

(b) in how many cases the proceed-
ings are in progress and for how long
and when they will be concluded?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) According
to information readily available, 137
orders under the Smugglers and
Foreign Exchange Manipulators (For-
feiture of Property) Act, 1076, were
Passed forfeiting property valued at
Rs. 2.08 crores during the period of 8
months ended 31-10-1977.

(b) Forfeiture proceedings are in
progress in 752 cases, including 305
cases in which the proceedings have
been pending for enquiries for more
than & year. In 179 cases, writ peti-
tions have been filed in the High
Courts challenging the validity of the
Proceedings. While efforts are beimg
made to complete the pending pro-
ceedings expeditiously, it is not possi-
ble to indicate when they will be com-
Pleted in view of the exteusive en-
Quiries that are reguired and also the
neeq to afford adequate opportunity
to the affected persons to rebut the
materials gathered by the Competent
Authorities who are conducting the
proceedings.

Commitiep to Increasy efficiency
between Air India and Indiam
Alrlings

2407. SHRI R. K. MHALGI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseqd to state:

(a) whether it is a fact that Gov-
ernment have set up a Committee t6
increase the efficiency and co-ordina~
tion between Air India and Indian
Aijrlines, if so, when and who are
the members of the Committee;

(b) whether the smid Committee
have submitteg their report, if so,
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when and what are its recommenda-
‘tions;

(e) whether
accepted the said
and

Government have
recommendation;

(d) if not, why not?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir,
In Juue 1976, the Government set up
a Committee consisting of Secretary,
Ministry of Tourism and Civil Avia-
tion as Chairman and the Director
General of Civil Aviation, Director
General of Tourism, Managing Direc-
tors, Air India angq Indian Airlines and
the two Joint Secretaries of the Minis-
try, as members, inter alia to identify
areas where there should be greater
cocrdination between Air Tndia and
Indian Airlines keeping in mind over=
all national interest, and recommend
specific measures for attaining this.

(b) The Committee has not yet con-
cluded its deliberations,

(¢) and (d), Do not arise.

Advance Non-plan Aid to States

2498. SHRI PRASANNBHAI
MEHTA:
SHRI SUKHENDRA SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether his Ministry has
decided to provide advance plan as
assistance to the States to bridge 50
per cent of the non-plan deficits;

(b) if so, the main reasons for the
same;

(c) whether this will be over and
above the plan assistance committed
for 1977-78 in the union Budget; and

(d) to what extent it will help
the state Goveraments?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) to (d). Short-
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fall in mobilisation of additional re-
sources and erosion of resources due
to tax concessions, relief to employees
and undertaking of a additional non=-
Plan liabilities by the Stales, after
finalisation of the Annual Plan, have
resulted in substantial gaps in re=
sources to finance the State P’lans. To
enable the States to maintain the ap-
proved Plan outlays and to keep up
the tempo of development, it has been
decided that half of the residual gap
in resources should be covered by
additional advance Plan assistance
over and above the Central assistauce
envisaged at the time of Plan formula-
tion. It is expecteq that the States
will be able to cover the
remaining half of the gap in resources
through their own efforts such as
economy in non-Plan expenditure, im=
provement in receipts, collection of
dues, etc. The position is proposed
to be kept under review.

Urban Co-operative Banks in the
Country

2499. SHRI PRASANNEHAT
MEHTA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleaseq to state:

(a) whether the R.B.I. has appoint-
ed an 11 members Committee to study
urban Cooperative banks in the
country;

(b) if so, when the Committee is
likeiy to submit its report; and

(¢) the main objects of the pro-
posed Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

(k) No date has been stipulated for
submission of the Committee’s Report,
but the Committee aims to present the
Report by April, 1978
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(c) The terms of reference of the
Committee are:—

(i) To evaluate the role of pri-
mary (urban) cooperative banks in
the banking system.

(ii) In the light of the above, to
indicate their future role and, in
particular, to assess whether any
additional facilities or assistance are
needed.

(iii) To examine aspects such as
viability, lending procedures and
policies particularly from the point
of serving the small borrowers.

(iv) To assess the extent of pro-
fessional management and adequacy
of training facilities,

(v) To consider any other prob-
lem relevant to the above terms of
reference and meke recommenda-
tions.

Fublic Distribution System

2500. SHRI PRASANNBHAI
MEHTA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether he had promised in
the month of September, 1977 that by
the end of October, 1977 scheme for
enlarging the public distribution
system would be done;

(b) if so, whether this question
was discussed by him with the State
Governments also;

(c) whether even in the month of
November, this scheme has not been
prepared and implemented; and

(d) if =0, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ERISHNA KU-
MAR GOYAL): (a) to (d). Although
it wag indicateq on 22nd July, 1877,
that proposals in regard to the stren-
gthening of the public distribution
system for esseatial commodities

would be finalised in & period of three
months, it has not been possible to
take final decisions on the subject. The
delay is mainly due to the fact that
commodities cover a wide rauge of
articles and proposals contemplate
formulation of long-term and short-
term policies, jnvolving issucs uf com-
plex nature having fuiancial and other
imphcations. In the meantime, ghort-
term measures are being taken to en-
sure availabjlity of items like edible
oils and veaaspati to consumers at
reasonable prices, apart from other
commodities distributed through the
fair price shops. The policy to be
adopted in this regard is under active
consideration with the concerned
Ministries of the Govermument after
which, the matter wil] be considered
by the Cabinet, After the Cabinet
decides the policy approach on the
subject, the matter will be discussed
further with the State Governments
before policy decisions are finalised
and thre State Governments askeq to
take up their implementation.

Appointment of a Committes on Expork
and Import Policles
2501. SHRI PRASANNBHAIL
MEHTA.:
SHRI NARENDRA SINGH-

Will th Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state;

(a) whether it is a fact that Union
Government have appointed a Com-
mittee on import and export policies;

(b) whether this Committee has
also the power to recommend changes
in import and export policies and
procedures;

(c) whether the members of the
panel gre fhe same who had been
advising the import and export policy
to the previous Government mlso; and

(d) whether in view of this, Union
Government are considering to ine
clude few new members who are
experts in import and export trade?
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¥R MINISTER OF STATE IN

OPERATION (SHRI ARIF BEG):
(a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). A Committee under
the Chairmanship of Dr. P, C. Alex-
ander, Commerce Becretary has been
set up with the following members:—

1. Shri R. N, Malhotra, Addl. Sec-
retary, eut of Fconomie
Affairs, Ministry of Finance.

2. Shri M. R. Shroff, Additional
Secretary, Department of Banking,
Ministry of Finauce,

3. Shrj K. V. Seshadri, Chief Con-
troller of Imports and Exports,
Ministry of Commerce.

4. Dr. Bimal Jalan, Economic Ad-
viser, Ministry of Industry.

The Committee has coopted the
. following members: —

5. Shri P. K. XKaul, Additional
Secretary, Ministry of Commerce,

6. Dr, Vijay Kelkar, Fconomic
Adviser, Ministry of Commerce.

7. Dr. V. R. Panchamukhi (Mem-
-Secretary), Chief, Research ang
Division, Trade Develop-

ment Authority,

Ambuit repal] umder Additionsl
Emoluments (C.D.) Act, 1974

2502. SHRI S. R. DAMANI: Will
the Miunister of FINANCE be pleased
to state:

(a) the amounts repaid so far as
instalments under the Additional
Emoluments (CD) Act 1974 and the
balance outstanding at present;

(b) how much of the repaid
amount has been mopped up by In-
vestment in the high-yielding bonas;

(c) whether Gevernment hps made
use of or is thinking or using the
deposit amounts jn any manner; and

(d) if so, the details ithereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SIIRI
ZULFIQUARULLAH): (a) According
to the information received by Gov-
ernment so far, the total amount re-
paid to employees as on 1-10-1977, as
instalments wuwuder the Additional
Emoluments (Compulsory Deposit)
Act, 1974 was Rs. 415.16 crores and
the balance outstanding on that date
Rs. 36,68 crores Bulk of this out-
standing balance relateg to the third
instalment of additional wages depo-
sits and the second instalment of addi-
tional deaiiess allowance geposits
due in this yvear, repayment of whirh
Is in progress and is expected to  be
substantially completeq shortly.

(by Reference, presumahly, js 1o
the Nationa] Development Bouds in-
troduced on 31-8-1977. According lo
the information received by Govein-
ment, these Bonds yielded a collec-
ticn of about Rs. 7.5 crores upto the
15th of Octlober, 1977. As investment
in these Bonds is open to the general
public and is not confined to emplo-
Yees covered by the Additional
Emoluments (Compulsory Deposit)
Act, 1974, no separate statistics as to
the investment made by the employees
in these Bonds are available,

(c) and (d), For gustaining develop-
ment effort and to provide adequate
resources for investment in vital areas
of the eccuomy, Government have
been borrowing from the Reserve
Bank of Indig against the amount in
the blocked compulsory deposits. Thus
in the financial year 1970.77, the bor-
rowing in this account amounted to
Rs. 480 crores. This wag the first
occasion when such borrowing was re-
sorted to. Iny the Budget for the cur-
rent financial year also, a provision
has been made for borrowing Rs. 130
crores against the blocked compulsory
depoaits.
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Statement Correcting the Answer to
USQ No. 5331 dt. 29-7-1977 reg. Re-
instatement of Shri .Kripa Shankar
Srivastava apnd other employees of
the office of Accountant General Uttar
Pradesh, Allahabad.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): In reply to Unstarred
Question No. 5331 in the Lok Sabha
on the 29th July, 1977, it was stated
in the reply inter alia that “Shri Misra
has filed a writ petition in the Allah-
abad High Court against his termina-
tion ang it will not, therefore, be ap-
propriate to review his case which is
pending for a decision in the court”.
" On receipt of further information re-
cently it was found that no petition
is actually pending in the High Court
regarding termination of services of
Shri D. N. Misra. Accordingly, his
case as also that of Shri N. K. Sharma
were reconsidered by the Comptroller
and Auditor General and order was
issued on the 5th November 1977 for
taking both of them back in service
on their previous levels with immedi-
ate effect. 'The error in the informa-
tion furnished earlier to the House
is regretted.

Soon after the reply was given to
the above Question in the House, the
House adjourned sine die and was re-
- convened on 14-11-1977. In the mean
time, the correct factual information
- that no petition of Shri Misra was
pending in the High Court was receiv-
ed by Government on the 7th October,
1977 when the Lok Sabha was not in
session. The earlier information could
thus be corrected only during this ses-
sion at the first available opportunity.

Statement Correcting the Answer to
USQ No. 6421 dt. 5-8-1977 reg. AsSess-
ment of Income and Wealth of Shri
Vidya Charan Shukla.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): While laying on
the Table of the House, the reply given

224 -

to the Lok Sabha Unstarred question
No. 6421 on 5th August, 1977 in the
thirteenth line of the reply to part
(b) of the question, an inadvertent
error has occurred in giving the details
of the income as “no return no assess-
ment” in place of “Rs. 22,250".

2. I crave the indulgence of the
House to correct the reply previously
given,

12 brs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER AIRCRAFT ACT

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): I beg to lay
on the Table a copy of the Aircraft
(Fourth Amendment) Rules, 1977
(Hindi and English versions) published
in Notification No. G.SR. 1163, in
Gazette of India dated the 3rd Sep-
tem%er, 1977, under section 14A of the
Aijrcraft Act, 193¢ together with an
explanatory note. [Placed in Library.
See No. LT-1228/77]

ANNUAL REPORT OF THE MARINE Pro-
pucts ExPoRT DEVELOPMENT AUTHO-
rity CocHiN For 1975-76

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): I beg to lay
on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Marine Products Export Development
Authority, Cochin for the year 1975-
76, under sub-gection (3) of section
29 of the Marine Products Export
Development Authority Act, 1972.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report.

[Placed in Library. See No. LT-
1229/71.]
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): I beg to lay on the Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
Trade Development Authority, New
Dethi, for the year 1076-77 |Plazed
in Library. See No. LT-1230/77].

(2y A copy of the Certified Ac-
counts (Hindi and English versions)
of the Coffee Board for the vear
1874-75 and the Audit Report there-
on. [Placed in Library. See No.
LT-1231/77].

{3) A copy of the Coffee (Second
Amendment) Rules, 1977 (Hindi and
English versions) published in Noti-
fication No. G.SR. 1327 in Gazette
of India dated the Bth October, 1877,
under sub.section (3) of section 48
of the Coffee Act, 1042. [Placed in
Library. See No. LT-1232/77].

(4) A copy each of the following
Notificalions (Hindi and English ver.
sions) under sub-section (3) of section
17 of the Export (Quality Control
and Inspection) Act. 1963:—

(i) The Export of Ceramic Pro-
ducts (Inspection) Amendment
Rules, 1977, published in Notifica-
tion No. SO. 2580 in Gazette of
India dated the 13th August, 1977.

(i1) The Export of Footwear (Ins-
pection) Amendment Rules, 1977,
published in Notification S.0, 2583
in Gazette of India dated the 13th
Augusi, 1977.

(i) The Export (Quality Con-
iro] and Inspection) Amendment
Rules, 1877, published in Notifica.

IV #

tion Ne. B.0. 3803.. in Ganette  of
India dated the 20th August 1077,

(iv) The Export of Crushed
Bones, Hooves and Horns (Inspec-
tion) Rules, 1977, published in No-
tification No. 80. 2010 in Gazette
of India dated the 17th Septem-
ber 1977.

[Placed in Library. See No. LT-
1233/77).

(8) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 33 of the Cardamom Act,
1965: —

(1) The Cardamom (Amendment)
Rules, 1977, published in Notifica-
tion No. G.S.R. 1458 in Gazette of
India  dated the 5th November,
1977,

(i1) The Cardamom (Licensing
and Marketing) Rules, 1877, pub-
lished in Notification No. G.8.R.
1459 in Gazette of India dated the
5th November, 1977.

[Placed in Library. Sce No.
LT-1234/77].

ANNUAL RrPORTS ETC, OF INDUSTRIAL
FrwaNce CORPORATION OF INDTA FOR THE
YEAR ENDING 30.0.77, GENERAL Insun-
ANCE CORPORATION OF INDIA ETC. FOR
THE YEAR FNDINC 31.12.74, NorIricaTion
UNDER GoLp (CONTROL) ACT, ETC.

THE MINISTER OF BTATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): I beg to lay on the
Table:—

(1) A copy of the Annua! Report
(Hindi and English versions) of the
Indusirial Finance Corporation of
India for the year ended the 30th
June, 1877, along with the siatement
showing the Assels and Liabilities
and Profit and Losg Accounts of the
Corporation, under sub-section (3) of
section 35 of the Industrial Finance
Corporation Act, 1948. [Placed in
Library. See No. LT-1235/77].
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() A copy of the Annual Report
(Hindj and English versions) under
Rule 6 of the General Insurance
Business (Nationalisation) Rules. 1973
on the working and affeirs of the
General Insurance Corporation of
India and itg subsidiaries for the year
ended 31st December, 1974. [Placed
in Library, See No. LT-1236/77].

(3) A copy of the Gold Control (Li-
censing of Dealers) Amendment
Rules, 1977 (Hindi and English ver-
sions) published in Notification No.
8.0. 751(E), in Gazstte of India dated
ihe 4th November, 1977, under sub-
section (3) of section 114 of the Gold
(Contral) Act, 1008. [Placed in Li-
brary. See No. LT 1237/77].

(4) A copy of Notification No.
G.S.R. TI{E) (Hindi and English
versions) published in Gazette of
India dated the 19th November, 1977,
under section 51 of the Finance
(No. 2) Act, 1871, [Placed in Libra-
. See No. LT-1238/77].

(5) A copy of the Centra! Excisc
(Tweniy.sixth Amendment) Rules,
1977, (Hindi and English versions)
published in Notification No. G.S.R.
1587 In Gazelle of India daled the
19th November, 1877 under section
48 of the Central Excise and Salt
Act, 1044. [Placed in Library. See
No. LT-1238/77].

(6) A copy each of the Notification
Nos. G.S.R. 1588 and 1580 (Hindi and
English versions) published in Ga-
zetle of India dated the 19th Novem-
ber, 1877, under section 159 of the
Customs Act, 1962 together with an
oxplanatory memorandum. [Placed
in Library. See No. LT-1240/77].

(7) A copy each of the following
Notifications (Hindl and English ver-
+iong) issued under the Centra] Ex-
cise Rules, 1944:—

(i) GS.R, TI3(E), published in
Gazette of India dated the 23rd
November, 1977 together with an
explanatory memeorandum.

(ily GSR, 720(F) and 721(E),
published in Gazetie of India
dated the 26th November, 1877 to-
gether with an explanatory me-
morandum.

(iily GS.R. 1620 published in
Gazette of India dated the 26th
November, 1977 together with an
explanatory memorandum,

[Placed in Library. See No. LT-
1241/77).

12,03 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: 8ir, I have to  re-
port the following messages received

from the Secretary-General of Rajya
Sabhas—

(i) “In accordance with the pro-
visiong of rule 127 of the Rules of
Procedure and Conduct of Bus-
iness in the Rajya Sabha, I am direc-
ted to inform the Lok Sabha that
the Rajya Sabha, at its sitting held
on the 1st December, 1977, agreed
without any amendment to the Advo.
cates (Amendment) Bill, 1977, which
was passed by the Lok Sabha at its
sitting held on the 28th November,
1877

(ii) “In accordance with the pro-
visiong of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
lo inform the Lok Sabha that *he
Rajya Sabha, at its sitting held on
the 1st December, 1977 agreed with-
out any amendment to the Smith,
Stanistreet and Company Limited
(Acquisition and Transfer of Under-
takings) Bill, 1977, which was pas-
sed by the Lok Sabha at ils sitting
held on the 28th November 1977.”

(iil) “In accordance with the pro-
visions of rule 127 of the Rules ot
Procedure and Conduet of Business
in the Rajya Sabha, I am directed

to iuform the Lok Sabha that the
Rajya Sabha ut its sitting held on
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{Betretary] :d postad in the Library yntil further
the 1st December, 1977, agreed with- g
out any amendment to the Indian !jd. B. P zm,_

Iron and Steel Company (Acquisi-
tion of Shares, Amendment Bill, 1877
which was passed by the Lok Sabha
at its siting held on the 28th Novem-
ber, 1977.”

12.05 hra.
RE. QUESTION OF PRIVILEGE

SHRI VASANT SATHE (Akola):
You will recall 8ir, I had given

wrong information
the question of assault on the Sarvo-
daya worker at Gandhi Smriti. I had
pointed out producing a document, a
photastat copy of the prder, that it
was on 3rd November that he was
transferred. But the Home Minister
in his statement has said that he

sons or grounds have

had given a copy even to the
Minister. If he says that this was a
mistake, then suo motu on his own,
in all honesty to Parliament,
should have corrected that mistake
under Direction 115. If he does not
do that under Direction 115 and he
allows it to be on record, then it is a
deliberate misleading. If it is a delibe-
rate misleading, it is a clear case
of breach of privilege because the case
is made out on that. He says that, in
spite of the transfer. this man con-
tinued to act as a guide and continued

10 {ell people something about RSS, It
this was hig case the facts show other-

wise; the photostat copy of the order,
which 1 have given to you, reads us
follows:—

“Shri N. Damodaran Nayyar,
Guide in the Gandhi Smriti Semiti,.

(4

So. how could a case be made on
the basis that thus guide was trans-
ferred earlier and yet he continued
to work as a guide before November?
The second incident was on the 30th
October. Therefore, the Home Minis-
ter was guilty and I had cited instances
from Shakdher's Parliamentary Prac-
tice to show that any such misleading
of the House is a clear breach of pri-
vilege. I do not want the Home
Minister to be hauled up for a breach
of privilege but he must have the
courtesy and homesty, in the name of
the privilege of the House, to at least
come to the House and say ‘all right,
under Rule 115 it is a mistake: I
had mistaken information and I cor-
rect that mistake’. Even now if he
does that, I will be happy. Let him
do so: otherwise it will be a clear
breach of privilege. You, at least
should uphold justice and see that the
House is not misled. Therefore,
kindly ask the Home Minister to cor-
rect the mistake; otherwise, he will
be on record as having misled the
House:

MR. SPEAKER: In this matter, the
nurmal convention is that merely the
rejection is intimated. But if the
Member concerned comes to me, he
will be given the reason also. After
calling for the comments of the Depart-
ment and after considering all mat-
ters I came to the conclusion that
there was no mis-statement. If you
had come to me I would have shown
you the entire record and it would
probably have satisfled you.

SHRI VASANT SATHE: 1 will ac-
company you to your chamber: kindly
satisfy me that there Is no mistake.

MR. SPEAKER: I cannot guarantee
that.

SHRI VASANT SATHE: If you gshow
me the fille, I will concede it: other-
wise he should agree.

—_—
-
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IRAT des. :

CALLING ATIENTION TO MATTERS

OF URGENT PUBLIC IMPORTANCE

(i) PuBLIic SAFETY OURDINANCE ISSUED

vy THE JaMMU AND Kasaviie GoverN-

MENT AND REACTION OF GOVERNMFNT
THERETO

DR. KARAN SINGH (Udhampur):
Sir, I am on a point of order. I have
a very important submission to make
with regard to the Calling Attention
Notice we had given. The Jammu
and Kashmir Public Safety Ordinance
was issued on the 29th October and
we started meeting here on the 1l4th
November. From that time we have
been seeking an opportunity to raise
this issue., Socon after Parliament
met we gave a Calling Attention
Notice: 1 gave it, my friend Shri
Qureshi gave 1t and others gave it,
but the whole matter was delayed and
we were given no opportunity although
1 met you and I met the Prime Minis.
ter. In the meanwhile, 25 or 50 other
Hon. Members gave Calling Attention
Notices. Now, Sir, one month aftar the
Ordinance was issusd and three weeks
after Parliament starfed meeting, the
Calling Attention comes up and a bal-
lot is taken, but our mnames do not
come up. I waat your protection Sir.
We represent, in this House the people
whose rights and liberties have been
trampled upon as a result of this Or-
dinance. If you cannot give us an op-
poriunity for a Calling Attention, 1
wouid submit that you may allow a
Two Hour Discussion so that every-
body who wishes to say something on
this will have his say. We have been
vlected to this House by the people
and if we do not raise our voice when
their rights are taken away, we are
not worthy of sitting in this House.
As guardians of the rights of the
people of India we would request you
io give us full opportunity to discuss
this matter.

SHRI MOHD. SHAFI QURESHI
(Ananinag): Sir my submission to
you is that we had made submissions

Patnc Sbfety Ordinarice terued
by J & K Gout, (CA)

to you earller by giving Adjourn-
ment Motions and Calling Attention
Notices. But what has happened? I
am not casting any aspersions on
the Chair, but the Chair unfortuna-
tely takes a longer time to decide the
issue and matters go on accummulat-
ing. In the initial stages there were
only two or three Calling Attention
Notices before you, but what happened
subsequently? Other Hon. Members
gave their motlons (of course they
have a right to come to you with.
their motions) and they have accum-
mulated. We do not take any objec.
tion to the balloting system, but here
is a pecullar gituation which hag ari-
sen. You have got powers under the
rules to suspend a particular rule if
you feel that the rights of the Mem-
bers are being ignored. Sir, what will
be the impression in the Jammu and
Kashmir State? We come from that
State—Shri Thakur Baldev Jasrotia,
Shri Abdul Ahad Vakil, Dr. Karan
Singh, Smt. Parvati Devi and myself,
An impression will go round in the
State that their representatives are
sitting in this House but they have
not been able to open their mouths on
this important issue. I would request
the hon. Home Minister to accept the
suggestion made by my hon. collea.
gue, Dr. Karan Singh. Let him be help-
ful in this matter. Instead of having
this Calling Attention, you may kindly
allow a two-hour discussion.

SHRI DINEN BHATTACHARYA
(Serampore): We also support this.
Let us have a discusgion as suggested
by Dr. Karan Singh.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I would like to invite your
kind attention to Rule 197 of the Rul-
es of Procedure; Explanation (ii) says:

“Notices for a sitling received
upto 1030 hours shall be deemed to
have been received at 1030 hours on
that day and a ballot ghall be held
to determine the relative priority of
each such notice on the same sub-.
ject.”
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“This matter has been raised by Shri
Mohd. Shafi Qureshi; there may be
some other hon. Members including
myself who have given calling atten.
tion notices. When you announce in
the House that you will allow a calling
attention—you never said, you have
allowed it—give every Member a
<hance to give a notice on this calling
attention. When a ballot is  held, it
would be obligatory for you to take
all the nolices together. Once you
admit a calling attention notice. the
other Members may be given a chance
to give their notices also.

SHRI DINEN BHATTACHARYA:
The only remedy is that a discussion
be allowed on this matler as proposed
by Dr. Karan Singh That is the only
solution,

SHRI SHYAMNANDAN  MISHRA
(Begusarai): Mr. Speaker, Sir, my
humble submission is {hat a Calling
Attention motion has to be admitted
in the first instance, otherwise after a
lapse of time it ought not to be admit-
1ed. The Calling Attention motion re-
lates to a matter of urgent public im-
portance and if an hon. Member had
given a notice of it earlier and the
Chair had not found 1t proper to admit
it at that time, it looks rather sirange
that the same subject should form the
subject of a Calling Atlention motion
now. It is for the Chair to consider
whether the same subject can be a
matter of urgent public 1mportance a
little later.

Secondly, it is also for the Chair's
earnest consideration whether some
Members hailing from the same areu
should not flgure in the list of Mem-
bers who have given notice of Calling
Attention. My submission is that the
Chair can exercise its residuary powers
to include the names of all those Mem.-
bers who hail from that area

SHRI DINEN BHATTACHARYA:
It is a basic question; mo gquestion of
a Member coming Trom that particular

Ordinance isened .

by J & K Govot, (CA)
State, The matter must be discussed in
this House. ... (Interruptions),

SHRI KANWAR LAL GUPTA
(Delhi Badar): On a point of order,
Sir...... (Interruptions).

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): Yould you
kindly call upon me lo read the state-
ment?

MR. SPEAKER: No.
(Interruptions)

SHRI SAUGATA ROY: Bm-
rackpur): I am drawing your attention
to Rule 54, | gave a Cpll Altention
Motion and Short Notice Question on
the aflairs of Delhi Umversity. It was
admitted on last Mondavy I got letter
from the Chief Examincer of Questions
that it has been posipnned by another
week. Meanwhile, many things have
happened in the University. In the
name of arranging business we nre
postponing things and mafters are los-
ing their immediacy and importance,
You must take decision immediately to
say that such and such a thing has
been admitted so that everybody can
have his chance to speak on the sub-
ject and it does not lose its eficacy.
The method, therefore, be zorrected.

SHRI KANWAR LAL GUPTA: 1
want to draw your attention to Rule
197.

MR. SPEAKER: Upto a certain
Limit, it is all right. Speaker iz not the
only person to obey the rules, Mem-
bers have aiso lo obey the rules.

So far as Call Aftention with re-
gard to Kashmir is concerned, the first
notice was given only by Shri Baldev
Singh and nobody else. He is from
Jammu.

(Interruptions)

Why don't you allow me to speak. 1s
it your monopoly to speak? I have also
the right to speak.

The question arose. I withheld it for
a few days. I had explained that matter
to Dr, Karan Singh and Shri Baldev
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Singh. Certain talks were going em.
1 did not want to interfere with the
talks that were going on. Shri Baldev
Singh pressed for it. I allowed a state-
ment under 377. By that time some
other question came.

The Rule regarding ballotling has
been interpreted earller. Omce it is
there on the day of ballotting at 10
O' Clock nobody could change it
Whether there should be a two hour
discussion, is a different matter? We
will consider separately. But so far as
ballotting Is concerned the Speaker has
no authority to change it. Only five
persons can be allowed. That is provi.
ded in the rule. Nothing can Le done
now.

(Interruptions)
He {5 raising a point of order.

Hall a day is lost only on points of
order. The business of the House is
not allowed. Some of them are perma-
nent points of order.

SHRI KANWAR I.AL GUPTA: 1
may invite your attention to Rule 197.
I totally agree with the Chair that you
cannot force or add anybody's mame
in the ballot. Whether I belong to
Kashmir or I belong to Delhi, it is
none of the business of the Chair. That
depends upon the chance or luck.

Explanation under Rule 187 is—

“(i) Where a notice Is signed by
more than one member, it shall be
deemd to have been given by the
first signatory only.

(ii) Notices for silling received
upto 1000 hours shall be deemed to
have been received at 10.00 hours
on that day and a ballot shall be
held to determine the relative pri-
ority of each such notice on the same
subject. Notices received alter 10.00
bours shall be deemed to have been
glven for the next sitting”

by J & K Gout, (CA)

My submission is all the notices
received upto 10 O'Clock should be
ballotted. 'Whether they belong to a
particular area or not is not the ques.
tion. What has happened In this case
is this. I send notice before 10 O’ clock.
After 10 days many other notices are
also received. These get piled up. They
come to 20, 30, 40 and so on. They are
all ballotted. The person who sends his
notice before 10 O' clock is punished
unecessarily. This is what happens. 1
am an active member; I take keen in-
terest in the matter. I should not be
punished for that. It is altogether a
different matter whether my name ap-
pears in the ballot or not. The moment

you admit the Calling Attention Mo-

tion, the notices must he ballotted. All
notices received uplo 10 O clock
should be ballotted. Now you have not
lieen following that old practice. What
1. going on in your office is this. Al
those notices received after 10 O' clock
or before 10 O clock or even after 10
days are ballotted together. This is not
proped. Admitting Calling Attention
is under your discretion. You should
restrict it to those cases only where
they have given notices upto 10 O
clock. Then you can have a ballot.
Those who give noticeg before 10 O*
clock should not be punished. On the
other hand they should be rewarded
because they are very active. I belong
io Delhi and the matter referg to
Delhi. If I do not send notice before
10 Q" clock, my name will not come.
You take those notices received before
10 O' clock and decide who will sneak
on that
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SHRI V. ARUNACHALAM (Tiru-
nelveli): What I suggest is that the
hon. Speaker can call the leaders of
the respective political parties to
choose any one of the speakers belong-
ing to their party,

MR. SPEAKER: The rule ddes not
permit me.

SHRI V ARUNACHALAM: The
political parties can choose their own
speakers so that they can represent
thelr omse effectively. If there is
chance for compromise that can be
done. If not, then, ballotting can be
dome,

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The difficulty arises because
the well laid-out rules, practices and
directions of the Speaker are occa-
rionplly disturbed for a variety of rea-
sons

That is why this thing comes In.
My point is twofold one is that with
regard to this particular item of Kash-
mir, the Ordinance, as was pointed out
to you, was 15sued as early as on 28th
October. And, when the House met on
the l14th November, some of the Mem-
bers particularly, from Kashmir, took
it alertly and immediately and gave
some notices.

Now, in your wisdom you thought
that because some information was
sought for, you should wait. There was
no question of the earlier members’
giving further notices. Why should
they not be balloited when the motion
was accepted by you? I feel that these
notices also should have been taken
into consideration. That is point num-
ber one.

Apert from this. my serious charge
je—] rannot substantiate it in this

E
'
wJd Gort, (CA) *‘
House opealy because it will, takgm:o
some time and  also. hecausa seme of
these things cannot be substantinted
by concrete evidesce—my charge, how.
ever, is serious, and I request you
that all these things should be looked
nto personally by you because the
whole business of giving notices is so
erratic or so arbitrary that quite often
I suspect that blank forms are signed
in advance and given to certain offi.
cers.

MR. SPEAKER: Mr. Mavalankar,
why don't you give me this informa-
tion privately?

SHRI DINEN BHATTACHARYA:
‘This is a serious charge. You betier
look into it.

PROF. P. G. MAVALANKAR: | amv
only suggesting that many peorle here
only whisper and they do not talk, But
1 am talking. That is my difficulty.
This is one aspect of the matter.

MR. SPEAKER: Just g minute. IF
such things are happeing and if thev
are within your knowledge, i it not
your duty to bring it to the notice of
the BSpeaker as a Member of the
House? The Speaker alone cannot find
out all these *hings unless somebody
gives information. This :8 g very seri-
ous charge. If that is so, ] must take
immediate steps. I entirely agree witle
you that it is serlous if hlark papers
are signed and g'ven in ihe office, I
have a few other complaints which I
am looking into. But, tlus complaint
bad not come tn me till now. If you
had only passed on this information
even in confidence, certainly I would
have looked into the matler. Instesu of
making it an issue in the House, the
Members should cooperate with the
Speaker and help him in the matter snd
give information it there Is eny lapse
or any such thing. They are very seri-
ous matters. Our office must function
very effectively and in order to func-
tion very effectively, the Members
must cooperate with. the Specker and
pass on such :ormotion hecause you
are all ag much interosted in seeng
that the House functions eflectively as



i1 am, We have to gee that the office
. ‘functions properly. I sm looking into
the matter.
(Interruptions)

PROF, P. G. MAVALANKAR: My
last point was regarding ‘he point of
order. 1 support miy friend Shri Shya-
mnandan Mishra in to what he said
When you have certain lupics coming
from a particiar -orea the entire
newspaper media, T. V., Itediv and
cther coverage wii say thul Jnly non-
Kashmir Memb:=s in this particularin-
stance participatsd. Therefore, would
it not be possible for you—ihis may be
considered by the Rules Committee—
1~ so ensure that 1f such subjects come,
some people from those constituencies
affccted or, at least. ¢ve cf them,
should find a place in the ballot? I
am not saying that all of them should
be there but only one, so that at least
one from that constituency affected is
given the publicity. (Interruptions).

MR. SPEAKER: 1 have plreadv cim~
culated a lettor. Why don't vou give
your supgestions. I entirely ngree with
you. (Interruptions).

SHRI VASAINT SATHE: S'r k'ndly
histen to me so *hat all these confurions
car. be solved, 1Tave you got the Rules
Book with you?

MR. SPEAKER: Yes, T have got with
me the rules book.

SHRI VASANT SATHE: Kindly see
Rule 107. The discretlon that we are
talking of is that:

“(i) where a notice is rigned by
more than one Member, it shall be
deemed to have been given by the
first signatory only;

(ii) Notices for s sitting—we are
talking of g sitting that is to be un-
derlined—-—meivau upto 10.30 hours
shal] br deemey to have been receiv-
ed at 1030 hours on that day and a
ballot shall he held to determine the

relevart priorily of earh such notice
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on the same subject. Notices receiv-
ed after 10,30 hours shall be deemed
to have been given fcr the next sit-
ting.”

Therefore, Sir, supposing todey notice
is given by Dr, Karan Singh and others.
That will be the notica for that sitting.
In vour wisdom lLiecause of certain dia-
logues you put it off. Then what hap-
pens is that that notice becomes a
notice for the next gitting. In the mesn-
time other notices come. Threfore
these notices -vhicr were pul ot acd
pcstponed for ihe other mtting they
wlso must gel in the ballot.

Another thing 1s 1f you feel that the
malter is of such uyrgent public impor-
tance and the Call Attention does not
get reflected—ag is the case today that
rone of these fi'x persons are from
Kashmir—then there is a provision un-
el Rule 184 wheeeh»y you can allow
a discussion again. (Interruptiong).

T.astly, Sir, urder Rule 5¢ uh 5 mat-
ter of urgent public importance, with
your consent, a «'scussn ¢ Le rgs
ed. So, there is provision in our Ruleg
where a discussion can be nllowed were
Call Attention is not enough. 377 is the
lowest cetagory; then comes Call Ai-
tention and then a discussion. Those
who gave the notice first, of no fault
of theirs, did not get the opportunity
as you put off and that became a
handicap for them. So, Sir, you must
allow a discussion. Kindly consider
these things ) totality and allow a
discussion where they also get a
chance.

SHRI N. SREEKANTAN NAIR
(Quilon): Sir, the valos do no! rermit
you to {ransfer and mingle two days
notices. You can transfer it to the next
day but on the ~ext < ,v it rho:ld not
Ly included in the kalle tis.g iecause
the man who gave thke oolice was not
v tault.

SHRI DINEN HEHATFAUHARYA:
Sir, there are s0 many advisers to give
you adwice. I will request vou ir egll
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them in your Chamber, Already ralf-
a1 -hoyr has Lreu spent on this.
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MR. SPEAKER: I have heard cvery-
body....

SHRIMOHD. SHAFI QURESIII: Sir,
it is a very sensitive matter.

MR. SPEAKER: Plezse allow hor to
rrise thig issue.

SHR] MOHD. SHAFI QURESHI: If
you allow them to have their say and
do not allow ug to have our say I do
not think that we are doing a service
to the country. If the rules do not per-

MR. SPEAKER: I have heart! you.

MR. MOHD. S/IAFI QURESII: I
have faced three aggressions from Pak-
istan not you. Ihe-cfore, we hove gnt
a right to say. In all humility I waunt
to tell thke Home Miri-ter that we
should have a discussion, Otherwise,
this will create many misunderstand-
ing and many doubtg in the minds of
pcople in the coun*'y Riv hen, {ricnds
here say something: vou are talking of
provineial nuton imy *ut they are thin-
k'ng of opting rut of thiz conntry, ...
(Interruptions).

BHRIMATI AHILYA . RANUNE-
KAR (Bombay North-CTenteab): It us a
he

SHRI JYOTIRMOY BOSU (Dismond
Harbour): When “dr:. Gandhi was
there, you were ull Lke 1weil'y fish and
1 ow suddenly ‘vou h-ae became a preat
rolitical analyst.

SHRI MOHD. SHAFI QURESHI: You
bave become teilzoats lo Junta

by J & K Govt. (CA)

SHRI JYOTIRMOY BCSU: We are
tailcoats to nobody.. .. (Interruptions).

ot wwe ww W ow dw (T
wiz) : weaw wgrew, & efeewad
i mrw & foafefes fren o

SHRI DINEN BUHATTA_MARYA:
Mr. Qureshi has lost all his Lalonce;
tkat is why he is makig ull these al-
lepations and talkig rubbish.

SHRI K. _rKKAPPA (Tunkur):
You have heard them very patiently.
WWith great respecl, I sul'mit that you
should agree for & rdiscussion,

SHRI CHARAN SIN.ill: Am 1 a'low-
€1 to make the sl.i=iaent or not?

BHRI K. LAX.{API'A: Shri Karan
Singh and Shri Quresh: have rubmiite
ed notices. You listened patiently What
ig the result of tkut?

MR. SPEAKER" You Je nci sllow me
t~ tell results,

SHRI YESHWANTRAO CHAVAN
:Satara): From the way we have been
functioning, under the cover of rules
we are denying the right of discussing
many important public matters. When
for the discussion of an urgent matter
of public importance notice is given
and you take weeks to take a decision
in this matter. I musi make agriev-
or ce out of that. An urgent 1. ihl:c mit-
ters loses its igi.iwnazs [ 1t .5 not
discussed urgently. Then the whole is-
sue has been put in a straight jacket of

-
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call attention so thuat only Ove persons
can get up and ask questions. J&K
matter is of nut'tnal importente. You
will sny that ynu were warking with-
ju the framewo:z of the rules. Cer-
tninly you have to do 0. But sume-
times the Speaker has to {ake a genera]
view of the poltical situsticn in the
country; what are the issues which
are exercising the minds of the people,
and then glve some scope for them
to open their minds here. If you do
not do that here, what will happen
cutside? The whoie rountry is full of
an atmosphere of violence and if we
d» not allow them to cpen their meu-
fhs here ang nxorvas themselves. reo=
ple will go in their own way. This so-
vereign body 1s meant to consider all
such matters and we find that whenever
we ask for any discussion some evasive
replieg are given to sidetrack it. This
question of Kashmir js a very import-
ant issue, Therefore, I ghould request
toe hon, Home Mirisler ang oalse res
quest you that apart from call atten-
tion, let there be some discussion,
This is an important matter,

SHRI CHARAN SINCGI!: [ sbould
Iike to put in A word. The hon. lender
of the Oppositian hag just now gaid
that when ques‘ic<3 of pi.blic imgore
ance are sought to tg raised thero
were esasive replies from the govern-
ment, if T understood him correcily...

AN HON. MEMBER: The Rules.

SHR1 CHARAN SINGH: That is a
matter between the Speaker and the
hon. Leader of the Opposition, But ic
it 1s sought to convey tbe nayression
that Government wants to avoid any
discussion or %ivs evasae rephes, I
humbly protest.

MR. SPEAKER: Two questions have
been raised. One is whether there
thould he a larger dizcussion cr rof;
that ia a matter which 1 will plnce we-
fore the Business Advisors Committee
for a decision. I have no authority in
the matter. There is rule 184.

BHRI YESHWANTRAO CIHIAVAN:
This House can decide.
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SHRI JYOTIRMOY BOSU: Thereis.
rule 193.

MR. BPEAKER: Then, there was the
second point of order.

DR. SUSHILA NAYAR (Jhansi): If.
sou want to have a larger discussion,
then there is 1.7 purp.se 1n haviag a
discussion with five or four persons, as
is allowed in call attention under the
rules. In your wisdom you must decide
whether it is to e a call afterntion o2
general discussion: you cannot have
both.

1t is wrong to ailow scme penple to
express their opi1on now and Lhen to
have a general discussion on the same -
matter later on. Whatever meth.d you
may follow this should be ave ded.

MR. SPEAKER: Mr, Hcme Mi ister
shall we have a general discussion for
two hours on this matier?

SHRI CHARAN SINGE: 1 have no
objection.

MR. SPEAKER: We wili have o ge-
neral discussion on this matter

ot wwTwTE PRO® W - W
Agrew, R agE # g wver fAe
fgd

MR. SPEAKER: When we have
general discussion, you will be glloweg
to participate.

(li) HoMe MinisTRY'S REPORTED CrrcU-
LAR Te. SPLCIAL VERIFICATION OF
PERSONS rFROM KERALA AND WesT
BENGAL SEEKING GOVERNMENT En-
PLOYMENT

SHRI CHITTA BASU (Barasat), L
call the attention of the Minister of
Home Affalrs to rha following maiter
of urgent public impoitance and ree
quesl that he may moke a statement
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“The Home Ministry's reported cir-
‘cular making it compusory to en-
force special veriflcatwnrs {c Le ccne
by the Central Intelligei'ce liureau
for those seeking Governmeut em-
ployment from Kerala and West
M‘"

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): Sir,
With a view to allay certain misgi-
vings in regard to the criteria being
followed for verification of the antece-
dents of candidates for employment in
the Central Government, clarificatory
instructions were issued in September,
1887 which provided, inter-ulws, that
no person should be considered unfit
for appointment solely because of his
political opiniong and only persons
who were likely to be disloyal or to
abuse the confidence placed in them by
wvirtue of their appointment should be
considered unsuitable for employment
in the Central Government, According
to these instructions, the following
types of persons could be considered
unsuitable for employment:—

(a) those who are, or have been
members of, or associated with, any
body or association declared unlaw-
ful, after it was so declared, or

: (b) those who have participated
in, or associated with any activity or
programme—

(1) aimed at the subversion of
the Constitution,

(ii) aimed at the organised bre-
ach, or defiance of the law involv-
ing violence,

(ilf) prejudicial to the interests
of the sovereignty and integrity of
India or the security of the State,

or

(iv) which prormiotes on grounds
of religion ,race. language, caste or
commumity, feelings of enmity or
hatred between different sections

of the people.

These instructions were l’gl‘ll-
taveously communicated to te
Governments to enable them to issue
directions to the district authorities so
that the werification of antecedents
could be undertaken in the light of
the criteria laid down by the aforesaid
circular of the Central Government.
The object of the verification from the
State Government is to ascertain all
the relevant facts which may have a
bearing on the suitability of the can-
didate for employment in the Central
Government—the final decision in the
matter resting with the appointing
authority.

The Government of Kerala hag in-
formed the Central Government in
April, 1887 that i1t will not be possible
for district collectors in Kerala to give
facts regarding politica] affiliations of
candidates seeking employment under
the Centre. The Government of Ke-
rala were informed in October, 1967
that it was with a view to remove any
possible ambiguity as well as any ap-
prehensions of political discrimina-
tion that the revised instructions, which
I have already explu'nea, had been
issued. The Government of Kerala
continued to have reservations even
about the revised instructions, Nor
was there any indication that the Ke-
rala Government had issued any direc-
tiong to the district authorities to fur-
nish the relevant information in the
light of the instructions of the Central
Government to the appointing autho-
rittes concerned. In the circum-
stances, the Central Covernment
decided that arrangements should
be made to obtain relevant in-
forrmation about the candidates from
its own agencies to the extent possible,
Accordingly, instructions were lssued
by the Central Government in Sep-
tember, 1968 for supplementary Teri-
fleation of antecedents of candidates
from Kerala through a Central Gov-
ernment agency.

After the assumption of office by
the present Government in West Ben-
gal, the Government received infor-
mation that the Chief Minister, West
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supplementary information from Cen-
tral Government agencies.

I would like tp make it clear that
there is no question of any discrimi-
nation against any candidates from
Kerala or West-Bengal or for the
matter of that from any State or re-
‘gion whatsoever. The criteria regard-
ing suitability for employment in
r Central Government service would be
uniformly applicable to all candidates
irrespective of the States to which
they belong. The Central Govern-
ment are interested only in obtaining
full information about the antecedents
of candidates and it would be for the
appointing authorities to decide in
every case whether information in
respect of any candidate is such as
would rende,s L.n tnsuitable for ap=
pointment. If information in this re-
gard is not made available by States,
the Central Government will have no
alternative but seek to obtain it
through their own agencies. The Gov-
rrament of West Bengal have, since
informed ugs that the policy of the
State Government in the matter will
not affect the weriflcation of antece-
dents so far as candidates for cmploy-
ment to Central Government services
and posts arc concerned. The Central
Government will, therefore, consider
the matter over again.

SHRI CHITTA BASU: I am sorry
to express my opinion aBout the
statement made by the Home Minister.
It is nothing but an exercise in deli-
;ﬂ'lhueuaion of certain things. If
ou allow me to 80, it is an ex-
\ ercise in delibmt:t:iﬂo:’rﬁnn of facts.
It is an attempt to lay
the doors of the others
:dit:u:m of West Bengal K
ave got in possession the en-
tire circular w';{ch have been circu-
2767 LS—p

lated to the appointing authorities. It
is Ministry of Home Affairs (Depart-
ment Personnel & Administrative Re-
forms) O.M. No, 18001|4(5)|77 Estt,
(B) dated 19-9-1977. I do not like
to read out the entire circular. Of
course, he has got the privilege of
reading out a long statement. But [
think es a private member, | do not
not have that privilege of*T®ading out
the whole circular that is now in my
possession.

But I want to read out to you cer-
tain relevant extracts of it. The cir-
cular says:

“According to the insiructions in
force, in respect of the candidates
selected for appointment to civil
posts under the Government of India,
the appointing authorities are re-
quired to make a reference to the
District authorities concerned in
various States in the prescribed form
together with the attestation form
duly filled in by the candidates. In
the case of candidates, belonging to
West Bengal, apart from the usual
verification made through the Dis-
trict authorities in West Bengal, the
appointing authorities should, in
future, send a separaté set of attes-
tation formg for wverification to the
administrative Ministry{Department
concerned with the office where the
candidate is to be appointed. The
administrative Ministry|Department,
in turn, will send the form to the
Intelligence Bureau, who would
make such enquiries as may be con-
sidereq necessary and send a report
on the candidates to the Ministry/
Department concerned. It will be
for the Ministry|Department con-
cerned to examine the suitability of
the candidate for appointment under
the Govenment in the light of the
general criteria laid down |vide Mi-
nistry of Home Affairs OM No. 3|8
(S) /87-Estt.(B) dated the 27th Sep-
tember, 1967, as also reiterated in
this Department’'s OM No. 18011/
1(8)/75-Estt. (B), dated the 1st
August 1875] taking into account the
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ABCOMMENDATIONS mads by the
Intelligente Bureau and comne to a
conclusion on the suitabilify of the
candidate. The administretive Ml-
nistry|Department, on consideration
of the recommendstions of the In-
telligence Bureau, should eommami-
cate its advioe to the awthority
which intlated the verificstion re-
ference and under no circemstances
the contents of the report of the B
or the source of enquiry (viz. IB)
should be eommumicated to the
suthority under which or whom the
candidate is to be appointed or to
the candidate concerned.”

In ecomclusions jt says:

“....detailed verification to be
::;rﬂed out in the interest of secu-
”‘”

Sir, it is clear that the -candidates
from West Bengal and Kerala arg to
be subjected to double verification.

HHRI JYOTIRMOY BOSU (Diam-
ond Harbour) An erstwhile Home
Minister js walking out.

SHRI K. LAKKAPPA  (Tunkur):
Why can't you comment on the pre-
sent Home Minister?

for the appointment to the
Government posts from XKerala and
West Bengal, particularly these two
States, are to be subjected to double
verification. One verification is nor-

the Central Bureau of Intelligence.
The reason he has stated is that the
Government of Kerala had some re-
servations gt a certain stage; I think
it was during the periog of Mr. E.

Government could not have that kind
of verification far particular candidat-

2
5
E
§
2
4

Ministers of these States; or did ke
take up the matter with them 1 want
to know this because he hag said that

normal avenues for verification. The
antecedents of anybody who falls
within some of those criteria can be
verified, 1 think, by other methods.
And normally fhis kind of a circular
is not at all needed, for that reason.
Is it not a deliberate policy of dis-
crimination against the people of
Kerala and West Bengal—the fact
being that these people are politically
advanced and have installeq in power
a Government of their cholce, with-
out being influenced by anybody? Is
it because of the fact that the people
of West Bengal and Kerala, particu-
larly young men and students are
very much politieally active and take
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sincerety? Why should there be a
bar? It is an insult and an injury
and we refuse to submit to it. 1 warn
Government of India to take note of
it. Otherwise there will be poi.tical
conseqguences.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): If
the hun, sember wiil ailivw e 1 will
congratulate him: for whipping up in-
dignation for a cause which did not
exist. There is absolute.v no diseri-
mination being made against yuung
men—w hether they come from West
Bengal. Kerala or from 41ny other
State. He has come with certain pre-
conceptions; and when he came o the
House, he began to speak without
reading my statement or hea ing my
speech; and he has said all these
things. What is there in the state-
ment to show that we re go-
ing to make a diserimination?
The guideline which Government
. Tadia laid down as far back
as 1967 for determining suitabi'ity of
candidates, will be applicab'e to all
the candidates, irrespective of the fact
ol the party to which they ielonged.
There is absolutely no difference in the
criteria which are app'ied to candi-
dates—whether they are fiom: one
State or another. The question was a
simple one of verification, We had in-
formation that the new West Bengal
Government was not prepared to seek
such wverification from district magi-
sirotes or poiice  authorities. That
was our impression. or information;

but we have received a lei-
ter from the Chief Secretary of
the West Bengal Government

—we received it on the 27th October—
saving that whatever they have decid-
e, will anpiy anly to the candidates
for the State Services: the practice in
regard to candidates for Central ser-
vices will remain unafTected. 1f that
is the position, we have ahso'utely no
objection. Simplv we cou'd not issue
a letter to the Chief Secretary or a
press statement, because of the nroce-
dure that has to be followed here in
regard to the letter of the Chief Secre-
tary in the Home Ministry; that is the
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only reason. I have said that we will
consider the matter over again. Even
then, as o 'matter of abundant caution
I may state here that the clause in the
Governitent of India circular in re-
gard to vevification by a Central Gov-
ernment agency will be deleted. If
the Kcra'a Government also assure us
that thcy will obfain the information
that .s necessary 1n regard to candida-
tes for Cu:ntral Government services
from their State, we welcome it. So,
why is il being said that there is dis-
crimina . they are fighting for de-
mocracy and all that? 1 accept it.

(i) Pueric SAFETY ORDINANCE ISSUBW
BY THE JAMMU AND KASHMIR
GOVERNMENT AND REACTION OF
GOVERN MENT THERETO—contd.

MR. SPEAKER: Before we adjourn
I want to siate that in regarq to the
Jammu and Kashmir Ordinance, a
statement has been prepared in res-
ponse to Call Atteation Motion. 1
will trcat it as statement laid on the
Tabie. There will be no discussion
now. It will be taken up for dis-
cussion only when we take up the
general maotion for discussion.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): Sir,
I lay the statement on the Vable of
the House.

Statement

The Government are aware of the
misgivings about the Jammu and
Kashmir Public Safety Ordinance, 197%
which was promulgated on the 29th
October, 1977. Such misgivings are
understandable.

2. The State of Jammu and Kashm:il
has special problems of securty and
the State Government have, thoerefore,
enjoved vory wide powers und: their
own specia. laws, viz.,, the J & K Pre-
ventive Detention Act, 1964, the J and
K Paublic Safoity Act, 2003 and the
Emergencv Provisions (Continuance)
Ordinance. 2003 and the rules framed
thereunder. These enactments were
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allowed to lapse in May 1976 as
during the Emergency similar powers
were available to the State Govern-

ment under the Maintenance of
Internal Security Act and the Defence
and Internal Security of India Rules.
The Defence gnd Internal Security of
India Act expired on 27th September,
1977—6 months after the revocation of
emergency. The Maintenance of In-
ternal Security Act was applicable to
Jammy and Kashmir under Article 250
of the Constitution and, therefore, this
law also ceased to be  operative
in Jarmu gnd Kashmir with effect
from the same date. The purpose of
the new Ordinance appears to be to fill
the gap created by the lapsing of the
aforesaid laws in respect of that State
and the Ordinance is fuwily within
their legislative competence.

3. Generally speaking this Ordi-
nance confers similar powers to the
Government as were enjoyed by them
under their special laws which havegq
now lapsed. In certain cases the
penaltieg have been reduced. How=-
ever, in the case of curbs on the free-
dom of press, the new law apppears to
be more stringent in g0 much as sec-
tion 10 of the Ordinance which gives
powers to prescribe publications con-
taining prejudicial reports doeg not
provide for any judicial review unlike
the provisiond of the Jammu and
Kashmir Security Rules. Further,
section 11 of the Ordinance gives wide
powers to the Government to restrict
the circulation within the State or
prohibit or restrict the import into the
State of any newspaper, periodical or
publication for the purposes of pre-
venting  activities prejudicial to the
maintenance of communa] and region-
al harmony affecting or likely to af-
fact public order.

4. While we are conscious of the
special needs of Jammu and Kashmir,
we cannot ignore the gross abuse to
which such powers have been put in
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the country during the Emergency
which is still fréfh in our minds.
Hence, some of the provisions of the
Ordinance, particularly, those relatling
to the curbs on the freedom of the
press angd those empowering deten-
tion of certain category of persons for
a period of 2 years without disclosure
of grounds and without reference to
Advisory Boards would deserve re-
consideration.

5. We have, therefore, drawn the at-
tention of the Jammu smd Kashmir
Government to thesg unhappy features
of the Ordinance and have requested
them to review the provisions of the
provisions of the Ordinance so that
the restrictions placed on individual
liberty and freedom ars reduced to
the minimum consistent with conside-
rations of security.

(ii) Home MINISTRY'S REPORTED CIR=-
CULAR Te, S8PECIAL VERIFICATION OF
PERSONS FROM KERALA AxD WesT
BENGAL SEEKING GOVERNMENT EM-~
PLOYMENT—cOntd,

SHRI CHITTA BASU:

1 want to

MR. SPEAKER: In view of the
statement of the Minister that he 1s
Boing to withdraw it....

SHRI CHITTA BASU: Is he goung
to withé aw the eircular?

MR. SPEAKER® Yes, he is going
to withdraw the circular, We ad-
journ now to meet again at 2 O'clock.
13.02 hbrs.

The Lok Sabha adjourned for lLaunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at Fourteen of the clock.

[M=z. DepuTY SPRAKER in the Chair]
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE—contd,

(ii) Homr MINISTRY'S REPORTED CIR-
CULAR T¢. SPECIAL VERIFICATION OF
PERSONS FROM KERALA AND WEST
BENGAL SEEKING GOVERNMENT EM-
PLOYMENT—cOntd.

MR. DEPUTY SPEAKER: Shri
Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Mr, Deputy-Speaker,
Sir. I have heard the Home Minister
with rapt attention, I have ulso read
the statement that has been laid on the
Table of the House.

1 want to ask a few things in this
connection because this is a matter of
very great importance. The country
and particularly these two States
where the young minds are agitated
very severely are having a popular
Government. Therefore, we would
like the whole thing to be cleared
once and for all.

The hon. Minister knows that the
previous regime, the earstwhile re-
gime of Shrimati Indira Gandhi, had
made the country a police State—
it was a full-fledged police State. As
I have understood it, he stands com-
mitted to dismantle it, About the cir-
cular a copy of which I have in my
possession, I have written to the Spea-
ker to allow it to be lald on the Table
of the House. [Placed in Library. See
No. LT-12568/77]. 1 have gone through
all the procedure. It brings out a few
things. Firstly, this was taken out
in 1967. I suggest that the Home
Minister be requested to lay all the
four orders issued by the Government
from 1967 till today on the Table of
the House so that we can judge as to
what the contents are. The first order
Was issued on 27th September, 1867;
the second order was issued on 12th
May, 1971, the third one was issued
In August, 1975 and the fourth one
Which has been quoted by my hon,
Iriend ‘'who spoke before me is the

Home Ministry, the Department of .

Personne] and Administrative Reforms
Office Memorandum No. 19001/4(8)/
77-Estt.B dated 19-9-77. If the Home
Minister says that that has been issued
without his knowledge, the House
could take note of that. We are not
going to say that he know it and he
wag suppressing it. I am not a party
to that. We would like to know who
is responsible for the issuance of this
circular, whether it was issued with
the full concurrence of the Home Mi-
nister.

1 want to raise a basic question:
Why is the CIB inquiry needed? After
reading the circu'ar, it does seem that
it smacks of discrimination. Perhaps
one is inclined to think that it has been
issued because there is an intensity of
left movement in the two States. Your
cannot blame me for that if I say
this—'because of intensity of leftist
movement in these two States’. I am
speaking out frankly. I want to ask
Chowdhury Saheb as to why this po-
lice verification is needed at gll. I
am not saying this about all police-
men in the country and about all ad-
ministrators, but by and large, if you
take an average policeman, we all
know what is his standard of perfor-
mance, what is his standard of honesty,
how verifications are made, I know of
specific cases where money has been
demanded from the candidates by the-
police for  giving a good chit
—it is done by the Head
Constable or Assistant Sub-Inspector
or Sub-Inspector openly. The whole
thing is most unscientific and unwar-
ranted. The hon. Home Minister has
said about police wverification in a
democracy; in the statement he has
said. I will elaborate on that little,

I would, first, like to draw his atten~
tion to the judgment given by hon.
Mr. Justice Chinnappa Reddy in writ
Petition No. 5218 of 1972 between A,
Ramarao, Petitioner, and the Post-
Mauster-General, Andhra Circle.
Hyderabad. I will read out only the-

paragraphs and sentences.
It is said in the judgment:

- ‘“India is u democratic republic.
It was 90 resolved by its people
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dwenty-five years age, on 26-1-1850,
&t is not p police State.”

Then he pays:

*“This determination which has
een written into the Articles of the

Qable is what makes india democra-
tic republic of what marks India
from authoritariap or police States.
The right to freedom of speech and
expresslon is declared fundamental;
0 is the right to form associations
Jor unions. .. ."

In this case he says further:

.«+.80 is the right to equality of
apportunity in matters relating to

young man has been denied employ-
ment under the Government on the
ground thst he was a2 member and
sn active worker of the Student

ing orgmmized by the Marxist Com-
munist Party at Sattempalli. Patent-

from the District Bevenye Officer
and Collector:—

‘The Superintendent of Police,
Guntur, reported that Sri A. Rama-
rao, resident of Perikapudu of Sat-
tenapalli taluk, is the member of
student federation and active worker
of the SF.I Tt is also reported that
the individusl has attended the
Yuvajana Sangh Meeting organized
by C.P.M. at Sattenapalli on 2-1-72
and it is not desirable to enterta'n
him in the Department.”

So, Mr. Home Minister, do you see
that what goes on or what is done in
the field of application by the people
who are subordinate to you is quite
different from what you have told us
on the floor of the House here?

The judge further says:

“That is the entire allegation ag-
ainst the petitioner. It is seen that
it is not alleged that he ever parti-
cipated in any illegal or subversive
activity. Be it noted that neither
the Student Federation of India nor
the Marxist Communist Party is al-
leged to be engaged in amy subver-
sive activity.”

ly the young man has been denied

the right to equality of opportunity He says further:

in the matter of public employ-

ment...." “The whole idea of seeking a po-

“This is the third case of 1ty kind
which has come before me.”

‘“While he was undergoing training,

lice report on the political faith and
the past political uctivity of a candi-
date for public employment appears
to my mind to cut at the very root
of the Fundamental Rights ol equa-

he received a communication from the lity of opporlunity in the maiter of
Assistant Engineer purporting to dis- cmployment, freedom of expression
charge him from the Training Centre. and freedom of associstion.”
No reasons were mentioned The
petitioner protested through his advo- “But why seek a police report on
cate whereupon he was informed by the politica] faith of a candidate and
the Divisional Engineer that he had sot upol 1T Dods it seetn thet ouly
been discharged from the ‘Training True Believers in the pelitical faith
. . : of the party in power for the time
Centre as the police verification re-
port was unfavoursble to him. SOV g ok o i e
men’
JIfind ihathcbu’adﬂueu&r “What pernicious results would
tl.ilchaﬂ'e the following com- not follow if each of the Govern-

muniestion received by the Sivie ments of the constituent Statey of
mw.mm India pursued such a poley?™
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You say that you are & bgliever in
democracy; you have to convince us

that. You have to convince us
that India is a free democratic coun-
#&y. There is no need for you to have
palice verification. What is the need
for it, who does it and what is your
machinery? This hon. Judge of An-
dhra Pradesh has made it amply clear

tended g meeting of the Students Fed-
opation of India, a legally registered
wedy. I consider that police verifica-
tion itself s undemocratic, unjust and
unwarranted. I do not know now, but
I knew once upon a time in Home Mi-
Y nistry there were more communal
forces than in any other Ministry.
1 have never known a case where
they have sent out a circular
realling meaning to implement it ag-
ainst the communal forces. How
many Ministers were there in the pre-
vious Government who had been
members of thecommunal forces ear-
lier? Once there was a Defence Min-
ister, once a Minister of State himself.
To which party did they belong to?
Do I have to speak out of this? Did
you think of issuing a circular that
members of Shiv Sena will not be al-
lowed to join Government service?
I have not known about that. 1 also
get a little bit of information; I have
not seen such a circular. Can the
Home Minister say that a circular has
been issued against employing people
who were memberg of Shiv Sena, al-
lieg of Congress Party, or other parties
branded communalists? What action
hag been taken by the Home Ministry
against those who have been creating
communal riots, atrocities etc We
have not heard anything like that They
cannot be touched, there iz a powerful
lobby run by the agents of the capi-
talist world, particularly of the West.
‘What has happened to that?! I can
€ive you a long list of such peaple.

Then I come to Anand Marg; we
all know about this organization.
1 have a letter written by erstwhile
!mlllajm: Shri Yeshwantrao
&m—dnmmam_m

ofpmm m&qﬁ&%ﬂ (CA'J

Anand Marg was geifing money from
American sources. Have you ever said
will not employ people who
to Anand Marg? I may tell
you, Mr Home Minister, that the
Home Ministry have a number of
known Anand Margis. I had received
nmquuttmmomcunmulﬂ'on

a DIG. serving with the
Ccntnlca mentlarthe release of
his relation, belonging to Anand Marg

Shri Patel was also a Hombarotthnt
Committee at that time. A sum of ru-
pees three and a half lakhs was not
returned to the Government. Shrimati
Indira Gandhi never wanted that mo-
ney back. So, the Anand Marg was
financed by the Government. In the
garb of relief and welfare a lot of
money was taken away. I would re-
quest the Hon, Minister to check up
the position from the tressuries at
Allahabad, Varanasi, Ballia, Darbhan-
ga and Lahiri Saral. I will give him
all the details, if he required.

The erstwhile Prime Minister at-
tended the marriage ceremony of Shri
Prasad's daughter; Shri Prasad was
Customs Collector and top leader of
Anand Marg. The then Minister of
State for Home Affairs, Shri K. C
Pant, met the head of the Anand
Margis in Ranchi. Nandaji also tried.
These are directed against the leftist
movement. We know the attitude of
the bureaucracy and the institutions
which you command. -

SHRI K. LAKKAPPA: On g pwunt of
order. Names of Wr. Pint, Nunca ete.
are mentioned. They are not in a posi-
tion to defend themselves, If you want
I can reel out the names of many
others.

SHRI CHARAN SINGH- Sir. althou-
gh I love to hear the speech of Mr
Jyotirmoy Bosu, I would like to submit
that this is g Calling Atlention Motion.
He can ask only questions two or three
1 in order to clarify any doubts that
might have been left in my statement,
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But he is delivering a speech, It be-
comes & debate. Then we should be
prepared for a debate.

MR. DEPUTY-SPEAKER: He uan
only ask questions.

SHRI JYOTIRMOY BUSU: I do not
desire to contradict the Home Mini-
ster, an elder politician. He must have
noticed in the last six months that in
Calling Attention there is a blen-
ding of question gn: cdebate. It bas al-
ready been the practwce.

MR, DEPUTY-SPEAKER: That is
very unfortunate in my opinion. be-
cause, discussion sroald bLe a discus-
sion and Calling Attention should be
a Calling Attention.

SHRI JYOTIRMOY BOSU: 1 will not
take much time.

SHRI K. LAKKAPPA: Eoual time
should be given ‘o me also.

MR. DEPUTY-SPEAKER:
wind up.

SHRI JYOTIRMCY BOSU: I am
censidering winding up. Pclice enguiry
is a must im some of the cases, in pas-
sport, certainly; in respect of visa, it
may he necessary in some cases,

SHRI CHARAN SINGH* Why at all?

SHRI JYOTIRMOY BOSU: It may
be the practice. T am not talking what
you should do. I am talking aliout the
practice. How 1s it that Anand Margis
&re throwing at our
staff and officials in foreign cou.ntrlu?
How many were allvwed to get pass-
ports for going sbrcad? Before 1874 1
have no figures. After 1874, 11 went out.
What were the police doing? The po-
lice were inactive, This system of po-
lice verification 18 totally unwarranted,
unsatisfactory and unjust. In regard to
what he says 1a the first para of the
statement, he is not so innocent.
We want all the four orders
to be laid on the Table of the
House. We should understand what
they are. I think the Home Minister
kas been wrongly advisea. I want to
know whether the hon. Home Minister
is going lo give orders forthwith to

Pleuse

withdraw the circular and to do away
with police verification altogether.

SHRI CHARAN SINGH: 1 think that
circular was necessary. Now it stands
withdrawn, not becausa 1t wns unne-
cessary, but because the State Govers-
ment itselt now says that their attl-
tude, their policy regarding ver'fica~
tion of antecedents, shall apply only
t> candidates who seek serwvice under
the State, not under the Centre.
therefore our circular also becomes
unnecessary and so it will be with-
drawn. So far ss Kernla is concerned.
it would be withdrawn crlv, when the
State Government of Kerala informs us.
about it and gives us some informa-
tion which we are seeking.

It they do not, then we must obtain
the information through our own
source. That is the stand [ take. L
made this clear only this morning.

Now, the hon. Member hag raised
three questions—whether any wverifi-
cation at all is necessary. I think he
has said this either in the hecat of the
debate or in his own enthusiasm.
Whatever you may gay, it cannot be
said that every young man is suitlable
for employment becausec he has pass—
ed through oral or written examination
or in the interview. Suppose g max
suffers from a certain disease, A medi-
cal certificate is necessary. Suppose iw
addition to physical disease, he suffers
from mental disease. We regard pcople
in violence as having a mental disease.
In a democracy, a Government can be
turned out of office through nonviolent
actions. I know Mr. Bosu does not be-
lieve in violence. But, those who be-
lieve in violence are ¢ven to-day iden-
tified, Is it justified that they should
be allowed to be recruited in service?
1t they believe in sabotage from within:
Government, then, I am sure. Mr.
Bosu will not support the recruitment
of such young men, So, some qualifi-
cations, some criteria, for suitability
are absolutely necessary. You must
agree to that. We may not differ on
the kind of eriterion or criteria that
we should lay down. Ag T said in the
morning the mind of the Government
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is open. 1 am prepared to give up
those criteria only after a discussion
with all the hon. Members sitting
opposite. I am preparad to revise them.
But, criterla must be lald down, It
cannot be that every young man is
entitled to tecruitment under the State
Service or the service of the Central
Government.

SHRI JYOTIRMOY BOSU: They
are your children.

SHRI CHARAN SINGH: I am pre-
pared to discuss with your friends
what the criteria should be.

The second point that he raiserl was
that the police men are nut responsi-
ble, They cannot be believed; they
can be bribed, Well, everybody can be
bribed. Hven some politicians can be
bribed. Moreover, we require the cer-
tificate or opinion of the District
Magistraieg who seek certain infor-
mation from the police, It is the Dis-
trict Magistrate who is responsible
and not the police. Don't believe the
reports of the police. They do not
come to us direct; they come through
the District Magistrates, He then ask-
ed : who is responsible for this circu-
lar? Well, whalever to-day goes under
the name of the Ministry of Home
Affairs, ] am responsible for it. I did
not see the circular as to when it was
issued. But the problem was discussed
with me and it was I who authorised
the Officer to issue the circular.
Otherwise, no Government can be car-
ried on, So, I carry the constructive
1esponsibility for it, I think this satis-
fies you. I am prepared to revise gnd
discuss with my friends. The criteria
should be laid down about the suit-
ability of candidates. Now, this should
satisfy my friends,

a74
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SHR] P. K. KODIYAN (Adoor) :
Mr, Deputy-Speaker, Sir, T think that
the wverification is not mas simple as
the hon'ble Minister hae tried to make
out. In actual practice it has assumed
the character of political discrimina-
tion and in certain areas it has gone to
the extent of a sort of MaCarthism
1 am saying this from my own expe-
rience, namely, the experience of the
people of Kerala. I can tell the hon'ble
Minister that only last week a group
of people had come from Kerala to
submit a memorandum to the Prime
Minister. In that memorandum they
had appealed to the Primg Ministey to
resetore tham to the ceniral services
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If you take the State as a whole there
may be several thousands, 40,000 or
50,000 police verification ruined people.

SHRI P. KODIYAN: From 1967
onwards, they have thrown out of em-

the Prime Minister last week. ‘The
Kerala government had objected to
police verification because it has gone
ageinst the interest of the educated
youngmen of that state; it resulted in
a sort of political n, poli-
tical witchhunt. Therefore I do not
think it is a simple matier to find out
on the basis of four polots he men-
tioned in the statement. Anyhow, I am
glad that he has given an assurance
that he is prepared to discuss the cri-
teria to be laid down. 1 should say
that in matters of appointment to cen-
tral services, except antecedents which
show moral turpitude or habitual cri-
minal, no other thung should be taken
into consideration. He mentioned about
violence. I am afraid here we are
entering into a very dangerous area; it
has been interpreted by police officers
In various ways. We bhave enough
wooden-headed policemen in our coun=
iry and we have also an archaic police
»ystem in the country which goes to
the extent of even reporting the ar-
rest of an hon. Member of this House

vesification 1087 throughout the
mwn:?m»mmr ¥
it is not possible to give it now, will
he collect the information and give it
to the Hoyse?

SHRI CHARAN SINGH : I am sorxy
tp say that it will not be possible te
review the cases in any Btate whatse-
ever which occwred long ago. On the
copirary, I may inform the House that
there have been very few cases like

the point of order? It is absolutely dis-
order. The Home Minister said, there
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8s he put it—from Kerals and West
Bungal, that is not possible or practi-
cable, nor do I think the number he
has guoted can possibly be correct.

SHRI K. LAKKAPPA: The whole
calling attention is based on the special
wverification to be done by the Central
Intelligence Bureau in the case of
persons seeking government employ-
ment from Kerala and West Bengal
Most of the members who participated
have side-tracked the issue. The Home
Minister at certain times was very
reasonable in replying to my friend,
Shn Jyotirmoy Bosu, because he has
been tamed by the government. I
want to know what type of honey-
moon is the ruling party having with
the West Bengal Government. Under
Article 60 of the Constitution, nobody
should be discriminated against, in the
matter of employment opporunities.
Articles 309 and 315 deal with the
creation of public service commissions,

The Calling Attention motion has
arisen out of a special intelligence
wverification with respect to people
from thege States. I think there is a
special significance attached to these
two States, When Mr. Namboodiripad
was ruling in Kerala, sometime during
1967—my memory is quite correcl—
he made a statement saying, “I will
mutilate this Constitution 1t should be
removed lock, stock and barrel” (In-
terruptions) There was an immediate
response to this from no other per-
son than Mr. Jyoti Basu, the present
Chief Minister of West Bengal. I will
never agree to any kind of verifica-
tion. But the Home Minister has re-
ferred, in his reply, to those who have
participated or associated with any
activity or programme aimed at the
subversion of the Constitution. The
idea of subversion of the Constitution
was amply clear in the statement of
that gentleman, Mr. E. M. S. Nam-
boodiripad, who is your partner today.
You are having honeymoon and under-
standing with them, The Home Mins-
ter is a Gandhian. He will come into
conflict with this State. Government is
encouraging the regional political par-
ties in the States (Interruptions), It

DECEMBER 2, 1077
verification of persons geeking

Circular pe. afo
employment (CA)
will give a go-by to Article 80 of the

(Inter-
I am not supporting the
intelligence verification and special in-
formation being collected, But there-
are certain elements in this country,
who might have infiltrated into the
present Government through subver-
sive activities. Take the RSS; itis &
para-military organization. You want
to nurse it. They have infiltrated into
the universities, more than into the
Government. Anand Marg is operating
removing fish plates and indulging in
railway sabotage, You yourself know
it. All these actvities of sabotage are
on the increase, because you encourage
this tendency of regional political
parties, There is need for a uniform
approach and understanding, in order
to maintain the integrity of this nation.
All people should be treated alike in
matters of recruitment and other
things,

Mr. Bosu has talked about the pre-
vious Government; anq he gave names.
Shall I quote names? (Interruptions)
Mr. Subroto Mukherjee was a Con-
gress Minister. Police people have been
put in charge of verification work in
West Bengal; and Congress people can-
not get any of the appointments in
West Bengal. Are you going to protect
the West Bengal Government which is
acting against the spirit of the Con-
stitution of India in the matter of its
recruitment policy? This is how dis-
<:l'i.|n£|:at-m::‘\|r is beinf wopmted in West

e are at the mer
different Governments. When m.ln'ﬁ-.
nation is being made by such States,

Suppose
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tie ¢o sommd poltical parties, Yke the
Congress, in the matter of recruit-
mml. and  verification, how are

going to  safeguard  the
mmm of hundreds and thousands of
young people who want to seek em-
ployment at the State level? Will you
kindly give an assurance in this mat-
ter?

SHRI CHARAN SINGH: I am
afraid, my hon. friend has said nothing
which is relevant to the motion that
is before the House, or which demand:
a reply, though he has said that ne
wants a categorical assurance.

SHR] K. LAKKAPPA: Sir, ] re-
ferred {o discrimination towards some
people in the matter of employment,
purely on political grounds. He did
not answer that.

MR. DEPUTY-SPEAKER: We cre
discussing a particular circular. Al
the matiers you are referring to do not
pertain to that cireular,

L ——

14.52 hrs.
PUBLIC ACCOUNTS COMMITTEE
THIRTEENTH REePORT

SHRI GAURI SHANKAR RAI
1Ghazipur) I beg to presenet the Thir-
teenth Tteport of the Public Accounts
Committee on paragraphs of the Re.
port of the Comptroller and Auditor
Gentral of India for the year 1973-74,
Union Government (Civil), Revenue
Reccipts, Volume I Indirect Taxes re-
lating to Union Excise Duties.

14.53 hrs,

PETITION ©°E, UNEMPLOYMENT,
PRICE-RICE, LOWERING OF VOT-
ING AGE, ETC.

SHRI C. K. CHANDRAFPAN
{Cannanore): Sir, I beg to present a
vetition signed by Shri Amarendra
Narain Sinha and others regarding
unemployment, price-rise, lowering of
voting age, inclusion of right to work

BOR 2.2

in Fundamental Wights, educational
reforms, atrocities on Harijans and
other weaker sections of society.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permussion, Sir I rise to an-
nounce that Govenment Business In
this House during the week commenc-
ing 5th December, 1977, will consist
of.—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Discussion on the Resolution
regarding Report of the Railway
Convention Committee.

(3) Cosideration and passing of
the Supreme Court (Number of
Judges) Amendment Bill, 1977

(4) Discussicu and voting on Sup-
plementary Demands for Grants
(General) for 1977-78.

(5) Consideration and passing of
the foliowing Bills us passed by
Rajya Sabha,—

(a) The Reguisitioning and
Acquisition of Immovable Pro-
perty (Amendment) Bill, 1977.

(b) The Betwa River Board
(Amendment) Ball, 1877.

It 15 also proposed to provide fori—

(a) Further discussion on the
motion regarding statement on two
serious irain accidents on Monday,
the 5th December, 1977.

(b) Discussion on the Agreement
with Bangladesh on shuring of the
Ganga Waters at Farakka on Tues-
day, the 6th D:cember, 1977.

(c) Discussion on the motion re.
garding economic backwardness of
Eastern U.P. at 330 P. M. on
Wednesday the 7th December, 1977.



283 Klection to Comm. DECEMBER 2, 1077 Lokpal Bill ahe

[Bhri Ravindra Varmm]

(d) FTurthar discussion on the Re.
port of the Commsagion of Inguiry
into the disappearance of Netaji

Subhas Chandra Bose on Thursday,’

the $th Descember, 1977.

(e) Discussion on recent floeds in
various parts of the country on
Thursday, the 8th December, 1077.

PROF. P. G. MAVALANKAR
(Gandhinagar): I have written to the
Chair that I want to make a submission
when the Minister of Parliamentary
Affairs finishes his statement, and that
I want him to request his colleague,
the Minister of Educatin, to make a
statement next week on the matter of
wet including Ahmedabad, my home
city and constituency, in the itinerary
of the Bolshoi Ballst from Russia
which is now visiting India and is
scheduled to go fo Bombay, Delhi
Calcutta and Madras. Ahmedabad
kas goi the largest and the best
theatre, most well.equipped for this
purpose.

MR. DEPUTY-SPEAKER: | am very
serry that the form of Parliament
sWoudd be used for this. You should
have approached the Minister and Set-
tled the matter with him.

PROF, P. G. MAVALANKAR: The
Ministry was approached, but they do
not listen. This is an important mat-
ter because every time important in-
ternational cultural teams come here.
they go only to these four cities of the
country and other major cities are
ignored. Especially when there are
facilities available, why should they
be denied? I want the Minister to
make a statement.

14.57 hrs.
ELECTION TO COMMITTEE
Correz BOARD

wfgw mo wmfcs  ofr v
wpwifenr Wwren & e ot (o

PG PUT Paw) : Tmaw S,
& Aot @Rt X ey e f

Ny w1y wihaw, 1942 &
ara 4 v (3)
(w) & oo # qo
Wt & weew qt Ofr &,
dur wsaw frdwr €, awr
afirfrre & wxy el
* werdr vt W W
weedt & wr # wrd wOk
¥ fod aod § g O v
fraifem w0

MR. DEPUTY.SPEAKER: The
question is:

“That jn pursuance of sub-section
(2) (b) of section 4 of the Coffee
Act, 1842, the members ol this House
do proceed to elect, In such manner
as the Speaker may direct, two
members from among themselves to
serve as members of the Coffee
Board, subject to the other provi-
sions of the said Act.”

The motion was adopted.

——

14.58 hrs.
LOKPAL BILL

APPOINTMENT OF MEMBERS T0 JOINT
CoMMITTEE

SHRI SAUGATA ROY
pore): 1 beg to move:

(Barrack-

“That this House do appoint
Sarvashri Ragavalu Mohanarangam
Daulat Ram Saran and Hukam Deo
Narain Yadav to the Joint Com-
mittee on the Bill fo provide for the
appolntment of a Lokpal to In-
guire into allegationg of misconduct
against public men and for matters
connected therewith in the vacancies.
caused by the resignations of Sarva-
shri 8. D. Stmasundaram, Chand
Ram and Arif Beg."
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MR DEEUTY-SPEAKER: The

question is:
“That this House do appoint sarva-
Shrf Hagavalu Mohauarangam,

Datdat Ram Baran ard Hukam Deo
Narein Yadav to the Joint Com-
mittee on the Bill fo provide for
the appointment of a Lokpal to ine
quire frito allegetions of nprsconduet
againgt public men and for matiers
connected therewith in the vacan-
cies caused by the resignations of
sarveshri S. D. Somasundaram,
Chand Ram end Arif Beg."

The motion was adopted.
15 hrs.
BUSINESS ADVISORY COMMITTEE

Ewxrtr REPoRT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I beg to move:

“That this House do agree with
the Eighth Report of the Business
advisory Committee presented to the
1fouse on the 1st December, 1877."

The motion was adopted.

15.01 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL), 1877-78

THE MINISTER OF FINANCE AND
REVENUE AND BANKING, (SHRI
H. M. PATEL): I beg to present a
slaterment showing Supplementary De.
mands for Grants in respect of the
Budget (General) for 1977-78.

1542 hrs

MATTERS UNDER RULE 377

(i) REPORTED MIXING OF RAFE-SEED OIL
TN MUSTARD OIL AND ADULTERATION
oF VARASPATI WITH IRJUROUS OIS
AND FATS,

Ruled??7 286

SHRI JYOTIRMOY (Dia-
mond Hurbour) Sir, er Rule 877,
I wish to raise the following matier:—

Onee agiin & big bungling in sditle
cooking medium is taking place.

Rs. 10 and Rs. 14 was being sold also
as rape seed oll at the rate of Rs. 7.50
per kilo.

Due to fallure on the part of con-
cermed authorities, the edible oil re-
serves of STC in the norTh have toue-
hed a new low. This situation i bethg
taken advantage of by the Vanaspatl
makers. It is reported that the Gov-

Rs. 5.85 a kilo which means about
Rs. 2.50 leas than what it costs the
Government and for this the excheguer
is to pay to cover the loss of the STC.
Besides taking advantage of the situa-
tion, most injurious oils and fats are
being used as aduMrants for produc-
tion of Vanaspati. The makers of
Dalda Vanaspati, i.e, the Hindustan
Levers, one of the biggest multi.-natio-
nal corporation have been caught in
Ghaziabad in processing adultrated til
oil for which a case is pending befire
a court in UP. BHometime ago, the
makers of “RASUI" vanaspati, (Modi’s
was caught in Calcutta using linssed
oil as an adultrant,

The Ministers of Commerce and
Health may please be asked to0 make
a statement on this serious issue.

(li) DEMAND FOR WITHDRAWAL OF
RESTRICTIONS ON REFUND OF DEPOSITS-
uNDER  COMPULSORY DEpostT
SCHEME.

W AAPT WTW (FTAT)  SUNTE
wgET, 28 WA, 1975 ¥ ¥W AW W
simely o i Wi siRa & oo
w1 ST FTYN oW 64T 47 ) ey
¥ AT syt & forg sgeedy fearfee
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* g v fear aar ol FE &
wferere Y T w fear war | &fw
Hredrorae & gy FHwfEY w1 W
GET AT 4T, IH A F & g F
3% w &ar &Y 7F §, fomd wror -
wifcal w aga fawwa &1 wTHAT wTAT
T T §, W T s o de
W) TER AR FRTE
ot v erar &t ok §, oF ww wA &
wam § AWt wgw oF R &,
foar winfEt st =Ow weEAy,
o WeTETY, gew §Y W @redane
¥ aga o &ur wmr g, ag adwial
amw fasr &% )

«iii) DACOIT MENACE IN THE CHAMBAL

VaLrey

ot wfrers soter (tar) @ Sosw
wiew, & faaw 377 % gl wwaw
At & g gran ¥ o GO g WY
WX qIA KT T AEIGT FET
wTEeT g

TER 74 IAT AW, WA W
T S2AW, T A1 TG Y dAT T
2w A0 ¥ AEATH T (@
Wt ¥Y q9g & Iz W Afgaan
AHAT HIFATTT AGHEFTN ATAGO ¥
1974 ¥ STHET HT WEH-TAIW HGT |
Ia¥ A% I A ¥ 07 Wi F o
s w W faemewrat § weAr
=TT T R A ey S A g
fw 39 dw ¥ v figfr R ¥ fiere
i
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Rule 377 288
4~11~77 Wt g wery, fger

5-11-77 % fevromg § bt
o, forwrit s % T WA AT A=
qZFLA MW 6-11-77 W A

t[ﬂ'o‘ﬂ'n,l{o ‘ﬂfo *Olﬁ'(ﬂﬂm'a'ﬁo
WA ¢, T g ¥ g TR o
Tg wfRer & 81 gfae & dad-
Y TE A qZ FF MM AR F
wrEdT # g w5 &)

TH TRTT HY 9F G g1 &
Tw A& & WEAE F AR H WA
T S Al ¥ owg ¥ qaw A9}
gifaa &t a7 ¥ Afew ww & g
g wEge < wa § e I agt @
wiews § T 31 7@l ) gham Wi
urfzarfaat it waer g=fo w) fm-ggrs
qEar g | W gt & oaw
ghic wfger wt fawer wrar fear mar
Wit og OF qTH ¥ TCES Waeqr o
geqae ¥ Wit g

AT qrET T T W N A4,
=t {roret Rark, & ag s o § e
wre o ghomt oar  wifefeai
9T WETNIE AT WA gR, ot agt &
qaedfle Wit WRT §1 M g
| & 'O ¥ 9y WA g
¥ 5 o ST oft o werd @ <t &,



289 Matters under AGRAHAYANA 11, 1800 (SAKA)

ok mrry § fray qEofide L 118
Fezd  faars s & T 81

Tryg FEear & win & e v
71 % fan 40" w17 81 2" F=m
TS0 Wfgw Wi Traw gy qar v
ag¥i w1 e ATy w2x & fog Nif
AT qAHl wTige ) WE Te-gAder
U OT, a1 A WIAW FOEIT €1 FEHT
& AwA wre-gAder  ger q1; A fe
THAT A HAT ATATT ® ATHA W=
agwin frar @11 3§ AWG €W FAET
Ry agd gw frew wmam oW
dtar fr &7 wer 8, a6 wwen g &
faq wwren g1, vas oo ¥ wowre
FTET FEAe AT FI FHAAEOT FAAT
o, g g f o ST 3y gy
TAEA AV ® wenid sHate
%t gf wfw ®1 ol i faanfaa¥
w atz fay o |

mF A & gl §ET & wgAT
LU PR

y Joreaw wgvew : & ww & agw e
773 & fae w7 w@r g

sit gfirew wim : & g & o
YAl TEw IIAT AT %, 39K °m
ud gt o wmgA R 7

T W : Afaw 3w A
wiwfre fagde agt o g @
e, t= wmw 3 wwwe s famz A
Ty gufer & W ¥ @A e
‘Tfﬂqmmg-

ot afeew wiw - & a7 e @
e i ¥ ow wwdn fem o @
T & o I EWE g
2%7 Lg

Rule 877 2%

vad 37 qiw FieX, sgm X o
oAafe wifa 3 &7 ey fear T
g0 7 A e O # anfr fed
TrEai &1 A werr @iy o ¢ W
T & fort &Y ol W oapr 9
¥ fear wan g @ ggret % femy o
ogdl i &1 ogr 9% 2 fear wav g
iy fraew & fe o Fifas wrer i
¥1 927 ¥a7 wifgy W IE A gy
waETY B g FTAT W0fgy | @ WA
qwey §, Yad FAC ANTaT ¥ g
¥ faae v wfen W) @ T
! FHrE FA & for gEnT N w2
FzraT wfen |

MR, DEPUTY-SPEAKER: Prof.
Mavalankar, Before you start raisinig
your matter u.der rule 377, I would
like to take the sense of the House.
We have business for another five or
ten minutes—Prof. Mavalankar is the
only one left tp raise matter under
rule 377 and then we have to take the
vote of the House on Mrs. Parvathi
Krishnan's substitute motion.....

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LAROUR
(SHRI RAVINDRA VARMA): The
Government is not prepared to have
any other business after 3 O'Clock.
Since it has already been announced
that the Private Members' business
will start at 8.

MR, DEPUTY-SPEAKER: It is
now upto the House to decide,,,

PROF. P. G. MAVALANKAR: I
am surprised that the Minister of Par-
liamentary Affairs is taking this atti=
tude..,.

SHRI RAVINDRA VARMA: I was
only referring to the vote on Mrs.
Parvathj Krishnat's motion.

SHRIMATI PARVATHI KXRISH-
NAN (Coimbatore): It can be taken
up on Monday.
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MR. DEPUTY-SPEAKER: Yes; it
has to be

Prof. Mavalankar.

(iv) CLOSURE OF AHMEDABAD LAKSHMI
CorroNn Miirs LTD. RESULTING IN
UN-EMPLOYMENT TO OVER 1,700
WORKERS.

PROF, P. G. MAVALANKAR
(Gandainagar): I am grateful to you,
Mr, Deputy-Speaker, for permitting
me to raise the state of affairs of one
of the textile mills of Ahmedabad,
The Ahmedabad Lakshmi Cotton Mill,
which has beui more or less closed
for thre last several months- -practi-
cally since June this vear. But the
tragedy of the situation g that, from
November 15, the mill i< totally clos-
ed, ang the result is that morz than
1,700 workers and several members of
clerical and admunistiativ, stalf have
beoy thrown completely out of job,
and the situation has hecote very
serious, All these families of mnure
than 1,700 people are without any
asgistance because the dueg in terms
of salaries, wages, provident fund
amount, ;isurance amount, etc, of all
these workers, which have to go to
the bank in a proper way, have not
been creditedq by the management.
Therefore, the problem hasg become
more acute. I want to invile the
atter.tion of the Ministers of Industry
ang of Commerce to this grave matier
and I want them to look into this
matter urgently because so many hun-
dreds of families arc involved. The
Minister of Parliammitary Alfairs is
here, and I hope he will convey this
to those Ministers,

My esieemed friend, the Finance
Minister, if he was on my aide, would
have supported me; perhaps he may
wot do it now because he i‘ in the
Government, But the point is this.
Coming as T do from Ahmedabad, I
know the plight ang lot of these un-
fortunate people who have been with-
out jobs for several mauths and
whose legitimate  dues—provident
fund &nd other dues—are not being
e‘f:editad .to‘t_h?i‘r qccoun! in the bank.

timiable. Therefore, my point iz this.
Unless the Government of India and
the Government of Gujarat jointlv, in
a cooperalive way, look mto this mat-
ter and do something quickly, nothing
will happen.

Lastly, the bonus has not been paid
to the workers of this Mill this year.
The workers of the other mills of
Ahmedabad—there are more than 65
of them—have got this, but the wor=
kers of this particular mill did not gel
the bonus. Let the hon. Minister of
Parliamentary Affairs note this I am
not suggesting that you ghould imme-
diately take over this mill under your
care under the Industries (Develop-
ment and Regulat'on) Act of 1951
1 know that it has been the practice
for the last several ycars not to take
over sick units under this A~t. What
1 waut ig that the Government of
India and the Gujaist Government
should jmintly lonk into the matter
quickly with a view to restarting this
mill. In view of the fact that the
ATIRA and other groups have opine.
about the viability of the mill jt ir
all the more yecessary that thus mil
should be started very urgently. The
mil] has already got veiy sfvod wquip-
ments ang their building and machi.
nery arc reportedly in good vondition:
If the mill is started very socu, tl-
people of my constituency will ge

immediate and quick rclief. Thani
you.

——
15.11 hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTION:

EIGHT REPORT

SHRI YADVENDRA DUTT (Jaun
pur): I beg to move the following:

“That this House do agree wit
the Eighth Report of the Commitie
on Private Members' Bills nnd R
solutiong Eed to the Houge ©

——ts WE et am



293

MR. DEPUTY-SPEARKER: The
question is:

“That this House do agree with
the Eighth Report of the Commiitee
on Private Members’ Bills and Re-
solutiong presented to the Housa on
the 30th November, 1977.”

The motion was adopted,

15.12 hrs.

PROFITEERING PREVENTION AND
PRICE CONTROL BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to regulate the prices of essen=
tial articles of daily consumption and

to prevent profiteering in  such
articles,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to regulate the prices
of essentia] articles of daily con-
sumption and to prevent profitcer-
ing in such articles.”

The motion was adopted.

SHRI K. LAKKAFPPA:
the Bill

I introduce

TRADE UNIONS (RECOGNITION)
BILL®

ot gew W wEaw (I5EA) o

S rrsq W, F weny ¥ § fw

R sraT gy w AT 37 ¥ SRy

1 Ivag woT A fadaw €1 gqe-

eqrfyy woF ®F st & ard

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
cedure for recognition of Trade

The motion was adopted,

The
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oft g vt wrn : & fdas
queaTfea st o

DOMESTIC WORKERS (CONDI-
TIONS OF SERVICE) BILL*

o g W wEYE (INA)
Iqeny wEEa, ¥ swnw woar § fe
o wi FAET A wogd & Frame
% el rar ST 2T § AU HYA W
I v A fadaw ) goeafi
w37 € sopate € oy
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] to provide for th: fixa-
tion of wages and for improvement
of working conditions of domestic
workers.”

The motion was adopted.

ot g wr weaTy - e ot
gueafim & §)

re— )

CONSTITUTION (AMENDMENT)
BILL*

Amendmenty of articles 74 ang 163

off & wx wEag (sdA) o
e wgEw, § vy v § fe
i wr@ ¥ dfa & wedr 74 awr
163 ¥y Fwhw v ¥ fadaw =y
guearfon %<3 ¥ wnfy & o

MR. DEPUTY-SPEAKER:
question is:
“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

The

*Fublishey in Gazette of India Extraordinary Part II, section 2, dated

2-12-1977.
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off gow wx wg 7 - & fadas @
graafe s g

e g—

STARVATION DEATHS (PRECAU-
TIONARY MEASURES AND RES-
PONSIBILITIES) BILL*

sl g6A WA wgIW (IRA) -
ursqe wErew, & wemw won g fe
AR u ¥ | AT & far i
Y9 gRE R Fercaiae & ford wmr oae,
o sifirerfeat grar gafeerr sy
1 Joaw W Ay fadaw w1 g
e Wt #Y e €t o

MR. DEPUTY-SPEAKER: The
gquestion is:

“Tnat leave be granted to intro-
duce & Bill to provide for jrecau-
tionary measures by village aud
district authorities to avoid slarva-
tion deathy and for responsibilities
therefor.”

The motion was adopted.

st goa W wa M : & fadgw A
e wvar g

LIQUOR (REGULATION OF PRO-
DUCTION, SUPPLY AND DISTRI-
BUTION) BILL®

et o e Ty (Fragie)

IuTery wgr, & we wow § fe
oW WTE ¥ = Wi afeg Wit
Ih TN, W W femor &
Ty g wfaey frdeu &1 9t I6R
w ey o1 yrpefas faogt w1 sveew
3 A fadow ) goenfig w33 N
wafa € s
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MR. DEPUTY-SPEAKER: The
question is:

“Taut leave be granted to intro-
duce a Bill to provide for certain
restrictici,s in relation to trade and
commerce in, and production, sup-
ply, arqd distribution of, liquur and
for maetters connected therewith or
incidental thereto.”

The motion was adopted.

- ot v sivare feg - & fadian Wy

greaifar & g
INDIAN MEDICINE  CENTRAL
COUNCI. (AMENDMENT) BILL®

(Amendment of Sectwons 2, 17 ete.)

o wwY Ao gHiY (HEEtr)
Imay wgra, & swrE o g fs
aw el fafeer #=07 ofw g
sfufras, 1970 *1 FwT #37 ey
friaw ) qrenfe w23 fr el
& 913 |

MR  DEPUTY-SPEAKER: The
question is:

“T1at leave be granted to intro-
duce a Bill to amend the Indian
Medicine Central Council Act, 1970."

The motion was adopted,

o Wit wromw qtig ;&
s ) qoeafor s7ar §

PROHIBITION ON INDICATION OF
CASTE BILL

SHRI D. D. DESA1 (Kaira): 1 beg
to move for leave to introduce a Bill
to provide for prohibition on indiea-
tion of caste, religion, commivjiy or
region, ete., with the name.

*Publisheq in Gazette of India Extraordinaiy Part 11, section 2, dateq

2-12-1077.
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MR DEPUTY-SPEAKER: The
question is: -

“That leave be granted tp intro-
duce a Bill to provide for prohibi-
tion on indicaticus of caste, religion,
community or region, ete., with the
name.”

The motion was adopted.

SHRI D. D. DESAI: 1 introduce the
Bill,

CONSTITUTION (AMENDMENT)
BILL*

Insertion of new Articles 234, 23B
and 23C)

ot g s emest (dmaT)
Juremyy wEred, & wwE won f R
R W & dfaa w1 W S
w Ay fada® &1 qUeTfaa 7
wafe & 7
MR. DEPUTY-SPEAKER: The
question is:

“That lcave be grantedq tu intro-
duce a Bill further g amend the
Constitution of India.”

The motion was adopted.

ot T e v & fagas
w quefud A g1

INDIAN SOCIAL DISPARITIES
ABOLITION BILL®

st wre fag e (s@mng) o
ey weNw, f wem v g e
i arfoe fawrrat ot anfare
w I & awr gfom, frfemt
W g freg it & dwfirs, sarnfos
s wifew ffede ® qT *&7 W
Inw ¥ frdaw W et
s ¥ g & ol

MR, DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro=-
duce a Bil] tp provide for abolition
of gocial disparities, casteism and
removal of educational, gocia] and
economic backwardness of Harijans,
Glﬂ.gans and other backward clas-
ses, -

The motion was adopted.

it wyaTy fap avew - f fagaw W
quanfEa s g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 80)

st w wemw ®@Ei (T@IE) ¢
ey wEE, & werw g g e
I WIKT & dfeem § wE so W
WIS 7 T fdaw w1 gwaTE
@ # gufe & o
MR. DEPUTY-SPEAKER: The
question is:

“That leave be grauted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ot v ey st & frraw w5y
quEdTi war g

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*
(Amendment of Order XVII)

SHRI NIRMAL CHANDRA JAIN
(Seoni): I move for leave to iniro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.

MR. DEPUTY-SPEAKER: The
question is:

*Published w1 Geazelte of India Extrsordinary Part II, Section 2, dated

2-12-1077,
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[Mr, Deputy-Speaker]

“That leave be granted to jntro-
duce g Bill further to amend the
Codg of Civil Procedure, 1808."

The motion was adopted.

SHRI NIRMAL CHANDRA JAIN:
I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 352)

SHR] CHITTA BASU (Barasat): I
move for leave to introduce a B:ll
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI CHITTA BASU: I introduce
the Bill.

15.17 hrs, ™

CONSTITUTION (AMENDMENT)
BILL

{Amendment of Article 124)
By SHRI P. K. DEO—contd.

MR. DEPUTY-SPEAKER: Now,
we move on to further consideration
©of the motion moved by Shri P. K.
Deo [ think Shri Deo was on his
legs.

SHRI P. K. DEO (Kalahandi):
Mr. Deputy-Speaker, Sir, the other
day while taking part in considera-
tion of my Constitution (Amend-
ment) Bill, I pointed out that though
the Constitution of India provideg for
the procedure for appointment of the
judges of the Supreme Court, ine

Constitution of India lays down mo
procedure or guidelines regarding the
appointment of the Chief Justice of
the Supreme Court. It is entirely left
at the discretion of the President.
You all know the President under the
Constitution acts on the advice of the
Council of Ministers. So, for all
practical purposes, the Chief Justice
of the Supreme Court is aprointed
by the Executive of this country.

Sir, while discussing this aspect, I
suggested a very simple method in
this Constitution (Amendment) Bill.
It says:

“Provided further that the senior
most Judge of the Supreme Court
shal] be appointed as lhe Chief
Justice.”

‘Shall be’ is a mandatory provision.
It further says:

“Provided further that the semor.
shali be appointed the Chief Justice
who has not served for at least
two years as a Judge of the
Supreme Court".

This is u simple provision and needs
an amendment to Art. 124 of our
Constitution. While discussing 1 had
pointed out the sordid maunner mn
which some of our eminent judges
had been superseded by Lthe previous
Government which createg an uproar
throughout the country. And moslly,
all the Bar Associations passed a near
unanimoug resolution condemrung the
Ex:cutive action of the Government.

It related to the superse-sion of
Justice Shelat, Justice Hepde and
Justice Grover who distinguished
themselveg as the upholders of the
rule of law and citizens' rights, One
day prior to that, in an imporlant
constitutional case, in Shri Keshava-
nand Bharati's case, they gave a judg-
ment which was not to the liking of
the Government. and the Attorney
General had the cheek to spesk in the
Supreme Court that some political

*Publisheq in Gazette of India Extraordinary Part LI, section 2, dated

2-12-1977.
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action is necessary and mext day they
were superseded and Justice Ray was
appointed. Now, the question is that
it they could fit admirably a: the
judges of the Supreme Court were
they not fit to become the Chief
Justice of the Supreme Court. The
various spokesmen in the last debate
in this House highlighted on 1he
Fourteenth Law Commission Heport
and wanted to take shelter behind
those recommendation. But, Sir,
if you read carefully the Fourteenth
Law Commission Report you will
find that they suggested the ‘most
suitable person’. That does not mean
the suitability from the point of view
of the then Government but suitabi-
lity from the angle of justice, admun-
Jistration and impartiality. All these
ajpects should have been taken into
consideration. The Law Commission
further said in their report and I
quote:

“For the performance of the
duties of Chief Justice of Indis,
thete is needed, not only a judge
of ability and experience, bul also
a4 competent administrator capable
of handling complex matter; that
mav arise  from time to time, a
shrewd judge of men and perscnali-
tics and  above wll, a person of
sturdy independence and towering
poreonality who would, on the occa-
sion arising, be a watch-dog off the
independence of the judiciary....Ia
our view, therefore, the filling of a
vacancy in the office of the Chief
Ju:tice of India should he ap-
proached with parament regsard to
the considerations we have men-
tioned above. It mmy be that ihe
seniormost puisne Judge fulflis
these requirements. If so, there
could be no objection to his being
appointed to fill the office”

We all know that these qualities need-
«¢d by the Law Commission were the
'criteria which makes the strongest
Possible case !or not superseding these
three judges of the Supreme Court.

Because of their administrative campe-

tence and fearlessness Justice Shellat
and Justice Hegde hud the distinc-
tion af being the Chief Justices of
Gujarat and Deihl High Courts res-
peclively. There was not the slightest
indication of administrative incompe-
tence against Justice Grover. If he
had been appointed the Chief Justice
he would have retired after Justice
Ray.

Sir, in that marathon debate which
took place in this House 1 quoted last
time and 1 would like to re.lerate
again because Governments mawm
spokesman Late Mohan Kumaramang-
lam came out in his true colours and
spoke out from the heart and said:

“The Chief Justice should be one
who would rather help the Govera-
ment.”

Further

“Whose political plillosophy would
be most suitable from the Govern-
ment point of view.”

8o, Bir, you can very well know what
was the intention of the Government
t.en lo supercede these eminent
judges of the Supreme Courr, The
Chief Justice is not 1o be sciected
from the viewpoint of the evacutive
as today the Government of India is
the largest lilgant in the country.
More cases have been filed against the
Government of India than against
any other party and if the litigant
himself selects his own judge then it
will be the end of the judiciary in
this country. Mohan Kumaramanga-
lam further stated the ‘need for for.
ward looking and not backward look-
ing judges’ Government virtually
wanted judges not to subscribe to the
philosophy of the Constitution but to
that of the ruling party. Indirectly he
wanted to have committed judiclary.
In those days there was talk through.
out the country of having a committad
judiciary. Where is the judiciary com.
mitted not to the philosophy of the
Constitution but #o the philosophy of
a political party in that counfry? It
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is a communist country where 3nly one
party is permitted to function and ihe
judiclary functions only to help im.
plement the government programme.
It is to that abyss that this country
was being led to. 'That is the philoss-
phy of dictatorships.

You may call a dictator by the
name of dictator of the proletariat or
a military dictator or even a monarch
who in those medieval days establish.
ed star chambers and in medieval
Europe had them to  suit their own
convenience and had judges according
to their own liking. Mohan Kumara-
mangalam speak about "prerogative’ of
the Government. The word preroga-
tive itself is a feudal concept.

This country Iz a free country, difle-
rent political parlies function here and
they have different political persua-
sions, besides Lhere are various inde-
pendents, eminent independents like
my friend Mr, Mavalankar. There
cannot be any monopoly of power of
any party. it is impossible and it
ecannot be permitted to function here.

Mahan Kumaramangalam wanted a
Chief Justice, a court which would be
able to recognise Parliament as sover-
eign 11 this country. The Constitu-
tion is sovercign we have all taken
the pledge to uphold this Constitution.
‘That is how our Constitution is to he
interpreted by the government them.
selves,

All actions had their reactions.
Government could get anything passed
in Parliament by their brute majority,
by their requisite stirength, they can
amend the Constitution and it was
okayed by the committed judiciary
but it cannot be okayed 7 the people.
Before the people’s cou .hey had to
bow, they had to eat a humble pie.
People had their final say. I should
say that the last election was the big-
gest experiment of democracy in the
world and the changeover that took
place was a bloodless coup. People
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always react when there is injusiice.
Even in the elevation of on Jusiuce
Desai, though it is not very relevant
but only corollary, from the Gujarat
High Court to the Supreme Court
superceding two senior judges, one of’
whom ultimately resigned, there was
public resentment. A few days ago
there was a nolsy scene in the House
and even M. C, Chagla a well wisher
of the Janata Party expressed strong

resentment at this action. Even my
friend Shri Shyamnandam Misra to
whom my congratulations go for

having been elected as deputy leader
of the Janata Parliamentary Party ex=-
pressed his unhappiness said: “Every
thing being equal, seniority should e
the s point” At the gwearing in
cere ay of Justice Desai, the Attor-
ney General, the Solicitor General
and the Additional Solicitor General
abstained and boycotted that Lecauss
of the resolution of the Supreme Court
Bar. To avoid all this controversy, it
is high time that some guidelines were
provided in the Constituton. It
should not be left to the discrelion of
the President, who acts on the advice
of the Counci] of Ministers, Seniority,
like moternity, is a fact wherea; merit,
like paternity, is a doubtful gquestion.
So, taking into consideration all these
facts, I hope the Law Minister will not
leave any loophole in the Constitutivn
and will make it a completely fool.
proof and ideal Constitution.

With these words, I commend that

this Bill be taken into consideration,

MR. DEPUTY-SPEAKER: Motion
moved:
“That the Bill further to amend

the Constitution of India Le taken

into consideration.” »

o wwet fag (wrTerTR)
IMAT WEIRG, WWT AMHEI WX,

ot fro %o ¥y, 7 gafew =T §
qeu =iy ot frgfer & wvew 7
ot fadas sy fiear §, o ow @
ofcfeafy § wor mgewr wwar &),
TR TRTAG F HTY WA T AT
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“It 15 obvious that succession 1o
the office of thus character cannot be
regulaled by mere seniority.”
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Deputy-Speaker,
8Sir, I welcome the Bill of my good
friend, Shri P. K. Deo, not becaus= I
agree with the course he has suggested
in 1t and therefore I am supporting
the Bill but because of tolally different
reasons, I think this Bili serves a
very useful purpose of pinpointing the
discussion on the importance of the
independence of the judiciary at the
hbighest level, particularly that of the
Judges of the Supreme Court, and
more particularly and obviously of the
Chiel Justice of the Supreme Court.

Th.: debute is going on in our coun-
try, more acutely since 1873, when for
the first time the supersession of three
senicr judges of the Supreme Court
iool slace, anld those three judges were
all e'nr.ent people, competent peopl2,
one ¢! whom happily is with us in our
own Iouse as our own Speaker.

But the point 1s, if you really go
nigr Iy on the iines of semuority alone
as 1.e criterion because the other cri-
ter. arc  not concrete or specific
according to my friend, Shri Deo, then
my teeling is that the seniority criter-
ign alone may nol also serve the pur.
pose. I see his point, of course.
because this is not the difficulty of our
democratic policy alone; it is the diffi-
culty of many democratlic ecountries
of the world, where independence of
the judiciary is respected and imple-
mented, where political inlerference

. ig disliked and discarded. 1 do
agree that even the smell of political
lnterference should not be there. But
how do you ensure that even the smell
of political interference is not there,
or even the remote suggestion that

.
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one or two members of the Councll of
Ministers, much less the Prime Minis-
ter, had anything to do with the ap.
pointment to the exalied office of the
Chiet Justice of the Supreme Court
in a democratic country is also not
there?

Shri Deo's argument is that excepl
seniority, all other criteria are not
concrete and specific whereas this (s
the safest and most readily available
and workable criterion namely to
have the senior-most judge of the
Supreme Court for appointment to
Chief Justiceship. But, if you accept
this principle, as my hon. friend, Dr.
Ramjl Singh was saying, we will be
deprived of several talented indivi-
duals in various walks of life, judicial,
educational, adminstirative and even
diplomatic and political. Why is it
that many people, very old and ex-
perienced, do not become Ministers ot
the Cabinet while younger people
become members of the Cahinet, ana
the older people have to work as
Ministers of State under the younger
people? Why should you not say
that it should also be on the basis of
seniority? But you do not say that.
If ali other things are  egual and
seniority also helps, wonderful but if
all other things are not equal, then
the seniority of the Judge alone may
not be a very helpful criterion. That
is my honest view. Therefore, I am
not able 1o agree with Mr. Deo’s argu-
ment that seniorily is the only crite-
rion because the other criteria are
vague, are not something on which
we can lay our hands specifically and
concretely. Dr. Ramji Singh was being
asked: what js pratibha, how do you,
locate it? I can tell Mr. Deo that
where there is pratibhag or genius,
you do not need any light to show it
to the people, they will find it out.

It the Government in a democracy
appoints anyone with less of genius
than his colleagues, it will be haulea
up before the people, Parliament, press
and everybody in the world. There.
fore it should not appoint anybody
who is less in terms of geniug and
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ability. So, the reply to Mr. Deo i
that geniug {s not difficult to locate, it
can fairly and easily be located.

Prof, Harold Laski of the Lon-
don School of Economics and Poli-
tical Science in his writings, articles,
lectures and books used to say that
the members of the judiciary, partl-
cularly in the Western democratic
countries, by hablts of historical tradi-
tion etc., tended to be more or less
conservative, were people of stutis guo
mentality not trying to upset or dis-
turb things too much. His argument
was that if a democratic Government
wants to do something radical in terms
of social and economic justice without
losing the basis of democracy and in.
dividual freedom, it cannot achieve i*
if it has too muny conservative people
in the judiciary.

1547 hrs.
|SHRI D. N. Tiwany in the Char]

Thercfore, Government must see
that they have in the judiciaiy people
egual in terms of legal experience
acumen etc.,, but that the programme
which they want to promote through
democratic parliamentary and con-
stitutional means is not thwarted by
the mentality and the social, political
and class background of some of the
important  Judges, particularly the
Supreme Court Judges and the Chief
Justice of the Supreme Court. So, I
want the Government to have a cer.
taln free hand in the appointment of
the Chief  Justice of the Supreme
Court.

Of course, the Constitution does not
mention anything except thal the ap-
pointment will be made by the Presi.
dent of the Union in consultation with
the Council of Ministers because he is
aided and advised by them. It ls here
that I want to make a rathor impor-
tant point. If {he Government is

dded to d acy—I am sure this
Government has so far shown ample

DECEMBER 2, 1877 by Shri P. K. Den

312

evidence that it is wedded to demo-
crach»—it must do three things. First-
ly, it must not glve even an impression
that it is doing things hastily or on a
basis of incomplete or inadequate con-
sultation or consultation with a small
number of people. I am sure my
esteemed friend the Law Minister will
agree with me when I say that the
apopintment of two Judges to the
Supreme Court recently did create a
considerable stir in the country, not
only among the general public but
among the lawyers and advocates of
the Supreme Court and High Courts.
They were so much agitated that un-
fortunately they even decided to
boycott the ceremony of the swearing
in when the two Judges came. Why
was it? I do not think it was any
reflection on the two eminent judges
who have been appointed as judges of
the Supreme Court, Justice Desai from
Gujarat and Justice Tuljapurkar from
Maharashtra. I do not think the re-
flection was on the ment of the two
judges concerned. It was meve a re-
flection or an anger directed against
the modug operandi and the manner
in which appointments were made
and at least the Government of India
gave such an impression at that time
when the appointment of these judges
was made. So, my first polit is. let the
Government be extraordinarily care-
ful and be sensitive to this matter of
modus operandi and the mode of doing
things. Leti uot an impression go that
the Government, in any way, dircctly
or indirectly, remotely or in a very
close way, is concerned or affected or
bothered about this or that individual
for this or that post, particularly of
the judge of the Supreme Court.

Secondly, in regard to these two
judges, Justice Desai and Justice Tul.
japurkar, Justice Desal comes from
Gujarat and 1 have been watching his
performance as an Indian citizen from
a distance in the High Court of Guja-
rat. He is one of the ablest judges of
India. It is good that some of the
ablest judges are elevated to the post
of the judge of the Supreme Court.

-
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But the point is that you cannot do it
in a manner by which you give an im-
pression that equally competent or
even more able judges are sidetracked
or lefi put. This was true in Justice
Desai’'s case becausc the people who
were superseded were some of the
people who were punished during
Emergency. ©Of course my hon. friend
the Law Minister says, nu, by shakiug
hig head. But I can tell him that Chiel
Justice Diwan of our High Court 1a
Gujarat was during Emergency wrung-
ly transferred to  Andhra Pradesh.
Will he deny this fact? Will he say
honestly that his transfer was molivai-
ed by geuuine or bona fide considera-
tions of transfer? Was it not a poli-
tical act? Was it not like other trans
fers of judges in those days of Emer-
gency? Here is a cvase where a good.
capable, judge was tronsferred and,
when Emergency is gone, when norma-
ley is restored, when rule of law is
restored then the judge who was pun-
ished in abnurmal circumstances, the
same judge is not rewarded in nurmal
circumstances!

I am mentioning this point by way
of detail only to make my point clear,
namely the Government must not give
an impression of doing anything whica
may mean some kind of interest
shown by the Government in ‘X' and

fnot in Y, in ‘P' and not in 'Q". That
is a kind of impression which was

+ created, Therefore, I say that the
Government should be very careful
about these things.

Lastly, I also feel that this debate
has been very useful from another
angle, that is, public opinion is made
stronger by way of discussion in this
House and outside in warnuing the
Government, no matter how democra-
lic it is on paper and even in spirit,
that on such mattcrs, every time, the

+ Government takes a glep it should
make one hundred per cent sure of
their step that they are contemplaling
to take so that the public credibility,
Public faith and public confidence in
the hundred per cent total indepen-
dence of judiciary 18 not damaged or
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impaired even in the slightest way,
even uplo 0.1 point or 0.01 point per
cent. 1 hope, the hon. Law Minister,
when he replies, will give an assurance
which we need and, if he goes on
giving such an assurance on the floor
of the House, it will be hinding on him
and his Governmenti and also for the
future Govermments of democratic
India that no democratic Government,
even though 1he appeointment is in
their hands, wili do  anything which
has the shghtest political touch or
colour. That is my point. Otherwise
1 agree that the Government must have
a final say. But all things being
equal, they must give a chance to
those who are competent legally, com-
petent in terms of  experience and
compelent nlso in terms of genius and
scholarship, .

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, the
Bill 1s a ghort Bill, but an important
Bili. It raises a very fundamental
question as to the method of appoint-
ment or selection of the Chief Justice
of India which is the highest judicial
office in this country. But, Sir, what
is the solution? Is the solution to be
obtained by appointing the senior-
most judge always? Speaking for my-
self, 1 have been watching in my hum.
ble experience in the Bar that the level
is going down both of the Bench ana
of the Bar. 1 am very unhappy to
say that, although 1 am very much a
part of the Bar, the profession itself.

Nowadavs, judgeship has become,
in many cuses. a matler of recommen-
dation. 1 do not know whether my
hon. friends will believe me if I say
that, when my father became a judge
in 1948, 1 come to know of it from
the newspaper that he had been
appointed a judge. But now a days we
know whose names are being con-
sidered. we know who is supporting
which person for judge-ship, we know
who are the persons to be approached.
We know. as soon as the names are
sent to Delhi, the prospective candi-
dates come and request even the Mem-
bers of Parliament thinking that even
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MPs can get judges appointed. Re-
quests are made to us even: ‘Flease
speak lo the Law Minister if you can,
1 am a good person, I should be tak.n
to the Supreme Court as a judge'.
There is a downward trend in this.
and this is the most unhappy state ol
alluirs.

I know what prompted the hon.
Member to move this Biil, Lecause, we
know what happened in this counlry
in the year 18973--when a judge was
selected as the Chief Justice of India
not on merits as such. [ am not say-
ing that he did not have the merit, but
the people of this country were satisfi-
ed that taree hon. judges had Leen
penalised and that the oxeculive
authonity had been  utilised for the
purpose of inflicting a sort of condign
punishment on thiee eminent judges of
the Supieme Court for the simple
reason that one of tne learnced judges
or two uf them had delivered judg
ments which did not  suit the then
Prime Minister of India in her per
sonal case, or that some judgments
were not to the liking of the powers
that be at that Ltlime. Therefore, n
judge who does not deliver according
to the wishes of the Prime Minister or
the idess of the Prime Minister of
India or of somebody or of, maybe, her
progeny will not be entitled to hold
the highest judicial office in this coun.
try! At that time you will remember,
Sir—you were here then—we had
strongly opposed this. We had said
that the supersession was a motlvated
supersession, it was by way of inflict
ing punishment on three very eminent
and capalle judges. Those who try fo
keep track of the Supreme Court
judges or judgments may now—nobody
will dispute this—that Justice Hegde
who is now with us was one of the
ablest judges, the same can be said
about the other two judges also—Jus-
tice Shelat and Justice Grover. From
that point of time a doubt has arisen
in people’s mind that it seems that
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the Chief Justiceship in this country
is a matter of mnegotiation or is an
office which has to be given to those
only who hehave llke good boys, who
subserve the interests of the exetutive
in this couniry, sitling on the Bench.
From that point of view, from that
day, in this co.utry the feeling has
necessarily ar.sen. [ am not saying
that it was not justified. It was justi.
fled. That is way, on the recent
appointment after the new Govern-
ment{ has come, eyv.-brows were raised
whether the same tradiion was lLemng
followerd. I have no manner of doubt
that there is nn comparison between
what happened in 1873 and what hap.
pened in 1977. Speaking for mycsell
I have the forlune or priivilege of
appearing before the Supreme Couit
often. In o very receni case I appear-
ed before Justice Desai. [ can unhesi.
tatingly say this. He is the most fit-
test person to adorn the Supreme
Court benches, Memburs of the Bar
are very happy tha! he ig there. But
I am nol muking any comparison with
anybody ut all. Hi~ hus peen a very
apl choice. Bui as Prof Mavalarkar.
said, let the Government not do any-
thing which leaves any doulit—any
iota of doulit—in the pcople's m.nds.
Che polint is whether the rowution lies
in getling the views of the dilfereat
Bar assormiations  especially in the
matter of appointments to the Supreme
Court Is concerned. Is it Letler to
take the Bar into ronfidence? In the
United States what happens is this.
There is no question of the senlor
person becoming a judge. It is pure.
ly the preprogative of the executive
to appoint the Chief Justice. When
appointment of judges come in the
Bar associations s.ng in their rccom-
mendations. In England it is not the
senjormost judge who becomes Lora
Chief Justice. It {s not the seniormost
legal and  judicial functionary who
becomes the Lord Chancellor. There- .
fore, seniority as such cannot be the
only solution for it. I do not agree
with my friend Mr. P. K. Deo fully
but I do appreciate the spirit behind
this Bill which he has brought before
thé honourable House.
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First of all, what is important is,
we have to have, on the part of the
Government, a commitment (o the
building up of and maintenance of an
independent judiciary. This commit-
ment must aiways be there. This
was what was lacking in the previous
administration, If the people have
the confidence that this Government
stands for the setting up of a stiung
judiciary they will not have any
doubts in their minds. ‘Therefore,
what ig important is, they will have
to earn the confidence of the pcople
of this countiy. The ordinary people
can hardly afforg to toke recourse to
judicial proceedings. Employees may
have been retrenched; they may have
the award in their favour. Those per-
sons are dragged to courts., He has to
go to the Supreme Court. These are
more important things. Lot of delay
in the dispensation of justice takes
place. Litigation goes on for  ycars
and years together, There was a
purson who has got a writ for re-
instatement in the Calcutta High
Court, regarding the Philips Company,
and for the last 10 years this matter
is pending in the writ jurisdiction of
the Calcutta High Court. He is not
able to enjoy the fruits of the award
which directed his reinstatement,
These are matters which are more jm-
portant. I request the Minister to
have a look into such matters. You
have to take the confidence of  the
people of the country. I have always
said, I am not enamoured as such of
the judiciary in this country., There
are mu.y people who ghould not have
beea in the Bench, but who are there.
I have some humble experience of
different high courts in India includ-
ing the Supreme Court. I donot im-
pute motives to gnybody. Mr. Shanti
Bhushan is as much a prisoner of the
system that is functioning in this
country as anybody else. The best
judges are not attracted there, Their
terms and conditions are such  that
nobody wants to become a judge. As
in Erngland for instance, the sense of
invelvement in the judicial set up in
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thig country, has not developed, There,
after three requests, a lawyer wil not
refuse to becore a judge. That fewi-
ing is not there in this country, Be-
cause the alternatives are so nuch.
Mr. Gokhale is an example, He was
a judge; he resigned because the
emoiuments were not sufficlent. That
did not attract the competent people
to the Bench. Look at these problems
first. If you have a strong and com-
petent judiciary, then there 1s nu
questicti of appointment of the Chief
Justice. If Mr, Shanti Bhushan or
ministers in this Government want to
make motivated appointments, we
cannot stop. We can only criticise.

Sir, I am not in favour of making
the seniormost judge automatically
the Chief Justicee There may oe
many cases; there may be physical
handicaps. We know one of the jud-
ges in the Supreme Court who was
the seniormost puesne judge, but for
his resignation, there would have been
& problem for the Supreme Court. He
was persuaded to resign. Otherwise Fe
was the seniormost judge. And in
the normal course, if he did not re-
sign and if he were to be superseled
for bona cde reasons, would this law
not stand in the way?

My submission is that the spirit be-
hind the Bill should be kept in mind
by the Government. They should try
to see that in the normal course, the
seniormost judges become the Ch'ef
Justice. That should be doing justice
to them also and that maintains a par-
ticular system which will avoid Gov-
ernment’s intentions which are some-
times motivated or which may not be
motivated but that cannot be justi-
fied. Therefore, it is very necessary—
an overhauling is necessary in the
judicial system, The laws delay, as
I have said, is also there. When the
question of legal aid to the Poor comes,
how do you help that? You try to mini-
mise it by making the laws more under-
standable. Of course some of the laws
that are passed are nof understanda-
ble; some of them: are of course cum-
brus ones. These require attention.

Therefore, I request the hon Law
Minister—only for that purpose, I
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am taking this opportunity to speak
on this Bill—that when there is a
change from the last administration
and when there jg a change in the out-
look towards the judiciary, utilise
this opportunity. I am sure that the
people will be with you. And, speak-
ing for ourselves, if we find that you
are really trying to reorient the judi-
ciary system keeping in mind the
teeming millions of the people in this
country, let them get some advantage
of it. The disparity between liiigants
inside the courts is known to my
friends. You are also aware of it
What is the good of asking Bir'as and
Tatas in engaging the best Jegaul
talents in this country and why are
they pited against somebody if
ihere are some people who are willing
to help the ordinary people? Other-
wise there is no match. Is this jus-
tice I want to know from the hon
Law Minister, Is this the sense of
justice of this Goverument? Is this
the sense of justice thal the people
who after a good deal of trouble, get
an order in their favour after wait-
ing for years and years?

Sir, I will resume my scat after giv-
ing one instamce. A peon in the In-
come-tax Department was dismissed.
His basic and substantive salary was
Rs. 40. After his dismissal, he
appealed {o the Calcutta High Court
and he filed & writ petition there as
a pauper. Even the judge requested
me to appear for him. I had to argue
for five days; Government lawyer ar-
gued for fourteen days before the
the court of apeal, The judges differ-
ed. Then with another third judge I
hag to argue for three days. Then
Government lawyer argued for 16
days to get the peon out of the job.
And ultimately I won in the Calcutta
High Court. The matter is now pen-
ding for four years or so, I wish
I could produce here that gentleman.
He comes to me running at my place
in Calcutts when ever I gn. Ilz is a
livine skelton. I cannot get his mat-
ter heard. I have to mention this

with great difficultly. After pendency
for four or five years, the matter has
come up. Does this not shock the
conscience of the Government? There-
fore if he is X or Y judge, if there is
no motive, then I cannot go into the
matter. Are the pcople of this coun-
try getting justice? This is the test.
Therefore, I request the Law Minister
that this opportunity is got through
this Bill and we have placed our view
points before the Government. Pleasz
look into them. If you take the peo-
ple with you in this matter, it is all
right, There has been no such com-
plaint jn the matter of appointmett
of Justice Desal. It is a very good
appointment. More such things will
arise in future.

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Chairman, 8ir, hon'ble
Shri P. K Deo has piloled a Bill of
great significance. The crux of the
Bill is that the appointment of the
Chief Justice of India should be on
the basis of seniority.

Now, Bir, the anxiety-—as everyone
can understand—is the maintenance
and strengthening of the freedom: of
judiciary. Here thert ran he no
two opinions about it. Eweryone who
believes in Democracy ardently desi-
res a free judiciary. We are wvery
fortunate that we have a judiciary of
a very high standard, But the stan-
dard has not onlv to be maintained
but has also to be further promoied.
This whole question about the ap-
pointment of Chief Justice of India
e1:d the fredom of judiciary arose be=-
cause of the instance of supersession
of judges in 1873, Till then, I believe,
seniority was the convention that was
followed in the appointment of Sup-
reme Court judges. It was only in
1978 when seniority was bypassed
that this problem and threat to judi-
ciary came up.

There is no difference of opinion
that the appointment of Chief Justice
of India cannot be at the discretion of
the Government. I understand that
the appointment is made by the Pre-
sident. but as the Constitution stands,
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very undersirable feature and must be
corrected at the very first instance.

Sir, the entire issue raises two
points. In the first place we have
to concede the desirability of having
a vonvention, namely, a convention
with the necessary legal sanctity with
respect to the appointment of the
Chief Justice of India and secondly
we have also to decide as to what
that convention should be. As far
as the first point is concerned, nam.ely,
that there must be a convention with
legal sanctity about the appointment
of Chief Justice of India there could
be no two opinions. Where there is
no convenlion the arbitrary power of
the Government creeps in, I gm firm-
1y of the view that the Government
must have no say whatsoever in  the
appointment of not only the Chief
Justice of India but also the other
judges whatsoever in this country.
The Government is the biggest liti-
gant and a litigant eannot have the
{recedom to choose the judge. There
must, therefore, be healthy norms for
the appoiniment of the Chief Justice
of India und the other Supreme Court
and High Court Judges. I firmly be-
lieve that so long as the appointment
of any judge whatsoever is at the
discretion of any Government then
we are far away from pur concept of
freedom of judiciary. Now this par-
ticular thing, this particular point;
namely having a convention for the
appointment of the Chief Justice of
India is possibly agreed to by almos¥
all sections of the House. As far as
1 understand everybody has ded

P. K. Deo

Here is the diflerence of opinion. Hom.
Member P. K. Deo wants that the

tice of India, Other Members have
come forward with other suggestions.
There is this particular point  that
seniority cannot be the sole criterion,

Here before prououncing a judge-
ment we must consider the point ag to
how the Supreme Court judges are
appointed from among whom the
Chiet Justice is to be appointed? The
Chief Justice of Indila must possess
not only very high legal competence
in the field of law but also a high
degree of competence in

trative fleld. He must have both
legal and administrative competence,
That is why this hitch comes up,
namely, that seniority cannot be the
sole criterion because a person with
a very high legal competence may
lack administrative competence or
vice versd. So an element of pick
and choose has to come in.

1 must say that this is a misconcep-
tion. In the eppointment of judges of
the Supreme Court, both those factors,
both those elements, namely, a high
degree of legal competence and a high
degree of administrative competence
are taken into account, It is this
cream of talenis, not merely the fal-
ent but the cream of talent that we
have on the Bench in the Supreme
Court. Every Judge gppointed to
the Suprem.e Court is supposed to pos-
sess not only a high degree of legal
competence but also administrative
competence, Therefore, there should
be no heisitation whatsoever jn having
only seniority as the criterion for the
appointment of the Supreme  Court
Chief Justice. Otherwise unhealthy
trends do come in. However we may

the desirability of having some con-
vention or the other. When I say
convention, I mean the legal sanction
for the appointment of the Chief Jus-
lice of India. Otherwise arbitrary
and discretionary elements creep in.
What should be that convention?
2767 LS—11.

de here that perhaps In" no coun-
try of the world seniority is the sole
criterion. I have been trying to read
a lot on the subject since 1873; my
articles have also appeared in the
legislature jowrnals and other places.
Different countries have different ¢on-
ventions. As the situation in India
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tiewy oedtfcds § fir ars &Y
faeam &1 W@ Ry wEd TOre & art w7
wetq § fir oMY w1 o=y Wi mear
A fadr | afr wraAf § 15-15 WX
20-20 ®IA AF ®AT W1 dEerr ALY
£ & o g v Far § o s
frat = 5 fao ardar w it &
HT TR 1 T4 AT A AT
7 TYATTr o1 AEAT & | 7Y R WAT
m*l'{n'ﬁo T ‘E_i’e ﬂi‘i“aﬂ'm
UF FF AT WL | 12—15 AT Al
wT #owdy gas Srap afy g
BYEr WA 7 AT Gyay fr T T, 4nd
TH arg g€ FiX § oqegre A 9iA
TAT FT AT W7 A7 Yhew qir gf &)
9T 9T a7d 7 avpr a0 qq A0

[Bhri G. M. Banatwalla]

is, I think that the best convention
would be to have the seniormost
judge of the Supreme Court as the
Chief Justice of India. I am convin-
ced about that

Now a mere convention wil] not do
because we have seen the fate with
which those conventions are confron-
ted. It is necessary that there should
be a legal sanction, legal provision for
this matter. Though there may  be
difference of opinicy; as to the mode
of appointment to the office of the
Chief Justice, at least one categorical
assurance we must have from our hon,
Law Minister. That is, to the effect
that a proper guideline in the Consti-
tution itself would be laid down in
due course of time with respect to

the appointment of Cheif Justice. In
laying down these guidelines I am
sure the Law Minuster will also give
us a categorical assurafce that in the
appointment of the Chief Justice of
India the Government should have no
say whatsoever, not only not the final
say but no say whatsoever. This is
necessary in view of the position that
the Government is the biggest litigant
in the country and that litigant him-
self cannot have the
Judge on the Bench.

et wenite feg (Mfrarge) -
watqia wErew, ot ¥ 7 0w agA &
AR WX HEALOT AEH FT T FHIA
war ataT § 1 fgegeam w awar aro
F7r gf @@ ¥f 947 ¥ 98 AWhwr
frar g (F ag v or wuAr IA wE TF
AYfraid réy ¥ gy w12 F WrE wfew
77 gat AFE W AT AT A0 qgH g
w1§ WY adrer e fear oy 3w
ot ai gq faaz w7} &1 ag @&
At wY wrw ¢ e ww awr av fafres
T8 AT § WIT A 75T GAR g O
g ot itz s WY &1 TAEY

choice of the

TT AZ AT ACIA° =g W T AT
qgar 34t &1 v f2AY g ar A2
A% qed w1 AT far o A 39
9% w1 oA Aa A frae) A Ar
qAAT Tz F7 F97 9=

Q o7 o A ag i S A

AT & Far &, varar G| 2 g @
s A a7 qit Ay W R0 & 0F
T ANT FTH 1 g W TG qafAn
AT NG § AF AT ETAT AN A4 T
HEAT &, aeT AN AL wT AHAT AT
A FTATA R W17 AT 18 g Gar g
fr & wv ax 71 vAer gAAT & oy
gar fw ag @t gamw ¥ A 5 g8,
zafr g€ fx a1 W 7 A7 vun Gar 2
HEAT § W R AN X Awar )

g ¥12 o giftw ¥ ¥ ar wx
wifer qEAAT &1 AT W AT 34
T RN ITE A E fiw 1912 @i
xx ¥ gg dgar frar o ofx Iak
fre® Al @0 S gwar § 41 I A
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®! a7 forar T & 1 o o ¥ e
w7t 1912 e wgt 1,77 fewT %
T ar 1888 ¥ o AW A Y
a? TN¥z o § o wwi dw T o@
daa fear ar qy ghm W& ¥ av grk
®E ¥ aw ug duen fxar a1 g S
IAF faems A wrar &7 wFAT & A
# AT BT § ag 396 fews o
a3 ¥ ouw 4 F § foemr wmwt
T S 1 YT wrf Tt frerAT i |
fare wr st 7, foa angroor g
F, faq M3 A ardt A AT T w7
BY K1 AST & 366 L6 A ARTETAT W
%7 Ri, IH WEAT K CAH F 2T
A &, 199 ¥ w4 AT

wwrafer wEtem  faa A1 4717 2

whwdt wweite fag &% gz v
qT T2 WA Giw A (2ai & wad
o X g e s @ fy gw o5 e
q7 WUAT a1 W9E ATHA TR A% |
I T1E F 9% 7F § ar7 7 famwaq
# g waar gr@ £ 5 374 fam zn
# e fAe, 39 97 W W94 dia &7
qil T AR & A1 A5G w7 7 °F
fem am & a4, 395 77 727 g Tgw
%7 ¢ ¢ faqa S %1 2w e
aE |

v fea o sifgn ¥ ot amsie &
wrar TR FAar &1 Wiedr §, S9F w19
wre wrf IeEer &, 1IN AR
wrfge | ¥ oF A Trward aT
wASTQ T O WIAT 1 8 AT F IAET
q%gaT reT @ WY W SEE gw &
FaaT &) THT gA-AW wT wITAT F)
Ffew qowe & dww o & qgt wdtw
@ FTAY | FATET 8 WA I {AEAT
AEA-ALA §) 77 WX 9T AW oF A
& T TuE amg WY grE-wE wiT g

P. K, Deo
®IE aOF IEET AHAT X771 AT Y
fewrr waw xu i Wi ¥fer qae
7% & v wre foor &% Wi o d Mol
ax fow &7 & varer fed ad W)
fee $7 ¥ 37 7 @ grew A wod
TR w3 §F qrfe Igh AT F gOwr
I T T4 W FHAT §T GH |

ifegs qam o § fr g sy WY
G §8 fae awar §1 WT R
@ ¥ fasar &, &1 Foes g samr
a1 §, Fomar ay 269 35 wer T A
% e famm o

TRIAY H gATE W €1E & Aoy
A TIART & A0 FEETEET BT T
w0 e &7 f7mo 3REA € wEAT
we %< frar fw fery ae ade &
IR Y ggrAT =ty e Erae fEAaar
w2 T fRAmEr & WY 97 &
Ggr g@r =ifgT | § swAT wEAr §
fis wra frg feer &1 G Reamaar
st w1 agré Wt & wifer qaeiel
& wgar gy ¢ fs g 7z ¥ e
3% gaw A1 ww 5 fgrgem § wwwT
A FT GO FEATEA T AT T
¥, g2 ar grE $12 ¥ g Framadr
¥ Wi wTF g, 3% Ter oy v ww
firg & fs s ¥ ww W WK
fmr woeTT # ¥ 1 F7E WX T
T STt & A e efwad IE AT A
T w0

age & 3w, ¥, wafmr # ghdw
X W g F 1 A RF TN X
e & 78 34T I &) Afer g
2w # grars foet aw, fo 0T aoad,
Qifafzwe wiv & a@) &1 4" TG
a% | 7g Qo wfge Wy A
ATy ¥ % @ £
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[wet awafte fae]

T gnft 7R ag vy ¥ faF A
w7 7 # e o Y e frma
o wOw fr qEt s & wf, WA
e & nf a1 ity arfeay 7 ds w2
T faw mn ) a1 w aw # 36
wad # f ov wf o ofr oF W
dsti Ik fod itz i dr A @Y
afew ot War ¥ TEER §, IW. o
ama w7 @) nirdz avw § T A
WGAT AT F) AT WY wTAY FEY § )
OFAT TATETATY 7 UF W 37 91—

“ra woEr #Y, P wieT W,
T YT &, wHEr w0 g

8 AT 7 IT AT AT AT T
Fq41 wfgy Fommer @8 srwtee avas
g, fr fewa s 7 o1 w1 3916 faor
at w7 3a% fa7 fad sq1 7 Aifaa-
fedt w1 &t syt @ s ar € o
wrezfraa gxe7 frar oz wg faq
FREEZAN F1 WEIRZ &I wEw A
T8 & gFar g Afew vas afvg gaem
FT AT TF HAF TV AT @y wmc &
|7 FTIR F! W 97 AGT FEA
oywt faar 31 g7 IEG ¢ FF sn
w1 75T W g7 AT F1E fae /3 WY
W T4 el WA § TETE ST S |
w81 W & f& ¥Aq Ay &Y mT g,
faae =12 {1z AV AR IS wOA-
oAl AT 1EAT ST & 6RO w1
I ZQA T WYAT HEET FEATITAT |
fegma @ fow wa® 9797 1973 &
FHT WA T Aga AL A gy g
# 3o At ® aga a ey Ate g dawr
v wfgn, 1 afrardr avr ag 7@ @
fe g 1E w1 s afecs Aifa-
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frdy % wrare g3 w7 a7 findy Wi dax
iz g tfe@min
W WIRAT & =g e S 3T A
faer wwar 1

st frdw wr o (fredt)

wwrafa wETeg, ATy @ww sfr dre F o
= 7 vw fndas % qror W WA AwaA
7t 8, & wowar g f aft S & g
auwdw frar &1 v gz WY AAWaT g fF
s fafa welt wgww W gEw
Tadn w47 | Afew fads ofr TaEET
%1 81¥ ¢ w7 fdl aaer 7 oy femma
a# fearé fr ow faggs sz = &
Awd= 77 | % oF fagus o7 quier &
aagw 7 ¥ fox sr gwr g

16°33 hrs,

[SHRI DHIRENDRANATH BaAsU 1 the
Charr]

TR AT ¥ 1973 ¥ 77 weA e
gury 3 sy Fr ArfamfeEdr e
agvaETR ¥¥. faAY wiv #1 o@rg
o FEET AT 4| IW AWa
FTRY TA7ET /AT 97 WIT AFAT S,
W W AGAA F &, 1 wla¥Tw 1A
o7 fay frar 97 @17 Frsfae &
gawT fai fargr ar w17 ga¥ T A
AT &Y A7 vR iR Wi frfowe
arv wAYfaows & ot et favtg faar
qr | I9%T AT 91 fF qrmger v
fratg w3 oY ifrg oo §, 3 s
Wfezw @# T W wRT ¥T ) AW
w7 7 gErs & qveer 7 wrr oy &
mert ¥ } f& wwewwr @ ot Ty
wifem, &few = =& a7 wfed s
£ 7g sy WA g & qor o
FAFH e, AR Y wEw X
N wvarEw f7r g, I 9 w1 T
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arer war § | TW WO ¥ gy wmarEd
fear way ar foe et &1 geygm -
arfore afeealy 7. ferarres = fapa o,
wfer frad fawqe & &7 #wr #
gaarr vwdifes afway & fawrs
Tt mar)

wag & firegare gwn, A e
FrogE w1 4w Wy ofY ) F X A
AFT € 97 TEH AT | £ WY T § qwmy
F1 9 AW YW W FE T oAp
urE At w f=3z= fgar f& edll=e
% arv o gt g fear awr Afew
az wfs &7 & f 1 oy qaw &
T 39 97 qE9 ¥ W7 FW AT INW AUT
Ww T ], TA | AATATY 927 § AT
asEl #FA IRME ¥I, IT AT AR
I far e v ae @ e
goT qg FEET THATTE T TR T
fFar waT) & TE X7 7 O9g FEAT
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f&r ! Za7 T ITE AT OV _A F
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qEEA W UF TLT VATE §——WET w4
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A1 7@ T qAT g7 7 #1747 vy E
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wY, eE ag @) ofac w6 7
wiY oY TE areTe awdrft it g wwE
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7 Wy § o FRT 4% Wl vy wgy saf
#r saw for ¥ gt wdar
a1 fomeY g9 qveT & w9 ¥ wTAaAr
2% ] JA! FTF & T ¥ AAAQRAA T
TR W OATTH B, qE ATy Ay gAw ¥
=& mrft

T WY At ar § fE
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g forat 77 @y grd faar w<h 2
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WY T, TEHT IAT & TET TT 47T g
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331 Constn, (Amdt.) Bill

[ friw v 4]

gEed A A W F o v o
TR gER R & o war AX ¥
YT 9T AY WA AT ¥ IJAEY WA
afeer , 393 wE @ WA daw
a7 ¥ wfew mgf o< oF % ofew
&5 #% w1} 7y sfowr ®1 a4 & av
SferaT &7 &Y 7 §1, 7ET oY § aue
FEwr sfear g, dfe 7o rrfaef
®T HTH FT GO & W 77 KT w0
wrAT AMfgE | At F fer e ey
swre w1 foard 25 & am awn gy
wrfge 1 frar® &=r aare grar & &=
&t Ty =9 & 7w A st sty
wowT o frasr ofiw €2 &1 oW
T ag afe afes qgi oT gar & ar
afte a1 ®1 GHR AE F7 WF Aeww
wa W oAy wex fadw, oW, =,
sfawr, swrafas sfaar, a¢ @t fav
WX FAR @ FEAT|

«ff FATIET V179 & TF 9 FaY
fe grere w1 a9z qfuwe 58 AT
wifge 1 % w7 fadlg s wrAT 0
fadg A% *t arv afr ¢ Ffew afz
FTHTT WAt 7% wAT 94T A1, 1973
aF at wrga g &t sfer 97 w1
FF AL T AT A7 FA(H AVEL Y
frgea wofl @@ &, 9% a1 39 www
g1 o ART OF 1 1T KT FHL 1
W Y 2T WY € | g g A
=z g1, FAa fam oy fadas § Wi &
TAFT QU7 BT § GG KT

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I have
keenly heard the very important
speeches which have been made by
so many hon. Members of this House
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on this Bill on a very important sub-
ject. I fully respect and appreciate
the sentiments which lip behind this
Bill and behind the wvarious speeches
which have been made in this House
because the position of the Chief
Justice of India is a very important
one and in 8 way he can be said to
be the pivot of the whole function-
ing of the judiciary on account of the
fact that he plays a very crucial role
not only in the working of the Sup-
reme Court but also in the manning
of the various High Courts of the
country.

As the House knows, in the matter
of appointment of judges in the High
Courts, not only the Chief Jusice of
the High Court concerned, not only
the Governor of the State which cb-
viously includes the Chief Minister of
the State also has to b2 consu'ted
But the Chief Justice of India has
also to be consulted in those appoint-
ments. The Chief Justice of India's
advire is a very important picer of
advice to which wvery greai impor-
tance has to be attached by the Giov-
ernment in all those cases. There-
fore, it is evident that the Chief Jus-
tice of India plays a verv crucial and
pivotal role in the functioning of de-
mocracy in which judiviary has a very
Important role to play. But so far
as the Bill is concerncd, I am sorry
to say that it is not possible to accept
the terms which are contained in the
Bill.

Before I mention the more impor-
tant objections to the Bill, while ap-
preciating the sentiments behind the
Bill, may I invite the attention of the
mover himself to the two provisos
which he seeks to add to article 124.
The first proviso provides as a posi-
tive and mandatory requirement:

“Provided further that the senior
most Judge of the Supreme Court

shall be appointed as the Chief Jus-
tice;”
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It does not leave any discretion, in

senior most Judge of the Supreme
Court at the time a vacancy occurs
has got to be appointed as the Chief
Justice, I have not been able to un~
derstand what is then the function-
ing of the second proviso, namely:

“Provided further that no one
shall be appointed the Chief Justice
who has not served for at leazt
two years as a Judge of the Sup-
reme Court;™

If there had been alternative provisions,
I would have been able to appreciate
them. On the one hand, it says that
the senjor most Judge shall be ap-
pointed as the Chief justice at the time
a vacancy arises, on the other hand
it says that no one shall be appoint-
ed the Chief Justice who has not
served for at lcast two years as a
Judge of the Supreme Court,

Now, supposing at one time a large
number of Judges of the Supreme
Court, almost all happen to be of
the same date of birth, or all of them
rotire roundabout in the same yeor
with the result none of those per-
sons who are appointed to take their
place has two years standing, in that
case, neither the senior most person
nor thy junior most person will be
of two yearsg standing, who is to be
appointed as the Chief Justice?
Perhaps, there will be a constitution-
al break-dowm in that conlingency
and nobody will be appointed at all.
In any case, if the senior most judge
has to be appointed in every case,
what i{s the function of the second
proviso, namely, why insist on two
years service? Obviously, the senior
most person would have put in more
than two wyears service. I have not
becn able to quite appreciate the
second proviso. Perhaps, it might
have been just a case of over-sight;
perhaps, the mover himself was not
serious about the second proviso;
maybe, he himself entertained doubts
about the propriety of the proviso

i
i
I
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under the Constitution, it is permis-
sible, We have had the occasions
when a person has been appointed as
a Judge of the Supreme Court direct-
ly. 'There has been no case so far
of a direct appointment from the Bar
to the office of the Chief Justice. I
do not know whether the Bar will
appreciate that. In any case, I under-
stand the feeling or the spirit behind
that proviso.

Now coming to the first proviso it-
self, namely, treating it as if the
second proviso had not been suggested,
whether it would be right to adopt it,
it is very jmportant that the indepen-
dence of the judiciary in this country
must be maintained at all costs if
democracy is to function; we have to
an independent judiciary. So far as
the present Government is concerned.
I submit that its commitment to the
independence of the judiciary is total
and complete; if it is possible to have
more than a total commitment, then
it is more than total. So far as in-
dependence of the judiciary is con-
cerned, the present Government
attaches a great jmportance to thac
because we can have g balanced
democracy only if we have an in-
dependent judieciary.

But then sometimes when we have
a bad experience, we are inclined to
think of a remedy without compre-
hending other things. It iz human
experience that, when we have too
much anxiety to find out a remedy
in respect of a bad experience that
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[Shri Shanti Bhuskan]

we have had we do wof sometimes
comprehend a3 to whether that re-
medy itself will not bring in other
factors which we have not compre-
hened at that time because we rely
upon past experience and somehow
projection about future is not possible

1 would like to stress at this stage
that Constitution js a document which
is supposed to be for a very long time,
and it would not be quite correct to
merely rely upon a certain instance
und then bring forward a remedy
without projecting the warious other
possibilities which can arise in future.
Thirty years of experience would not
be adequate to think, ‘Allright; diffi-
culties of other kinds cannot arisc at
all'. In fact, even during these 30
years of experience we have had
occasions when, if a provision had
been there like the first proviso, there
would have been w very difficult
situation.

There was g case to which refe-
rence has been made. Soon after the
Constitution was framed, a wvacancy
had arisen in the office of the Chief
Justice, The senior-most judge was a
judge who was physically not in good
health, who was not in a position to
discharge properly the onerous func-
tions of the office of the Chief Justice
of India and yet he had not resigned.
It was also, perhaps, not possible or
feasible or advisable to do anything
because, as the House js aware, a
judge can cease to be a judge only
by the process of impeachment. And
so far as the process of impeachiment
is concerned, only two grounds are
mentioned under the Constitutione
and very rightly. So far as judges
are concerned, the termination of the
office of a judge is possible only on
very very limited grounds which are
provided in the Constitution, namely,
proved misbehaviour or incapacity.
Otherwise, the independence of the
judiciary would come under an on-
slaught—if it was made wider, and
o on. So far as incapacity is con-
cerned, what happens if a persons is
in a Dad Bewlth and he has himsel

not resigned? Well, he can sometimes,
off and en, eome to the ceurt and so
on. But then sg far as the functions
of the Chief Justice are concerned, as
1 have said, they are so crucial that
it is necessary that a person should
be in a fit stute of health, One diffi-
culty which can be easily envisaged
is this, What will happen if this
absolutely mandatory provision is
added that only the senior-most per-
son must, on every occasion, be
appointed as the Chief Justice of
India? What will happen if one or
two senior-most judges were in the
same kind of health—as I have men-
tioned—at some future point of time?
Would those persons who are not in a
position to function properly at all
have to be appointed as Chiet Justice
of India in such a large country, in
such a big country, where there are
so many problems and so gn? That
is a mutter which requires a very
deep consideration of the hon. Mem-
bers of this House.

Then another point, which it does
not take jnto account, is this. I know
from my old experience that such
occasions have arisen in the High
Court that a Chief Justice was retiring
whose date of birth was, say, 17th
May, and the senior-most judge's
date of birth was 18th May, On 17th
May the Chief Justice was retiring and
the question was whether the senior-
most judge who was going to retire
the very next day, should be appointed
as the Chief Justice—give him the
‘welcome’ in the morning and the
‘farewell’ in the evening on the same
day' ! There were such rare occosions
within an interval of one or iwo or

pause that a rigid mathematical for-
mula has to be introduced in the
constitution? It is sajg that able and
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The senior most judge is bérn'on a
particular day, the next judge two
days after, the third judge three days
dfter and go on. Would the office of
the Chief Justice to be changing with
every such frequency in every two
dayg or three days?

I am very happy to say that we can
wvery well be proud of the judicial
system of this country and the judi-
ciary of this country. So far as in-
dependence is concerned they are not
behind any judiciary anywhere else
in the world. But the point is this.
Alter all judges are wiso human. In
a distant polut of time, g situation
may arise when there may be a
senior most judge. There may be a
vacancy arising at that time. The
country as m whole may be of the view
that he may not be the desirable person
to occupy the post of Chief Justice.
Would our Constitution to be such
that even when there may be &
general consensus throughout the
country that he is not desirable, he
should be appointed? There is no
politics involved. There is a general
consensus in the country that he is not
a fit person or a desirable person to
occupy such a glorified office as the
Chief Justice of Indin. He cannot
bring any lustre to the office. Should
the constilution compe] us saying that
he shoulq be appointed to that high
office?

Therefore, if the independence of
the judiciary of this country is the
very jmportant objective to be achiev-
ed in every sphere that can be thought
of, it iz necessary that there should
be safeguards that this prerogative,—
in whomsoever it is vested of making
appointment to the Chief Justiceship,
—cannot possiby be abused or mis-
used, cannot be used for any extrane-
ous considerations, and only the best
possible person must be chosen for
the office of the Chief Justice of India.
The Supreme Court has an important
and a vital role to play. It has to
see in which direction the law deve-
lops, how legal principles sre evolved,
so that justice can be done to the

people and it must be manned by the
best available talent in the country.

And, therefore, in the matter of
appointment of the judge in the
Supreme Court, it has never been
advocated by anybody; nor anybody
has ever applied the principle of
seniority to the matter of appoint-
ment of a judge of the Supreme Court.

Hut, so far as the Chief Justice
is voncerned, I quite agree that, nor-
mally, g person who, by virtue of his
ability, his independence, his brilli-
ance and 30 on, has been chosen tp be
a judge of the Supreme Court, It
would be a very rare case that he
would not be suitable for being a
Chief Justice of India ulso. And that
is why we find that except in case
whe¢n the seniormost judge did not
possess sound health—upto 1073—this
principle had been applied in the
matter of selecting the Chief Justice
because most of the functions of the
Chief Justice are also the same which
are the functions of the Puisne judge,
an ordinary judge of the Supreme
Court or the High Court, It js true
that, so far as the administrative
matters are concerned, they are the
special prerogatives of the Chief Jus-
tice unlike the other judges., Well, on
that ground, the Law Commission had
said that in the matter of appoint-
ment of Chief Justice also, since the
administrative principles are impor-
tant and relevant, seniority alone will
not do. They had therefore advo-
cated that there should be some con-
vention, some principles that may be
lajg down. These are the matters
which are posed; they gre very diffi-
cult ones. On the one hand it is said
that a fit and appropriate person must
be the Chief Justice and on the other
hand it is also said that there shall be
no polities; there shall be no favouri=-
tism and that the matter ghall be
decided objectively. Therefore, there
should be safeguards, These consi-
derations are certainly important und
they can be thought of. Objectivity
in the matter can be ensured. That
of course iz one thing. Something has
happened in 1973 Even though
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in the matter of appointment
of Chief Justice of India, there are no
constitutional requirements of consul-
tatlons ete. in the case of appoint-
ment of a judge, for instance, in the
appointment of a judge in the Sup-
reme Court, the Chief Justice of India
has to be consulted; the Government
cannot make an appointment without
consulting the Chief Justice of India.

st gtox fawn (wrgaiye) @ @i

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): We
have no information on this, We shall
enquire and find out. If we receive
any information, the House will be
informed of what we learn.

SHRI SURENDRA BIKRAM: A
Minister from M.P, was also ‘:aveling
in that train,

MR. CHAIRMAN: You will please
carry on.

SHRI SHANTI BHUSHAN: What
1 was sayimg was that so far as
appointment of judges of the high
courts is concerned, because somc
reference was made in regard to that
also, the constitutional requirements
appear to be fairly adequate, namely,
that the Chief Justice of the High
Court has to be consulted; even the
Governor has to be consulted; then
the Chiet Justice of India has also fo
be consulted so that the process of
selecting them obviously cunnot be
regarded as an ideal formality, In &
recent judgment of the Supreme
Court, it has been indicated therein

that the principle has to be laid down
that the authority has to be consult-
ed. Its view is not completely bind-
ing on the authority. They have also
said that the requirement of consul-
tation means that if the authority
wants to differ, then it has got to be
on very adequate grounds, objective
grounds, It can be said that his
opinion could be disregardeq so that
if that is the concept of consultation,
as has been explained, then, in that
case, the fact that not only the Chief
Justice of the High Court; but the
Chief Justice of India is also required
to be consulted in the matter of
appointment of the judges of the High
Court and the Chief Justice of the
High Court, and, in that case, it is not
possible for any Government to mis-
use that power and to make the
appointment on political grounds or
on extraneous grounds and so on.

So far ag the appointment of judges
of the Supreme Court is concerned
again, such judges of the Supreme
Court or the High Court can be con-
sulled as the Government considers
apbropriate  namely the President
consitlers appropriate.

But the Chiel Justice of India has
got to be consulted now. It was said—
I think it was said by Shri Mava-
lankar—by an hon. Member and he
gave expression to something namely
there was in the recent times, in the
Supreme Court some consternation,
I hag an occasion to refer to the fact
on an earlier occasion also in this
House. I am very happy to say that
yesterday, this matter came up In the
other House. Rajya Sabha and one
hon. Member there belonging to the
Opposition, in his speech, congratulat-
ed me for the appointment of that
judge, Justice Desai. Hpg said that he
was one of the brilliant man who had
been appointed. He said that he
would like to gongratulate the Law
Minister for that appointment, Sir, I
said that it he were to congratulate,
he should congratulate the Supreme
Court for this selection. Here also [
am very happy that Mr. Mavalankar
and Shri Somnath Chatterjee have
also expressed the same view that #
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very able and eminent judge has been
selected in the Supereme Coure,

17 hra,

But, Sir, Mr. Mavalankar said that
perhaps even in selecting the best
people more caution has to be exer-
cised so that public misgivings might
not arise. Sir, mithough Article 124
permits the President not only to
consult the Chief Justice of India but
also to consult other judges on prior
occasions no other judge had bean
consulted, Only the Chief Justice of
India was consulted, In recent years
a fecling had been growing that not

» only the Chief Justice but senior judgeg
should be involved in the process so
that the selection can be more objec-
tive. Sir, for the first time this pro-
ress was applied. The process of
consultation was widened, It was not
ronfined to the Chief Justice but wes
extended to two senior judges also.
For the first time the process of con-
wultation was extended and I am very
happy that a unamimous recommer=
dation of the three judges including
the Chief Justice was received and
on the basis of that those appoint-
ments had been made. What further
safcguard is possible.

1 am wvery happy to say that both
tnese appointments have been receiv-
ed very well in the country. I had an
occosion earlier also to say as to why
is it if some protest is received it
comns  from one State only, This
matter requires to be looked into. If
somebody is interested in organising
some kind of protest and gets hold of
one or twg convenient facts m protest
can be organised. The protest was
organised but it remained confined to
a particular State,

Then a reference was made earlier
about the Supreme Court resolution
and the law officers of the Union,
namely, the Attorney Genertl, Solicl-
tor General and the Additional Soli-
citor General, Mr. P, K. Dep made
reference to that, In the Supreme
Court the appointments had been noti-
fied several gays back. On a parti-

cular day when the two judges were
supposed to take the oath at 1030
hours—because the Supreme Court
starts work at 1030 hours—obviously
when the Superme Court starts work
at 1080 hours the members of the Bar
come at 10.30 or a little before, Only
a very few people come long before
1030 hours. The Supreme Court
lawyers are very busy people and they
start coming between 1015 and 1030
and many of them who do not have
work jn the beginning come much
later. If there had been prior notice
that there would be a meeting of the
Supreme Court Bar Association. I
can understand; on thig very impors
tant matter members of the bar asso-
ciation would have taken care to come
carlier. If a notice is put up on the
notice board earlier, one would have
understood, Bul there was no move
at all, The move developed the same
morning. Few people got that idea
and they put the notice on the notice
board only that very morning, just
before 10 O'clock and held the meet-
ing at 10 O'clock. The few who did
this met at 10 O’'clock and passed a
resolution which had already bcen
cyvclostyled before hand. As and when
other members of the bar started com-
ing at 10.15 or 10.20, they were hand-
ed over a copy of the resolution
said to have been passed by a few
persons who met together at 10.00 a.m,
half an hour before the Supreme
Court starteq work. What is the value
to be attacheq to a resolution of this
kind? I should like to leave it to the
hon, Members themselves to judge.
The law officers like the Attorney-
General, Solicitor General Additional
Solicitor General, as they arrived
were handed over a copy of the
resolution by somebody and told:
here is a resolution which had been
adopted by the Supreme Court bar
association, what can they do?
Straightaway at 10.30 a.m, the swear-
ing in ceremony ig held. ‘They
happened to be members of that
association. They were put in a very
difficult situation. T can assure the
hon. Members of the House that there
was no intention on the part of the
law officers to protest; in their view
there was nothing wrong in the:



‘343 Constn. (Amdt.) Bill
[Bhri Shanti Bhushan]

appointment, They were put in this
difficult situation, that as they arrived
in the court they were handed over
.a copy of the resolution and wecre
told: you mre a member of the Sup-
reme Court bar association and there-
fore this resolution is binding on you.
There was no time for them to find
out facts and therefore at 10.30 they
could not go to attend the ceremony.
1 should like to assure the Members
of the House that there was no in-
tention on their part to protest; there
was no dissatisfaction in their mind

ut the selection of the two judges.
You listened to varirous Members giv-
ing their experience of the working of
the two judges; there is complete
satisfaction, 1 am very happy to say,
about their selection, now that facts
are coming to light. It was in those
circumstances subsequently a larger
number ot members of the bar gave
a requisition for annulling that resolu-
tion. ‘That took place, the matter v-as
discussed in the meeting for two
hours and thereafter the meeting was
adjourned; that meeting did not com-
plete nor could it conclusively diz=
cuss thi; matter. These were the
circumstances in which the rppoint-
ments were made.

One of the reasons given by Shri
P, K. Deo for adopting seniority was
that seniority, like maternity, was
certain and merit was like paternity
and there was uncertainty; it was
wholly uncertain. So far as this
country is concerned, we have tradi-
tions where paternity is also wvery
much certain. Now about this Bill,
I do not know whether the hon.
Member regards himself as the mother
of this Bill or as the father of this
Bill because there is no uncertainty
so far as whoever is the person res-
ponsible for this Bill. Bhri P. K. Deo
iz responsible for this Bill, Of course
if there is uncertainty about that, it
is a different matter.... (Interrup-
tions) I am happy about this informa-
tion and I request him to give it to
"the House.

——
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STATEMENT re. REPORTED ACCI-
DENT TO G.T. EXPRESS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(Shri Ravindra Varma): We made
some enquiries from the Railway
Ministry and our information at the
moment is that the G.T. Express which
left New Delhi yesterday evening
met with an accident near Narkhed,
about 90 km, from Nagpur, in the
Amla-Nagpur section of the Nagpur
division. Seven bogies are reported
to have derailed. Eight M.Ps. were
travelling in the train; none of them
has been injured. Six other passengers
received minor jnjuries. No death has
been reported, This is the informa-
tion we have at the moment.

CONBTITUTION (AMENDMENT)
BILL (AMENDMENT OF ARTICLE
124) BY SHRI P. K. DEO—contd.

SHRI SHANTI BHUSHAN: Shri
Somnath Chutterjee said something
about the admunistration of justice,
In fact, somebody pointed out that 1t
was not relevant to the Bill. But I
consider it very relevant. We are
indulging in this exercise about the
crucial appomntment of the Chief
Justice because the administration of
justice is so important for a democra-
tie country. If the system of justice
does not play jts proper role, what-
ever may be the reason and il people
do not get justice, all this exercise
as to how the Chief Justice should
or should not be appointed becomes
futile. It is said, the rule of law is
the very foundation of democracy.
Therefore, whenever the right of a
person to approach a court for the
enforcement of his rights is suspend-
ed, democracy is in peril, as we saw
recently. This js quite true, but is
the rule of law ensured merely by
restoring the theoretical right of a
person tp approach a court of law to
vindicate his lega] rights? I would
like hon. members to devote some
thought, to this. Merely recognising
or restoring the theoretical right of
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a person to approach a court to vin-
dicate his legal rights is not enough.
M must be ensured that the system of
justice would give him justice within
a reasonable time and at g reasonable
cost.

SHRI SAMAR GUHA (Contai):
The time allotted for this Bill is 2
bours. More than 2 hours have been
spent on it. I want at least five
rainutes to move my Bill.

SHRI K. LAKKAPPA (Tumkur):
After that, I want 5 minutes for
moving my Bill.

SHRI SHANTI BHUSHAN: I shall
vonclude in a couple of minutes. It
15 said that justice delayed is justice
Jenied. Also, justice hurried is
Justice buried. We want that thought
should Le devoted to this problem so
that the whole sysitem of justice can
be made 1o work in a manner with-
oul sacrificing the essentialy of justice
ind yet jt should be ensured that
people are able to get justice not only
wikhin a reusonable time but also
those who may not have the financial
capacity to oblain justice are also
enabled to pet justice. This will be
the primary concerned of this
government,

Mr Banatwalla said that the go-
vwimment ghould not have any say in
making judicial appointments. After
all, why are powers given to the go-
vernment in a democratic country?
It 1y true that there must be safe-
kuards against abuse or misusc of
those powers by the governmeni. But
'he government is responsible to the
House and through the House it is
'esponsible to the people. The people
are entitled to supervise the func-
tioning of the government and the
exercise of the powers by the govern-
ment. That is the essence of demo-
cracy. Th safeguard against abuse of
howers j5 a vigilant House. If there
's a vigilant House and a vigilant
public opinion, neo government can
ket away with the misuse of power.
We saw how in 1973 the whole coun-

. .

try stood as one man in st against
the supersession of the judges.

Nobody had criticizeq it when there
was a supersession i.c. when the scnior-
mos! Judge was in failing health,

SHRI K. LAKKAPPA:
thing bappencd in Gujarat.

SHRI SHANTI BHUSHAN: The
same thing did not happened. The
hon. Member is not correct.

The some

SHRI SAMAR GUHA. The fune for
the consideration of this bill has not
Leen extended. This 1s geing cn with-
oint the sanclion of the House.

SHRI SHANTI BHUSIIAN: I have
ouly to submit thst the Grvernment
hs decided ‘bat the whole guestior.—
1t is a very difficult and delicate ques-
tion—should be referred to the Law
Commission fur studying whether some
mcthod can be Cevis2d ard something
evelved which w1 serve the purpose
which is the sentiment behind the in-
troduction of tnig %1l Ciyernment
Iully i1ecognizes thst 1l possible, there
should be a method which ensures that
thinps are done in sucrh 4 manrer that
ne public eritizism orises :n the mat-
ter of appointmen{ ¢f the Chief Jus-
fice of India, even of the Judges. I
am happy to zay that a 1eference will
be made to the Law Commission for
studying the matter in depth, so as to
g whether the existing provioons
can he further :mproved upon for the
purpose of achieviag the onmect ves
which are behind this kill I am grate-
' to you Sir, Jur giving me all this
tune

SHRI SAMAR GUHA: I have to
make a submission. In the Agenda
Paper, it has been written categorical
ly that at 530 p.m., the half-an-hour
discussion will be taken up. I want
vour clear direction—Mr. Deo will no
doubt get some time for reply—and
1 want an assurance that before I start
speaking on my bill, the discussion on
the half-hour-discussion will not be
taken up. The reason is that to-day
is the second day my bill is here. If
I do not get even one minute to day
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this bill will lapse, which I don’t want;
1 think you should also not went it
For that reason, at leart few minules
should be given to me; and then the
half-an-bour discussion can be (aken
up.

MR. CHAIRMAN:
umendment.

AN HON. MEMBER: There is no
amendment.

SHR] P. K. DEO: ANr. Chairman,
Bir: 1 am extremely grateful to all the
wolleagues who have participated in
this debate—and particularly to the
l.aw Minister. This hill has stimulat-
ed a good dea] of interesi; ard some
new light has been thrown on the sup-
ject.

There is one

Sir, ‘Once bitten iwice shy' 15 the
proverb. The experience of 1973 l.as
compelled me to bring in 5 Constitu-
tion (Amendment) Bill. Though 1
know very weil how difficalt 1 1s for
a private Member, especially an In-
dependent Member, to get his I'ill pass-
ed, 1 have still made an effort w0
focus the attention of the nation to
this important aspect and lo make
the House give its thought to this
matter; and to bury for nll times any
controversy that might ari-e in regard
to the appointment of a personality
like the Chief Justice of the Supreme
Court, 1 wanted {0 have a statu-
tory guideline, so that the mai-
ter will not be left 1o the discrection of
the President, or of the TPresident
acting on the advice of the Council of
Ministers.

The Law Minister expressed his
doubts regarding the two provisos that
have been mentioned in this  Bill
E'very country has ils own convent:ons,
In the United Kingdom, generally the
Attorney#General is first offered the
Chief Justiceship of the Supreme
Court there. 8o, I wanted to bring a
legislation which will be in consonance
with our accepted practice.

In the Third Lok Sabha, when Jus-
tice Imam was the senior-most puisne

judge at that time, who should have
succeeded as the Chief Justice, Dr.
Singhvi and I invoked gub-clauses (4)
and (5) of article 124 and staried col-
lecting signatures from Members ol
Parliament so that we can address the
President, because Justice Imam had
a stroke and he had lost the power of
both hearing and speaisng. So, taking
into consideralion the practice that
has been followed so far, 1n 1073 we
had to think of this gtep, which creat-
eq a great hullabaloo in the country.

In order to put an end to this con-
troversy. I brought thig Bill. My pur-
pose has been served, because the Law
Minister in his reply has slated that
they are going to refer this matter to
the Law Commission again and thal
they are going to have second thoughts
on this.

T also know very well thal n Cons-
titution Amendment Bill cannot be
passed very casily, Even the prescnt
Government, in spile of their best
eflorts, have not been able to repeal
the Constitution (Fortysecond) Amend-
ment Bill because there are so many
constitutional safeguurds agianst the
ame¢'iment of the Constittuivn, Such
a Bill should get the suppori of more
than half the total members, at least
273 in our case, and two-thirds of the
members present and voling. At the
fag end of Friday, when we ring 1k
bell even for guorum, it would be a
futile exercise on my part to geek an
amendment of the Constitution
Therefore, since my purpose has been
served, ] want to take the leave of the
House to withdraw my Bill. So, [
seek leave of the House to withdraw
my Bill further to amend the Consl-
tution of India.

MR. CHAIRMAN: The question is

“That leave be granted to wiib-
draw the Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI P. K. DEO: 1 withdraw the
Bill

'l
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17.24 hrs,

NATIONAL HOLIDAY ON NETAJI
SUBHAS CHANDRA BOSE'S
BIRTHDAY BILL

by Shri Samar Guha

SHRI SAMAR GUHA (Confai): Sir,
1 beg to move:

“That the Bill fo provide for ob-
serving the birthday of Netaji
Subhas Chandra Bose as national
holiday be taken inlo consideration.”

SHRI K. LAKKAPPA (Tumkur):
Sir, I want to make one submission.
My Bil] is pending for a long time.
Therefore, before the half an hour
discussion 15 :aoken up, I may be al-
lowed U+ move my Bill so that it will
be included in the agenda nexi time.

) SHRI P. K. DEO (Kalahandi): That
is not possible, because Shri Guha's
Bill cannot be disposed of 1n two
minutes,

SHRI SAMAR GUNA: Sir, 1 would
have been ounly too willing to give
some time to my friend, Shri l.akkoppa
for moving his Bill, but 1 am sorry the
time alloited for my Bill is only two
hours and 1 have only seven minutes
at my disposal today. I cannoi finish
my speech today. [ will take one
hour myself to introduce the Bill

It has heen accepted hy the people
of our country, by all the impartial
historians of our country, even outside
also by many historians who are read-
ing the history of the freedom strug-
gle of India, British, American, Ger-
man, Japanese and many others, it
has heen admiilted by most of them,
ang almost generally by the historians
of our country, that Netaji Subhas
Chandra Bose should be recognised as
the greatest hero of our f{reedom
struggle. He hag made an epoch in
the history which would te written in
golden leiters. He has given inspiring
inspiration and new ideallsm, not only
to our generation, not only to the
future genmerations of our country, but

Chandra Boses® Holiday Bill

to the future generations of many
countrieg which have aspirej to have
some kind of revolutionary idealism to
spread in their country for a right
cause. But I want to draw your at-
tention to the fact that there is only
one birthday observed as a holiday
officially, and that is the birthday of
the Father of the Nation, Mahatma
Gandhi, Therefore, I do not wan* to
create an impression in the House that
I want Neta)i's birtaday to be declar-
ed a uational holiday because I want
to introduce here worship or some
kind of political idolatry. That is not
my objective.

This Bill which 1] heve brought up-
pears to be simple, just wanting to
declare 23rg January, the tirthday of
the greatest hero of our freelom struge
gle, as a national holiday. That is not
my objective. I have to justify his-
torically, philosophically and even
pohitically why Netan's tirthday should
be declared a national holiday. There-
fore. 1 hope the House will bear with
me on the mext occasion when I will
have to labour mnu<h and put forth
many convincing argument: in favour
or in support of my Bill.

Netaji's birthday is observed as an
official holiday inm VWest Bengal. If 1
am asked, 1 would say that the Gov-
ernment of West Bengal, instead of
honouring Netaji, has really dishonoura
ed him by this because they have not
really appreciated the greniness and
the magnitude of Lhe greatness of
Netaji. They have not been able to
evaluate the importance of the per-
sonality of Netaji. Otherwise, they
would not have tried to create an im-
pression that Netaj! is only a hero of
Bengal and therefore the Bengalis
should observe his birthday as an offi-
cial holiday.

Netaji was by birth an Oriya. He
was a Bengali, no doubt. but more
than that he was an Indian whose
whole being was consumed by.
who completely merged himself in, the
concept of Indianism. 1 do not know
who else can claim to he a true Indian.
It may not be known to you that when
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he was the Supreme Commander of
the INA, the head of the Provisiomal
Government of Free India, there was
not a gingle Bengali in his personal or
household staff. Every one of them
naturally came from the other parts
of the country because he did not
divide one part from the other. Iudia
as a whole was his motherland. He
never used the world “India” to mean
a country; whenever he mentioned
India he referred to it as motherland.
jenari, jarmabhumi. Therefare, to
him, India was a concept, much more
than a geographical entity. Ii was
something else to him. Whoever came
from any part of the country was his
brother, as any brother from Orissa or
Bengal.

I particularly mention that the Ben-
gal Government has done a wrong
and an injustice by declaring 25rd
January as an offiviel holiday. They
saould have made . demand: they
should have waited; they should have
struggled; they should have wad: a
demand: they should have fried to
influence the Government of India
that unt:; and unless the Government
of Inaia declared 2ird Januarv a~ a
naticrial holiday, no State, whet to
speak of Bengal, can separately re-
clare 23rd January as an official heli-
day.

The auestion will naturally sarise
why only the birthdav of Netaji
Subash Chandra Bose should ov ob-
served 18 a national holiday. During
the freedom struggle of our country.
there had been many great men.
India had producey manvy great leaders
who had made immense contribution
to the freedom strugyle of our coun-
try. Why not the birthdavs of all
great men should be oliserved as natio-
nal holidays? This is a very periinent
quesiion. a very reasonable question.
Besides a national holiday that is
being chservea on the hirthday of the
Father of the Nation, why I want that
the birthday of Netaji should be ob-
served as a national holiday. I have
to justify it, as I used the word, I use

Developmens of
Forests (H. A. H. Dis:

it again, historically, philosophit
and politically too.

With thig poser, why the birth
of Netaji should he observed g
national holiday, 1 will plead
you, Sir, next time that at least I
have to take enough time to jw
the reason for my pleeding that
birthday of our greatest hero of
freedom struggle should be obser
as a national holiday.

With these introductory remutk
just postpone my speech to the 1
day.

MR. CHAIRMAN: You may cont
your speech on the next day.

17.33 hrs.

BUSINESS ADVISORY COMMIT
NINTH REPORT

SHRI SAMAR GUHA (Contai): T
to present the Ninth Report of
Business Advisory Commiitee.

THE MINISTER OF STATE IN -
MINISTRY OF LABOUR AND P
LIAMENTARY AFFAIRS (DR. R
KIRPAL SINITA): Mr. Chairman,
about the Report which has been
senied, I have 10 make a sabmiss

As agreed to in the Commuttee,
discussion on the recent cyclone
hit the Southern parts of the cou
and relief measures will be taken
betweeen 5 b, and 7 p. on T
day, the 6th December, 1977. Co
quently, the discussion on the Fara
Agreement which was jroposed tc
put down for that dav will now
taken up on the 15th December, 1
I hope, the House will azree with
consequential re-adjustment of t
ness.

17.35 hrs.
HALF-AN-HOUR DISCUSSIOr

DEVELOPMENT OF FORESTS

MR. CHAIRMAN: We now tuke
the Half-An-Hour Discussion. |
Yuvraj.
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SHRI K. LAKKAPPA (Tumkur):
Sir, 1 beg to move for leave to intro-
duce g Bill......

MR. CHAIRMAN: You cannot move
now.

SHRI K LAKKAPPA: I am only
introducing the BIll. ...

MR. CHAIRMAN: Now we have the
Half-an Hour Discussion. Mr. Yuvraj.

SHR] K. LAKKAPPA: 1 am only
introducing the Bill. The discussion
of that may be taksn up later.

MR, CHAIRMAN: As per jules, you
cannot.

SHRI K. LAKKAPPA: Under what
rule, Sir?

MR. CHAIRMAN: Two things can-
not be taken up together. You are &
senlor parliamentarian.

SHRI K. LAKKAPPA: That is why,
Sir, 1 am asking for the rule. There
are no ruleg to say that I should not
introduce this now. My Bill has been
pending for a long time.

MR. CHAIRMAN: Please sit down.
I have called Mr, Yuvraj.

SHRI K. LAKKAPPA: You have
not told me, Sir, under what 1ule 1
tannot introduce.

MR. CHAIRMAN: Please sit down.
You are a senior parliamentarian.
Two things cannot be taken up toge-
ther. Mr. Yuvraj.

oft guorw (wfegr) : awmafr w9
u, ute 42 #Y =i & fog S
fraifer 8 sowT v ww W ¥ w1
T h 14 TR 1977 W oW
arifea s quT TaT 91 39 feefee
# ot 3o weer & fear a1 @@ @A
& were, wrrw Wi @ 7 g,
Wiy wew of fs S & 9w
foafedr & wai #=
2767 LS—12,

uy 3 5 16 wwwy, WY W
"t % faam o Sl afm
¥ ow P qEET av (9w -
A ¥ 9.4 wawmar q7 fF o ¥
FeaTE AT FREGY F A0 7w w0 wWR
®1 wrdzy feqr T 97 S® K a4
ufw, & o ar am gl #@
witw & fae W mYETT & oiw
FOT TQ T@T 97 6T A T JATAT
T 9, FEATTT IW AT K AAA ®
fog, Sramr wr T F@ Ffag
afw FUT T7T AT 4T | EF A {H
€ FAT WU &1 Iqwey fiear war
q1 WX g wawrET war 97 fin

s 7gi 79x & a7 9 feree §, wrd-
g & Iwr Jorme frde o A
w 3GH fe ot w3 1 9 oafy
R ¥ Ty IEET A EET
@Y | T IARA AT 77 W7 fawwr
o A wo-smreq ¥ gy aqw
dvEre TwAT | S ¥ s OW,
sfa v & sW #, gae WR W
¥ ¥ ¥ [EET IWT HAav § | A
3® o aw g feogw oW, W
T ar wifs FATF W T
uTH WA 1@ § 1 A ael ¥ A
N 7 waw g § T s @
gaTd nrawar § 99 woX agt aAqr
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i wer mwa, ag o WA #
FA¥F ¥IQ T g AgE A wamAr
vEar § |
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woar wg fe few awg & dwreqfr
o dumew # gyft ¥ A W
awrx ¥y g § Sud fow x few
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o ¥ awt T Qasa §, 3 o
* uwiy & arg fadaw &1 s off
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wor e § e agh T qee
wqfr o o5 foird weqa A wE
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The Committee are greatly concern-
ed that no concrete steps have been
taken so tar. The very flrst slep sug-
gested in the First Five-Yeur Plan
document (that an immediate recon-
naisance survey of wasleland be made
so ag to know how much wasteland
would be available in any State and
what proportion of wastelaind would
be suitable for raising plantation) has
not been included in the Fifth Five-

Year Plan.

ardr woa-whT 15-16 76l & wf
wTa AG g1 | TR g R e €
wefta Aezevw & wE 9 B9 F9 &
et § | ag T O qF S e
wr ST fEUT o7 AT § | TR 9
e WE Frd aF Iowew A v
drar< fae vs g fear qar s
wre @R f Say qgAT A AT W
WA 9T T 1927 ¥ or °r | T@E
wer 1052 ¥ a1 ¥ fag ow wrfedt
wE TR WA AW W
w s ¥ feadt fafwerer & 1 37
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¥ forr wwr R W o §
e @t @ § 1o & fae gwedy
wifrs sgavar fov afr fev fredr o
& ¢ 1 T wwdn, faw wrawd,
W AerT A T 9 ot ¥
oA w7 § | wroew R qRitdeEy
W ad vt @ o & Afww wow
qar @t @ 2w i twd anAl &
fag ot wied o syear s ord
¢ R W & A o A wTeh
ot & Iad fag W @A wwdr T
¢ s awere wilvd &) sgaedr w<
&% | wawT woww ag & fn qAl W
fe afa fer gre gar o w7 &
Al # femr wfa fra frgae s
w e

W gEY 7O qmE :ﬂgq
Trmg § st wre ot & wrewer ey
AT ®TAT AP | §H Rw H @l
w1 21zw ofcr 746 @@ geET @
ot & g7 et w1 22, 7 WP §
T Tt o fx gw 33, 3 sfwe
firew ¥ ot w1 faere w34R At 7
agr € wwr ) a4t ¥ A 9T w0
sC as fyr qu | W@ F FOA ®
am o, NG FarA ¥ ATH 9, e
¥ WA & AW 0T W% 4 €7
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& fvis qre 1954 w1 fosrd &, o
wifrerdy Iaw gor swwr fawd o
forrd §, whw Wit oF § =gt 9%
™ fovm & wfewrd oiw g &
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@ & WWIE § EWC w S WY 8
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Tt 7f & wwd, Afwew T 9T weR
firar &< ffaT | T8 W R 9.6
FUT 741, W1 AT qfeT® Fwew 4%
o & gT—IWET 0. 40 TAT |
SN T WIH 92.5 WIIE AT
o fear oY Srew ofeew A% qreed
T 0.58 < 9T |

wr T Wiy w1 @y fv gent
wl & wwedt feadt it §, = ¥
Tt wTREAY et gt 8 7 1972-
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§ X AACERE ¥ o g —
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o W Ty v gw W W ool
e W Ty g W ¥, ag
w g W e, s Wi s
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wg wrgan g e wa o a o fuam

g dt gaw W wfacer
WAEAT 9w AL EOOT | T AR
WOH @ "fawry §9 WL ST
fgd |

PROF. P. G. MAVLANKAR (Gan-
(hinagar); Mr. Chairman, Sir, I am
glad that my Iriend, Shn Yuvraj
brought this half-an-hour discussion
on an important subject about which
not only we should have cunlinuous
discussion hut whal 15 more 1mportant
1s that theye should te more urgent
implementation. As a member of the
Board of Management of the Gujarat
Agriculiural University, for the last
four years 1 have bten somewhat
closely associated wilh the problems
of agriculture and, also, in particular,
with problems of forestry.

Sir, I am distressed to find that the
kind of atiention one needs {o pesy to
the problem of forests and their deve-
lopment is not being paid. It is truism
to say that we are an agricultural
counrty. Of course, we know fthat
Indig Is rich in resources but the
trouble is that although we are rich
in resources, yet we are poor in uti-
lisation of these resources. I should
further say that we do not have an
iniegrated, well thought out and comn-
tinuously  well-implementei plan or
approach in regard to (xploitation of
our natural rescurces including thioge
of forestry. I want Shrl Barnalaji to
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tell ys whai the bew government are
thinking in terms of intensifying not
only agriculture in gene al but fores-
try in particular. When I say fores-
try 1 mean the trees, animals, rainfall,
drinking water, climaie, etc. When
we siy potential resources, why are
we not paying enough uitention
to the problem? We seem to slip
into ghort term gains and also to cer-
tain kind of commercialising. The
manner in which the forests of long
duration in our couniry are removed
and got rid of is g colosgsal and highly
unfavourable commentary on the plan-
ners ang politicians and public men
in this country. We feel that we can
get certain other advantages, indus-
tries and agriculture and other things
from the deforestation, some earnings
in foreign exchaige, private, commer.
cial business, trade, etc. Is this real-
ly a sensible thing? Should we not
think in terms of both ghoit {erm com-
mercial and industnal benefits and
also long term needs of the agricul-
ture of the country. I feel therefore
that afforestation needs to be develop-
ed. I cannot say what exactly is the
present $tatistics with regurd to affor-
estation in our country. My suspicion
is it is not as high as it ought to be
and coming from Guiaral, I can say
that the Gujarat percentaga 1s mwch
below the national average.

MR. CHAIRMAN: What is the per-
centage In Gujarat?

PROF. P. G. MAVALANKAR: You
are cross-examining me and if I give
you wrong information, it will be a
privilege matter! If my memory,
however, does not fall, I believe it is
between 9 and 11 per cent whereas
the national average is 21-22;: my im-
pression is that it is less than 12 in
Gujarat, almost half the national ave-
rage. We are way behind. My point
is that not only in Gujarat but in other
parts of the country also where it is
possible, in addition to pumping
money, there should be better planning
and urgent implementation regarding
afforestation.

* I was in the Andamans during the
emergency period; of course, govern-

ment did not send me there and I
went on my own to see Andamans in
one of the intermediate journeys to
see the couitry. I was more then
impressed and delighted to gee the
richness of the forests, the scenary,
the climate and everything. Parti-
cularly the forest wealth in these
islands, there are several hundred is-
lands, is something which you have to
see with your own eyes; you cannot
imagine it. I should like the hom.
Minister to tell us something on that,
to tell us how you propose {o go ahead
with these forests in Andaman Nicobar
Islands and in other places in our
country.

Wild life is very much part of our
forestry and you cannot go about
killing animals, because certsin part
of anima) life is also part ard parcel
of forest life. When you say affores-
tation it also means preservation of
wild life, animal life. I do not believe
in rigid memberships of societies for
prevention of cruelly to ammals. I
look at it not from that angle, but
from the angle that animals form ap
inseparahle part of [lorests and we
must not neglect them.

18.9 hrs.

Instead of having a narrow, short-
term commercially based and quick
profit-making approach in these mat-
ters, can we not have a long-term
approach and see that in order to
gain some short-term benefits we do
not do damage to our long-term needs
of the country, a country of this size,
this richness of variety and resource-
fulness in agriculture?

I am glad the minister in his origi-
nal reply said a word wbout social
forestry. I am reminded of a useful
seminar held i, Ahmedabad, my
home town, last year on social fores-
try. I attended a part of the proceed.
ings of that seminar and I know how
useful and fruitful it was. Experts
from all over India gave usefu] ideas.
The Minister ghould tell us whether
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the government have taken any fur-
ther action in regard to the fruitful
decisiong arrived at in that geminar.

SHRI GIRIDHAR GOMANGO
(Koraput): Forests play an jmpor-
tant role like agriculture and pre-
servation of forests is vital to the
country. ] want to ask two ques-
tions. In the forest ereas, the majo-
rity of local population comprises of
tribals. Forests were their tradition-
a] rights. In 1884 the British Govern-
ment passed an Act whereby forests
were given to the tribals ag a right
and privilege, In 1952 the Govern-
ment of India enacted the Forest Act
and gave rights and concessions. But
at present the government js giving
only the concessiong but not the
rights. I emphasise it because the
tribals are exploited by those who go
to the forestg to exploit the natural
resources, Instead of cxploiting the
natural resources, they exploit the
tribals. That is why a working group
was set up to study in depth “Tribal
Development Programmes based on
Forests”. They have given about 27
recommendations. I want to know
how many of them have been adopt-
ed by the Agriculture Ministry and
whether the government have given
directiong to the States to adopt those
recommendations. I also want to
know what is the present forest policy
of the Government of India to protect
the tribals from exploitation by those
who go there Lo set up industries or
to exploit the natural resources. 1
request the minister to reply to these
two guestions.

oft Crerorrer sreme Wt (wweo) ¢
awmfr @y, & awd Avew ¥
¥AF TF AT ATTA STEAT

Y

MR. CHAIRMAN: No, no. I have
already called the Minister.

o} Qrrerer ey waf ;o W
e quow ff & o e wmy
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& foar & 9w gww & & wgr W,
o Aifw W o d o W F o
Forvrer & qrfirerdy agr swTow wWeRTATT
T WE | e feard A S @
go &, o wfawin gfcrm, wrfeand
oY wifwd ot §, Forgly e awlie
wrelt ¥ off oy dgew WX ¥ 9@ onfi
&1 &0 ¥ =g T & & o
AT § FAT IAF qY I WA W
R v fear wm. | (e |,

Tadl ar o €W ® AT 9T /I
Y wr § 7 fo feaml W 9w
yifer o w8, foma arer g AT
§, T Tr whR @ 97 o gwed e
@E | & o wgan g o s
i gy & oy ?

fdt am & wg fAww s
argen § oo <o & A 9T o
9 99 @1 I X A Q9O & T
% ¥ ey &1 &9 wfuwy S
w7 @& ¥ dWF 97 77 ©; Anfeat
FEAT ®T § @@ qwAr W@ OE
fewrded e g w@T & | &1 aAT AOHIC
v we wfmfar s faafaa
71 feferm w1 w1 faw v & ?

PROF. P. G. MAVALANKAR: On
a point of order I am very glad my
friend in a way was given an oppor-
tunity to speak; but I hope what you
have done to-day, would not become
a precedent, because the rules are
very clear on this subject.

MR. CHAIRMAN: The rules do not
permit it; and I have not permitted
him.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Mr.
Chairman, Sir, I am very glad that
my friend Mr. Yuvrdj brought in this
half-an-hour discussion on this sub-
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ject. And some very good suggestions
have come from the hon. Members.
It is correct, ag it has been said, that
full and proper attention was not
given towards forestry til] now. In
fact during the last many years, we
have seen that there has been denuda-
tion of forests, instead of afforesta-
tlon. There has lbeen spoiling of
forests; and lot of damage has bcen
done. Just now, you were hearing
two views. One view was: “Some
people have cleared some jungles and
started cultivation; would you like to
take back land from them?" It has
been happening so. Some good
forestg have been taken up by some
people; the forest or jungle was cut
off from those areas and they werc
brought under cultivation. Gra-
dually, encroachment occurred jn this
manner; and forest areas were being
spoiled in many States. For public
needs also, i.e. whenever there was
need for any project of g colony,
forest areas were being given; and
land in the forest area was given be-
cause much money was not needed
for it. 1 received information that 1
lakh hectares of forest area was
given every year for this purpose.
That is why we have such a thin area
of forests, This area is decreasing,
as my friend pointed out. In some
of the States, the position is actually
very bad. For example, the per-
centage of forest in Gujarat, com-
pared fo the geographical area, is
only 888. This is very low, as
compared to the all-India averags of
22.8 per cent. That figure is also low;
it should be 36 per cent. Mention was
mude about Andaman-Nicobar Is.ands.
That area is perhaps the best in the
whole countiry. The perceniage there
is 88.99, ie., about 00. There are
beautiful forests there. Some efforts
have been made for social forestry,
which has been mentioned by my
friend. The National Commission on
Agriculture had recommended that
schemes for social forestry should be
taken up, and schemes were taken
up in the five-year plan—only last
year. For 1976-77, an amount of
Rs. 24 crores was spent on social

forestry; and the total area was 16,470
hectares that was  brought under
forests. So, we are trying to improve
upon it in a big way. For this year
1977-78, we are increasing it from
16,000 hectares to 62,000 hectares,
which is an jncrease of four times, as
compared to the previous year. We
are going to spend this year about
Rs, 9.50 crures. Next yesr we are
going to increase the area to more
than onc lakh hectares under social
forestry, which means planting of
forests in waste lands and panchayat
lands and also re-forestation of de-
gradeq forests. Some forests have
not been completly ruined, but they
have been de-graded, Some ftrees
are still standing, but we cannot call
them as forests. They have been
denuded and they have been cut off.
A lot of damage has been done. The
damage is more where some urban
population js living near that land.
They are susceptible to more damage,
because some people cut wood from
that area, take it to the town and sell
it. That is why there are many cases
of prosecution. May be, gome are
genuine cases and not others, Accord-
ing to my friend, some wrong csases
have been instituted and they should
be withdrawn.

Another proposal that was made was
that we should protect the rights of
the tribals. 1 could not understand
what rights of the tribals the hon.
Member had in mind. Was he referr-
ing to their right to cut forests? It
so, we are not going to protect those
rights. If he was referring to their
right to cut, or damage forests, or to
cultivate forest land for agricultural
purposes, we would not like to pro-
tect those rights. But if the tribals
want to use the forests to get some
income from the forest produce, these
poor people are welcome to do that.

The States have wulso their own
schemes in the matter on which the
States are spending Rs, 46 crores.
The Centre is spending, as I have said,
Rs. 0.5 crores.

Afforestation generates a lot of
employment. We have calculated
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that every crore of rupees spent on
afforestation gives employment for
70,000 people for the whole yeer,
whieh means for 150 days in a year.
I think I have covered all the
peints,
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18.14 hrs,

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,

December 5, 1077/Agrahayana 14, 1809
(Saka).



